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 LOK  SABHA

 Wednesday,  January  23,  963/Magha
 3,  884  (Saka).

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  SPEAKER  in  the  Chair].
 ORAL  ANSWERS  TO  QUESTIONS
 “uperannuation  age  of  Government

 ur  Employees
 +

 Shri  Harish  Chandra
 Mathur:

 ‘|  Shri  Mantri:
 Shri  Ram  Ratan  Gupta:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:
 =  (a)  what  would  be  the  practical
 2ffect  of  raising  superannuation  age
 trom  55  to  58;  and
 t

 (b)  what  will  be  the  impact  on  em-
 loyment  and  what  are  the  financial

 pmplications?
 £  The  Deputy  Minister  in  the  Minis-
 “ry  of  Home  Affairs  (Shrimati
 Chandrasekhar):  (a)  The  raised  age
 ot  superannuation  would  partly  meet
 the  acute  shortage  and  large  gaps  in
 ‘the  trained  manpower  in  general

 porvices
 ang  administrative  cadres.

 i  (b)  It  would  have  an  insignificant
 effect  on  employment  opportunities
 though  an  accurate  assessment  of  the
 anal  effect  would  involve  much  time.

 ‘t  is  estimated  that  the  raising  of  the
 ‘age  of  superannuation  would  not  add
 Significantly  to  the  cost  of  retirement
 benefits.

 Shri  Harish  Chandra  Mathur:  May
 [  know  if  it  is  a  fact  that  a  unilateral
 decision  by  the  Central  Government
 2535  (Ai)L.S.D.—I.
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 without  examining  the  impact  of  i#
 on  the  State  services  and  finances  has
 created  certain  difficulties  and  argu-
 ments  between  the  States  and  the
 Centre;  and.  if  so;  may  I  know  what
 are  the  difficulties  raised  by  the  States
 and  how  they  are  going  to  be  re-
 solved?

 The  Minister  of  Home  Affairs  (Shri
 Lal  Bahadur  Shastri):  Well,  Sir,  ge-
 nerally  the  State  Governments  were
 consulted  and  this  thing  has  been  in
 the  air  for  some  time  past.  It  is  true
 that  only  two  or  three  State  Govern-
 ments  have  not  been  able  to  make  up
 their  mind  yet.  But  I  believe  thet
 we  will  receive  the  general  support
 of  almost  all  the  States.  In  so  far  as
 the  State  employees  are  concerned,
 of  course,  the  State  Governments  are
 free  to  adopt  any  policy  they  think
 proper.

 Shri  Harish  Chandra  Mathur:  It  is
 true,  the  hon.  Home  Minister  stated
 even  earlier  that  the  State  Govern-
 ments  are  free  to  adopt  any  policy
 they  like  regarding  the  State  servants.
 But  I  would  like  to  know  whether  the
 State  Governments  have  explained  to
 the  hon.  Home  Minister  that  with  the
 superennuation  age  raised  in  the
 Centre  and  also  of  the  JAS  it  would
 ibe  almost  impossible  for  the  State
 Governments  not  to  take  a  similar
 action  and,  if  they  take  that  action
 what  would  be  the  implications  both
 on  their  services  ag  well  as  their
 finances?

 Shri  Lal  Bahadur  Shastri:  The  de-
 tails  have  not  been  discussed.  But
 eight  State  Governments  have  already
 completely  supported  this  proposal,
 two  have  said  that  they  are  sti!’  re-
 thinking  over  it  and  in  the  case  of
 three  we  have  not  received  any  reply.
 So  the  hon.  Member  will  find  that  a
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 majority  of  the  States  have  already
 lent  their  full  support  to  it.  As  to
 what  would  be  the  financial  effect  if
 the  State  Governments  adopt  it,  the
 matter  will  have  to  be  gone  into  in
 future.

 श्री  मंत्री  :  नया  माननीय  मंत्री  जी  यह
 बीतने  को  कृपा  करेंगे  कि  वय।  सरकारी  श्री-
 कमियों  की  ओर  से  इस  सम्बन्ध  में  कोई
 प्रोटेस्ट-नोट  शाया  है  और  यदि  पाया  है,
 तो  उस  के  कन्टेन्ट्स  क्‍या  हें  ।

 श्री  लाल  बहादुर  शास्त्री?  में  ने  एक
 कागज  तो  देखा  है,  लेकिन  जहां  तक  मुझे
 मालूम  है,  कोई  रिप्रेजेंटेटिव  तरीके  पर,
 प्रतिनिधित्व  के  ढंग  से,  कोई  ऐसा  पत्र  नहों
 भाया  है  ।

 श्री  भक्त  दोस्त:  माननीय  मंत्री  जी  ने
 बताय।  है  कि  अधिकांश  राज्यों  ने  अवकाश-
 ग्रहण  की  आयु  को  बढ़ाने  का  समर्थन  किया
 है  1  क्या  इस  का  यह  र्थ  है  कि  व  प्र पने  राज्यों
 की  सेवाओं  पर  भी  इस  को  लागू  करता
 चाहते  हैं  ?  यदि  हां,  तो  क्या  सब  राज्यों  में
 इस  सम्बन्ध  में  एक  समान  नीति  अपनाने  का

 अ्रनुरोध  किया  गया  हैं  या  सुझाव  दिया
 गया  है  ?

 श्री  लाल  बहादुर  शास्त्री  :  साधारणतः
 हमारी  राय  तो  यही  है  कि  रिटायरमेंट  की
 एज  बढ़ानी  चाहिए,  लेकिन  जैसा  कि  में  ने
 कहा  है,  हम  लोग  इस  बारे  में  कोई  जबर्दस्ती
 नहीं  कर  रहे  हैं  ।  हम  लोगों  ने  यह  नहीं  कहा
 है,  कि  बे  ऐसा  करें  ही  ।  हम  ने  इस  विषय
 पर  अपनी  राय  दी  है  -  मानतीय  सदस्य  को
 पह  जान  कर  शायद  खदी  होगी  कि  उन  का
 प्रदेश  इस  सिलसिले  में  कुछ  आगे  जाना  चाहता
 है  1

 Shri  Tridib  Kumar  Chaudhuri:  The
 hon.  Minister  indicated  that  several
 States  had  not  made  _  their  opinions
 known  and  that  some  are  yet  to  make
 up  their  mind.  Has  il  come  to  the
 notice  of  the  Government  that  the
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 spokesmen  of  some  State  Govern-
 ments  have  expressed  their  opposition,
 at  least  in  the  press,  to  this  proposal
 of  raising  the  superannuation  age  and
 have  any  of  them  indicateg  their  out-
 right  opposition  to  it?

 Shri  Lal  Bahadur  Shastri:  Yes;  one
 of  the  State  Governments  had  oppos-
 ed  it  completely.  They  felt  that  in-
 stead  of  extension  of  service  there
 should  be  re-employment  of  those  who
 are  in  fit  health  ang  efficient.  But
 recently  I  had  a  discussion  with  the
 Chief  Ministers  and  all  of  them  have
 said  that  they  will  reconsider  the  mat-
 ter.

 Shri  Priya  Gupta:  Since  it  is  a
 question  of  extension  of  the  retire
 ment  age  and  the  general  service
 conditions  prevailing  upto  the  age  of
 55,  can  the  Government  impose  any
 unilateral  restriction  in  respect  of  the
 three  conditions,  namely,  integrity,
 efficicncy  and  fitness,  which  is  a  nor-
 mal  course  and  there  are  procedures
 to  protect  the  staff?  Is  it  a  grace  or
 is  it  an  automatic  increase  in  the  re-
 tirement  age?

 Shri  Lal  Bahadur  Shastri:  It  will
 not  be  an  automatic  thing  and  IT  am
 glad  that  the  hon.  Member  has  raised
 that  point.  Before  the  officer  com-
 pletes  the  age  of  55,  under  the  rules
 it  will  be  provided  that  each  and
 every  case  will  be  examined  on  merits
 specia'ly  in  regard  to  the  integrity,
 health  and  efficiency  of  the  officer
 concerned.  If  he  is  not  found  fit,  the
 age  of  retirement  in  his  case  will  not
 be  increased.

 Shri  5.  M.  Banerjee:  May  I  know
 whether  it  is  a  fact  that  the  Govern-
 ment  of  India  has  accepted  this  re-
 commendation  of  the  Pay  Commission?
 If  so,  how  and  why  was  the  date  Ist
 December  962  selected  and  why  was
 it  not  from  959  when  they  accepted
 it  in  principle?

 Shri  ‘Lal  Bahadur  Shastri:  The
 principle  was  accepted  recently.  As
 to  what  the  date  should  be,  any  date
 which  is  fixed  may  not  be  acceptable
 to  all.  However,  the  matter  was
 placed  before  the  Cabinet  and  the
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 Government  as  a  whole  decided  this
 date.

 Shri  Ramanathan  Chettiar:  May  I
 know  whether  one  or  two  of  the  States
 have  suggested  to  the  Central  Gov-
 ernment  that  in  regard  to  the  JAS  and
 IPS  cadre  of  services  superannuation
 can  be  considered  year  by  year,  that
 is,  after  the  age  of  55  they  would
 consider  whether  to  extend  it  by  one
 year  and  by  that  they  might  consider
 the  question  of  raising  it  to  58?

 Shri  Lal  Bahadur  Shastri:  No,  Sir;
 it  would  not  be  advisable  for  the
 officers  to  be  kept  in  suspense.  Year
 by  year  extension,  to  my  mind,  will
 hhave  a  demoralising  effect,

 Prohibition

 +

 (
 Shri  Maheswar  Naik:
 Shri  A.  K.  Gopalan:
 Shri  P.  Kunhan:
 Shri  Hari  Vishnu  Kamath:
 Shri  Bhakt  Darshan:
 Shri  P.  Venkatasubbaiah;

 *48l.
 a}

 Shri  P.  C.  Borooah:

 Shri  Ram  Ratan  Gupta:
 Shri  D.  J.  Anik:
 Shri  Mantri:
 Sri  Yashpal  Singh:

 [  Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  as  many
 ag  nine  State  Governments  have  re-
 quested  the  Union  Government  to
 bear  the  expenses  of  extension  of
 prohibition  in  their  States  as  also
 the  loss  of  revenue  arising  therefrom;
 and

 (b)  if  so,  what  is  the  attitude  of
 Government  of  India  in  that  regard?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati
 Chandrasekhar):  (a)  Yes.

 (b)  The  whole  question  was  con-
 widered  at  an  informa]  meeting  of  the
 Chief  Ministers  held  at  New  Delhi
 on  the  8th  and  9th  January,  1963.
 A  copy  of  the  press  note  indicating

 MAGHA  3,  884  (SAKA)

 Shri  Surendranath  Dwivedy:
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 the  conclusion  reached  is  laid  on  the
 Table  of  the  House.

 Prohibition  Policy.—The  Chief
 Ministers  of  States  met  informally
 yesterday  (l8th  January,  963)  and
 today  to  discuss  various  aspects  of
 prohibition  as  affecting  different
 States.  It  was  agreed  that  the  various
 suggestions  made  for  the  purpose  of
 securing  more  effective  implemen-
 tation  of  prohibition  and  dealing  with
 the  defects  that  have  arisen  should  be
 further  explored.  In  view  of  this,  the
 unanimous  conclusion  was  that  no
 change  or  relaxation  should  be  made
 in  the  existing  system  and  policy  of
 prohibition  in  the  States.

 Shri  Maheswar  Naik:  May  I  know
 whether  Government  have  any  idea
 as  to  the  extent  of  the  loss  of  revenue
 and  the  cost  of  extension  of  prohibi-
 tion  in  the  various  States?

 The  Minister  of  Home  Affairs  (Shri
 Lal  Bahadur  Shastri):  I  cannot  give
 the  exact  figure,  but  what  has  ap-
 peared  in  the  press  about  the  loss  is
 rather  on  the  high  side.  Some  papers
 have  even  said  that  the  loss  amounts
 to  Rs.  200  crores  to  Rs.  300  crores.
 That  figure  seems  to  be  rather  very
 much  on  the  high  side,  as  I  said.  The
 Planning  Commission,  I  am  told,  is
 looking  into  the  matter.  They  are
 still  verifying  it,  but  they  have  said
 that  the  loss  is  not  more  than  or  is
 between  Rs.  35  crores  to  Rs.  45  crores
 on  excise.

 Shri  Maheswar  Naik:  May  I  know
 whether  in  the  conference  which  the
 Home  Minister  had  with  the  Chief
 Ministers  recently  any  final  decision
 has  been  taken  as  to  the  scrapping
 up  of  the  prohibition  policy  or  its  re-
 vision?

 Shri  Lal  Bahadur  Shastri:  No,  Sir.
 In  fact,  it  has  been  agreed  that  the
 policy  of  prohibition  cannot  be  aban-
 doned.  But  greater  stress  was  laid  on
 the  fact  that  the  scheme  should  be
 implemented  in  a  way  which  does  not
 lead  to  corruption  or  harassment  to
 the  people.  So,  we  are  considering  as
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 to  how  better  to  implement  it  and
 what  steps  should  be  taken  in  that
 regard.

 Shri  A.  K.  Gopalan:  Is  it  not  a  fact
 that  a  number  of  States  where  partial
 prohibition  is  in  force  have  suggested
 the  lifting  of  prohibition?

 Shri  Lal  Bahadur  Shastri:  There  is
 difference  of  opinion  on  that  matter
 between  States  and  States.  There
 are  States,  like  the  one  near  to  the
 State  of  my  hon.  friend,  Madras,
 which  strongly  believes  that  prohibi-
 tion  must  continue  and  otherwise  it
 would  very  much  economically  affect
 the  people  of  that  area.

 श्री  भक्त  दर्शन:  जहां  तक  मुझे  ज्ञात
 है  इस  बैठक  म  यह  निर्णय  किया  गया  था
 कि  वर्तमान  स्थिति  को  कुछ  दिनों  तक  जारी
 रक्खा  जाये  ।  तो  क्या  कारण  है  कि  कुछ  राज्य
 सरकारों  ने  बगैर  केन्द्रीय  सरकार  से  परामर्श
 किये  या  स्वीकृति  लिए  अपने  श्राप  नये  कार्य-
 क्रम  शुरू  कर  दिये  ह  ।  जैसे  कि  उत्तर  प्रदेश
 म  ११  जिलों  में  मद्य  निषेध  को  समाप्त  कर
 दिया  गया  ।  इस के  बारे  में  केन्द्रीय  सरकार
 की  क्‍या  राय  है  ?

 शी  लाल  बहादुर  श्ञास्त्री:  कई  चीजों
 में  माननीय  सदस्य  का  प्रदेश  आगे  रहता  है,
 मेरे  खयाल  में  इस  में  भी  उन्होंने  नेतृत्व
 किया  है  ।

 Shri  Surendranath  Dwivedy:  Is  it
 not  a  fact  that  it  was  generally  agreed
 that  the  prohibition  policy  and  pro-
 gramme  should  not  be  extended  dur-
 ing  the  period  of  the  emergency?

 Shri  Lal  Bahadur:  Shastri:  Yes,
 that  is  so  far  sometime.

 श्री  यशपाल  सिंह  :  क्या  सरकार  ने  कभी
 यह  ख्याल  किया  है  कि  चरित्र  का  मूल्य  इस
 टैक्स  से  और  इस  आमदनी  से  ज्यादा  है,
 शौर  जहां  के  हमारे  गृह  मंत्री  जी  निवासी  हें,
 जहां  से  वे  चुन  कर  आये  हैं  अर्थात्  इलाहाबाद,
 कौर  हरिद्वार  को  दुबारा  भ्रष्ट  करने  की
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 कोशिश  की  जा  रही  है  ?  क्‍या  इसके  बारे
 म  सरकार  कुछ  कहेंगी  ?

 भ्रध्यक्ष  महोदय  :  श्राप  जाती  हमला
 तो  न  करें।

 श्री  यशपाल  सिह  :  मेरा  और  मंत्री  जी
 का  प्रदेश  तो  एक  ही  है  ।
 Shri  P.  Venkatasubbaiah:  May  I

 know  whether  it  is  not  a  fact  that
 the  unsuccessful  working  of  prohibi-
 tion  in  some  States  is  not  due  to  lack
 of  public  response  but  due  to  some
 of  the  administrative  lapses  and  the
 policies  of  the  State  Governments?  If
 so,  in  the  conference  that  has  been
 held  recently  has  any  discussion  been
 held  over  the  correct  and  right  im-
 plementation  of  this  policy?

 Shri  Lal  Bahadur  Shastri:  Yes,  Sir.
 As  I  said  before,  in  fact  most  of  the
 time  we  talked  how  better  to  im-
 plement  the  programme.  I  agree  that
 there  are  administrative  faults.  We
 have  to  look  into  every  aspect  of  this
 problem.

 Fair  Price  Shops  for  Kerosene

 +
 2432  {  Shri  D.  C.  Sharma:

 au  Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  fair  price  shops  ensur-
 ing  a  regular  supply  of  kerosene  oil
 to  consumers  which  were  proposed  to
 be  opened  in  the  important  cities  of
 the  country  have  been  opened;  and

 (b)  if  so,  how  far  they  have  succe-
 eded  in  their  purpose?

 The  Deputy  Minister  in  the  Minis-
 try  of  Mines  and  Fuel  (Shri
 Hajarnavis):  (a)  Fair  price  shops  for
 the  sale  of  Kcrosene  have  been  opened
 in  the  State  of  Maharashtra  and  Union
 Territory  Administrations  of  Himachal
 Pradesh,  Manipur  and  Tripura.  Most
 of  the  remaining  States  and  Union
 Territories  have  reported  that  fair
 price  shops  for  distribution  of
 Kerosene  have  not  been  opened,  be-
 cause  of  the  fact  that  normal  sup--
 plies  are  being  maintained.
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 (b)  Wherever  such  shops  have  been
 opened  they  have  assured  regular
 supplies.

 Shri  D.  C.  Sharma:  What  has  pre-
 vented  the  Central  Government  from
 opening  these  shops  in  the  other
 States  of  India  when  the  normal  sup-
 plies  accord'ng  to  press  reports  and
 elose  observation  are  not  very  regu-
 lar?

 Shri  Hajarnavis:  First  of  all,  it  is
 not  the  responsibility  of  the  Central
 Government  to  regulate  the  distribu-
 tion  of  commodities  in  the  States.  Se-
 condly,  wherever  there  has  been
 shortage,  the  State  Governments  have
 taken  action.

 Shri  D.  C.  Sharma:  In  the  last  ses-
 sion  of  the  Lok  Sabha  it  was  stated
 that  there  have  been  some  kind  of
 blackmarketing  in  kerosene.  Has  any
 action  been  taken  against  those  who
 indulged  in  blackmarketing?

 Shri  Hajarnavis:  This  does  not  fairly
 fall  within  the  scope  of  this  question.
 But  I  believe  some  people  were  ar-
 rested  for  offences  connected  with  the
 maldistribution  of  kerosene.

 श्री  सरज्‌  पाण्डेय  :  क्या  माननीय  मंत्री
 जी  यह  बतलायेंगे  कि  उत्तर  प्रदेश  के  कुछ
 जिलों  म  मिट॒टी  के  तेल  की  बहुत  किल्लत
 है,  ऐसी  कोई  शिकायत  केन्द्रीय  सरकार  को
 मिली  है  या  नहीं,  और  अगर  मिली  है  हो
 उस  पर  क्या  कार्यवाही  की  जा  रही  है  ?

 श्री  हजरनवोस  :  जी  नहीं,  कोई  शिकायत
 नहीं  मिली  है  t

 Shrimati  Renu  Chakravartty:  In
 view  of  the  fact  that  the  question  of
 the  control  of  the  prices  of  essentia!
 goods  is  a  matted  of  national  policy,
 may  I  know  whether  Government
 consider  that  the  distribution  of  kero-
 sence  should  be  made  well  ahead
 through  the  fair  price  shops  instead
 of  waiting  till  again  we  have  the
 profiteers  at  our  throats?

 Shri  Hajarnavis:  The  situation  35
 oenstantly  under  review,  and  Govern-
 ment  have  not  noticed  that-there  has
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 been  any  undue  rise  in  the  prices.
 The  moment  such  an  apprehension  is
 felt,  action  will  be  taken  without
 delay.

 Shri  Sham  Lal  Saraf:  May  I  know
 whether  adequate  supplies  of  kero-
 sene  oil  have  been  placed  at  the  dis-
 posal  of  all  the  States,  and  more
 particularly  of  those  States  where
 fair  price  shops  have  not  been  opened
 yet?

 Shri  Hajarnavis:  As  [  said  earlier,
 the  responsibility  for  regulating  the
 commodities  is  with  the  States,  and
 adequate  powers  under  the  Defence  of
 India  Act  have  also  been  devolved
 upon  the  State  Governments.  If  they
 approach  us  for  any  additional  powers
 that  also  would  be  very  sympatheti-
 cally  considered.

 Shrimati  Savitri  Nigam:  The  hon.
 Minister  has  stated  in  his  reply  that
 fair  price  shops  have  been  opened  in
 the  Union  Territories.  May  I  know
 whether  he  is  aware  that  even  now
 kerosene  oi]  is  being  sold  at  a  very
 high  price  in  the  colonies  of  New
 Delhi?

 Shri  Hajarnavis:  I  am  not  awar®  of
 any  such  complaint.  On  the  contr-
 ary.  I  met  a  few  people  two  days
 back,  who  told  me  that  there  was
 more  than  enough  supply  of  kerosene
 and  that  the  prices  were  yoing  down.

 -orfentation  of  Educational  System
 due  to  Emergency

 +
 Shri  P.  Kunhan:
 Shri  Rameshwar  Tantia:

 9435,
 |

 Shri  Sidheshwar  Prasad:
 Shri  S.  B.  Patil:

 {Shri  Bade:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 एप  whether  the  question  of  _  re-
 cvientating  the  educational  svstem  to
 meet  the  emergency  has  been  con-
 sidered  by  Government;  and

 (b)  if  so,  the  steps  proposed  to  be
 taken  by  Government  in  this  con-
 nection?
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 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the  table
 of  the  House.  [Placed  in  Library.
 See  No.  LT-708/63].

 श्री  बड़े:  जो  टेबल  पर  स्टेटमेंट  रक्खा
 गया  है,  उस  म  लिखा  है  :

 “Facilities  for  science  education
 at  all  stages  are  being  expanded”.

 म  जानना  चाहता  हूं  कि  क्या  सभी
 स्टैंडों  में इस  प्रकार  का  आयोजन  किया  गया

 है  ?  अगर  करिकुलम  म  कोई  फर्क  किया
 गया  है  तो  उस  के  वास्ते  शासन  ने  कितना
 ज्यादा  ऐसा  दिया  है  ?

 डा०  काम  ला०  श्रीमाली  :  माननीय
 सदस्य  को  याद  ज्ञात  है  कि  जहां  तक  शिक्षा
 का  काम  है.  उस  का  सारा  प्रबन्ध  राज्य
 सरकारों  को  करना  पड़ता  है  लेकिन  उन
 को  साधारणतया  यह  इन्स्ट्रक्शन्ज  दिये  गये

 हू  कि  इमर्जन्सी  में  जो  आवश्यक  काम  ह
 उनके  लिए  वे  ज्यादा  वक्‍त  दें  ।  इसी  दृष्टि
 हैँ  जो  वैज्ञानिक  पढ़ाई  का  काम  है  उस  को

 पुर्नगठित  किया  जा  रहा  है  ।

 श्री  बड़े  :  मरा  सवाल  यह  है  कि  कोई
 कक  किया  गया  है  ।

 भ्रध्यक्ष  महोदय  :  में  श्रापों  फिर  एक
 मौका  दे  दूगा  ।

 Shri  Rameshwar  Tantia:  From  the
 statement  I  find  that  with  the  pre-
 sent  need  for  a  steady  supply  of  man-
 power,  physical  training  and  NCC
 training  in  schools  and  colleges  are
 being  introduced.  May  I  know

 Mr.  Speaker:  I  do  not  want  supple-
 mentary  questions  to  be  read  out.

 Shri  Rameshwar  ‘antia:  I  was  only
 referring  to  the  c-tntement.  In  the
 Statement,  in  paragraph  2  it  has  been
 stated  that  p’ans  are  bring  drawn  up
 for  NCC  and  physical  training  in  col-
 leges  and  schools.  May  I  know  the
 number  of  students  that  are  going  to
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 be  covered,  and  whether  Government
 are  thinking  of  compulsory  military
 training  in  the  colleges?

 Dr.  K.  L.  Shrimali:  The  response
 is  very  good  as  far  as  the  schools  are
 concerned.  We  have  written  to  all
 the  State  Governments  asking  thetn
 to  introduce  compulsory  National
 Discipline  Scheme  for  all  stages  from
 the  sixth  standard  up  to  the  eleventh
 standard  wherever  other  programmes
 of  physical  education  do  not  exist.  As
 for  the  NCC,  as  the  House  is  aware,
 it  is  being  introduced  in  all  the  uni-
 versities,  and  the  universities  have
 agreed  to  introduce  it  and  have  agreed
 to  allot  four  periods  every  day.

 श्री  प्रकाश वीर  शास्त्री  :  क्‍या  में  जान
 सकत।  हूं  कि  भारत  सरकार...

 श्री  बड़े  :  क्‍या  में  जान  सकता  हूं...

 झष्यक्ष  महोदय  :  जब  आप  चाहेंगे  उस
 वक्‍त  जान  सकते  या  जब  मैं  चाहूंगा  तब  आप
 जान  सकेंगे  ?

 श्री  प्रकाशवोर  शास्त्री  :  म  यह  जानना

 चाहता  हूं  कि  भारत  सरकार  के  अधीन
 जितनी  शिक्षण  संस्थाएं  ह  उनम  आपत्काल
 को  ध्यान  में  रखते  हुए  शिक्षा  के  क्रम  में  क्‍या
 विशेष  व्यवस्थाएँ  की  गयी  हें  ।

 Bo  का०  ला०  श्रीमाली  :  एक  विस्तृत
 स्टेटमेंट  सदन  की  मेज  पर  रख  दिया  गया  है
 माननीय  सदस्य  उसको  देखेंगे  तो  उनको
 पता  लगेगा  कि  क्‍या  क्य  काम  किया  गया

 है  1

 Shri  Sham  Lal  Saraf:  We  have  not
 heard  the  statement.

 Dr.  K.  L.  Shrimali:  It  is  a  very  long
 statement.  If  you  permit  me,  I  will read  it.  But  it  will  take  at  least  five
 to  six  minutes.

 Shri  Hem  Barua:  Is  it  not  a  fact
 that  the  Education  Committee  of  the
 National  Integration  Council  as  also
 the  37th  session  of  the  All  India  Edu-
 sation  Conference  that  was  held  im
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 Lucknow  recently  suggested  certain
 measures  to  give  education  a  national
 bias  as  also  an  emergency  bias?  If  so,
 have  Government  considered  these
 suggestions  by  these  two  bodies?

 r.  K.  L.  Shrimali:  Our  education,
 as  far  as  I  am  aware,  has  already  a
 national  bias  and  necesary  steps  have
 been  taken  to  orient  the  educational
 system  to  meet  the  present  emergency.

 श्री  बड़े:  अध्यक्ष  महोदय

 ध्च्यक्ष  महोदय  :  अगर  बड़ें  साहब  इस
 तरह  घबड़ाते  रहेंगे  तो  उनकी  बारी  नहीं
 जाएगी  |

 श्री  बड़े  :  म  दो  बार  खड़ा  हो  चुका  हूं  ।

 भ्रध्यक्ष  महोदय  :  आप  चाहें  चार  बार
 खड़े  हों  लेकिन  में  चाहूंगा  तभी  बुलाऊंगा  ।

 Shrimati  Renu  Chakravartty:  The
 statement  says  that  laboratories  and
 workshops  and  other  facilities  in  edu-
 cational  institutions  are  being  inten-
 sively  used  for  the  training  of  person-
 ne]  in  different  occupational  and  vo-
 cational  skills.  In  view  of  the  fact
 that  we  are  very  short  of  scientific
 personnel,  in  what  particular  way
 have  we  decided  to  increase  the  num-
 ber  of  such  personnel  in  this  emer-
 gency  beyond  what  we  were  doing  for
 the  general  higher  secondary  courses?

 Dr.  K.  L.  Shrimali:  It  will  be  very
 difficult  for  me  to  give  dctails  with
 regard  to  each  State.  This  is  a  gene-
 ral  directive  which  has  been  sent  to
 the  State  Governments.  If  the  hon.
 Member  wants  information  about  any
 particular  State  or  about  any  parti-
 cular  institution,  I  shall  be  very  glad
 to  supply  it,  but  it  is  very  difficult  for
 me  to  give  the  picture  for  the  whole
 of  India  about  workshops,  laborator-
 jes  etc.  I  can  only  give  a  general
 statement  which  I  have  given.

 श्री  बड़े:  में  पूछना  चाहता  हं  कि  डिफेंस
 की  विशेष  परिस्थिति  को  ध्यान  में  रखते  हए
 केन्द्र  न ेकितना  परसटेज  इनक्रीज  करने  का
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 निश्चय  किया  है,  कौर  राज्यों  को  क्‍या
 डाइरेक्टिव  भेजा  है  ?

 डा०  का०  लाग  श्रीमाली  :  जहां  तक
 फिजिकल  एजूकेशन  के  प्रोग्राम  और  नेशनल
 डिसिप्लिन  स्कीम  का  सम्बन्ध  है,  केन्द्र  ने
 इनके  पूरे  खर्च  की  जिम्मेदारी  ली  है  ।  इस
 पर  लगभग  पांच  करोड़  रुपया  खर्च  होगा,
 मुझे  ठीक  याद  नहीं  है  ।  इसके  अलावा  जो
 भी  दूसरी  योजना  है  उसम  योजना  के  मुताबिक
 राज्य  सरकारों  को  सहायता  दी  जाएगी  ।

 National  Discipline  Scheme  in
 Secondary  Schools

 +
 Shri  Sidheshwar  Prasad:

 *436.  <  Shri  Hari  Vishnu  Kamath:
 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  Governnient  nave  con-
 sidered  the  question  of  extension  0:
 the  National  Discipline  Scheme  to  all
 Secondary  Schools  in  the  country;  and

 (9)  if  so,  with  what  result?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Shri  M.  है.
 Krishna):  (a)  Yes,  Sir.

 (b)  An  Emergency  Scheme  of  Physi-
 cal  Education  and  National  Discipline
 has  been  formulated  which  sceks  to
 coordinate  the  existing  National  Dis-
 cipline  Scheme  with  the  geod  points
 from  the  existing  programmes  of
 Physical  Education  and  A.C.C,  About.
 6450  fresh  N.D.S.  Instructors  are  to
 be  employeg  and  trained  by  the
 N.D.S.  Directorate  under  this  Scheme.
 Besides,  arrangements  aie  being  made
 to  reorient  existing  Vhysical]  Feu-
 cation  Teachers  and  National  Disci-
 pline  Scheme  Instructors  to  the  =  re=
 quirements  of  the  Integrated  Emer-
 gency  Programme.  When  the  tisining
 of  all  these  personnel  is  completed  the
 programme  is  expected  ta  cover  all
 students  from  Classes  दिस  to  Xl  num-
 being  about  .02  crores.
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 श्री  पिदेशवर  प्रसाद  :  यह  जो  योजना

 लागू  की  जाते  वाली  है  उस  पर  कितना  लागत
 च  पड़ेगा  ?

 Mr.  Speaker:  What  is  the  expendi-
 ture  involved?

 Shri  M.  R.  Krishna:  It  is  proposed  to
 spend  about  Rs.  6  crores  on  this
 scheme.

 Shri  D.  C.  Sharma:  It  is  stated  that
 teachers  are  to  be  trained  in  physical
 Education  and  National  Discipline.
 May  I  know  what  will  be  the  dura-
 tion  of  this  training,  what  it  is  going
 to  cost  the  Government  of  India  and
 whether  the  money  wil]  be  spent
 over  all  the  States  ang  Union  Ter-
 ritories  of  India?

 Shri  M.  R,  Krishna:  There  are  15,000
 physical  education  teachers  in  the
 various  schools  in  the  country.  In  ad-
 dition  to  that,  we  have  got  3,200  ins-
 tructors  under  the  National  Discipline
 Scheme.  All  these  people  will  be
 made  to  undergo  an  orientation  course
 for  6  to  2  weeks.  Ag  I  said,  we  will
 spend  about  Rs.  6  crores  on  this
 scheme.

 श्री  जगदेव  सिंह  सिद्धान्त  :  आपत्काल
 को  देखते  हुए  क्या  सरकार  जो  कार्य
 अलवर  में  जनरल  भोंसले  के  निरीक्षण  म
 चल  रहा  है,  उसको  और  स्थानों  पर  भी

 लागू  करने  का  विचार  कर  रही  है  |

 Shri  M.  R,  Krishna:  Yes,  Sir,  Under
 this  scheme  we  will  be  starting  very
 ‘many  centres  to  cover  the  entire
 country.

 Shri  Heda:  In  view  of  the  fact  that
 ‘the  scheme  costs  only  about  5  nP.  per
 student  per  year,  is  not  Government
 contemplating  to  make  it  compulsory
 im  all  the  States?

 Shri  M.  B.  Krishna;  Just  as  we  are
 thinking  of  having  the  NCC  compul-
 sory  in  the  colleges,  this  scheme  also
 will  become  compulsory  in  the  high
 schools

 JANUARY  23,  968  Oral  Answers  5900

 श्री  यशपाल  सिह  :  क्‍या  यह  सही  है
 कि  अलवर  में  चलने  वाले  नेशनल  डिसिप्लिन
 स्कीम  के  मातहत  राइफिल  ट्रेनिंग  नहीं  दी
 जाती,  बल्कि  इस  एजूकेशन  का  ज्यादातर
 समय  कल्चरल  प्रोग्राम  में  चला  जाता  है  |

 Shri  M.  R.  Krishna:  Under  this
 scheme,  we  will  be  laying  more  stress
 on  the  physica!  efficiency  side.

 Shri  Yesh  Pal  Singh:  Without  rifles?
 Mr.  Speaker:  Order,  order.

 श्री  कछवाय  :  क्या  में  जान  सकता  हूं
 कि  यह  योजना  सभी  राज्यों  में  कब  तक  पूरी
 तोर  से  लागू  हो  जाएगी  ।

 Shri  M.  R,  Krishna:  By  the  end
 of  June,  963  we  are  hopeful  of
 training  all  these  people.  After  that,
 we  may  be  able  to  take  up  the  others.

 श्री  प्रकाश वीर  शास्त्री  :  क्यों  जान
 सकता  हूं  कि  इस  राष्ट्रीय  अनुशासन
 योजना  की  लोकप्रियता  को  ध्यान  में  रखते

 हुए  शिक्षकों  की  अ्रधिक  आवश्यकता  पड़ेगी  ?
 क्या  उसके  लिए  अलवर  के  अतिरिक्त  भारत
 वर्ष  में  और  भी  कोई  शिक्षण  केन्द्र  खोलने
 का  निश्चय  किया  गया  है  ?

 शरीर  फा०  लाग  श्रीमाली  :  जसा  कि
 अभी  मेरे  साथी  ने  बताया,  कई  केन्द्र  खुल
 रहे  हैं  शअ्रलवर  के  अलावा  और  दो  तीन  वर्षों
 में  जितने  भी  कन्स्ट्रक्टर  हे  उनकी  ट्रेनिंग  हो
 जाएगी  और  अनिवार्य  रूप  से  इस  योजना
 को  स्कूलों  में  लागू  किया  जायेगा  ।

 (छा  and  Natural  Gas  Comission
 T

 Shri  Rameshwar  Taantia-
 Shri  D.  C.  Sharma:  .
 Shri  A.  K  Gopalan:

 [  Shri  P.  Kunhan:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 437.

 (a)  whether  any  plans  have  Leen
 devised  at  the  two-day  meeting  of  Oi?
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 and  Natural  Gas  Caomtnission,  hejq  at
 Dehra  Dun  on  5th  and  6th  December,
 4962  on  the  intensive  oil  exploration
 in  the  country;

 (9)  if  so,  what  are  the  areas  iat

 will
 be  explored  for  oil;  and

 (c)  what  measures  have  been  taken
 by  Government  to  increase  tlie  pro-
 duction  from  the  present  available
 sources?

 The  Minister  of  Mines  and  Fuel
 (Shri  K,  D.  Malaviya):  (a)  A  pro-
 gramme  for  the  intensive  exploration
 for  oil  in  the  country  has  already
 been  included  in  the  Jil  and  Natural
 Gas  Commission’  Third  Five  Year
 Plan.  At  its  meeting  on  the  4h  and
 5th  December,  ‘1962,  ine  Commission
 decided  to  intensify  drilling  operations
 in  some  of  the  areas.

 (b)  Structurd]  drilling  operations
 will  be  started  in  the  Pattukkottai
 areca,  Madras  State,  aid  deep  drilling
 operations  will  be  started  in  the
 Purnea  and  Raxaul  areas  in  Bihar.
 Also,  certain  measures  will  be  taken
 for  expediting  the  drilling  operations
 in  the  Ahmedebad  region  cf  Gujarat.

 (c)  A  decision  was  taken  in  the
 aforesaid  mecting  of  the  Oi!  and
 Natural  Gas  Commission  to  add  more
 oil  field  installations  tu  the  Anklesh-
 war  fieid  in  Gujarat,  so  ss  to  increase
 the  production  from  tuat  field  from
 the  present  figure  of  500  tons  per
 day  to  about  2,000  tons  per  day  of
 March,  963  and  more  later.  It  was
 also  decided  to  expedite  the  testing
 of  hitherto  untested  rock  layers  in  the
 Kalol  area  (near  Ahmedabad),  Guja-
 rat  to  enable  the  commencement  of
 trial  production  from  that  area  of
 July,  1963.

 Shri  Rameshwar  Tantia:  May  I
 know  whether  our  refineries  will  be
 ready  by  the  time  the  new  oilfields  go
 into  production?

 Shri  K,  D.  Malaviya:  The  new  oil  is
 already  being  produced  and  supplied
 to  the  Bombay  refineries—ESSO  and
 and  Burmah-Shell.  With  regard  to  the
 other  production  fields  the  production
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 programme  is  being  matched  to  the
 time  when  the  refineries  will  be  ready,

 Shri  Rameshwar  Tantia:  Is  it  a  fact
 that  the  Guhati  refinery’s  working  in
 962  was  not  satisfactory  owing  to
 closure  from  time  to  time,  and  if  so,
 may  I  know  whether  it  was  on  account
 of  the  machinery  being  defective  or
 other  reasons?

 Shri  K,  D.  Malaviya:  Sometimes  the
 refinery  had  to  be  slowed  down  or
 closed  because  in  the  first  year  of  the
 refinery,  there  is  always  to  be  expect-
 ed  some  sort  of  teething  trouble,  and
 so  it  was  all  in  the  normal  way  of
 things  that  at  times  the  production  had
 to  be  slowed  down.

 Shri  P.  C.  Borooah:  May  I  know  if  it
 is  a  fact  that  quite  a  number  of  equip-
 ments  and  plants  for  exploration  and
 production  of  crude  oil  was  taken  out
 of  Assam  recently,  and  if  so  whether
 those  have  been  sent  back?

 Shri  हू  D.  Malaviya:  Sir,  another
 question  is  coming  on  that.

 Shri  D.  C.  Sharma:  May  I  know
 if  this  intensive  oil  exploration  is  going
 to  be  dcne  with  our  own  resources
 or  whether  we  are  going  to  ect  some
 know-how  and  funds  from  other  coun-
 tries  of  the  world?

 Shri  K.  9.  Malaviya:  I  have  many
 times  stated  in  the  House  that  intensi-
 fication  of  the  oil  exploration  pro-
 gramme  is  being  substantially  carried
 out  by  our  own  boys  and  that  the
 know-how  is  with  us,  Sometimes  we
 have  to  obtain  drilling  equipment,
 and  for  that  credit  has  to  be  arranged.
 This  intensification  of  the  programme
 is  also  organised  for  the  reason  that  we
 are  getting  some  credit  for  contract
 drillings.

 Shri  AK  Gopalan:  May  I  know
 whether  any  suggestion  has  come  from
 the  Kerala  Government.  pointing  out
 certain  areas  where  such  exploration
 can  be  made?

 Shri  K.  D.  Malaviya:  Yes,  Sir.  From
 time  to  time  some  suggestions  do  come
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 from  people  who  are  nterested  in  oil
 exploration  and  from  Kerala  also.  We
 know  that  there  are  areas  where  one
 may  undertake  oil  exploration.  We
 are  just  watching  the  whole  situation
 and  in  due  course  of  time  we  shall  take
 up  the  search  for  oil  in  that  part  of
 the  country  also.

 Shri  Hem  Barua:  In  view  of  the
 fact  that  it  has  been  reported  recently
 that  Pakistan  has  attained  a  position
 of  being  able  to  export  10,000  tons  of
 finished  oil,  may  I  know  whether
 Government  have  any  idea  of  the  time
 by  which  we  may  be  able  to  attain  a
 similar  position?

 Shri  K.  D.  Malaviya:  Our  surplus
 in  petrol  was  already  achieved,  per-
 haps  two  years  before  or  even  earlier.
 We  are  exporting  five  or  even  ten
 times  more  petrolem  products  from
 our  country.

 Shri  Hem  Barua:  We  are  not  self-
 sufficient

 Shri  K  D  Malaviya:  The  news  that
 emnated  in  newspaper  was  with  regard
 too  one  specific  product  Petrol  is  the
 product  that  we  use  in  our  motor  cars.
 We  are  also  surplus  in  petrol  but  not
 im  kerosene  or  furnace  oil.

 Shri  Narendra  Singh  Mahida:  May
 I  know  whether  the  Government  have
 explored  the  possibility  of  getting
 petrol  or  oil  from  the  Gulf  of  Cambay
 and  if  so  what  are  the  results?

 Shri  K.  D.  Malaviya:  The  search
 programme  in  the  Gulf  commenced
 about  4-5  days  back.  We  do  not  know
 how  long  it  will  take  to  know  some-
 thing  about  it.

 Shri  Man  Singh  Patel:  In  view  of
 the  decision  of  the  Government  to  in-
 crease  the  capacity  of  the  oil  refinery
 at  Koyali  may  I  know  when  the  re-
 finery  is  likely  to  function?

 Shri  K.  D.  Malaviya:  According  to
 present  schedule  the  initial  stage  of
 running  the  refinery  at  Koyali  will
 commence  from  September  or  Octo-
 ber  1964,
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 Fourth  oil  Refinery  in  Public  sector
 +

 Shri  A,  K.  Gopalan:
 Shri  P.  Kunhan:
 Shri  Yashpal  Singh:
 Shri  Bishanchanéer  Seth:
 Shri  D.  0.  Sharma:
 Shri  Ram  Ratan  Gupta:
 Shri  Mantri:
 Shri  A,  V.  Raghavan:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 #438,
 ह

 [

 (a)  whether  any  decision  has  been
 taken  as  to  the  location  of  the  fourth
 oil  refinery  to  be  established  in  the
 public  sector;  and

 (b)  if  not,  the  reasons  for  the  delay?
 The  Min‘ster  of  Mines  and  Fuel

 (Shri  छू.  9.  Malaviya):  (a)  and
 (b).  A  decision  has  been  taken

 to  establish  the  fourth  oil  refinery  at
 a  suitable  place  in  the  South  India
 region.  The  actua!  location,  however,
 has  yet  to  be  decided.

 Shri  A.  K.  Gopalan:  May  I  know
 whether  the  experts  of  ENI  who  visi-
 ted  these  87९88  have  submitted  any
 report  ang  if  so  whether  they  have
 suid  that  Cochin  is  the  most  suitable
 place  for  the  oil  refinery?

 Shri  K.  D.  Malaviya:  Yes  Sir,  one
 cr  two  committees  of  experts  were
 asked  to  survey  the  southern  region
 of  our  country  for  locating  the  refinery
 and  they  gave  us  a  report  saying  that
 from  several  points  of  view  they
 viewed  this  area  or  that  area  with
 favour.  Cochin  is  one  of  them.

 Shri  Kunhan:  May  I  know  whether
 the  Government  have  received  any
 representation  from  Kerala  Govern-
 ment  and  also  the  Development  Coun-
 cil  to  establish  the  oil  refinery  there?

 Shri  K.  D.  Malaviya:  There  has
 been  strong  representations  from  the
 Kerala  Government  to  set  up  a
 refinery  in  Kerala.

 Shri  Mohsin:  Have  the  Mysore  Gov-
 ernment  made  a  repsentation......

 Mr.  Speaker:  Every  Government must  have  made  that  representatiom
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 sit  यदा पाल  सिह  :  क्‍या  में  जान  सकता

 हूं  कि  क्या  इस  सिलसिले  में  किसी  फारेन
 ऐन्ट्री  के साथ  कोल बोरे शन  हुआ  है?  यदि
 हों,  तो  उस  की  शत  क्‍या  है  ?

 शी  कोठ  दे०  मालवीय  :  रिफाइनरी
 को  लगाने  के  लिए  बाहर  से  या  तो  ठेकेदारों
 को  बुलाते  ह,  या  कोलबोरेटर्ज  आते  हू  ।
 कोयली  की  रिफाइनरी  हम  लोग  खुद  ही
 खड़ी  कर  रहे  हें  ट्रायल  एंड  नेचुरल  गेस
 कमीशन  के  इन्तजाम  में,  उस  की  मिल्कियत
 म,  लेकिन  हम  इस  में  मशीनों  और  एक्सपर्टस
 की  मदद  दूसरे  केन्द्रीय  से  ले  रह  है  ।

 Shrimati  Savitri  Nigam:  May  I
 finow  which  are  the  other  places  re-
 commended  by  this  Experts  Committee
 as  suitable  for  starting  a  refinery?

 Shri  K.  D,  Malaviya:  The  three
 States  that  are  very  eager  to  have  a
 refinery  in  the  south  are  Madras,
 Mysore  and  Kerala;  and  all  of  them
 are  suggesting  place  like  Mangalore,
 Cochin,  Tuticorin,  Madras  and  one  or
 two  more.

 Shri  Shivananjappa:  May  I  know
 when  the  Government  is  likely  to  take
 a  final  decision  so  far  as  location  is
 concerned?

 Shri  K,  D  Malaviya:
 next  two  or  three  weeks.

 Within  the

 Russian  Exports  at  sibsagar  project
 +

 f  Shri  Maheswar  Naik:

 439  J  Shri  Kapur  Singh:
 ‘|  Shri  Mantri:

 |  Shri  Ram  Ratan  Gupta:
 Will  the  Minister  of  Mines  and  Fuel

 be  pleased  [0  state:
 (a)  whether  it  is  a  fact  that  the

 Russian  experts  helping  the  Oi]  and
 Natural  Gas  Commission  on  its  Sib-
 sagar  Project  have  been  withdrawn
 from  Assam  recently  and  repatriated
 to  Rus®a;  and

 (b)  if  so,  the  reasons  therefor?
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 The  Minister  of  Mines  and  Fenl
 (Shri  EK.  D.  Malaviya):  (a)  and
 (b):  In  view  of  the  military
 situation  that  was  prevailing  in  Assam
 during  November,  962  and  it;  effect
 on  the  drilling  operations  being  carri-
 ed  out  by  the  Oil  and  Natural  Gas
 Commissicn  in  that  area,  the  Commis-
 sion  decided  to  post  the  Russian  Ex-
 perts  for  duty  in  various  projects  in
 Gujarat  for  the  time  being  for  proper
 utilisation  of  their  services.

 Shri  Maheswar  Naik:  May  I  know
 whether  before  the  Russian  experts
 were  repatriated  the  Indian  experts
 have  been  able  to  imbibe  any  of  the
 techniques  that  the  Russian  experts
 could  give  to  them?

 Shri  K.  D.  Malaviya:  Noboday  was
 repatriated,  The  Oil  and  Natural  Gas
 Commission  itself  decided  to  tem-
 porarily  request  those  Russian  experts
 to  go  to  other  areas  where  work  was
 allocated  to  them  because  at  the  time
 the  situation  in  Assam  was  somewhat
 uncertain.

 Shri  Maheswar  Naik:  My  question
 was  whether  the  Indian  engineers
 have  been  able  to  imbibe  any  of  the
 techniques  which  the  Russian  experts.

 could  give.
 Shri  K.  D.  Malaviya:  Yes,  more

 than  90  per  cent  of  the  sill  has  been
 acquired  by  the  Indians.  There  are
 only  few  Russians  in  the  country  and
 they  advise  us  from  time  to  time;
 that  is  all.

 Shrimati  Renu  Chakravartty:  May
 I  know  whether  the  work  on  Sibsagar
 Project  has  again  been  revived  ard
 the  Russian  experts  are  back  there
 to  do  their  job?

 Shri  K.  9.  Malaviya:  Yes,  only  two
 weeks  back  we  decided  in  the  Oil  and
 Natural  Gas  Commission’s  meeting  to
 start  the  work  immediately,  Work  on
 civil  construction  has  started  and  some
 of  the  Russians  have  been  back  there.

 Shri  Narendrasingh  Mahida:  May  I
 know  whether  the  Government  is
 satisfied  with  the  work  of  Russian  ex-
 perts  in  this  oil  field?
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 Shri  K.  D.  Malaviya:  Yes,  Sir,  we
 are  very  much  satisfied  with  the  work
 they  are  doing.

 Shri  Hem  Barua:  Is  it  not  a  fact
 that  the  Russian  experts  were  sent
 back  and  at  the  same  time  the  oii  in-
 stallations  were  dismantleq  particularly
 in  Sibsagar  by  the  Oil  and  Natural  Gas
 Commission  after  the  unilateral  cease-
 fire  was  declared  by  China  and  that
 has  contributed  to  panic  and  dissatis-
 faction  there?

 Shri  K.  D.  Malaviya:  No,  Sir,  it  is
 not  correct  to  say  fhat  any  instailation
 was  dismantled.  The  work  went  on
 as  usually.  Only  for  qa  week  or  so  it
 was  suspended’  with  a  view  to  re-
 assessing  the  priority  of  work,  That
 is  all  that  was  done.  During  that
 time  some  of  the  Russians  were  re-
 quested  to  go  somewhere  else.

 Shri  Abdul  Ghani  Goni:  I  under-
 stand  that  the  Russian  experts  carried
 out  certain  drilling  operations  in  the
 State  of  Jammu  and  Kashmir  and  the
 result  was  satisfactory.  May  I  know
 what  action  has  been  taken  by  the
 Government  in  the  light  of  that  with
 regard  to  the  State  of  Jammu  and
 Kashmir?

 Shri  K.  D.  Malaviya:  There  is  no
 proposal  for  undertaking  any  pro-
 gramme  of  oil  exploration  in  the  State
 of  Jammu  and  Kashmir  just  now.

 Shri  P.  C.  Borooah:  May  I  know
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 by  the  Russian  experts  thave  been,  ly-
 ing  idle  on  account  of  the  withdrawal
 of  the  Russians  from  the  Sibsagar  Pro-
 ject?

 Shri  K.  D.  Malaviya:  Yes,  Sir,  for  a
 couple  of  weeks  it  is  correct  to  say  that
 some  of  the  equipments  were  lying
 idle  there  because  there  was  certain
 uncertainty  with  regard  to  our  work.
 Now  it  is  not  like  #hat,  civil  construc-
 tions  are  going  on  and  drilling  opera-
 tions  will  start  only  when  the  roads  are
 completed  and  the  foundations  are
 built.

 Defence  of  India  Act
 +

 Shri  Mohsin:
 Shri  Maheswar  Naik:

 "440  J  Shri  Hari  Vishnu  Kamath:
 a)  Shri  Bhakt  Darshan:

 |  Shri  Balmiki:
 [  Shri  Brij  Raj  Singh:

 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  how  many  persons  are  detained
 under  the  Defence  of  India  Act;  and

 (b)  what  is  their  number,  Statewise?
 The  Deputy  Minister  in  the  Minis-

 try  of  Home  Affairs  (Shrimati  Chan-
 drasekhar):  (a)  and  (b).  A  statement
 is  laid  on  the  table  of  the  House
 showing  the  number  of  persons  de-°
 tained  (State  wise)  under  rule  30  of
 the  Defence  of  India  Rules,  1962,
 made  under  the  Defence  of  India

 whether  plants  and  equipment  handled  Act,  ‘1962,
 STATEMENT

 S.No.  Name  of  the  State  Number  of  persoris  in
 detention,

 T  3

 t  Assam  760
 2  AndhraPradesh  24
 3  Bihar  26
 4  Gujarat  I6
 5  Kerala  38
 6  Madras  46
 7  Maharashtra  Ww
 8  Mysore  2
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 I  2  3

 9  Madhya  Pradesh  का  प2
 Io  Orissa  :  2  27
 rr  Punjab  7  47
 I2  Rajasthan  5
 733  UttarPradesh  :  24
 74  West  Bengal  .  के  ‘108,
 75  Delhi  @  रे  ड़  ड़

 76  Goa,  Daman’and  Diu  4
 17  Himachal  Pradesh  :  :  2
 18,  Manipur  9
 I9  Pondicherry  नि
 20  Tripura.  67
 27  Nagaland".  के  हर
 22  Andaman  and  Nicobar  Islands
 23  Laccadive,  Minicoy  and  Amindivilslands

 Tom.  ee  749

 Shri  Mohsin:  From  the  statement
 that  has  been  laid  now  it  is  seen  that
 749  personsgare  being  detained.  Is  it
 a  fact  that  most  of  them  are  from
 the  Communist  Party?

 Shrimatij  Chandrasekhar;  Even  per-
 sons  not  belonging  to  Communist
 Party  have  been  arrested.

 Shri  Mohsin:  May  I  know  how
 manq  belong  to  the  communist  party
 and  how  many  to  other  parties?

 The  Minister  of  Home  Affairs  (Shri
 La]  Bahadur  Shastri):  A  large  num-
 ber  of  them  belong  to  the  communist
 party  and  a  few  to  other  parties.
 There  are  a  few  who  belong  to  no
 party.  We  have  taken  action  against
 anti-social  elements  also.  I  think
 more  than  60  people  have  been  arres-
 ted  on  account  of  anti-social  activities.

 Shri  Maheswar  Naik:  Apart  from
 anti-social  elements,  may  I  know  how
 many  persons  have  been  arrested  on
 account  of  anti-nationa]  activities,  act-
 ing  as  the  enemy’s  agents?

 Shri  Lal  Bahadur  Shastry:  Some
 people  were  arrested  who  were  found
 to  be  indulging  in  some  kind  of  spy-
 ing  activity,  but  their  number  is  very
 few.

 श्री  भक्त  दर्शन :  श्री मन  इस  विवरण
 से  ज्ञात  होता  है  कि  ७४६  व्यक्ति  इस  समय
 नज़र बन्द  हें  ।  में  जानना  चाहता  हूं  कि  कुल
 कितन  शरू  म  गिरफ्तार  किए  गए  थे,  कितने
 कब  तक  रिहा  हो  चुके  हें  और  क्‍या  रिहाई
 के  बारे  म  कोई  अखिल  भारतीय  नीति  कप-
 नाई  गई  है  या  राज्यों  के  ऊपर  ही  इसको
 छोड़  दिया  गया  है  ?

 श्री  लाल  बहादुर  शास्त्रो:  इसमें  से
 लोग  छूटे  भी  हें  |  जहां  तक  छोड़ने  की  बात
 है,  ज्यादातर  गिरफ्तारियां  प्रदेश  सरकारों.
 ने  ही  की  हें--

 श्री  भक्त  दर्शन:  कितने  छूटे  हें  ?

 श्री  लाल  बहादुर  शास्त्री  :  करीब  १५६
 यह  ब्र भी  हाल  तक  की  रिपोर्ट  ह  मगर  रिव्यू
 होता  रहता  है  कौर  मुम्किन  है,  और  भी
 बीच  में  छूटे  हों  tv
 Shri  Narasimha  Reddy:  May  I  know

 if  any  member  of  the  Congress  Party
 has  been  arrested  under  the  Defence
 of  India  Act?

 Mr.  Speaker:  Shri  Indrajit  Gupta.

 Some  Hon,  Members:  What  about
 the  answer  to  Mr.  Reddy’s  question?
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 Mr.  Speaker:  Is  that  answer  forth-
 coming?

 Shri  Lal  Bahadur  Shastri:  We  have
 been  strictly  fair  and  I  might  say  that
 unfortunately  we  had  to  detain  one  of
 the  Congressmen  also.

 लाला  Indrajit  Gupta:  I  want  to  know
 whether  the  decisions  to  detain  certain
 persons  according  to  this  big  list  given,
 as  also  the  decisions  to  review  their
 cases  subsequently  or  to  release  them
 are  left  entirely  to  the  State  Govern-
 ments  or  does  the  Central  Govern-
 ment  also  have  a  hand  in  it  and  give
 any  directions  to  the  State  Govern-
 ments?

 Shri  Lal  Bahadur  Shastri:  No,  Sir;
 we  do  not  give  any  directions,  because
 it  is  entirely  the  responsibility  of  the
 State  Governments.  But  we  do  meet
 and  discuss  these  things  and  if  neces-
 sary,  give  our  own  suggestions,

 Shri  Basumatari:  May  I  know
 whether  it  has  been  brought  to  the
 notice  of  the  Home  Minister  that  a
 few  days  ago  members  of  the  Assam
 P.C.C.  have  been  arrested  for  anti-
 national  activities  and  if  so,  what  were
 the  activities  actually  carrieq  on  by
 them?

 Mr.  Speaker:  We  cannot  go  into
 the  details  of  the  activities,

 Shri  Surendranath  Dwivedy:  Is
 it  a  fact  that  Shri  Rup  Narain  and
 two  others  in  Delhi  were  arrested
 merely  because  they  addressed  a
 private  letter  to  the  Members  of
 Parliament  criticising....

 Mr.  Speaker:  Order,  order.  |.We
 cannot  go  into  the  reasons.

 Shri  Surendranath  Dwivedy:  Is  it
 a  fact  or  not?

 Mr.  Speaker:  If  we  go  into’  the
 reasons  of  every  detention  of  every
 person  who  has  been  arrested,  that
 would  be  too  much  for  the  Question
 Hour.

 Shri  Surendranath  Dwivedy:  They
 had  written  letters  only  to  the  Mem-

 “pers  of  Parliament;  they  were  not
 associated  with  any  other  activity.
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 Mr.  Speaker:  He  has  given  that  in-
 formation.

 Shrj  Surendranath  Dwivedy:  I  want
 to  know  whether  the  information—
 (Interruption).

 Shri  Priya  Gupta:  It  is  not  a
 question  of  an  individual.  It  is  a
 matter  of  principle,

 Mr,  Speaker:  Order,  order.  Would
 he  resume  his  seat?

 Shri  Priya  Gupta:  Should  we  not
 be  taken  into  confidence?

 Mr.  Speaker:  I  am  going  to  take
 him  into  confidence:  that  he  should
 kindly  resume  his  seat.  Shrimati
 Renu  Chakravartty.

 Shrimati  Renu  Chakravartty:  May
 I  know  whether  reviews  have  ‘been
 carried  out  by  all  the  State  Govern-
 ments  and  whether  there  are  many
 cases  in  which  arrests  have  taken
 place  on  very  flimsy  grounds  I  would
 like  to  know  whether  rewiews  have
 been  carricd  out  in  all  States,  especi-
 ally  in  the  State  of  West  Bengal.

 Mr.  Speaker:  Whether  reviews
 have  been  made:  that  part  could  be
 answered.

 Shri  Lal  Bahadur  Shastri:  Yes,  Sir.
 Reviews  have  taken  place  in  all  these
 States,  Just  now,  before  me  there  are
 particulars  about  three  States.  In
 Madras,  6]  people  have  been  released;
 in  Gujarat,  32,  and  in  Punjab,  2I.
 This  is  after  the  review.

 Shri  Jaipal  Singh:  J  am  not  putting
 any  question,  but  I  want  to  know
 one  _  thing.  I  do  not  know
 whether  it  is  a  point  of  order  or  not.
 It  is  for  you  to  entighten  us.  Shri
 Surendranath  Dwivedy  was  not  able
 to  finish  his  sentence.  It  seems  to
 me  that  a  very  serious  principle  is
 involved.  Every  citizen  in  this
 country  has  a  right  to  address  himself
 to  Members  of  Parliament.  It  was
 not  a  question  of  asking  for  informa-
 tion  about  the  specific  individual  who
 may  have  done  other  things  also.
 But  I  would  like  to  know  whcther
 this  privilege  which  we  enjoy,  which
 we  have  always  enjoyed,  is  being
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 abrogated  by  the  Defence  of  India
 Act.

 Mr,  Speaker:  The  question  §  that
 was  put  was  about  a  particular  indi-
 vidual  and  reasons  were  asked:
 whether  there  was  no  other  ground
 except  this  one.  I  disallowed  that,
 on  the  ground  that  we  cannot  go  into
 the  reasons  in  respect  of  individuals
 at  this  moment.  That  was  the  only
 objection  that  I  took.

 Shri  Surendranath  Dwivedy:  I  said
 merely  because  of  the  privileges
 given  to  Members  of  Parliagent..

 Mr,  Speaker:  That  also  is  going
 into  the  merits  of  the  case:  if  it  be
 mercly  of  one  individual,  whether  it
 would  be  stated  here.  That  was  my
 objection,  पड]

 Shri  Ranga:  We  have  come  to  take
 vo  much  interest  in  this  case:  it  is  not
 as  if  one  seeks  for  some  favour  from
 Government.  If  that  is  the  case,
 ‘your  rulimg  would  ‘be  sustainable.
 But  here,  fundamental  rights  are
 being  abrogated  and  the  person  is
 put  under  detention  under  this  ordi-
 nance.  Therefore,  it  is  pruper  for
 us  to  ask  the  Minister  concerned  to
 give  us  the  information  if  he  thought
 it  fit  to  give  it  and  public  interest
 does  not  come  in  the  way.

 Mr.  Speaker:  I  am  sorry  that  I  have
 to  intervene  again  and  again  and  make
 this  observation.  My  only  objection
 was  that  it  can  be  raised  in  any  other
 way  but  that  during  the  Question
 Hour  I  cannot  permit  individual  cases
 to  be  taken  up.

 An  Hon.  Member:  Quite  right.
 Mr.  Speaker:  If  I  am  quite  right,

 then  let  us  not  proceed  further  with
 the  same  point.  Dr,  Singhvi.

 Shrimati  Renu  Chakravartty:  rose—
 Shri  U.  M.  Trivedi:  One  question.

 (Interruption).
 Mr.  Speaker:  Order,  order.  If  some

 debate  is  required,  a  different  proce-
 dure  can  be  adopted.  -

 Shrimati  Renu  Chakravartty:  It  has
 been  set  aside.  That  is  the  difficulty.
 You  promissed  to  consider  it,
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 Mr.  Speaker:  order.  Dr.
 Singhvi.

 Dr.  L,  M.  Singhvi:  Would  the  Gov-
 ernment  be  prepared  to  lay  on  the
 Table  of  the  House  a_  statement  of
 the  names  of  those  detained  under  the
 Defence  of  India  Act  by  any  authority
 in  this  country  and  give  the  circum-
 stances  and  #he  reasons  leading  to
 such  detention?

 Mr.  Speaker:  Order,  order.
 Dr.  L.  M.  Singhvi:  I  am  still  awai-

 ting  the  answer.
 Shri  Lal  Bahadur  Shastri:  I  can

 certainly  give  the  names  and  put  the
 whole  list,  but  I  cannot  give  the
 reasons  for  the  detention  or  arrest,

 Shri  U.  M.  Trivedi:  Will  the  hon
 Minister  be  pleased  to  state  whether  it
 has  been  brought  to  his  notice  that  on
 account  of  personal  quarrels,  family
 quarrels  and  such  other  quarrels,  the
 district  magistrate  has  utilised  this
 power  for  detaining  persons?

 Dr.  L,  M.  Singhvi:  Sir,  on  a  point
 of  order.  I  asked  a  question  whe-
 ther  Government  would  be  willing

 to  place  the  names  of  those  detained,
 the  reasons  and  circumstances  on
 the  Table  of  the  House.  The  hon
 Minister  has  stated  that  he  is  not
 in  a  position  to  lay  on  the  Table
 the  reasons  for  detention.  I  would
 like  to  know  whether  he  would  be
 willing  to  give  the  names  of  th>
 persons  and  the  circumstances  lead-
 ing  to  the  detention.

 Order,

 Mr.  Speaker:  About  the  names  he
 has  stated  that  he  is  willing  to  give
 it  (Interruptions).  Order,  order.  We
 shoulg  proceed  in  an  orderly  man-
 ner.  Every  hon.  Member  standing
 up  and  putting  questions  without
 getting  my  permission  is  not  correct.

 Shri  Bade:  But  he  wants  to  have
 a  ruling  from  the  Chair.

 Mr.  Speaker:  Ruling  on  what?
 Shri  Bade:  What  is-the  objection  to

 the  reasons  being  given?  Is_  it
 against  the  public  interest?  The  rea-
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 sons  are  given  to  the  accused  person.
 If  they  can  be  given  to  the  accused
 person.  Why  can  they  not  be  given
 to  us?  If  not  the  reasons,  at  least
 the  circumstances  can  be  given.  He
 has  put  a  question  ang  he  wants  a
 ruling  from  the  Chair  whether  it  will
 or  will  not  be  in  the  public  interest
 to  give  the  information.

 Mr.  Speaker:  There  is  no  question
 of  giving  any  ruling  on  this  point.  He
 only  wanted  to  put  another  supple-
 mentary  and  he  adopted  another
 method  to  achieve  that  object.  If
 there  is  any  objection,  that  has
 also  to  be  answered  by  the  Minister,
 not  by  me.  What  is  the  ruling  that
 he  wants?  Shri  Nath  Pai.

 Shri  U.  M.  Trivedi:  My  question
 has  not  been  answered,

 Shri  Lal  Bahadur  Shastri:  Which
 question.

 Mr.  Speaker:  A  question  was  एप,
 rather  a  general  question,  whether
 most  of  them  have  been  detained  or
 arrested  for  personal  reasons.

 Shri  U.  M.  Trivedi:  Has  it  been
 brought  to  the  notice  of  the  hon.  Min-
 ister  that  some  detentions  have  been
 made  on  account  of  personal  grudge
 or  vendetta  of  the  Districts  Magis-
 trate  concerned?

 Shri  Lal  Bahadur  Shastri:  I  have
 no  information,  but  if  the  hon,  Mem-
 ber  has  got  any  case  in  his  mind  he
 might  communicate  it  to  us.  But  I
 may  inform  the  House  that  generally
 these  cases  are  looked  into  by  the
 highest  authority  in  the  State.  In
 some  States  the  Chief  Ministers  have
 written  to  me,  they  themselves  go
 into  cach  and  every  case  before  final
 orders  are  passed.

 Shri  Nath  Pai:  I  would  like  to  know
 from  the  Minister  whether  some  pere-
 sons  arrested  under  the  Defence  of
 India  Act  were  released  within  a  few
 days  of  their  arrests  and,  if  the  ans-
 wer  is  “yes”  whether  the  original
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 arrests  were  carried  out  hastily  or  the
 releases  were  effected  under  some
 pressures?

 Shri  Lal  Bahadur  Shastri:  No,  Sir.
 Government  have  ful]  powers  to  re-
 lease  any  one  the  next  day,  third  day
 Or  the  fourth  day.  Parliament  was
 very  particular  that  we  should  re-
 view  all  cases,  and  review  them  fre-
 quently.  We  did  so  and  we  found
 that  in  the  circumstances  it  was  ad-
 visable  to  release  some  persons  imme-
 diately  or

 in  a  few  days’  time.

 Shri  Priya  Gupta:  Does  it  mean...

 Mr.  Speaker:  After  every  supple-
 mentary  Shri  Priya  Gupta  has  some
 thing  to  say.  I  am  very  sorry.

 Shri  Priya  Gupta:  I  would  like  to
 know  whether  it  is  not  the  inherent
 right  of  every  citizen  to  approach
 any  Member  of  Parliament  he  wants.

 Mr.  Speaker:  The  hon.  Member  is
 the  Secretary  of  some  party.  I  would
 request  the  leader  of  that  party  just
 to  consider  whether  he  could  not
 maintain  some  discipline  among  his
 party  members.

 Shrj  Priya  Gupta:  In  democracy
 matters  are  not  decided  by  a  party
 leader.  Here  you  are  the  protector.

 Mr.  Speaker:  Order,  order.  Rather  I
 seek  protection  from  the  -leader  of
 the  party  against  his  members.

 Shri  Surendranath  Dwivedy:  He  is
 one  of  the  disciplineq  members  of  our
 party.

 Mr.  Speaker:  If  the  proceedings  of
 the  House  are  interrupted  like  this  I
 would  request  the  Leaders  of  parties
 to  maintain  some  discipline  over  their
 membcrs.  Otherwise,  I  will  have  to
 see  whether  certain  parties  should
 continue  to  function  or  not.

 Shri  Nath  Pai;  He  is  one  of  the
 very  obedient  members  of  the  party.

 Shri  A.  K.  Gopalan:  Dr.  Singhvi  has
 sent  a  motion.  I  have  also  sent
 one....
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 Mr.  Speaker:  It  can  be  considered

 after  the  question  hour.

 Shri  A.  K.  Gopalan:  I  want  to  know
 whether  you  will  allow  a  discussion
 on  this.

 Mr,  Speaker:  How  can  I  answer  it
 just  now?

 Shrimati  Renu  Chakravartty:  I  had
 put  a  question  to  which  the  hon.  Min-
 ister  has  not  given  a  reply.  I  wanted
 to  know  whether  the  review  of  the
 eases  of  West  Bengal  has  been  finali-
 sed  and,  if  so,  how  many  have  been
 released  as  a  result  of  that.

 Shri  Lal  Bahadur  Shastri;  No,  Sir;
 they  have  not  been  finalised.  They
 will  certainly  review  the  cases;  but
 till  now  no  orders  of  release  have
 been  passed.

 Shri  H.  P.  Chatterjee:  I  want  to
 know  from  the  hon.  Home  Minister,
 if  innocent  persons  are  arrested  what
 the  remedy  may  be.  I  brought  one
 case  to  his  notice.  So,  when  inno-
 cent  persons  are  arrested  under  the
 Defence  of  India  Act,  what  ‘may  be
 the  remedy  if  their  cases  are  not  re-
 viewed  promptly  by  the  Centre?

 Shri  Lal  Bahadur  Shastri:  I  greatly
 sympathise  with  the  hon.  Member.

 Mr.  Speaker:  If  it  is  only  a  legal
 remedy,  it  necd  not  be  repeated  here;
 but  if  there  is  some  other  remedy,
 that  may  be  told.

 Shri  U.  M.  Trivedi:  There  is  no
 legal  remedy.

 Shri  Lal  Bahadur  Shastri:  I  can
 only  say  that  about  some  of  the  cases
 which  have  been  referred  to  me-one
 case  hy  the  hon.  Member  and  some
 by  other  hon.  Membcrs  also—I  have
 specially  spoken  to  the  Chief  Miinis-
 ters  concerned  and  I  am  quite  sure
 that  they  will  look  into  those  cases
 as  early  as  possible.

 2535  (Ai)  LSD—2.
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 Soviet  Oil  Products  for  India

 *441,  Shri  Bishanchander  Seth:  Will
 the  Minister  of  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 agreement  between  the  Soviet  Union
 and  the  State-owned  Indian  Oil  Com-
 pany  for  the  supply  of  three  lakh  tons
 of  furnace  oil  has  been  signed;

 (b)  whether  it  is  also  a  fact  that
 India  will  receive  one  million  tons  of
 oil  products  (mainly  kerosene)  during
 1963;  and

 (c)  if  so,  what  are  the  terms  and
 conditions  for  the  same?

 The,  Deputy  Minister  in  the  Minis-
 try  of  Mines  and  Fuel  (Shri  Hajarna-
 vis):  (a)  to  (c).  It  is  a  fact  that  the
 Indian  Oi]  Company  has  _  contracted
 with  the  Soviet  Oil  Export  Organiza-
 tion  for  the  import  of  substantial
 quantities  of  deficit  products,  namely
 kerosene,  HSD  &  Furnace  Oil,  during
 1963.  It  is  not  in  the  public  interest
 to  disclose  the  quantities  or  the  terms
 and  conditions  of  the  commercial
 agreement.

 श्री  बिशन चन्द्र  सेठ:  मेरी  समझ  में

 यह  बात  नहीं  आई  कि  आयल  में  भी  कोई
 एसी  वात  हो  सकती  है  जो  न  बताई  जा  सके  ।
 लेकिन  उस  को  में  छोड़ना  हूं  ।  में  जानना

 चहता  हूं  कि  अपक  पास  आदत  बाहर  से
 ञ्  रहा  है  और  हमारे  देश  में  भी  पर्याप्त
 मात्रा  में  तेल  निकल  रहा  है,  तो  हम  इस  के
 सम्बन्ध  में  कब  तक  आत्म  निर्भर  हो  जायगे  ?

 खान  श्यो  इंजन  मंत्री  (श्री  केज  देत

 मालवीय)  :  में  दो  आशा  करता  हैं  कि  टैम
 जल्द  आत्म  निर्भर  हो  जायेंगे  ।  तेल  का
 इस्तेमाल  भी  बढ़ता  जाता  है  कौर  उस  का
 उत्पादन  भी  बढ़ता  जाता  है  ;  मुझे  उम्मीद
 है  कि  ट्रम  चार  पांच  साल  में  आत्म  finite
 a  जायेंगे  ।

 Shrimati  Savitri  Nigam:  May  I
 know  how  much  kerosene  oi]  we  are
 importing  every  year,  and  how  much
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 foreign  exchange  we  are  spending  on
 it?

 Shri  K.  D.  Malaviya:  We  are  spen-
 ding  roughly  about  Rs.  5  to  8  crores
 in  importing  kerosene  oil  from  abroad.

 Shri  Venkatasubbaiah;  May  I  know
 the  price  of  the  kerosene  oil  that  is
 going  to  be  imported,  and  whether  it
 comapares  favourably  with  the  prices
 in  this  country?

 Shri  Hajarnavis:  Most  favourable.

 अखिल  भारतीय  शिक्षा  सेवा

 +४४३.  श्री  सिद्धेश्वर  प्रसाद:  क्‍या
 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  अखिल  भार-
 तीय  शिक्षा  सेवा  शुरू  करन  का  प्रश्न  विदा रा-
 धीन  है;

 (@)  यदि  हां,  तो  इस  सम्बन्ध  में  क्‍या
 प्रगति  हुई  है;  और

 (ग)  क्या  विंमान  संकट  में  राष्ट्रीय
 एकता  को  सुदृढ़  आधार  प्रदान  करने  की
 दृष्टि  से  इस  प्रश्न  पर  विचार  किया  गया
 है?

 शिक्षा  मंत्री  (डा०  का०  ला०  श्रोमालो):
 (क)  जी  हां  ।

 (ख)  राज्य  सरकारों  से  यह  बताने
 की  प्रार्थना  की  गई  है  कि  क्‍या  वे  ऐसी  सेवा
 के  गठन  से  सिद्धान्त  रूप  से  सहमत  हैं  ।  कुछ
 राज्य  सरकारों  से  अभी  उत्तर  आन  बाकी
 हें  1

 (ग)  राष्ट्रीय  एकता  को  प्रोत्साहित
 करने  के  लिए  भारत  सरकार  विमान  संकट
 के  प्रारम्भ  होन  से  पहले  से  ही इस  विषय  पर
 विचार  कर  रही  थी  ।

 [(a)  Yes,  Sir.
 (b)  The  State  Governments  were

 requested  to  indicate  whether  they
 @greed,  in  principle,  to  the  constitu-
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 tion  of  such  a  Service.  Replies  from
 some  of  them  are  still  awaited.

 (c)  Even  before  the  advent  of  the
 present  emergency,  Government  had
 this  under  consideration  with  a  view
 to  promoting  national  integration.]

 श्री  सिद्धेश्वर  प्रसाद  :  में  जानना  चाहता
 ह्  कि  किन  किन  राज्यों  ने  अपने  उत्तर  ग्राम
 तक  नहीं  भेजे  ह  ?

 डा०  का०  ला०  श्रीमालो  :  जिन  के
 उत्तर  आए  हैं,  वे  राज्य  है,  बिहार,  गुजरात,
 जम्मू  और  काश्मीर,  केरल,  उड़ीसा,  उत्तर

 प्रदेश,  असम,  मंसूर,  मद्रास,  महाराष्ट्र,
 मध्य  प्रदेश,  बैस्ट  बंगाल  और  पंजाब  |
 बाकियों  के  नहीं  पाए  हैं  ।

 श्री  हवा  ना०  तिवारी  :  जिन  राज्यों
 के  ग्राम  तक  उत्तर  आए  ह,  उनको  इस  वारे
 में  क्‍या  प्रतिक्रिया  है  ?

 डा०  का०  ला०  श्रोमालो:  जिन  से

 उत्तर  आए  ह,  उन  में  से  कुछ  ने  तो  सिद्धान्त
 रूप  म  इसको  स्वीकार  किया  है,  कुछ  ने  कहा
 है  कि  निश्चित  जवाब  बाद  म  दिया  जायेगा
 श्र  कुछ  ने  यह  लिखा  है  कि  इसको  जरूरत

 नहीं  है,  इस  सर्विस  की  जरूरत  नहीं  है  ।

 श्री  सिद्धेश्वर  प्रवाद :.  अखिल  भारतीय
 सेवाशर्तों  के कानून  में  संशोवन  ने  वाला  है  1

 उस  में  इंडियन  एजुकेशनल  सर्विस  को  भी

 शामिल  करने  के  प्रदान  पर  क्‍या  सरकार

 विचार  करेगी  ?

 Blo  का०  ला०  श्रीमाली:  जी  नहीं  ।

 श्रमी  तो  इसका  पूरा  जवाब  ही  नहीं  आया

 है  ।  अभी  तो  प्रश्न  ही  नहीं  उठता  है  ।
 Short  Notice  Question

 बंगाल  शौर  उड़ोसा  राज्यों  के  नाम  पर
 सेना  गठित  करना

 अल्प-सूचना  प्रश्न  संख्या  १८.  श्री  प्रकाशकों
 शास्त्रों  :  कया  प्रतिरक्षा  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  :
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 (क)  कया  यह  सब  है  कि  उड़ीसा  और
 बंगाल  के  मुख्य  मंत्रियों  ने  केन्द्रीय  सरकार
 से  उन  राज्यों  के  नाम  पर  सेना  गठित  करने
 की  अनुमति  मांगी  है  ;

 (ख)  यदि  हां,  तो  क्‍या  अनुमति  दे
 दी  गई  है  ;

 (ग)  यह  अनुमति  किन  विशष  दातों
 के  साथ  दी  गई  है;  और

 (घ)  क्या  इस  प्रकार  से  राज्य  सेनागय्रों
 के  गठन  द्वारा  सैनिकों  में  भिन्नता  की  प्रवृत्ति
 का  उदय  नहीं  होगा  श्र  उसे  रोकने  के  लिए
 सरकार  क्‍या  सोच  रही  है  ?

 प्रतिरक्षा  मंत्री  (श्री  पशवन्तराव

 चव्हाण)  :  (क)  भारत  सरकार  को  पश्चिमी
 बंगाल  सरकार  से  एक  सुझाव  प्राप्त  हुआ  है
 कि  बंगाल  अथवा  बंगलों  रेजिमेंट  नाम  से
 एक  रेजिमट  बनाई  जाए।  उड़ीसा  सरकार
 से  इस  प्रकार  का  कोई  निवेदन  प्राप्त  नहीं
 हुआ  |

 (ख)  झोर  (ग).  सुझाव  को  स्वीकार
 करने  की  साध्यता  तथा  वांछनीयता  विचारा-
 घिन  है  ।

 (६)  इस  मामले  म  जो  भी  निर्णय  लिया
 जायेगा  उस  पर  इस  भावना  का  प्रभाव  अवश्य
 पड़ेगा  ।

 श्री  प्रकाशवोर  शास्त्री  :  क्‍या  में  जान
 सकता  हुं  कि  पश्चिमी  बंगाल  सरकार  ने
 केन्द्रीय  सरकार  को  जो  बंगाली  रेजिमट
 के  सम्बन्ध  म  पत्र  लिखा  है  उस  में  क्या  विशेष
 कारण  दए  हें  जिस  से  कि  उन  को  इस  बात
 की  आवश्यकता  अनुभव  हुई  है  ?

 श्री  यशवंतराव  चव्हाण  :  जहां  तक
 कारेस्पॉडस  का  सवाल  है,  मेरी  और  उन  की
 बात  हुई  थीं  1  उन्होंने  अपने  सम्भाषण  में

 कहा  था  कि  ऐसी  मांग  हम  करते  रह  ह  कि
 इस  को  शुरू  किया  जाये  ।  कोई  कारण  इस  के
 लिए  उन्होंनें  नहों  दिये  थे  -  वह  इतना  चाहते
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 थे  कि  बंगाली  लोगों  को  इस  सेना  के  काम  में
 शरीक  होने  का  ज्यादा  मौका  मिले  ।

 श्री  प्र का दबीर  शास्त्री  :  क्‍या  में  जान
 सकता  हूं  कि  सरकार  ने  कभी  इस  बात  पर  भी
 विचार  किया  है  कि  प्रत्येक  प्रान्त  के  सैनिकों
 की  ग्न लग  रेजिमेंट  बनाने  के  पश्चात्  सेना  के
 इन्दर  या  देश  के  ग्रन्दर  बह  जिस  भावना
 को  उदय  करना  चाहती  है  उस  के  प्रकार
 बाघा  पड़गी  ?  यदि  हां,  तो  इस  को  रोकते
 के  लिए  क्‍या  सरकार  कोई  निश्चय  कर  रही
 है  ?

 श्री  यशवंतराव  'बिहार  :  इस  का  भी
 खयाल  किया  जायेगा  जब  इस  पर  कोई  भी
 निर्णय  किया  जायगा  |

 शी  यशपाल  सिह  :  क्या  यह  उचित  नहीं
 होगा  कि  आई०  एन०  ए०  की  तरह  से  इन
 रेजिडेंट्स  का  नाम  महात्मा  गांधी  और

 सुभाषचन्द्र  बोस  के  नाम  पर  रक्खे  जायें,
 बजाय  इस  के  कि  उन  के  नाम  स्टेटों  के  नाथ
 से  सके  जायें  ?

 अध्यक्ष  महोदय:  इस  पर  भी  गौर
 किया  जायेगा  ।

 Shrimati  Renu  Chakravartty:  Whilst
 We  all  support  a  national  and  integra-
 teq  outlook  for  the  Defence  Forces,
 may  I  know  whether  before  refusing
 permission  for  such  Regiment,  Gow-
 ernment  propose  to  end  such  regiments
 as  the  Mahratta  regiment,  the  Punjab
 regiment  etc.  so  that  a  national  regi-
 ment  will  be  brought  into  being?

 Shri  Nath  Pai:  They  have  the  finest
 traditions.  They  are  some  of  the  best,
 as  far  ag  we  know.

 Mr.  Speaker:  The  question  asked  is
 whether,  if  this  is  not  considered
 favourably,  other  names  that  are  con-
 nected  with  Provinces  would  also  be
 done  away  with.

 Shri  ¥.  B.  Chavan:  Possibly  that
 also  will  have  to  be  considered  along
 with  this  problem.
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 Shri  S.  M.  Banerjee:  I  want  to  know
 whether  it  is  a  fact  that  during  the
 British  regime,  a  Bengali  Regiment
 was  not  allowed  to  be  formed  and
 this  is  one  of  the  reasons  why  the
 Chief  Minister  of  West  Bengal  with
 the  consent  of  the  people  of  West
 Bengal  has  initiated  this  move?  If  so,
 will  Government  kindly  consider
 this?

 Mr.  Speaker:  It  is  a  suggestion  for
 action.

 Shri  S.  M.  Banerjee:  I  want  to  know
 whether  it  is  a  fact.

 Shrimati  Renu  Chaktavartty:  We
 were  considered  as  non-martial.

 Mr.  Speaker:  He  says  that,  also  will
 be  considered.

 श्री  भक्त  दर्शन:  क्या।  में  यह  जात  सकता

 हूं  कि  वर्तमान  समय  में  बंगाल  के  लोगों  के
 फौज  में  भाजी  होते  पर  कोई  प्रतिशत  है
 जिस  की  वजह  से  यह  प्रश्न  उठाया  गया  ?
 और  जो  सेना  खड़ो  की  जायेगी  क्या  वह  सीध
 रक्षा  मंत्रालय  के  ग्रन्तर्गत  रहेगी  ?

 श्री  यशवंतराव  चट्टान  :  एसा  कोई
 प्रतिबन्ध  तो  नहीं  है  ।

 श्री  मा०  ला०  वर्मा  :  म  रक्षा  मंत्री  जी
 से  यह  जाना;  चाहूंगा  कि  चूंकि  मराठा  या

 राजपूताना  रेजिमेंट  आदि  के  जो  नाम  हें
 व  अंग्रेजी  शासन  के  वक़्त  में  रक्खे  गये  थ,
 तो  क्या  वे  यह  सोचेंगे  कि  आज  आजादी  के
 नये  युग  में  भी  इस  प्रकार  के  प्रास्तीयता  के
 नाम  रक्खे  ताय  या  नहीं  ?

 अध्यक्ष  महोदय  :  हां,  सोचेंगे  ।

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Educaion  of  Minority  Language
 Pupils  in  Delhi

 *433.  Shri  A.  S.  Saigal:  Will  the
 Minister  of  Education  be  pleased  to
 state  the  steps  taken  hy  the  Directo-
 rate  of  Education,  Delhi  to  import
 teaching  of  mother-tongue  to  ‘minority
 languages  pupils  in  Delhi  according
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 to  the  recommendations  of  Commissio-
 ner  of  Linguistic  Minorities  and  lay
 on  the  Table  copies  of  the  circulars
 issued  to  Heads  of  Schools  in  this
 respect  from  time  to  time  during  the
 last  three  years?

 The  Minister  of  Education  (Dr.  K.
 Shrimali);  In  accordance  with  the
 educational  policy  of  the  Government
 adequate  facilities  for  instruction  at
 the  primary  and  secondary  stages  of
 education  in  the  mother  tongue  of
 the  pupils  belonging  to  the  linguis-
 lic  minority  groups  already  exist  in
 Delhi.  As  such  it  has  not  been  found
 necessary  to  jssue  any  special  ins-
 tructions  to  the  Heads  of  Schools  on
 the  basis  of  the  recommendations  of
 the  Commissioner  for  Linguistic  Mino-
 Tities.

 Khetri  Copper  Project

 *434  J  Shri  S.  C.  Samanta:
 “Shri  Subodh  Hansda:

 Will  the  Minister  of
 Fuel]  be  pleased  to  state:

 Mines  and

 (a)  the  upto  date  progress  of  work
 in  the  Khetri  Copper  Projects;

 (b)  whether  the  price  of  the  copper
 produced  there  will  be  comparable  to
 the  world  market;  and

 (c)  if  not,  what  would  be  the  diffe-
 rence?

 The  Deputy  Minister  in  the  Minis-
 try  of  Mines  and  Fuel  (Shri  Hajarna-
 vis):  (a)  A  statement  giving  the  re-
 quireq  information  is  laid  on  the
 table  of  the  House.  [Placed  in  Libr-
 ary,  See  No.  LT-707/63].

 (b)  and  (c).  It  is  expected  that  the
 cost  of  production  of  electrolytic  cop-
 per  at  Khetri  will  be  less  than  the
 price  of  imported  copper.  According
 to  provisional  estimates,  the  cost  of
 production  per  00  k.g.  of  electrolytic
 copper  at  Khetri  is  Rs.  256°20  nP,
 while  the  average  price  of  imported
 electrolytic  copper  wire-bars  (C.LF.
 Indian  Port)  during  962  was  Rs.
 37°75  nP  per  00  k.g.
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 Singarenj  Collieries

 +444  J  Shri  Eswara  Reddy:
 |  Shri  P.  Venkatasubbaiah:

 Will  the  Minister  of  Mines  and
 Fuel  be  pleased  to  state:

 (a)  whether  any  settlement  has
 been  reached  with  the  Government  of
 Andhra  Pradesh  regarding  the  extent
 of  participation  in  the  equity  capital
 of  Singareni  Colleries  Company;

 (b)  ig  so,  the  details  thereof;  and

 (c)  if  the  reply  to  part  (a)  above
 be  in  the  negative,  the  reasons  for
 the  delay?

 The  Minister  of  Mines  ang  Fuel
 Shri  K.  D.  Malaviya):  (a)  to  (c).  The
 question  of  the  pattern  of  participa-
 tion  between  the  Centre  ang  the
 Andhra  Pradesh  State  in  the  equity
 capita]  of  the  Singareni  Colleries  Co.
 has  recently  been  discussed  with  the
 representatives  of  the  State  Govern-
 ment  and  the  Colliery-company,  The
 matter  is  still  under  consideration.

 Curbing  of  Secessionist  Tendencies

 f  Shri  P.  C,  Borooah:
 J  Shri  Harj  Vishnu  Kamath.
 7  Shri  J.  B.  S.  Bist:
 [  Shri  Mantri:

 #445,

 Wil]  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  he  addressed  a  है...
 to  the  Chief  Ministers  of  the  different
 States  on  the  question  of  curbing
 secessionist  tendencies  by  an  appro-
 priate  legislative  measure;

 (b)  if  so,  on  what  specific  proposals
 their  views  were  sought;  and

 (c)  what  are  their  replies  thereto?

 The  Minister  of  Home  Affairs  (Shri
 Lal  Bahadur  Shastri):  (a)  to  (c).  The
 views  of  the  State  Governments  were
 sought  on  the  provisions  contained  in
 the  Constitution  (sixteenth  Amend-
 ‘ment)  Bill,  1963,  introduced  in  the
 House  on  January  2l,  1963.  The  State
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 Governments  have  generally  agreed
 to  the  proposeq  amendments  to  the
 Constitution.

 Expansion  of  Installed  Capacity  ef
 Burmah  Shell,  Esso  and  Caltex

 (  Shri  J.  B.S.  Bist:
 |  Shri  A.  K.  Gopalan:

 "446,  <  Shri  P.  Kunhan:
 |  Shri  Indrajit  Gupta:
 |  Shri  ¥.  D.  Singh:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state  whether  any  pro-
 posals  have  been  submitted  by  Burmah
 Shell,  ESSO  and  Caltex  for  expanding
 their  persent  installed  capacity  and
 what  decision,  if  any,  has  been  taken
 on  their  requests?

 The  Minister  of  Mines  and  Fuel
 (Shri  K,  D.  Malaviya):  These  refin-
 eries  have  already  been  permitted  to
 operate  at  the  maximum  existing
 capacities  available  with  them,  which
 are  in  excess  of  the  licensed  capa-
 cities.  As  regards  their  proposals  for
 substantial  expansion,  all  aspects  of
 the  problem  including  the  likely  ad-
 ditional  demand  for  petroleum  pro-
 ducts  and  the  best  way  of  meeting
 it  are  under  consideration.

 Chinese  Employees  in  A.LR.

 (  Shri  Hem  Barua:
 Shri  Hari  Vishnu

 #44,  |  Kamath:
 |  Shri  Mantri:
 [  Shri  Ram  Ratan  Gupta:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 Chinese  employees  of  A.LR.  were
 recently  found  indulging  in  anti-
 Indian  activities;  and

 (b)  if  so,  the  measures  taken  there-
 on?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Yes.

 (b)  The  services  of  two  such  em-
 ployees  have  been  terminated  and
 they  have  been  interned.
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 Koyali  Oil  Refimery  (Gujarat)
 447,  Shri  D,  J.  Naik:  Will  the  Min-

 ister  of  Mines  and  Fuel  be  pleased  to
 state:

 (a)  whether  a  limited  company  is
 to  be  formed  to  run  the  public  sector
 refinery  at  Koyali  in  Gujarat;  and

 (b)  if  so,  when  the  constitution  of
 the  proposed  company  will  be  finalis-
 ed?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  and  (b).
 The  matter  is  under  the  consideration
 of  the  Oil  and  Natural  Gas  Commis-
 sion.

 Crimes  in  Delhi

 9448,  Shri  Yashpal  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  crimes
 in  Delhi  have  of  late  shown  an_  up-
 ward  trend;  and

 (b)  if  so,  what  steps  Government
 propose  to  take  to  control  the  situ-
 ation?

 The  Minister  of  Home  Affairs  (Shri
 Lal  Bahadur  Shastri):  (a)  The  total
 crime  figures  for  the  fourth  quarter
 of  962  show  a  slight  increase  over
 the  third  quarter.  There  has.  how-
 ever,  been  a  decrease  in  heinous
 erimes.

 (b)  52  additional  vehicles  have  been
 sanctioned  to  improve  the  mobility  of
 the  Delhi  Police.  Arrangements  have
 also  been  made  for  motor  cycles  and
 radio  communication  vehicles.  In-
 vestigation  of  crime  is  being  done,
 as  far  as  possible,  by  officers  not
 below  the  rank  of  Sub-Inspector.

 Arrest  of  an  Alleged  Spy

 449,  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Home  Affairg  be
 pleased  to  refer  to  the  statement  made
 by  him  on  the  6th  December,  962
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 regarding  the  arrest  of  an  alleged  spy
 and  state:

 (a)  what  further  progress  has  been
 made  in  the  investigation  of  the  cage;
 and

 (b)  whether  the  accused  andlor
 surety  arelis  absconding?

 The  Minister  of  Home  Affairs  (Shri
 Lal  Bahadur  Shastri):  (a)  The  case  is
 under  trial  and  both  the  accused  have
 been  attending  the  Court  regularly.

 (b)  Does  not  arise.

 Coal  Production

 9450.  Shri  Eswara  Reddy:  Will  the
 Minister  of  Mines  and  Fuel  be  pleased
 to  state:

 (a)  what  is  the  coal  raising  during
 the  calendar  year  of  1962;

 (b)  by  how  much  it  is  short  of  the
 target;  and

 (c)  what  are  the  steps  proposed  to
 be  taken  to  increase  the  production  of
 coal?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  About  6l
 million  tonnes.

 (b)  The  target  for  coal  raising  is
 fixed  financial  year-wise  and  not
 calendar  year-wise.  The  target  fixed
 for  1962-63  is  about  62:00  million
 tonnes.  From  the  present  trend  of
 production,  it  is  expected  that  this
 target  would  be  attained.

 (c)  Certain  incentives  have  already
 been  provided  to  the  coal  industry  to
 increase  production.  They  are:

 (i)  A  marginal  increase  in  the
 price  of  superior  grades  of
 coal  granted  in  June,  1962;

 (ii)  Liberalisation  of  the  schemes
 for  the  grant  of  subsidy  in
 hard  cases  and  for  stowing
 operations;  and

 (iii)  Provision  of  foreign  exchange
 against  the  World  Bank  Loan
 for  import  of  machinery  and
 equipment.
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 Besides,  additional  electric  power
 has  been  made  available  from  the
 Hirakud  and  Rihand  Projects  through
 the  Damodar  Valley  Corporation.

 India  Office  Library
 Shri  P.  C.  Borooah:

 °45)  J  Shri  J.  B.  S.  Bist:
 Shri  Ram  Ratan  Gupta:

 [  Shri  Mantri:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state:

 (a)  whether  Government  recently
 suggested  a  formula  for  the  division
 of  the  India  Office  Library  in  Londsn
 between  India  and  Pakistan  on  the
 basis  of  population  of  the  two  coun-
 tries;  and

 (b)  if  so,  what  was  the  Pakistan
 Government’s  reaction  thereto?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  No,  Sir.

 (b)  Does  not  arise.

 World  Bank  Loan  to  Coal  Industry
 #452,  Shri  P.  Venkatasubbaiah:  Will

 the  Minister  of  Mines  and  Fuel.  be
 pleased  to  state:

 (a)  whether  it  ig  a  fact  that  the
 Joan  that  has  been  given  by  the
 World  Bank  for  coal  industry  has  not
 been  utilised  so  far;

 (b)  if  90,  what  are  the  reasons  for
 ite  non-utilisation;  and

 (c)  what  steps  are  being  taken  for
 the  speedy  utilisation  thereof?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  0.  Malaviya)  (a)  to  (c).  The
 World  Bank  loan  is  for  a  total  amount
 of  Rs.  6°74  crores.  Against  this,
 licences  for  import  valued  at  about
 Rs.  13-08.  crores  have  already  been
 issued  and  coal  companies  are  pro-
 gressively  placing  orders  against  these
 licences.  Actual  drawals  from  the
 joan  account  will  start  only  after  the
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 machinery  and  equipment  have  been
 imported.  There  has  been  some  initial
 delay  in  the  placing  of  orders  ag  a
 careful  selection  of  equipment  and
 the  source  of  supply  had  to  be  made.
 This  may  necessitate  extending  the
 validity  of  licences,  but,  on  the  whole,
 it  is  expected  that  the  industry  would
 be  able  to  utilise  the  loan  during  the
 Third  Plan  period.

 Central  Bureau  of  Investigation

 453,  J  Shri  Hari  Vishnu  Kamath:
 ‘\  Shri  P.  C.  Borooah:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  set  up  a  Central  Bureau  of
 Investigation;

 (b)  if  so,  its  jurisdiction,  functions
 and  powers;

 (c)  whether  the  State  Governments
 will  be  associated  with  the  work  of
 the  Bureau;  and

 (d)  if  so,  in  what  manner?
 The  Minister  of  Home  Affairs  (Shri

 Lal  Bahadur  Shastri):  (a)  Yes.  The
 details  of  the  scheme  are  being  work-
 ed  out.

 (b)  to  (d).  The  Bureau  will  investi-
 gate  cases  of  corruption  in  which
 Central  Government  servants  are
 involved,  cases  in  which  interests  of
 Public  Sector  Undertakings  or  any
 Statutory  Body  financed  by  the  Gov-
 ernment  of  India  are  involved,  cases
 relating  to  the  breaches  of  Central
 Laws  with  the  enforcement  of  which
 the  Government  of  India  is  particular-
 ly  concerned.  big  cases  of  fraud,
 cheating,  embezzlement,  etc.  relating
 to  Public  Joint  Stock  Companies  and
 also,  at  the  request  of  or  with  the
 concurrence  of  the  States  concerned,
 caseg  where  organised  gangs  or  pro-
 fessional  criminals  having  ramifica-
 tions  in  several  States  are  involved.
 The  Bureau  will  also  collect  criminal
 intelligence  relating  to  the  types  of
 cases  described  with  a  view  to  sug-
 gesting  preventive  action.  It  will
 maintain  statistics  of  all-India  im-
 portance  relating  to  crime,  conduct
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 police  research  including  analysis  of
 trends  and  causes  of  crimes  and  make
 special  studies  of  certain  specialised
 types  of  crime  having  all-India  or
 inter-State  ramifications  or  of  crime
 having  particular  importance  from
 the  social  point  of  view.

 Details  of  the  scheme  when  worked
 out  will  be  communicated  to  State
 Governments  whose  cooperation  will
 be  sought.

 Recruitment  of  Technical  and  Non-
 Technica]  Personnel

 4454,  Shri  P.  0.  Borooah:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  Government  have  made
 a  scheme  to  streamline  the  procedure
 for  recruitment  of  technical  and  non-
 technical  personnel  to  meet  the
 national  emergency;  and

 (b)  if  so,  what  improvements  have
 been  made  in  the  procedure  under  the
 scheme?

 The  Minister  of  Home  Affairs  (Shri
 Lal  Bahadur  Shastri):  (9)  and  (b).
 The  following  measures  have  been
 taken:—

 (i)  The  U.P.S.C.  have  taken  up  a
 ‘bulk  recruitment  of  candi-
 dates  with  scientific  and
 technical  qualifications.  The
 Commission’s  recommend-
 ations  are  communicated  to
 the  Ministry  concerned  daily
 and  medical  examination  is
 arranged  at  the  end  of  each
 day.

 (ii)  The  U.P.S.C.  are  also  pre-
 paring  suitable  reserve  _  lists
 which  can  be  utilised  as  and
 when  necessary.

 (iii)  With  the  concurrence  of  the
 UPS.C.  it  has  been  decided
 that  Ministries  might  make,
 where  necessary,  temporary
 or  officiating  appointments  to
 posts  expressly  created  in  con-
 nection  with  the  present
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 emergency,  if  the  person  to
 be  appointed  to  such  post  is
 not  likely  to  hold  the  same
 longer  than  the  period  of  the
 emergency  or  three  years,
 whichever  is  less.

 Detainees  under  Defence  of  Indian
 Rules

 Shri  Indrajit  Gupta:
 Shri  Surendranath  Dwivedy:

 3  Shri  Ram  Sewak  Yadav:
 [  Shri  Yashpal  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 994.

 (a)  the  number  of  persons  de-
 tained  in  each  State  under  the  Defence
 of  India  Rules  since  the  proclamation
 of  the  national  emergency  and  the
 number  of  such  persons  who  are  mem-
 bers  of  the  Communist  Party  of  India;

 (b)  the  number  of  detainees  be
 longing  to  other  parties  or  organisa-
 tions;

 (c)  the  number  of  cases  of  detained
 persons  which  have  been  subsequent-
 ly  reviewed;  and

 (d)  the  number  of  detainees  who
 have  been  subsequently  released  in
 each  State?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 to  (d).  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No,  LT-709/63].

 Civil  Defence

 (  Shri  Sham  Lal  Saraf:
 |  Shri  Warish  Chandra

 |  Mathor:
 995  J  Shri  D.  C.  Sharma:
 any  Shri  Sivamurthi  Swamy:

 |  Shri  Hari  Vishnu  Kamath:
 [  Shri  Kachhavaiya:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  steps  that  have  so  far  been
 taken  to  set  up  an  effective  Civil  De-
 fence  Organisation  within  the  coun-
 try;  and
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 (b)  whether  the  said  Organisation
 is  linked  up  on  inter-State  basis  with
 direction  from  the  Centre?

 The  Minister  3  Home  Affairs  (Shri
 Lal  Bahadur  Shastri):  (a)  and  (b).
 Civil  Defence  organisation  under
 Directors  of  Civil  Defence  or,  other
 officers  nominated  for  this  purpose,
 have  been  set  up  in  the  various
 States.  A  Director-General  of  Civil
 Defence  has  been  appointed  at  the
 Centre  for  the  organisation,  adminis-
 tration  and  implementation  of  civil
 defence  measures  and  their  coordin-
 ation  on  all-India  basis.

 Grants  fOr  Performance  of  Dramas
 996.  Shri  Sivamurthi  Swamy:  Will

 the  Minister  of  Scientific  Research
 and  Cultural  Affairs  be  pleased  to
 state:

 (a)  how  many  Natak  or  Drama  Cos.
 have  been  registered  in  the  country,
 State-wise;

 (b)  how  many  Nataks  have  re-
 ceived  grants  by  the  Natak  academy
 in  all  the  States  during  96l-62  and
 also  since  inauguration  of  the  academy
 totally;  t

 (c)  whether  any  Natak  Cos.  un-
 registered  have  also  been  offered
 grants;  |

 (d)  if  so,  how  many  of  them  are
 registcred  and  how  many  un-register-
 ed;  and

 (e)  whether  it  is  a  fact  that  some
 Cos.  which  have  received  grants  in
 Mysore  State  are  unregistered?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  We  have  no  information.

 (b)  The  Sangeet  Natak  Akademi,
 New  Delhi,  sanctioned  the  following
 grants  for  promotion  of  drama:—

 Year.  Number  of
 Societies
 assisted.

 1959-60.  21
 1960-61.  24
 1961-62.  24
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 Information  prior  to  1959-60,  has
 not  been  finalised  as  some  of  the
 grants  given  by  the  Akademi  during
 that  period  are  disputed  and  there  is
 a  case  under  trial  in  a  Delhi  Court.

 (c)  No,  Sir.

 (d)  Does  not  arise.

 (e)  No,  Sir.

 Women  Language  Teachers  under
 Delhi  Administration

 997,  Shri  Balmiki:  Will  the  Minister
 of  Education  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  548  on  the  3th  August,  962  and
 state:

 (a)  how  many  vacancies  of  women
 language  teachers  with  Sahitya  Rattan
 and  M.A.,B.T.  qualifications  have  so
 far  been  filled  in  and  how  many  are
 still  to  be  filled  under  the  Delhi
 Administration;

 (b)  how  many  candidates  have  been
 absorbed;  and

 (c)  whether  it  is  a  fact  that  only  a
 few  candidates  are  on  the  waiting  list
 and  possess  high  qualifications?

 The  Minister  of  Education  (Dr.  K.
 L,  Shrimali):  (a)  to  (c).  The  requir-
 ed  information  is  being  collected  and
 will  be  laid  on  the  Table  of  the  Lok
 Sabha  in  due  course.

 Gas  Fields  in  Gujarat
 998.  Shri  Mantri:  Will  the  Minister

 of  Mines  and  Fuel  be  pleased  to  state:

 (a)  whether  some  morc  gas  fields
 have  been  found  in  Gujarat;  and

 (b)  if  so,  the  commercial  value  of
 the  wells?

 The  Minister  of  Mines  and  Fuel:
 (Shri  K.D.  Malaviya)  (a)  In  the  first
 well  drilled  in  the  Sanand  area,  there
 was  production  of  gas  with  some  oil
 from  two  horizons.  In  the  Kalol
 area,  there  was  production  of  gas  with
 some  oil  from  one  horizon  in  one  of
 the  wells.
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 (b)  It  is  difficult  to  assess  the  com-
 mercial  value  of  the  wells  at  this
 stage.

 Gauhati  University
 999.  Shrimati  Sarojini  Mahishi:  Will

 the  Minister  of  Education  be  pleased
 to  state

 (a)  whether  a  copy  of  the  Pavate
 Committee  report  regarding  the  ad-
 ministration  of  the  Gauhati  University
 will  be  laid  on  the  Table;

 (b)  whether  any  steps  have  been
 taken  in  the  matter  after  the  report
 has  been  submitted;  and

 (c)  if  so,  the  details  thereof?
 The  Mimister  of  Education  (Dr.  K.

 L.  Shrimali):  (a)  to  (c).  The  matter
 concerns  the  Government  of  Assam
 who  have  been  addressed  in  the
 matter.  The  requisite  information
 will  be  laid  on  the  Table  of  the  Sabha
 when  received.

 Unions  of  Government  Employees
 1000,  Shri  S.  M.  Banerjee:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  on  9th
 December,  1962,  all  Unions  and  Asso-
 ciations  of  Central  Government
 employees  met  in  a  Conference  in
 Delhi  to  lend  their  unconditional
 support  to  Government  during  emer-
 gency.

 (b)  whether  this  Conference  was
 convened  by  the  Home  Minister.

 (c)  whether  the  Industrial  truce
 resolution  was  adopted  unanimously;
 and

 (d)  whether  Government  have
 taken  a  decision  to  evolve  a  negotiat-
 ing  machinery  to  discuss  the  demands?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  Yes,

 (b)  The  meeting  was  convened  by
 the  Minister  in  the  Ministry  of  Home
 Affairs.
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 (c)  A  copy  of  the  resolutions  pass-
 ed  at  the  meeting  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library,  See
 No,  LT-70/63.}

 (d)  The  resolutions  were  of  a  re-
 commendatory  nature.  The  question
 of  evolving  a  negotiating  machinery
 therefore  does  not  arise.

 Coal  Industry

 00l.  Shri  Maheswar  Naik:  Will  the
 Minister  of  Mines  and  Fuel  be  pleased
 to  state:

 (a)  whether  Government  are  aware
 of  strong  opposition  from  the  coal
 industry  circles  to  the  Government  of
 India’s  proposal  to  introduce  a  new
 system  for  distribution  and  movement
 of  coal;

 (b)  how  far,  as  apprehended  in
 their  contention,  the  new  system  is
 likely  to  affect  movement  and  price-
 structure  of  coal;  and

 (c)  whether  Government  have  any
 intention  of  reviewing  their  new  pro-
 posals  in  the  light  of  the  contentions
 of  the  coal  industry?

 The  Minister  of  Mines  and  Fuel
 (Shri  K,  D.  Malaviya):  (a)  to  (c).
 According  to  the  revised  pattern  of
 coal  movement  which  was  proposed  to
 be  introduced  from  Ist  January,  963
 coal  was  to  move  in  block  rakes  for
 all  consumers  having  a  monthly  quota
 of  1,500  tons  or  more,  and  in  the
 case  of  others,  through  the  agency  of
 dumps  to  be  set  up  for  the  purpose.
 The  scheme  has  since  been  modified
 in  consultation  with  varioug  interests.
 Under  the  modified  scheme,  about
 प0%  of  the  coal  loading  in  Bengal-
 Bihar  fields  will  be  covered  by  block
 rakes  from  the  Ist  February,  1963.  A
 sub-Committee,  on  which  various
 interests  such  as  producers  and  con-
 gumers  are  represented,  has  been  set
 up  to  examine  as  to  how  far  the
 scheme  can  be  extended  to  cover  the
 rest  of  the  consumers  in  due  course.
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 Barauni  and  Gauhati  Oil  Refineries

 Shri  B.  K.  Das: 7002.4  Shri  S.  C.  Samanta:

 Will  the  Minister  of  Mines  and  Fue
 be  pleased  to  state:

 (a)  the  defects  in  the  Barauni  and
 Gauhati  Oil  refineries;

 (b)  whefher  the  defects  in  the
 designs  have  been  remedied  to  ensure
 rated  production;

 (c)  whether  certain  western  experts
 were  called  to  help  and  modify  the
 designs;  and

 (d)  if  so,  what  guarantees  were  given
 by  the  suppliers  in  the  agreement?

 The  Minister  of  Mines  ang  Fuel
 (Shri  K.  9.  Malaviya):  (a)  and  (b).
 There  are  no  defects  in  the  designs
 of  the  Gauhati  ang  Barauni  refineries.

 (c)  and  (d).  Do  not  arise.  However,
 the  following  have  been  guaranteed
 by  the  suppliers:

 (i)  proper  quality,  workmanship
 and  performance  of  the  equip-
 ment  and  its  rated  capacity
 for  a  period  of  2  months  from
 the  date  of  full  scale  opera-
 tion;

 (i)  replacement  and  repair/
 remedy  all  the  defects;  with-
 out  cost  found  during  the
 guarantee  period;

 (iii)  production  of  the  end  pro-
 ducts  and  their  yields  and
 properties.

 Bailadila  Iron  Ore  Project

 Jf  Shri  S.  C.  Samanta:
 ‘Shri  Subodh  Hansda:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  the  Bailadila  Iron  Ore
 Project  is  going  on  according  to
 sdhedule;

 (b)  whether  the  N.M.D.C.  want  to
 do  the  complete  project  report  and

 1003.
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 engineering  of  the  project  themselves;
 and

 (९)  if  so,  whether  they  have  suffi-
 cient  qualified  staff  for  the  purpose?

 The  Deputy  Minister  in  the  Minis-
 try  of  Mines  and  Fuel  (Shri
 Hajarnavis):  (a)  Yes,  Sir.

 (b)  and  (c).  Yes,  Sir.  For  the  pre-
 paration  of  the  project  report  as  well
 as  for  the  work  relating  to  designs
 and  engineering,  a  Technical  Wing,
 designated  as  the  Planning  Division,
 has  been  constituted  at  the  Head-
 quarters  of  the  Corporation.  The
 Division  has  the  necessary  comple-
 ment  of  technical  officers,  which  in-
 clude  Mining  Engineers,  Geologists,
 Civil,  Electrical  and  Mechanical  En-
 gineers  and  Metallurgists.

 Mining  and  Fuel  Policy
 Shri  Sivamurthi  Swamy:

 1004.  Shri  A.  K.  Gopalan:
 [  Shri  P.  Kunhan:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:
 .

 (a)  whether  in  view  of  the  emer-
 gency  Government  are  seriously  con-~
 sidering  to  revise  the  mining  and  fuel
 policy  during  1963-64;

 (b)  if  so,  whether  new  entrants
 will  be  allowed  to  apply  for  licences
 in  the  mining  business  irrespective  of
 their  business  in  this  industry  during
 948  or  1953-54;

 (c)  how  many  licences  have  been
 issued  so  far  during  1962-63  (upto  23rd
 January,  963)  to  old  miners  and  the
 new  persons  separately;  and

 (d)  what  is  the  export  progress  by
 the  old  miners  and  the  new  persons
 comparatively  during  960  to  end  of
 1962?

 The  Deputy  Minister  in  the  Minis-
 try  of  Mines  and  =  Fuel  (Shri
 Hajarnavis):  (a)  No  change  in  the
 present  mining  and  fuel  policy  is  con-
 templated  nor  is  it  necessary  in  the
 context  of  the  present  emergency.
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 (b)  Mineral  concessions  are  granted
 strictly  in  accordance  with  the  Mines
 and  Minerals  (Regulation  and  De-
 velopment)  Act,  957  and  the  rules
 made  thereunder  and  the  Petroleum
 and  Natural  Gas  Rules  1959.  There
 has  never  been  any  bar  on  new  en-
 trants.

 (c)  Information  has  been  called  for
 from  the  State  Governments  and  will
 be  placed  on  the  table  of  the  House
 on  receipt.

 (d)  Exports  statistics  are  not  main-
 tained  according  to  old  miners  and
 new  persons.

 Teaching  of  Punjabi  in  Delhi  Schools
 1005.  Shri  A,  S.  Saigal:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  Government
 schools  for  which  requests  have  been
 received  by  Director  of  Education,
 Delhi  State  for  teaching  of  Punjabi
 in  96l  and  1962;

 (b)  in  how  many  schools  Punjabi  as
 a  subject  has  been  introduced  in  res-
 ponse  to  such  requests;

 (c)  what  steps  have  so  far  been
 taken  to  encourage  teaching  of  Pun-
 jabi  as  mother  tongue  and  as_  addi-
 tional  subject  in  Government  schools
 of  Delhi  State;  and

 (d)  whether  he  will  lay  on  the
 Table  a  statement  showing  the  names
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 of  schools  where  Punjabi  teachers
 have  been  posted  in  response  to  re-
 quests  referred  to  in  part  (a)  above
 during  96]  and  1962?

 The  Minister  of  Education  (Dr.
 K.  L,  Shrimali:

 (a)  96l  l  schools.
 962  0  schools.

 (b)  96]  .  l  schools.
 962  9  schools.

 (c)  At  the  elementary  stage,  ar-
 rangements  for  instruction  through
 the  mother  tongue  (including  Pun-
 jabi)  are  provided  where  there  are
 not  less  than  40  pupils  speaking  the
 language  in  the  whole  school  or  ten
 such  pupils  in  a  class,  At  the  secon-
 dary  stage,  arrangements  for  instruc-
 tion  through  the  mother  tongue  are
 provided,  where  one  third  of  the  total
 number  of  pupils  of  the  school  re-
 quest  for  instruction  in  their  mother-
 tongue.  At  present,  facilities  for  the
 teaching  of  Punjabi  or  any  other
 language  (other  than  Hindi)  as  an
 additional  language  exist  only  in
 Government  Multipurpose  Schools.
 The  question  of  introducing  similar
 facilities  in  other  higher  secondary
 schools  is  under  consideration  of  the
 Central  Board  of  Secondary  Educa-
 tion.

 (d)  Punjabi  teachers  have  been
 posted  in  the  following  9  schools;

 yt  Government  Boys  Higher  Secondary  School  Tilak  Nagar  I
 2  Do.  Tilak  Nagar  IT.
 3  Do.  Tihar  West.
 4  Do.  Rajouri  Gardens.
 5  Do.  Ramesh  Nagar.
 6  Do.  Moti  Nagar
 7  Do.  West  Patel  Nagar  I.
 8  Do.  West  Patel  Nagar  IT.
 9  Do.  West  Vinay  Nagar.

 I0  Do.  Moti  Bagh.
 I  Do.  Malviva  Nagar.
 32  Government  Girls  Higher  Secondary  School  Kalkaji.
 3  Do.  Vinay  Nagar  III.
 14,  Do,  Mcti  Nagar.
 1S  De.  Malaviya  Nagar.
 6  Do.  Moti  Bagh.
 17  Do.  Kidwai  Nagar.
 8  Do.  Viray  Nagar  IV.

 Do.  West  Vinay  Nagar.
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 Kiriburu  Iron  /Ore  Project

 f  Shri  K.  L.  More:
 1066.  <  Shri  Subodh  Hansda:

 [  Shri  S.  6.  Samanta:
 Will  the  Minister  of  Mines  and  Fuel

 be  pleased  to  state:

 (a)  whether  Kiriburu  iron  ore  pro-
 ject  is  going  on  according  to  schedule;
 and.  e

 (b)  if  so,  what  quantity  of  refined
 iron  ore  will  be  available  for  indigen-
 ous  use  after  meeting  the  export  com-
 mitments?

 The  Deputy  Minister  in  the  Ministry
 of  Mines  and  Fuel  (Shri  Hajarnavis):
 (a)  Yes,  Sir.  The  project  is  progress-
 ing  according  to  schedule  and  is  ex-
 pected  to  go  into  trial  production  by
 the  middle  of  1963,  well  in  advanse  of
 fhe  time  for  commencement  of  ex-
 ports  viz.  April,  1954.

 (b)  The  mine  is  being  developed  at
 present  for  production  of  two  million.
 tons  of  sized  iron  ore  per  annum  for
 export  only.

 New  Underground  Coal  Mines

 007  S  Shri  S.  C.  Samanta:
 ‘Shri  Subodh  Hansda:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  State:

 (a)  the  comparative  cost  of  produc-
 tion  and  the  investment  for  open-cast
 and  an  underground  new  coal  mine
 opened  in  the  public  sector;  and

 (b)  whether  technicalities  are
 looked  into  before  a  new  mine  is
 started?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  9.  Malaviya):  (a)  and  (b).

 Before  any  new  mining  project  in  the
 public  sector  is  undertaken,  whether
 jit  is  open-cast  or  underground,  its
 technical  details  are  carefully  examin-
 ed  also  its  overall  cconomics.  The
 costs  in  individual  project  depends  on
 a  number  of  variable  factors  such  as
 Beological  features  of  the  area,  the
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 depth  of  shafts  in  the  case  of  under-
 ground  mines,  the  ratio  of  overburden
 of  coal  in  the  case  of  open-cast  mines
 and  the  type  of  equipment  to  be  ins-
 talled.  The  cost  of  production  in  open-
 cast  mines  is  generally  less,  but  then
 the  coal  produced  is  also  compara-
 tively  of  inferior  quality.  On  the
 whole,  therefore,  profits  in  both  open-
 cast  and  underground  mines  in  the
 public  sector  compare  favourably  with
 the  norm  of  Rs.  न्  per  ton  prescrib-
 ed  by  Coal  Price  Revision  Committee.

 Arrest  of  Chinese  Spies

 ¢  Shri  Hem  Barua:
 1008. {  Shri  Hari  Vishnu  Kamath:

 {  Shri  Yashpal  Singh:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:

 (a)  ‘whether  Chinese  yspies  ,  or
 agents  have  been  arrested  in  Assam,
 Bengal  and  NEFA  since  the  26th
 October,  1962;  and

 (b)  if  so,  the  number  for  each  of
 the  aforementioned  areas,  separately?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  and  (b).  The  total  number  of
 Chinese  interned  since  26th  October,
 ‘1962,  is  2,130,  as  detailed  below:

 Name  of  State  No.  of  Chinese
 interned

 Assam  1,313
 West  Bengal  87
 NEFA

 Total:  2,130

 Thesc  Chinese  have  been  interned
 as  their  continuance  at  liberty  was
 considered  prejudicial  to  the  security
 of  the  country.

 Arrest  of  Foreigners

 (  Shri  Maheswar  Naik:
 1009.  <  Shri  Hari  Vishnu  Kamath:

 [  Shri  Mohsin:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:
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 (a)  the  total  number  of  foreigners
 arrested,  ‘prosecuted,  \detained  and
 interned  since  26th  October,  1962; and

 (b)  the  number  in  respect  of  each
 category  ang  nationality-wise?
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 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  and  (b).  A  statement  showing

 the  number  of  foreigners  nationality-
 wise  arrested,  prosecuted,  detained
 and  interned  since  the  26th  October,
 1962,  is  laid  on  the  Table  of  the
 House.

 STATBMENT

 Nationality  Numberof  —_  Arrested  &  Arrested  &  Arrested  &  Total
 foreigners  Prosecuted  Detained  Interned

 arrested

 I  2  3  4  5  6

 Afghans  4  6  Io
 Americans  I  I
 Chinese  I  2  9  2420  2362
 Danish  I  I
 Iranian  I  I
 Italian  2  2
 Norwegian  :  I  I
 Polish  2  2
 Portuguese  :  a  I
 Syria...  I  .  I

 TOTAL.  8  45  9  2320  282

 This  does  not  include  information  in  respect  of—
 (4)  the  states  of  Mysore  and  Rajasthan  and  Union  Terriory  Administration  of  Goa,  Damagz

 and  Diu.
 (ii)  Citizens  of  Commonwealth  conuntries  (including  Pakistan).

 Arrest  of  Kerosene  Profiteers  in
 Delhi

 i020  f  Shri  Ram  Sewak  Yadav:
 mu  Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  total  number  of  arrests
 made  in  the  capital  during  the  cam-
 paign  against  kerosene  profiteers
 from  6th  December,  1962;  and

 (b)  the  action  taken  against  them?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  ‘Datar):

 (a)  5  persons  were  arrested.
 (9)  One  has  been’  convicted  and

 ssentenced  to  9  months  Rigorous  Im-

 prisonment;  cases  against  three  are
 pending  trial  in  Court  and  the  case
 against  one  is  under  investigation.

 Primary  Education  to  Tribal
 Children

 0ll.  Shri  प्र,  0.  Soy:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  any,  scientific  study
 has  been  made  of  the  problem  facing
 the  tribal  children  not  receiving  pri-
 mary  education  through  their  mother
 tongue;  and

 (b)  if  so,  the  steps  so  far  taken  to
 remove  their  difficulty?

 The  Minister  of  Education  (De,
 K  L  Shrimali):  (a)  and  (b)  This
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 problem  was  recently  examined  by
 the  Scheduled  Areas  and  Scheduled
 Tribes  Commission,  The  recommenda-
 tions  of  the  Commission  will  be
 found  in  paragraphs  8.27—l8.32  of
 the  Report  (pages  225-227).  These
 have  been  accepted  by  the  Govern-
 ment  of  India  in  principle.

 All  educational  problems  of  the
 Scheduled  Tribes  including  that  of
 the  use  of  tribal  languages  as  media
 of  instruction,  are  proposed  to  be
 studied  in  a  special  unit  which  it  has
 been  decided  to  create  in  the  National
 Institute  of  Education.  A  scheme  for
 the  purpose  has  been  drawn  up  and
 will  be  implementeg  ghortly.

 Kyanite  Mining  in  Bihar

 0i2.  Shri  HH,  C.  Soy:  Will  the
 Minister  of  Mines  and  Fuel  be  pleas-
 ed  to  state:

 (a)  whether  Kyanite  mining  im
 Bihar  is  suffering  seriously  by  harm-
 ful  and  =  mutually  unfair  working
 methods  of  the  different  companies
 engaged  in  Kyanite  Mining  and  it  is
 severely  affecting  its  production;  and

 (b)  if  so,  the  steps  to  be  taken  to
 remedy  the  working  methods?

 The  Deputy  Minister  in  the  Minis-
 try  of  Mines  ang  Feul  (Shri  Hajar-
 navis):  (a)  Inspections  made  by  the
 Indian  Bureau  of  Mines  have  reveal-
 eq  that  workings  of  most  of  the
 mines  is  in  order,  In  some  cases
 defective  working  of  the  mines  has
 been  noticed  and  remedial  measures
 pointed  out.  There  has  been  no  fall
 in  the  production  of  Kyanite  in
 Bihar.  In  fact,  the  production  hag
 been  continuously  on  the  increase
 since  1959.

 (b)  Where  defects  have  been
 Pointed  out,  more  frequent  inspec-
 tions  are  proposed  to  be  undertaken
 to  ensure  that  proper  steps  are  takem
 by  the  mine  owners  for  implement-
 ing  the  recommendations  made  by
 the  Inspecting  Officers.
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 सरकारी  कर्मचारियों  को  सेवानिवृत्ति  था

 १०१३.  श्री  भक्त  दर्शन  :  क्या  गृह-कार्य
 मंत्री  ११  दिसम्बर,  १६६२  के  प्र तारांकित
 प्रदान  संख्या  ८५६४  के  उत्तर  के  सम्बन्ध  में  यह
 बताने  की  कृपा  करेंग  कि  :

 (क)  केन्द्रीय  सरकार  के  कर्मचारियों
 की  सेवानिवृत्ति  की  वायु  सीमा  ५५  से  बढ़ा
 कर  ५८  वर्ष  करने  के  निर्णय  के  सम्बन्ध  मं
 इस  बीच  क्या  कार्यवाही  की  गई  है;

 (ख)  विभिन्न  राज्यों  में  इस  समय
 काम  करन  वाले  अखिल  भारतीय  सेवाशर्तों
 के  पदाधिकारियों  के  सम्बन्ध  म  उक्त  निर्णय
 किस  प्रकार  लागू  किया  जायेगा  ;  और

 (ग)  राज्य  सरकार  के  कर्मचारियों  की
 जरायु  सीमा  म  वृद्धि  करने  के  सम्बन्ध  में  विभिन्न
 राज्य  सरकारों  द्वारा  क्या  निर्णय  किया  गया
 है?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (करो
 दातार)  :  (क)  सेवानिवृत्ति  की  यु  ५८
 बर्ष  तक  बढ़ाने  से  सम्बान्धत  एक  श्रादेख
 राष्ट्रपति  द्वारा  जारी  किया  जा  चुका  हैं  ।

 (ख)  अखिल  भारतीय  सवारों  मृत्यु
 ब  सेवानिवृत्ति  लाभ)  के  नियम,  १९४८
 को  संशोधित  करने  के  लिए  कार्यवाही  की
 जा  रही  है  ।

 (ग)  इस  सम्बन्ध  में  गृह  मंत्रालय  के
 पास  कोई  सूचना  नहीं  है  ।

 चीनी  राष्ट्र जन

 /भी  भक्त  दर्शन  :
 श्री  हेमराज  :

 क्या  गह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंग  कि  :

 ro
 (क)  जब  से  चीन  के  आक्रमण  के  कारण

 संकट  की  स्थिति  की  घोषणा  की  गई  है,

 १०१४.
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 तब  से  लेकर  अब  तक  कितने  चीनी  नागरिकों
 को  नज़र बन्द  किया  गया  है  ;

 (ख)  इसी  अवधि  म  कितने  नी
 विभिन्न  अपराधों  के  लिए  दंडित  किए  गय;

 (ग)  कितने  चीनियों  को  शब  तक  इस
 देश  से  निष्कासित  किया  जा  चुका  है;  और

 (घ)  हमारे  देश  में  चीनी  नागरिकों
 की  आपत्तिजनक  हरकतों  पर  अंकुश  लगाने
 के  लिए  और  कौन  से  कदम  उठाए  गए  हें  ?

 गह-कार्य  मंत्रालय  में  उपमंत्री  (श्रीमती
 चअन्द्रशवर)  :  (क)  २,१२०  ।

 (ख)  २।

 (ग)  कोई  नहीं  ।

 (घ)  वे  सारे  चीनी  नागरिक,  जिनका
 स्वतन्त्र  रूप  से  रहना  सुरक्षा  के  लिए  अहित-
 कर  समझा  गया,  नजरबंद  कर  लिए  गए
 हैं  । अन्यों  की  गति-विधि  पर  उपयुक्त  प्रति-
 बन्ध  लगा  दिए  गए  हे  ।

 पवन  शक्ति

 १०१५.  दो  भक्त  दर्शन:  क्या  वैज्ञानिक

 अनुसन्धान  ओर  सांस्कृतिक  कार्य  मंत्री  ८
 अगस्त,  १६६२  के  अतारांकित  प्रश्न  संख्या
 २६६  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  गढ़वाल  जिले  में  पवन  शक्ति  के
 सर्वेक्षण  के  सम्बन्ध  में  उत्तर  प्रदेश  सरकार  से
 किये  जाने  वाले  परामर्श  का  क्या  परिणाम

 हुआ  है।  और

 (ख)  उक्त  जिले  में  पवन  शक्ति  की
 सम्मावना  का  निर्धारण  करने  के  बारे  में
 क्या  प्रगति  हुई  है  ?

 वैज्ञानिक  अनुसंधान  और  सांस्कृतिक  कार्य
 मंत्री  (श्री  हुमायूँ  कबीर)  :  (क)  प्य्नौर

 (ख)  राज्य  सरकार  से  जिले  के  उन  गांवों
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 के  नाम  पूछे  गए  थे  जहां  पानी  निकाला  के
 लिए  पवन  चक्कियां  लगाई  जा  सकें  ।  यह  राय
 दी  गई  है  कि  इस  क्षत्र  म  खुले  कथनों  की  कमी
 की  वजह  से  पवन  चक्कियों  का  उपयोग  नहीं
 हो  सकता  ।  नेशनल  एयरोनॉटिकल  लेबोरे-
 टरी,  बंगलौर  द्वारा  किए  गए  इस  क्षत्र  के
 सर्वेक्षण  से  इस  बात  की  पुष्टि  हो  गयी  है  । 2

 Survey  of  India  Employees
 0l6.  Shri  S.  M.  Banerjee:  Will  the

 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that
 ‘Difficult  area  allowance”  thas  been
 sanctioned  for  the  employees  of  the
 Survey  of  India;

 (9)  if  so,  the  quantum  of  allow-
 ance  and  the  date  from  which  it  has
 been  sanctioned;  and

 (c)  the  amount  of  payment  made
 so  far  on  that  account?

 The  Deputy  Minister  in  the  Minis-
 try  of  Scientific  Research  ang  Cul-
 tural  Affairs  (Dr.  M.  M,  Das):  (a)
 Enhanced  rates  of  daily  allowance
 have  been  sanctioneq  for  Survey  of
 India  personnel  working  at  an  alti-
 tude  of  3650  meters  or  above.

 (b)  The  existing  rates  have  been
 increased  by  Rs,  4,  Rs.  3,  Rs.  2  and
 Rs,  1.25  per  day  in  respect  of  Grades
 I,  II,  III  and  IV  officers  respectively
 with  effect  from  the  5th  November,
 1962.

 (c)  Steps  have  been  taken  to  col-
 lect  detailed  particulars  from  various
 field  units  for  making  necessary
 payment.

 Coa]  Deposits  in  Kanchipurum  Taluk,
 Madras  State

 (  Shri  Warior: 0  |  Shri  Easwara  Reddy:
 Will  t  he  Minister  of  Mines  ang

 Fuel  be  pleaseg  to  state:
 (a)  whether  it  is  a  fact  that  coal

 deposits  have  been  discovered  at  a
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 number  of  places  in  Kanchipuruni
 taluk  in  Madras;

 (b)  if  so,  the  quantity  of  the  coal
 discovered;  and

 (c)  whether  any  steps  have  been
 taken  for  the  commercial  exploita-
 tion  of  the  deposits?

 The  Deputy  Minister  in  the  Minis-
 try  of  Mines  and  Fuel  (Shri  Hajar-
 mavis):  (a)  No  deposit  of  coal  has
 been  discovered  in  Karcaipurum  taluk
 So  far.  Possibilities  cf  occurrence  of
 coal  have  been  surm'‘sed  from  bore-
 hole  cuttings  while  driliing  for  water
 at  a  few  places.

 (9)  and  (c).  Do  ot  arise.

 Superior  Grade  Coal

 (  Shri  Warior;
 J  Shri  Eswara  Reddy:
 3)  Shri  Yashpal  Singh:
 [  Shri  Bishanchander  Seth:

 1018.

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  intend  to  import  superior
 grade  coa]  from  abroad  in  the  near
 future;

 (b)  if  so.  the  purpose  of  such  im-
 ports;  and

 (c)  the  quantity  ang  value  of  coal
 to  be  imported  in  this  respect?

 The  Minister  of  Mines  ang  Fuel
 (Shri  K,  D.  Malaviya):  (a)  to  (c).
 The  possibility  of  importing  coking
 coal  from  abroag  has  been  mooted  in
 connection  with  certain  Fourth  Plan
 proposals  and  the  manufacture  of
 pig  iron  jn  blast  furnaces.  No  final
 decisions  has,  however,  been  taken  in
 the  matter.

 Peking  Broadcasts

 ‘f  Shri  Vishram  Prasad: 0I9.4  Shri  R.  G.  Dubey:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  news
 regarding  day-to-day  events  in  India

 2535  (Ai)  LS.D.—3.
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 is  broadcast  from  Pekiny  earlier  than
 from  the  AIR  on  the  basis  of  informa-
 tion  supplied  by  certain  elements  in
 India  through  transmitters:  and

 (b)  if  so,  whether  any  enquiry  has
 been  made  to  trace  out  on  what  parti- cular  metre  the  messages  are  trans-
 mitted?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 No.

 (b)  Does  not  arise.

 Educational  Facilities  io  Students
 Joining  Army

 1020.  Shri  P.  Venkatasubbaiah:  Will
 the  Minister  of  Education  be  picased
 to  state:

 (a)  whether  Government  proposes
 to  give  facilities  to  such  of  those  stu-
 dents  who  join  the  army,  to  complete
 their  courses;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  and  (b).  As  far  as  Uni-
 versity  students  are  concerned,  the
 Government  of  India  has  the  matter
 under  consideration  in  cons''l‘ation
 with  the  University  Grants  Commis-
 sion.

 Oil  Refineries  in  india

 (  Shri  A,  K.  Gopalan:
 Shri  P.  Kunhan:

 02i.~  Shri  P.  C.  Borooah:
 Shri  Ram  Ratan  Gupta:

 Shri  Mantri:
 Will  fae  Minister  of  Mines  and

 Fuel  be  pleased  to  state:

 (a)  what  is  the  existing  refining
 capacity  of  the  oil  refineries  in  India;
 and

 (b)  steps  proposed  to  be  taken  by
 Government  to  increase  the  refining
 capacity?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  8.55  million
 tons  per  annum.
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 (b)  Preparatory  steps  have  been
 taken  to  expand  the  public  sector  re-
 fineries  at  Nunmati,  Barauni  and
 Koyali  from  4.75  million  tons  per
 annum  to  about  7.25  million  tons,  by
 ‘1965166  along  with  private  sector  from
 6.4  to  7.8  million  tons.  A  new  fre-
 finery  of  a  capacity  of  about  2°5  mil-
 lion  tons  per  annum  is  also  proposed
 to  be  established  at  a  suitable  location
 in  South  India.

 Power  Package  Set  for  Singareni
 Collieries

 1022.  Shri  Eswara  Reddy:  Will  the
 Minister  of  Mines  and  Fuel  be  pleased
 to  siate:

 (a)  whether  import  Heenve  ints  since
 been  issued  to  Messrs.  Singareni  Col-
 lieriecs  Company  for  the  purchase  of
 ‘7  t6  8  thousand  Kilowatt  package
 set:

 hy)  if  so,  from  which  country  this
 packuse  set  is  being  imported:  and

 tc)  What  is  the  approxenate  cost  of
 this  set?

 The  Minister  of  limes  and  Fuel
 (Shri  K,  D.  Maiaviya):  aly  Govern-
 ment  of  India  have  san’  tioned  the
 telease  of  necessary  forcign  exchange
 te  enable  the  Singaren:  Collieries
 Company  to  purchuse  3  gcnerator  sets
 of  6  MWs  each.

 (b)  On  the  basis  of  tenders  receiv-
 ed.  quotations  from  Rumania  have
 been  accepted  and  tlhe  sets  are,  there-
 fore,  to  be  imported  from  there.

 (९)  Rs.  6  lakhs.

 Amounts  Sanctioned  to  Singareni
 Collieries

 1023.  Shri  P.  Venkatasubbaiah:  Wil)
 the  Minister  of  Mines  and  Fuel  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  20]  on  the
 l0th  November,  962  and  staie  the
 amount  that  has  so  far  been  given  to
 Singareni  Colliery  Company  Limited
 during  1962-63?

 ‘The  Minister  of  Mines  and  Fuel
 (Shri  K.  0.  Malaviya):  Loans  have
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 been  sanctioned  in  favour  of  the  Com-
 pany,  for  the  entire  amount  of  Rs.  200
 Jakhs  provided  in  the  revised  budget
 estimates  for  1962-63  for  the  Com-
 pany.

 International  Year  of  the  Quiet  Sun

 1024.  Shri  Hari  Vishnu  Kamath:  Will
 the  Minister  of  Scientific  Research  and

 ‘Cultural  Affairs  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  participate  in  the  programme
 of  the  International  Year  of  the  Quiet
 Sun;  and

 (b)  if  so,  the  details  of  India’s  sche-
 duled  plan  in  connection  therewith,
 together  wilh  its  financvial  implca-
 tions?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Yes.  Sir.

 (0)  Tactia’s  plan  covers  participation
 in  all  the  geophysical  discip.ines  jn-
 cluded  in  the  international  program-
 me,  namely.  ionospneric  —  physics,
 aurora  and  airglow.  geomagnetism,
 cosmic  Pruys,  aeronomy,  meteorology
 and  solar  activity,  much  in  the  same
 scale  as  in  flhe  International  Geopbysi-
 cal  Year.  There  will  be  a  greater
 emphasis  on  space  research  techniques
 than  in  the  IGY.  The  programmes
 form  part  of  the  normal  plan  of  work
 of  the  participating  organizations,  and
 therefore  do  not  involve  special  fin-
 ancial  commitments  of  a  large  magni-
 tude  excepting  in  the  case  of  space
 researdh.

 Central  Fuel  Research  Institute,
 Jealgora

 1025,  Shri  Bishanchander  Seth:  Will
 the  Minister  of  Scientific  Rescarch
 and  Cultural  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a
 Central  Fuel  Research  Institute,
 Jealgora  fhas  developed  a  process  for
 solidifying  petrol  for  use  in  high
 altitude  operations;

 (b)  if  so,  the  details  thereof;
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 (c)  whether  it  is  also  a  fact  that
 Government  have  issued  a  directive  to
 the  laboratories  to  concentrate  on
 items  for  the  defence  effort;  and

 (d)  if  so,  how  far  research  labora-
 tories  have  helped  to  increase  the
 defence  efforts?

 The  Minister  of  Scientific  Research
 and  Cultural  Adfairs  (Shri  Humayun
 Kabir):  ay  and  (c).  Yes,  Sir.

 (b)  and  ad).  It  is  not  in  the  public
 interest  to  give  these  details.

 Visit  of  Russian  Scientists
 1026.  Shri  Bishandhander  Seth:  Will

 the  Minister  of  Scientific  Research
 and  Cultural  Affairs  be  pleasel  0
 staie:

 (a)  whether  it  is  a  fact  that  two
 Russian  Scientists  visited  India  re-
 cently;

 (bj  if  so.  what  was  the  purpose  cf
 their  visit:

 (९०)  the  places  Baey  visited:
 (d)  whether  they  have  made  any

 sugeestions  for-  the  development  of
 the  technical  and  scientific  institu-
 tions  in  India:

 ie)  .f  so,  the  details  thereof;  and
 <i)  how  far  their  suggestions  have

 been  agreed  to  by  Government?
 The  Minister  of  Scientific  Research

 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Yes,  Sir.

 (b)  To  deliver  lectures  in  Indian
 Scientific  and  Technical  Institutions
 and  Universities.

 (७)  Delhi,  Dhanbad,  Calcutta,  Kha-
 ragpur,  Waltair.  Madras,  Hyderabad,
 Agra.  Roorkee  and  Dehradun.

 (ad)  and  (e),  They  have  advised  that
 teachers  of  these  institutions  should
 write  text  books.  They  have  aiso
 offered  advice  about  specialised  equip.
 ment  and  applied  and  fundamental  re-
 seatch.

 (f)  The  suggestions  have  been  sent
 to  the  institutions  concerned.
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 Circulation  of  Prohibitegq  Chinese
 Literature

 1027.  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  reports  have  been  re-
 ceived  that  prohibited  Chinese  pro-
 pagandist  literature  is  stil]  circulating in  our  country:  and

 (b)  if  so,  the  steps  that  have  been
 or  are  being  taken  against  the  same?

 The  Minister  of  State  in  the  Min-
 istry  of  Home  Affairs  (Shri  Datar):
 (a)  anj  (b).  Some  instances  of
 attempts  to  circulate  such  literature
 have  come  to  notice  and  all  such  lite-
 rature  was  seized,  The  police.  postal
 and  customs  authorities  are  maintain-
 ing  vigilance  with  a  view  to  preven-
 ting  its  entry  or  circulation  in  the
 cecuntrv.

 Unesco  Aig  for  Improving  Science
 Teaching

 028  Shri  Bishanchander  Seth:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that
 UNESCO  has  promised  to  give  aid
 to  India  for  improving  teaching  of
 science  in  educationa]  institutions;

 (b)  if  so,  whether  the
 has  been  signed;  and

 agreement

 (c)  the  details  thereof?
 The  Minister  of  Education  (Dr.

 K.  L.  Shrimali):

 (a)  and  (b)  Yes,  Sir,
 (c)  Unesco  has  agreed  to  provide

 technica]  assistance  under  the  United
 Nations  Expanded  Technical  Assis-
 tance  Programme  for  the  expansion
 and  improvement  of  science  educa-
 tion  at  the  secondary  leve]  and  for
 development  of  advanced  centres  of
 post-graduate  science  education  and
 research  at  selected  universities.

 2.  The  assistance  for  the  expansion
 and  improvement  of  science  educa-
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 tion  at  the  secondary  level  will  be
 utilised  for  the  development  of  the
 Departments  of  Science  Education
 at  the  National  Institute  of  Education
 ang  four  Regional  Teachers  Training
 Colleges.  This  assistance  will  consist
 of  $200,000  for  equipment  during  962
 and  $279,000  for  expert  services,
 fellowships  and  equipments  during
 ‘1963-64,

 3.  The  assistance  for  the  develop-
 ment  of  advanced  centres  of  post-
 graduate  science  education  and  re-
 search  at  selected  universities  wil]  be
 utilised  to  build  up  specialisation  in
 Applieqg  Mathematics  at  Calcutta  and
 Jadavpur;  Geology  and  Geophysics
 at  Osmania,  Physics  at  Delhi  and
 Madras;  Chemistry  at  Delhi  and
 Botany  at  Madras.  This  assistance
 will  consist  of  $300,000  for  equip-
 ment  during  962  and  $ 105.000  for
 expert  services,  fellowships  and
 equipment  during  1963-64.

 4.  Further  assistance  is  also  expect-
 ed  to  be  made  available  for  the  above
 mentioned  projects  during  the  period
 ‘1965-66,  and  1967-68  but  the  quantum
 of  this  assistance  will  be  determined
 and  approved.

 Provision  for  Educational  Scheme
 during  Emergency

 029  f  Shri  A.  K,  Gopalan:
 cn  Shri  P.  Kunhan:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  curtail  pro-
 vision  for  education  during  the  Third
 Five  Year  Plan  period  in  view  of  the
 national  emergency:

 (b)  if  so,  to  what  extent;  and

 (c)  the  scheme  to  be  affected  by
 this  decision?

 The  Minister  of  Education  (Dr.
 K.  L,  Shrimali):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.
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 Arrest  of  Persons  in  Delhi

 1030.  Shri  Surendranath  Dwivedy:
 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  any  arrests  under  the
 Defence  of  India  Act,  962  have
 been  made  in  Delhi;

 (b)  what  is  the  number  of  arrest-
 ed  persons  and  for  what  period:  and

 (९)  how  many  cases  are  under
 trial  in  Courts?

 The  Minister  of  State  in  the  Minis-
 tdry  of  Home  Affairs  (Shri  Datar):
 (a)  to  (०).  35  persons  have  so  far
 been  arrested  in  Delhi  under  the
 Defence  of  India  Rules,  ‘1962.  This
 number  includes  9  persons  who  were
 detained  under  rule  30  of  the  said
 Rules  und  have  since  been  released.
 The  remaining  26  persons  were  arrest-
 ed  in  23  criminal  cases.  Of  these,  9
 cases  against  22  persons  are  pending
 trial  in  the  Court,  one  case  is  under
 investigation  and  one  has  ended  in
 conviction.  In  one  case  the  accused
 person  has  since  died;  while  the  case
 against  another  person  has_  been
 cancelled.

 संकट  काल  और  शिक्षा

 १०३१.  श्री  प्रकाश वीर  शास्त्री:  ज्या
 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क  )  क्‍या  यह  सच  है  कि  संकटकालीन
 सिथति  को  ध्यान  म  रखते  हुए  शिक्षा  पर

 होन  वाले  व्ययों  म  कुछ  कटौती  की  गई  है;

 (ख)  क्‍या  यह  भी  सच  है  कि  जो  नये
 विश्वविद्यालय  खुलने  जा  रहे  थे  उनको  भी

 कुछ  समय  के  लिए  रोक  दिया  गया  है  ;  और

 (ग)  शिक्षा  पर  होने  वाले  व्ययों  में
 किन  किन  बातों  पर  विशेष  रूप  से  कटौती
 का  प्रभाव  पड़ेगा  ?

 शिक्षा  मंत्री  (डा०  का०  ला०  श्री समा लो  )  :

 (क)  जी  हां

 (@)  नए  विश्वविद्यालय  स्थापित  करने
 का  काम  राज्य  सरकारों  का  है।  हां,  आयोजना
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 आ्रायोग  ने  राज्य  सरकारों  को  सूचित  किया
 है  कि  विंमान  संकट  की  अवधि  म  नए
 विश्वविद्यालय  स्थापित  नहीं  किये  जाएं  ।

 (ग)  एक  विवरण  सभा  पटल  पर
 रवा  जाता  है

 [पुस्तकालय  में  रखा  गया  ।  देखिये
 संख्या  LT-7::/63]

 Nunmati  Refinery

 1032.  Shri  J.  8.  S.  Bist:  Will  the
 Minister  of  Mines  and  Fuel  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a’  fact  that
 the  Nunmati  refinery  is  working  only
 50  per  cent,  of  its  installed  capacity;

 (b)  if  so,  the  reasons  for  this:  and
 (c)  whether  there  is  any  proposal

 to  increase  the  capacity  from  प
 million  tons  to  ]  million  tons?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  No  Sir.

 (b)  Does  not  arise.

 (c)  The  increased  capacity  is  likely
 to  be  about  "25  million  tonnes  per
 annum,

 Coal  Distribution

 035  f  Shri  Yashpal  Singh:
 au  Shri  Bishanchander  .  Seth:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Union
 Government  have  appointed  ४  sub-
 committee  of  coal  producers  and  con-
 sumers  to  go  into  the  revised  system
 of  coal  distribution;

 (b)  if  so,  whether  the  report  by
 the  sub-committee  has  been  submit-
 ted:  and

 (c)  if  not,  when  it  is  likely  to  be
 submitted?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  to  (c).  It
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 has  been  decided  that  coal  should
 move  in  bulk  in  block  rakes  only.
 It  will  be  possible  to  effect  70  per
 cent  of  the  coal  movement  in  block
 rakes  from  February,  1963.  This
 will  cover  the  major  consumers.  In
 order  to  examine  how  far  the  scheme
 can  be  extended  to  residual  consum-
 ers,  a  sub-committee  of  various  in-
 terests  including  the  coal  producers
 and  consumers  has  been  appointed.
 The  report  is  expected  to  be  finalised
 by  about  the  end  of  April,  1963.

 Self-Sufficiency  in  Oil

 1034,
 Shri  Yashpal  Singh:

 me  Shri  Bishanchander  Seth:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  the  suggestions  made  by  _  the
 National  Productivity  Council  Team
 in  regard  to  achieving  self-sufficiency
 in  oil;

 (b)  how  far  these  suggestions  have
 been  agreed  upon  by  Government;

 (c)  whether  it  is  a  fact  that  the
 experts  of  USSR  and  Rumania  in
 their  report  pointed  out  that  the  basic
 problem  facing  the  Indian  Oi]  indus-
 try  is  the  lack  of  technical  knowledge
 and  equipments;  and

 (d)  if  so,  what  steps  Government
 are  taking  in  the  matter?

 The  Minister  of  Mines  and  Fuel
 (Shri  K,  D.  Malaviya):  (a)  The  sug-
 gestions  made  are  in  respect  of  (i)
 crude  oi]  production;  (ii)  refining
 capacity  and  (iii)  manufacture  of
 equipment.  Details  are  available  in
 a  copy  of  the  Report  of  the  National
 Productivity  Council  Team  available
 in  the  Parliament  Library.

 (b)  The  report  of  the  Team  was
 received  on  13-12-1962,  and  is  under
 examination.

 (९)  It  is  not  clear  which  reports  by
 the  Russian  and  Rumanian  Experts  are
 referred  to.
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 (d)  Docs  not  arise.  However,
 arrangements  to  obtain  oi)  drilling,
 production  and  refining  equipment
 from  USSR  and  Rumania  under
 credits  offered  and  Trade  Plan
 arrangements  with  these  countries
 had  been  made.  Essentia]  instru-
 ments,  equipment  etc,  for  the  deve-
 lopment  of  the  oil  exploration  has  also
 been  obtained  from  other  countries
 of  Europe  and  America,  Facilities
 for  training  of  Indian  technicians
 abroad  under  the  various  technical
 assistance  programmes  and  by  the
 USSR,  Rumania  and  other  countries
 are  being  availed  of  fully.

 To  augment  the  training  facilities
 available  in  the  country,  a  Training
 and  Research,  Wing  in  the  Oil  &
 Natural  Gas  Commission  and_  the
 Indian  Institute  of  Petroleum  under
 C.S.LR,  have  also  been  established.

 Further  Government  have  also
 under  consideration  projects  for  the
 manufacture  of  machinery  and  equip-
 ment  required  for  the  development  of
 oil  industry  in  India,

 University  Grants  Commission’s  New
 Building

 1035,  Sf  Shri  Pr.  C.  Borooah:
 \  Shri  Dinen  Bhattacharya:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  while
 the  University  Grants  Commission’s
 new  building  in  Mathura  Road,  New
 Delhi  is  comp]ctc,  it  is  still  untenanted;
 and

 (b)  if  so,  the  reasons  for  the  delay
 in  occupying  and  making  proper  use
 of  the  building?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  No,  Sir.  The  building
 has  not  yet  been  fully  completed.

 (b)  Does  not  arise.
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 Ankleshwar  Oil

 1036.  Shri  Bishwanath  Roy:  Will
 the  Minister  of  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  there  is  any  chance  of
 increasing  production  of  oi!  in
 Ankleshwar  area  in  the  near  future;
 and

 (b)  whether  at  present  more  gil  is
 being  produced  in  that  area  than  the
 original  estimate  of  oil  production
 there?

 The  Minister  of  Mines  and  Fuel
 (Shri  K.  D.  Malaviya):  (a)  Yes,  Sir.

 here  is  a  possibility  of  increasing  the
 production  of  oi]  in  the  Ankleshwar
 area  from  the  present  rate  of  1,500
 tons  per  day  to  above  2,000  tons  per
 day  within  the  next  few  months

 (b)  No,  Sir.  The  present  rate  of
 production  is  within  the  production
 rate  which  he  been  estimated  for  this
 field  after  ity  full  development  but  it
 is  a  fact  that  estimates  of  reserves
 have  increased  recently.

 Diamonds  in  Bangampalle  Area  of
 Andhra  Pradesh

 1037.  Shri  P.  Venkatasubbaiah:  Wi!!
 the  Minister  of  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  prospecting  of  dia-
 monds  has  been  commenced  in
 Bangampalle  area  of  Andhra  Pradesh;

 (b)  if  so,  to  whom  the  licences  were
 granted;  and

 (c)  whether  Government  propose  to
 take  the  work  under  Public  Sector?

 The  Deputy  Minister  in  the  Minis-
 try  of  Mines  and  Fuel  (Shri  Hajar-
 navis):  (a)  to  (c).  The  information  is
 being  collected  from  the  State  Gov-
 ernment  and  will  be  placed  on  the
 Table  of  the  House  on  receipt.
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 Output  of  Engineers  and  Technicians

 8  J  Shri  Dinen  Bhattacharya:
 Vv  Dr.  L.  M.  Singhvi:  ।

 Will  the  Minister  of  Scientific
 Research  and  Cultural  Affairs  be
 pleased  to  state:

 (a)  whether  Government  have  any
 proposal  under  consideration  to
 increase  the  output  of  engineers  and
 technicians  from  the  existing  institu-
 tions;  and

 403

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  and  (b).  Yes,  Sir.  It  is
 proposed—

 (i)  To  increase  admissions  to
 existing  institutions  by  3000
 for  the  first  degree  courses
 and  by  9000  for  Diploma
 courses.

 (ii)  To  organise  part-time  Dip-
 loma  courses  at  about  25
 centres  cach  with  00  admis-
 sions.

 (iii)  To  organise  special  two-year
 diploma  courses  for  Techni-
 cians  at  selected  centres.

 (iv)  To  ‘dmstitute  special  three-
 year  degree  courses  in  engi-
 neering  for  science  graduates.

 (v)  To  organise  special  degree  or
 equivalent  courses  for  Dip-
 loma-holders.

 \vi)  To  accelerate  at  selected
 institutions  the  training  of  the
 students  now  studying  in  the
 third  and  final  years  of  degree
 courses.

 Special  Scientific  Centres  in
 Universities

 1039.  Shri  Dinen  Bhattacharya:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  Government  have  any
 proposal  under  consideration  to  estab-
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 lish  special  scientific  centres  in  uni-
 versities  with  Soviet  help;

 (b)  if  so,  the  main  features  of  the
 proposal;  and

 (c)  the  nature  and  extent  of  assist-
 ance  offered  by  the  Soviet  Union  in
 this  respect?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  to  (c).  A  statement  is
 laid  on  the  Table  of  the  House.
 [Placed  in  Library,  See  No,  LT-712;
 63].

 Central  Social  Welfare  Board

 1040,  Shri  Hem  Raj:  Will  the  Minis-
 {er  of  Education  be  pleased  to  state:

 (a)  the  amount  spent  on  the  Central
 Social  Welfare  Board  in  96l-62  and
 proposed  to  be  spent  in  ‘1962-63
 thereon;  and

 tb)  whether  the  transport  provided
 {to  the  Board  has  been  withdrawn
 during  the  present  emergency  and  the
 saving  which  has  been  _  effected
 thereby?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  The  amount  spent  on
 the  Central  Social  Welfare  Board  in
 ‘1961-62  was  Rs.  82.2]  lakhs  and  pro-
 posed  to  be  spent  in  1962-63  thereon
 is  Rs.  9.30  lakhs.

 (b)  No,  Sir;  the  question  of  saving
 does  not  arise.

 University  Grants  Commission
 04l.  Dr.  L.  M.  Singhvi:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  ig  a  fact  that  the
 budget  of  the  University  Grants  Com-
 mission  has  been  greatly  curtailed  in
 view  of  the  emergency;  and

 (b)  whether  it  has  been  decided  in
 principle  to  reduce  and  curtail  build-
 ing  grants  in  particular,  to  new  Uni-
 versities,  such  as  the  Universities  of
 Jodhpur,  Udaipur  etc.?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  The  budget  of  the
 University  Grants  Commission  for  the
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 year  ‘1962-63,  ig  being  scrutinised  kecp-
 ing  in  view  the  emergency.

 th)  The  University  Grants  Com-
 mission  have  decided  to  postpone,
 wherever  possible,  construction  of
 new  buildings  and  to  effect  economy
 on  buildings  that  are  already  under
 construction.  The  decision  will  be
 applicable  to  all  the  Universities.

 Naga  Hostiles

 1042.  Shri  P.  C.  Borooah:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Armed
 Naga  hostiles  ambushed  near  Mao  a
 civilian  motor  convoy  going  from
 Imphal  to  Dimapur  under  armed
 escort  on  4th  January,  963:

 (b)  if  so,  the  number  of  casualties
 involved  in  the  incident;  and

 (c)  what  action  has  been  taken  by
 the  Government  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b).  On  the  morning  of  the  4th
 January,  ‘1963,  a  civilian  motor  convoy
 proceeding  from  Imphal  to  Dimapur
 under  armed  escort  was  ambushed  by
 armed  Naga  hostiles  who  fired  upon
 the  convoy.  The  escort  party  returned
 the  fire.  During  the  exchange  of  fire
 two  civilian  pussengers  were  injured.
 Both  the  injured  persons  are  reported
 to  be  safe.

 (c)  A  case  under  section  48  49  307
 ILP.C.  and  25  Indian  Arms  Act  has
 been  registered  and  is  under  jnvesti-
 gation.  Civilian  motor  convoys  from
 Imphal  to  Dimapur  are  provided  with
 armed  escort  in  the  disturbed  areas.

 Dead  Bodies  Recovered  at  Delhi
 Railway  Station

 1043.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  two  unidentified  bodies
 were  seized  by  the  railway  police
 from  a  bogey  in  the  shunting  yard  of
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 the  Delhi  Main  Railway  Station  om
 the  480  December,  1962;

 (b)  whether  their
 heen  established;  and

 identity  has

 (c)  whether  any  enquiry  has  beea
 made  into  the  matter  and  if  so,  the
 findings  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Yes,

 (b)  Not  as  yet.
 (c)  The  information  is  being

 collected  and  will  be  laid  on  the  Table
 of  the  House  in  due  course.

 Gas  and  Pipe  Line  in  Gujarat  Oil
 Fields

 lo44.  Shri  D.  J.  Naik:  Will  the
 Minister  of  Mines  and  Fuel  be  pleased
 to  state:

 (a)  whether  contract  of  laying  gas
 and  pipe  line  in  Gujarat  Oil  Fields
 has  been  given;  and

 (b)  if  so,  to  whom?
 The  Minister  of  Mines  and  Fuel

 (Shri  हैं,  D.  Malaviya):  (a)  and  (b).
 No  contracts  for  laying  trunk  pipe-
 lines  for  oil  and  gas  in  Gujarat  have
 so  far  been  awarded.  Six  or  seven
 pipelines  for  transporting  gas,  crude
 oil  and  products  are  to  be  built  in
 Gujarat  and  it  is  proposed  to  entrust
 the  work  to  SNAM.  one  of  the  ENI
 companies.  Discussions  about  the
 rates  for  executing  the  work  are  in
 progress.  Meanwhile,  a  contract  for
 the  design  of  the  pipeline  has  been
 entered  into  by  Indian  Refineries
 Limited  with  SNAM.

 Educational  Facilities  to  Children  of
 Army  Personnel

 1045.  Shri  Yashpal  Singh:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  India  as  well  as  the
 State  Governments  have  announced
 that  free  education  woulg  be  impart-
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 ed  to  the  children  of  those  army  per-
 sonnel  who  are  killed  or  missing;

 (b)  whether  this  applies  in  case  of
 elvilians  also:

 (c)  whether  the  Government  of
 India  or  State  Governments  mention-
 cd  the  standard  or  class  upto  which
 this  educational  facility  would  be
 given;  and

 (d)  whether  this  scheme  has  been
 put  into  operation?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  to  (d).  Since  the  decla-
 ration  of  the  present  emergency,  the
 Government  of  India  have  made  edu-
 cation  free  in  the  various  Union  Ter-
 ritories  to  the  children  of  the  Service
 personne!  (combatant  I.C.Os.  and
 other  ranks  in  the  Army  and  equiva-
 ient  cadres  in  the  Air  Force  and  the
 Navy)  and  all  those  persons  who  have
 been  killed  or  disabled  while  in  action
 on  the  front.  This  facility  is  available
 in  institutions,  which  are  run  or  aided
 by  Government  or  Local  Bodies,  up  to
 the  collegiate  standard.  The  same
 facilities  have  been  agreed  to  be  pro-
 wideg  by  the  four  Central  Universities
 as  well.  The  Government  of  India
 nave  also  advised  the  State  Govern-
 ments  to  provide  the  same  facilities.
 The  State  Governments  from  which
 reports  have  been  received  sO  far
 have  offered  such  facilities.

 Ex-Inspector  General  of  Police  of
 Jammu  and  Kashmir

 1046.  Shri  Bade:  Will  the  Minister
 of  Home  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Ex-
 Inspector  General  of  Police  of  Jammu
 and  Kashmir  State  has  migrated  to
 Pakistan  and  his  name  is  Mian  Abdul
 Rashid;  and

 (b)  whether  the  said  Ex-Inspector
 General  has  been  appointed  intelli-
 gence  Chief  of  Azaq  Kashmir?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Wes.
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 (b)  The  Government  of  India  have
 no  information.  The  Pakistan  press
 has.  however,  denied  this  report.

 Rural  Universities  and  Institutes
 1047.  Shri  Sham  Lal  Saraf:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  how  many  rural  universities
 and  rural  institutes  have  so  far  been
 established  in  the  country;  and

 (b)  what  progress  has  been  achiev-
 ed  in  the  purpose  for  which  these
 universities  and  institutes  have  been
 set  up,  namely,  speeding  up  education
 with  rural  bias  and  providing  diversi-
 fied  training,  technical  and  otherwise,
 to  the  personnel  from  rural  areas?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  and  (b).  Within
 8  period  of  six  years,  thirteen  Rural
 Institutes  have  been  developed  in  0
 States,  regionwise,  with  the  purpose
 of  providing  to  the  rural  youth,  im
 their  own  setting,  higher  education—
 00d  in  character,  but  oriented  to  com-
 munity  needs.  Its  salient  feature  is
 the  emphasis  on  the  practical  appli-
 cation  of  knowledge  gained  in  the
 classroom  to  the  village  situations,  and
 integration  of  academic  studies  with
 Research  ang  Extension  activities,

 The  diversified  course  provides  for
 training  in  the  sphere  of  Cooperation,
 Public  Administration,  Home  Science,
 Social  Work,  Small  Scale  Industries,
 Social  Education,  Civil  and  Rural
 Engineering,  Agriculture.  and  Sanita-
 tion.  The  Diploma  in  Rural  Services
 has  been  recognised  by  the  Govern-
 ment  of  India.  all  State  Governments
 ang  9  Universities.  Similarly.  the
 other  courses  have  been  recognised  by
 the  State  Governments  concerned.

 The  first  impact  of  the  Rural  Insti-
 tute  On  the  village  community  is  the
 creation  of  awareness  for  a  better  life
 among  the  Rural  people.  and  a
 sympathy  for  the  rural  ways
 of  life  amongst  the  students.  Their
 extension  programme  touches  (i)  all
 aspects  of  rural  life  such  as  introduc-
 tion  of  improved  seeds,  fertilizers  and
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 tillage  implements,  digging  and  filling
 of  compost  and  soak  pits,  use  of
 vaccines  to  control  cattle  disea-
 ses,  spraying  of  insecticides  on
 crops  against  pests  and  diseases,  (ii)
 technica]  assistance  in  the  building  of
 roads,  school  buildings,  rural  houses,
 water  supply  and  irrigation  sche
 mes,  reclamation  of  land,  (iii)
 organisation  of  Bal  Mandals  and
 (iv)  cultural  programmes,  running  of
 literacy  classes,  cooperative  societies
 and  mobile  libraries.

 The  employment  position  is  satis-
 factory,  and  the  graduates  have  proved
 useful  for  development  programmes.

 Lang  Acquisition  in  Delhi

 1048.  Shri  Shiv  Charan  Gupta:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  how  much  land  has  been  noti-
 fied  for  acquisition  in  Delhi  —  since
 November,  1959;

 (b)  how  much  land  has  been  deve-
 loped  so  far;

 (ec)  how  many  plots  have  been  allot-
 ted  to  public  for  housing  and  indus-
 trial  purposes  separately  so  far;

 (d)  how  much  lang  has  been  allot-
 ted  to  house  building  co-operative
 societies  and  industrial  co-operative
 societies  so  far;  ang

 (ec)  what  is  the  progress  of  these
 schemes?

 The  Minister  of  State  in  the  Minis-
 try  of  Heme  Affairs  (Shri  Datar):  (a)
 Above  50,000  acres.  |

 (b)  About  2,945  acres  are
 devclopment.

 (c)  Plots  will  be  made  available  to
 the  public  for  industria]  and  housing
 Purposes  only  when  they  have  been
 developed.  242  plots  totalling  26,760
 sq.  yards  have  been  allotted  to  indi-
 viduals  in  the  low  income  _  group.
 These  plots  were  still  under  develop-
 ment  when  the  allotment  was  made
 ang  possession  thereof  would  be
 given  to  the  allottees  after  the  deve-
 lopment  work  has  been  completed.

 under
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 (d)  About  620  acres  of  land  has
 already  been  allotted  to  house  build-
 ing  co-operative  societies  and  about
 500  acres  have  been  offered  for  allot-
 ment  to  the  industrial  estate  co-opera-
 tive  societies.

 (e)  About  2,000  developed  plots  are
 expected  to  be  ready  for  allotment
 soon.

 The  allotment  to  the  industrial
 estate  co-operative  societies  will  be
 made  as  soon  as  the  cost  of  land  which
 they  have  been  asked  to  deposit  is
 paid  by  them  to  the  Government,

 The  house  building  cooperative  soci-
 eties  to  whom  allotments  have  been
 made  are  preparing  their  lay-out plans  and  formulating  their  schemes
 for  development  of  lang  allotted  ०0
 them.

 Delhi  Fire  Service
 1049,  Shri  Shiv  Charan  Gupta:  Will

 the  Minister  of  Home  Affairs  bh:
 pleased  to  state:

 (a)  the  provision  made  in  the  Second
 and  Third  Five  Year  Plang  for  the
 expansion  of  Delhi  Fire  Service;  and

 (b)  to  what  extent  this  provision
 has  been  utilized?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati  Chan-
 drasekhar):  (a)  No  provision  has  becn
 made  in  the  Secong  and  Third  Five
 Year  Plans  for  the  expansion  of  the
 Delhi  Fire  Service.  However,  an  ex-
 penditure  not  exceeding  Rs.  58  lakhs
 Was  approved  for  the  purpose  in
 March  959  as  a  non-Plan  Scheme.
 This  amount  has  since  been  raised
 to  Rs.  72°6  lakhs.

 (b)  The  M-unicipa]  Corporation  of
 Delhi,  who  are  concerned,  have  go  far
 incurred  an  expenditure  of  about
 Rs,  25  lakhs.

 Publication  of  News  Prejudiciai  to
 Defence

 1050.  Shri  Y.  D.  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  any  warning  has  been
 given  to  newspapers  by  Government
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 for  having  published  material  preju-
 dicial  to  the  defence  of  India;  and

 (b)  if  so,  the  names  of  such  news-
 papers?

 The  Minister  og  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b).  In  consultation  with  the
 Central  Press  Advisory  Committee  ap-
 pointed  by  the  All  India  Newspaper
 Editors’  Conference,  Government  have
 issued  warnings  to  the  editors,  prin-
 ters  and  publishers  of  “The  Current”,
 an  English  weekly  of  Bombay;  “Orga-
 niser”  an  English  weekly  of  Delhi;
 “Hindusthan”,  an  Urdu  daily  of  Bom-
 bay:  and  “Panchjanya”,  a  Hindi  weekly
 of  Lucknow.

 2.07  brs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 TUSKER ALLFGED  IRREGULARITINS  IN
 PROJECT

 Dr.  L.  M.  Singhvi  (Jodhpur):  Under
 Rule  ‘197,  I  call  the  attention  of  the
 Minister  of  Defence  to  the  following
 matter  of  urgent  public  importance
 and  I  request  that  he  may  make  a
 statement  thereon:—

 The  alleged  irregularities  in  the
 Tusker  Project.

 The  Minister  of  Defence  (Shri  Y.  B.
 Chavan):  Mr.  Speaker,  Sir,  in  May
 1960,  a  Chief  Engineer’s  Organisation
 (“Project  Tusker”)  was  set  up  with
 Headquarters  at  Tezpur  for  planning
 and  execution  of  projects  in  NEFA
 and  Assam  as  approved  by  the  Border
 Roads  Development  Board  from  time
 to  time.

 2.  These  projects  are  executed
 departmentally.  For  this  purpose,  the
 Board  has  raised  General  Reserve
 Engineer  Force  composed  of  civilians
 recruited  from  the  open  market  and
 organised  on  Army  pattern.  They  are
 subject  to  the  Army  Act  for  purposes
 of  discipline  only.  Some  Army  offi-
 cers  and  other  ranks  are  employed  to
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 stiffen  the  supervisory  cadre  of
 General  Reserve  Engineer  Force  units.
 Some  units  of  Army  were  also  obtain-
 ed  on  loan  for  expeditious  execution
 of  these  projects.  Casual  personnel
 (mainly  unskilled)  are  employed  on
 as  required  basis  to  supplement  the
 General  Reserve  Engineer  Force  and
 Army  personnel.

 3.  No  contractors  are  employed  on
 road  construction  projects  in  the  for-
 ward  areas.  It  may,  however,  become
 necessary  or  expedient  to  enter  into
 contract  for  the  supply  of  stores  and
 materials  or  the  construction  of
 bridges  or  ancillary  buildings  such
 as  offices,  workshop  etc.  or  for  trans-
 porting  men  and  materials.  In  all
 such  cases,  contract  is  concluded  by
 Chief  Engineers  or  Superintending
 Engineers  in  accordance  with  rules
 prescribed.

 4.  From  information  available,  it
 appears  that  contracts  for  supplies  etc.
 have  been  entered  into  only  with
 Indian  nationals  I  may  add  that  no
 foreign  nationals  can  enter  the  NEFA
 area,  where  the  works  are  in  progress.
 without  obtaining  a  permit  from  the
 NEFA  Administration.

 5.  No  report  of  failure  on  the  part
 of  the  Chief  Engineer's  Organisation
 to  perform  the  tasks  assigned  to  them
 during  the  Chinese  invasion  of  NEFA
 has  been  received  so  far,  but,  shortly
 after  the  20th  November  1962,  some
 complaints  regarding  behaviour  and
 conduct  of  the  personnel  employed
 under  Chief  Engineer,  Project  Tusker
 came  to  the  notice  of  Government.
 The  main  allegations  against  them
 are:—

 (i)  These  personnel  fled  from  the
 project  sites  and  behaved  in
 a  panicky  way.  This  demor-
 alised  the  civilians:

 Gi)  There  was  considerable  des-
 truction  of  machinery  and
 equipment.  This  was  not
 justified.  Some  stores  were *  “looted”  ;



 sg7!  Calling  Attention  to
 Matter  of  Urgent
 Public  Importance

 [Shri  Y.  B.  Chavan]
 (ili)  There  was  lack  of  —  integrity

 in  financial  matters:  and
 ‘iv)  The  construction  of  roads  was

 defective.

 The  above  allegations  are  being
 investigated.

 Dr.  L.  M.  Singhvi:  Are  the  Govern-
 ment  aware  of  the  reports  appearing
 in  various  newspapers  to  the  effect
 that  certain  contracts  were  granted
 to  the  Chinese  nationals?  If  these
 reports  are  incorrect,  as  the  hon.
 Minister  has  stated  they  are,  has  the
 Government  been  able  to  trace  out
 the  basis  of  this  information  and  the
 sources  of  this  information?  If  the
 sources  have  been  traced  out.  would
 the  Government  be  willing  to  place
 before  the  House  an  indication  as  to
 what  these  sources  are?

 Shri  Y.  B.  Chavan:  We  Have  not
 been  able  to  trace  these  sources.  So,
 there  is  no  question  of  communicating
 them.

 Shri  Hem  Barua  (Gauhati):  In  view
 of  the  fact  that  the  allegations  against
 these  Tuskers  are  of  a  very.  grave
 nature.—they  amount  to  a_  sort  of
 treasonable  activity,  amd  even  if  you
 shoot  down  the  whole  lot.  the  country
 would  not  be  adequately  compensated
 —may  I  know  what  steps  Govern-
 ment  propose  to  tuke  against  them,
 pending  the  present  enquiry  which
 the  Defence  Minister  has  promised
 us?  May  I  know  whether  the  Defence
 of  India  Act  can  embrace  them  or
 not,  or  whether  the  Minister  contem-
 plates  it?

 Shri  Y.  B.  Chavan:  Investigations
 and  enquiries  have  been  ordered
 about  the  different  allegations,  and  I
 think  we  must  wait  for  the  conclu-
 sions  of  these  investigations.

 Shri  Hem  Barua:  May  I  submit  that
 my  question  was  different?  I  know
 that  he  has  instituted  an  enquiry  into
 the  charges  T  know  that.  I  just  want
 to  know  what  is  proposed  to  be  done
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 in  the  meantime  against  these  people. Will  you  allow  them  to  behave  in  the
 irresponsible  way  they  have  been
 behaving.  when  the  charges  are  so
 serious  and  they  have  been  read  out
 by  the  Defence  Minister?

 Mr.  Speaker:  Because  the  charges
 are  so  serious,  investigation  is  going
 on.  Should  they  be  punished  before
 it  is  completed?

 Shri  Hem  Barua:  There  is  the
 Defence  of  India  Act  which  can
 embrace  them.  Put  them  in  prison.
 Why  not?

 Mr.  Speaker:  Order,  order.  Papers
 to  be  laid  on  the  Table.

 Some  Hon.  Members  rose—
 Mr.  Speaker:  Hon.  Members  know

 that  in  a  Calling  Attention  only
 those  are  called  whose  names  appear.
 Therefore.  others  need  not  rise.
 Papers  to  be  laid.  Hon.  Prime  Minister,

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru)  rose—(Cheers),

 Shri  Ram  Sewak  Jadav_  (Bara-
 banki):  Sir,  on  a  point  of  order.

 Mr,  Speaker:  If  the  hon.  Member
 wants  to  say  the  clapping  was  inop-
 portune,  I  agree  with  him.  He  should
 sit  down,

 PAPERS  LAID  ON  THE  TABLE

 Wuitr  Paper  No.  VIII

 The  Prime  Minister  and  Minister  of
 Externa]  Affairs  ang  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  I  beg  to  lay  on  the  Table  a
 copy  of  White  Paper  No.  VIII  contain-
 ing  Notes.  Memoranda  and  Letters
 exchanged  between  the  Governments
 of  India  and  China  between  October,
 962  and  January,  ‘1963.

 [Placed  in  Library.  see
 693/63}.

 No,  LT-
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 THE  OIL  AND  NATURAL  GAS  COMMIS-
 SION  (FourTH  AMENDMENT)  RULEs,

 962

 The  Deputy  Minister  of  Mines  and
 Fuel  (Shri  Hajarnavis):  On  behalf  of
 Shri  K.  D.  Malaviya,  I  beg  to  lay
 on  the  Table  a  copy  each  of  the  fol-
 lowing  papers:—

 (i)  The  Oil  and  Natural  Gas  Com-
 mission  (Fourth  Amendment)
 Rules,  962  published  in  Noti-
 fication  No.  G.S.R.  706  dated
 the  l]5th  December,  1962,
 under  sub-section  (3)  of  sec-
 tion  3!  of  the  Oi]  and  Natural
 Gas  Commission  Act,  1959.

 [Placed  in  Library,  see  No.
 LT-694/63].

 Gi)  (a)  Annual  Report  of  the
 Neyveli  Lignite  Corpora-
 tion  Limited,  Neyveli  for
 the  year  96l-62  along
 with  the  Audited  Acco-
 unts  and  the  comments
 of  the  Comptroller  and
 Auditor  General  thereon,
 under  sub-section  ()  of
 section  69A  of  the  Com-
 panies  Act,  ‘1956.

 (b)  Review  by  the  Govern-
 ment  on  the  working  of
 the  above  Corporation.

 {Placed  in  Library,  see  No.
 LT-695/63].

 (ili)  (a)  Annual  Report  of  the
 National  Coal  Develop-
 ment  Corporation  Limited,
 Ranchi,  for  the  year  96l-
 62  along  with  the  Audited
 Accounts  and  the  com-
 ments  of  the  Comproller
 and  Auditor  General
 thereon,  undey  sub-
 section  (l)  of  section
 6l9A  of  the  Companies
 Act,  1956,
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 (b)  Review  by  the  Govern-
 ment  on  the  working  of
 the  above  Corporation.

 {Placed  in
 LT-696/63}.

 Library,  see  No.

 REPORT  OF  THE  COMMISSION  OF  INQUIRY
 (INQUIRY  ON  THE  ADMINISTRATION  OF

 DaLMtIA-JAIN  COMPANIES)
 The  Deputy  Minister  in  the  Minis-

 try  of  Labour  and  Employment  and
 for  Planning  (Shri  C.  R.  Pattabhi
 Raman):  On  behalf  of  Shri  Kanungo.
 I  beg  to  lay  on  the  Tabic  a  copy  of
 the  Report  of  the  Commis:ion  of  In-
 quiry  (Inquiry  on  the  administration
 of  Dalmia-Jain  Companies).

 [Placed  in  Library.  see  No,  LT-697/
 63].

 NOTIFICATIONS  UNDER  ARTICLE  320  OF
 THE  CONSTITUTION  ETC.

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati  Chan-
 drasekhar):  On  behalf  of  Shri  Datar.
 I  beg  to  lay  on  the  Table:—

 (i)  a  copy  each  of  the  following
 Notifications  under  the  pro-
 viso  to  clause  (3)  of  artiole
 320  of  the  Constitution: —
 (a)  The  Union  Public  Service

 Commission  (Exemption
 from  Consultation)  Sec-
 ond  Amendment  Regula-
 tions,  962  published  in
 Notification  No.  G.S.R.
 644  dated  the  8th  Decem-
 ber,  1962.

 (b)  The  Union  Public  Service
 Commission  (Exemption
 from  Consultation)  Third
 Amendment  Regulations.
 962  published  in  Noti-
 fication  No.  G.S.R.  689
 dated  the  I5th  December,
 1962.

 [Placed  in
 LT-698  ‘/63).

 Library,  see  No.
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 [Shrimati  Chandrasekhar  ]
 (ii)  a  copy  each  of  the  following

 Rules  under  sub-section  (2)
 of  section  3  of  the  Al}  India
 Services  Act,  95:—

 (a)  The  Indian  Police  Service
 (Probation)  (Second
 Amendment)  Rules,  4962
 published  in  Notification
 No  G.S.R.  729  dated  the
 22nd  December,  1962.

 {Placed  in  Library,  see  No.
 LT-  699/63}.
 (b)  The  All  India  Services

 (Conduct)  Amendment
 Rules.  962  published  in
 Notification  No  G.S.R.
 730  dated  the  22nd
 December,  1962.

 [Placed  in
 LT-700  63].

 Library,  see  No.

 ANNUAL  Reports  of  Mazacon  Dock
 Limarrep  anp  Ganpen  Reach  Work-

 suors  Liniten
 The  Minister  of  State  in  the  Ministry of  Defence  (Shri  Raghuramaiah):

 The#  to  lay  on  the  Table  a  copy  each
 of  the  following  Reports  under  sub-
 section  (1)  of  section  GI9A  of  the
 Companies  Act,  ‘1956:

 i)  Annual  Revert  of  the  Mazagon
 Dock  Limited,  Bombay,  for
 the  year  ended  3Ist  March,
 962  along  with  the  Audited
 Accounts  and  the  comments
 of  the  Comptroller  and  Audi-
 tor  General  thereon,

 [Placed  in  Library,  see  No.
 LT-70!  /63].

 (i)  Annual  Report  of  the  Garden
 Reach  Workshops  Limited,
 Calcutta,  for  the  year  ended
 3lst  March,  962  along  with
 the  Audited  Accounts  and
 the  comments  of  the  Com-
 Ptroller  and  Auditor  General
 thereon.

 [Placed  in  Library.  see  No.  LT-
 702/63).
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 NOTIFICATION  UNDER  MINES”  Asn
 MINERALS  (REGULATION  AND  DE&EVELOP-

 MENT)  ACT

 Shri  Hajarnavis:  I  beg  to  lay  on
 the  Table  a  copy  of  the  Mineral
 Concession  (Fifth  Amendment)
 Rules,  962  published  in  Notification
 No.  GS.R.  1707  dated  the  5th
 December,  1962,  under  sub-section
 (l)  of  section  28  of  the  Mines  and
 Minerals  (Regulation  and  Develop-
 ment)  Act,  1957.  [Placed  in  Library,
 see  No.  LT-703  163).

 2.6  hrs.

 ESTIMATES  COMMITTEE

 SIXTH  AND  CLVENTH  REPORTS

 Shri  Dasappa  (Bangalore):  I  beg
 to  present  the  following  Reports  of
 the  Estimates  Committee: ms

 (i)  Sixth  Report  relating  to
 action  taken  by  Government
 on  the  recommendations  con-
 tained  in  the  Hundred  and
 Ninetcenth  Report  of  the
 Estimates  Committee  (Second
 Lok  Sabha)  on  the  Ministry
 of  Works,  Housing  and  Reha-
 bilitation—Ashoka  Hotels
 Limited,  New  Delhi,

 (ii)  Seventh  Report  relating  to
 action  taken  by  Government
 on  the  recommendations  con-
 tained  in  the  Hundred  and
 twenty-sixth  and  Hundred
 and  twenty-seventh  Reports
 of  the  Estimates  Committee
 (Second  Lok  Sabha)  on  the
 Ministry  of  Food  and  Agri-
 culture—Department  of  Food
 and  Directorate  of  Sugar  and
 Vanaspati  and  Nationa]  Sugar
 Institute,  Kanpur.
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 MESSAGES  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report
 the  following  Messages  received  from
 ihe  Secretary  of  Rajya  Sabha: —

 (J)  ‘In  accordance  with  the  pro-
 visions  of  rule  97  of  the  Rules
 of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,
 Iam  directed  to  enclose  a
 copy  of  the  Special  Marriage
 (Amendment)  Bill,  —  963,

 which  has  been  passed  by  the
 Rajya  Sabha  at  its  sitting
 held  on  the  2lst  January,
 1963."

 ४2)  ‘In  accordance  with  the  pro-
 visions  of  rule  97  of  the  Rules
 of  Procedure  and  Conduct  of
 Business  in  the  Rajya  Sabha,
 Iam  directed  to  enclose  a
 copy  af  the  Limitation  Hill.
 I964.  which  has  been  passed
 by  the  Rajiva  Sabha  at  its
 aiitire  held  ob  the  2lst  Jan-
 uury,  963.°
 ‘In  eecordaunce  with  the  pro-
 visions  of  rule  97  of  the  Rules
 of  Procedure  and  Conduct  of
 Business  in  the  Rujva  Sabh«,
 loam  directed  io  enclose  a
 cupy  of  the  Delhi  Rent  Con-
 trol  (Amendment)  Bill,  1963,
 which  has  been  passed  by  the
 Rajya  Sabha  at  its  sitting
 held  on  the  22nd  January.
 1963."

 12173  hrs.

 BILLS  LAID  ON  THE  TABLE,  AS
 PASSED  BY  RAJYA  SABHA

 Secretary:  Sir,  I  lay  on  the  Table
 of  the  House  the  following  Bills,  as
 passed  by  Rajva  Sabha:—

 ‘l)  The  Special  Marriage
 (Amendment)  Bill,  1963.

 (2)  The  Limitation  Bill,  1963.
 (3)  The  Delhi  Rent  Control

 TAmendment)  Bill,  ‘1963,
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 2.8  bre,
 MOTION  RE.  COLOMBO
 CONFERENCE  PROPOSALS

 Mr.  Speaker:  The  hon.  Prime
 Minister.

 श्री  रास  सेवक  यादव  (वा राज कों)
 प्वाइंट  आफ  आमेर  ।  प्रधान  मंत्री  जी  यह
 प्रस्ताव  रखने  जा  रह  हैं  मैं  उससे  पहले  ही
 अपना  प्वाइंट  आफ  आकर  उठाना  चाहता  हूं  ।

 अध्यक्ष  महोदय  :  उससे  पहले  यह
 नहीं  हो  सकता  |

 श्री  रस  सेवक  यादव  :  में  इसलिए
 पहले  ग्रसना  प्वाइंट  WTR  आईए  बना  चाहता
 हैं  कि  यह  प्रस्ताव  हवा  नहीं  जा  सकता  ।

 अध्यक्ष  महोदय  :  जिस  बदन  वह
 ्  लेंगे  उत  बदल  में  मापकों  जफर  दूंगा
 दि  Uy  TT  res  UR  भ्रामक  रखें,
 इस  वक्त  नहीं  1

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Minister  of
 Atumic  Energy  (Shri  Jawaharlal
 Nehru):  Sir.  I  beg  to  move:

 “That  the  proposuls  of  the  Con-
 ference  of  six  non-aligned
 Nations  held  at  Colombo  between
 the  0th  and  12th,  of  December,
 1962,  with  the  clarifications  given
 by  the  Delegations  of  Ceylon,
 U.A.R.  and  Ghana  in  the  meetings
 with  the  Prime  Minister  of  India
 and  his  colleagues  on  the  ‘12th  and
 3th  of  January,  963  laid  on  the
 Table  of  the  House  on  the  ‘2Ist.
 January,  963  be  taken  into  con-
 sideration.”

 श्री  रास  सेवक  यादव  :  दस  सम्बन्ध  में
 मेरा  निवेदन  है  कि  नवम्बर  में  इस  माननीय
 सदन  ने  इस  आदाय  का  प्रस्ताव  खड़े  हो  कर
 पारित  किया  था  कि  जब  तक  चोरी  हमारे
 देश  को  पवित्र  भूमि  के  एक  एक  इंच  से  खदेड़
 नहीं  दिए  जाते  तब  तक  हम  संघर्ष  जारी  रखेंगे,
 चाहे  वह  जितना  लम्बा  और  कठिन  हो  कौर
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 [श्री  राम  सेवक  यादव]
 इस  प्रस्ताव  को  जब  हम  पारित  कर  चुके  है
 तो  उस  प्रस्ताव  के  रहते  हुए  यह  जो  कोलम्बो
 प्रस्ताव  हैं,  और  जो  उसके  बिल्कुल  विपरीत
 जाता  हैं,  नहीं  श्री  सकता  ।  मेरा  विनम्र
 निवेदन  है  कि  यह  प्रस्ताव  उसके  विपरीत  हूँ
 इसलिए  इसको  यहां  पेश  नहीं  किया  जा  सकता  ।

 श्री  किशन  पटनायक  (सम्बलपुर)
 मुझे  भी  कुछ  बहना  है  ।  ,

 भ्रध्यक्ष  महोदय  :  यह  कोई  डिस्कशन
 नहीं  है  ।  एक  प्वाइंट  आफ  आर  उठाया  गया
 है,  उसका  जवाब  दिया  जाएगा  ।

 पालियामेंट  एक  फैसला  ले  चुकी  है  ।
 जौर  अब  जो  प्राइम  मिनिस्टर  साहब  प्रस्ताव
 रखने  जा  रहे  हैं  वह  इसलिए  कि  यही  पीलिया-
 मेंट  इस  पर  गौर  करे  अभी  उन्होंने  कुछ
 कहा  नहीं,  बतलाया  नहीं  कि  क्‍या  होगा  ।
 पालियामेंट  को  पूरा  हक  है  कि  वह  अपनी
 किसी  फैसले  में  तबदीली  करे  ।  अभी  तक  तो

 तबदीली,  का  सवाल  ही  नहीं  है  ।  मगर  अगर
 पालियामेंट  तबदीली  करना  भी  चाहे  तो  उसको
 हक  है।  इसमें  कोई  चीज  ऐसी  नहीं  है  कि  जो
 पालियामेंट  के  सामने  पेश  नहीं  की  जा  सकती  |
 प्राइम  मिनिस्टर  साहब  ने  यह  नहीं  कहा
 कि  मैं  बदलता  हूं  या  मैं  कोई  तबदीली  पैदा
 करता  हूंगा  और  कोई  चीज  लाता  हूं  ।  उन्होंने
 यही  कहा  है  कि  मैं  इसको  कंसीलर  करने
 के  लिए  पालियामेंट  के  सामने  रखता  हूं  ।
 तो  पार्लियामेंट  को  हक  है  कि  वह  सोचे  और
 गौर  करे  या  उसने  पहले  जो  फैसला  दिया  है
 उस  पर  गौर  करें  ।  जो  चीज  पालियामेंट
 के  सामने  रखी  जाएगी  उस  पर  वह  विचार
 कर  सकती  हैँ  और  फैसला  दे  सकतो  है।  तो
 आखिरी  फैसला  पालियामेंट  का  ही  होगा  ।
 इस  प्रस्ताव  में  कोई  ऐसो  चीज  नहीं  हे  जो  पहले
 प्रस्ताव  के  खिलाफ  हो  ।

 गयी  किशन  पटनायक  :  राज  के  अखबार
 में  आया  हूँ  कि  प्रधान  मंत्री  ने  इन  प्रिसीपल
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 कोलम्बो  प्रोपोज  को  स्वीकृति  दे  दी  है  ।
 ग्राम  यह  सही  है  तो  फिर  इस  पर  विचार  करना
 फिजूल  है  ।  पहले  प्रधान  मंत्री  साहब  यह
 कहें  कि  उन्होंने  ऐसा  नहीं  कहा  ।

 अ्रध्यक्ष  महोदय  :  पहले  राज  उनकी
 स्पीच  तो  सुनिये  कि  वह  क्‍या  कहना  चाहते  हैं  ।

 श्री  किशन  पटनायक  :
 मेरी  बात  खुन  लीजिए  ।

 पहले  आप  तो

 अध्यक्ष  महोदय  :  मैंने  आपकी  बात
 सुनी  शीर  तब  कहा  कि  आप  उनकी  स्पीच
 सुन  लीजिए  ।

 श्री  किशन  पटनायक  :  मैंने  प्रभी  खत्म
 नहीं  क्रिया  है  ।

 भ्रध्यक्ष  महोदय  अगर  आप  दा  घंटे
 तक  खत्म  नहीं  करेंगे  तो  यह  बात  कब  तक
 चलती  रहेगी  |  आपने  जो  कहा  था  उसका
 जवाब  मैंने  दे  दिया।  मेरी  समझ  में
 नहों  आता  कि  जब  लीडर  बोलते  है  तो
 फिर  दूसरे  मेम्बर  क्‍या  कहना  चाहते  है  ।

 I  will  ask  the  hon.  Member  to  resume
 his  seat  now.

 श्री  किशन  पटनायक  :  मैंने  उसका
 दूसरा  पहलू  भी  आपके  सामने  रखा  जो  क्रि
 अखबार  में  आ  गया  है  |  आपने  कहा  कि
 पालियामेंट  का  जो  निश्चय  था  उसमें  कोई  तब-
 दिली  नहीं  हुई  है  तो  मेरा  कहना  यह  है  कि
 पालियामेंट  ने  जो  राय  रखी  थी  उसके  भीतर
 ही  इस  बोच  में  प्रदान  मंत्री  जो  ने  कुछ  कर
 दिया  है  जो  कि  पालियामेंट  के  उस  निश्चय
 के  खिलाफ  हैं  -  इसके  लिए  उनको  इस
 पार्लियामेंट  में  मानो  मांगों  चाहिए  क्योकि
 पार्लियामेंट  ने  जो  निश्चय  किया  है  उसके
 खिलाफ़  उन्होंने  कुछ  किया  है
 (Interruptions)

 Mr.  Speaker:  If  hon.  Memberg  will
 only  allow  me  to  deal  with  the  hon.
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 को  बन्द  होना  चाहिए।  हर  दर्ज,  हर  रोज
 अगर  यही  चलेगा  तो  में  नहीं  सुनूंगा  ।

 श्री  'रामेदवरानन्द  :  जब  तक  यहां
 हिन्दी  में  नहीं  बोलेंगे  यह  ज़रूर  रहेगा।
 आखिर  इसका  मतलब  क्या  हुआ?  जब  देखा
 की  राष्ट्र  भाषा  हिन्दी  हैं  और  जब  हम  हिन्दी
 में  भाषण  होने  के  लिए  ग्रावाज़  उठाते  तो
 आप  हिन्दी  को  दबाना  चाहते  है  ?  नगर  ग्राहकी
 यही  नीति  हैँ  तो  आप  हिन्दी  को  कैसे  ला
 सकेंगे  ?

 5987  Motion  re:

 Members  who  stand  up,  then  probably
 we  might  proceed  more  quickly.  The
 hon.  Prime  Minister.

 श्री  राम  सेवक  यादव  :  अध्यक्ष  महोदय,
 एक  निवेदन  यह  है  कि  अभी  आपने  कहा
 कि  प्रधान  मंत्री  जी  उस  फैसले  के  खिलाफ़
 कोई  निर्णय  लेने  नहीं  जा  रह  हैं,  उस  पर  कोई
 निश्चय  नहीं  करने  जा  रहे  हैं  प्रौढ़  पालियामेंट
 को  हक  है  कि  वह  प्र पने  पुराने  निर्णय  को  बदल
 सकती  है  तो  यह  पुराने  निर्णय  को  बदलने
 का  भी  प्रस्ताव  नहीं  है  ।  इसका  मतलब  यह

 है  कि  १४  नवम्बर  का  प्रस्ताव  हमारा  जहां
 था  वहीं  पर  है।  इससे  तो  हमारे  इस  कथन  में
 कि  प्रधान  मंत्री  जी  के  मौजूदा  प्रस्ताव  पर
 बिहार  नहीं  होना  चाहिए  और  भी  कालीन
 का  जाती  है  ।

 अध्यक्ष  महोदय  :  अगर  माननीय  सदस्य
 नहीं  बैठेंगे  तो  मुझे  हिन्दी  को  तो  नहीं  लेकिन

 उनको _  जरूर  दबाना  पड़ेगा  ।

 श्री  रासेशबरानन्द  :  आप  मुझे  नहीं  दवा
 सकते  यह  तो  मेरे  साथ  हिन्दी  को  दबाना
 है

 Mr.  Speaker:  Hon,  Prime  Minister.
 Shri  Priya  Gupta  (Katihar):  What

 is  the  decision  on  that  point?  Mr.  Speaker:  The  hon.  Member
 Mr.  Speaker:  There  ig  no  point;

 must  resume  his  seat.
 hence  there  is  no  decision.

 Shri  Jawaharlal  Nehru:  Mr.  Speaker,
 Sir,  I  should  like  to  refer  to  some
 recent  events  which  no  doubt  are  in
 the  minds—

 श्री  रामेइधरानख  :  हिन्दी  को  नहीं
 दाबाना  है  तो  फिर  हिन्दी  को  बुलवा  दीजिये  ।

 अ्रध्यक्ष  महोदय  :  ग्रुप  बैठेंगे  य,  ही  ?

 श्री  रामसेवक  यादव  :  ग्रध्यक्ष  महोदय,
 मेरा  निवेदन  है  कि  प्रधान  मंत्री  जी  हिन्दी,
 अंग्रेजी  दोनों  भाषाओं  में  बोलें  ।

 शो  रामेशवरानन्द  :  ग्रध्यक्ष  महोदय,
 विषयान्तर।  चूंकि  यह  महत्वपूर्ण  विषय
 हैं  प्रौढ़  प्रधान  मंत्री  जी  को  बड़ी  अच्छी  हिन्दी
 जाती  हैं  इसलिए  उन्हें  प्रंग्रेजी  में  ग्रहण  भाषण

 हि  भ्रध्यक्ष  महोदय  :  यह  प्राइम  मिनिस्टर
 न  कर  हिन्दी  में  करना  चाहिए  ।  %  vas

 aie  हर  एक  मेम्बर  की  अपनी  मरजी  है  कि
 दोनों  भाषाओं  में  स ेजिस  भाषा  में  वह  बोलना
 चाहें,  बोल  सकता  हे  .  इस  वक्त  पोजीशन
 यही  है  |

 प्रत्यक्ष  महोदय  आकर,  आकर  |

 श्री  रामेशवरानन्द  (करनाल)  :  मेरी
 प्रार्थना  सुन  लें  ।

 श्री  रामेइवरानन्व  मैं  भी  प्रार्थना
 भ्रध्यक्ष  महोदय  :  मैं  ग्राहको  प्रार्थना  तत्र  करता  हूं  कि  हिन्दी  में  बोलें  ।

 सुन  जब  आप  कोई  नई  बात  कहते  हो  ।  हमेशा
 खड़े  होकर  झाप  वहीं  पुरानी  हिन्दी  में  भाषण
 हों,  कहते  है  ।  इसके  ग्र लावा  और  ग्राहको
 कुछ  कहना  नहीं  होता  है  मैं  सुनना  नहीं
 चाहता  मैं  उनके  लीडर  से  कहूंगा  कि  इस  बात

 2585  (Ai)  LSD—4

 अध्यक्ष  सरोवर  अब  मैं  नम्बर  साहब
 का  ताम  लूंगा  कि  वह  इस  हाउस  की  बाकायदा
 कार्यवाही  में  बाधा  डाल  7  है  हैं  जर  इसके  दागे
 जो  कार्यवाही  होंगी  वह  फिर  आयेगी  ny
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 att  राम  सेवक  यादव  :  अध्यक्ष  महोदय,
 भरा  निवेदन  आपके  जरिए  प्रत् वान  मंत्री  जी
 से  हैं  और  वह  यह  है  कि  प्रधान  मंत्री  जी
 एक  बार  फिरती ती  पार्लियामेंट  में  देने  भाषाओं
 में  बोले  थे  और  जैसा  कि  स्वार्थ  जी  का  कहना  है
 यह  महत्वपूर्ण  विश्व  है,  उनके  भी  समझने
 का  प्राय  है  श्र  ले  खो  झीर  करोड़ों  देशव/णियों
 को  समझता  हे  इसलिए  प्रवान  मंत्री  जी  इस
 अवसर  पर  दानों  भाषाओं  में  बोलें  ।
 अंग्रे  जी  में  भी  बोलें  ओर  हिन्दी  में  भी  बोलें  ।
 Mr.  Speaker:  The  hon.

 Minister.
 Shri  Jawaharlal  Nehru:  Sir,  on  the

 last  occasion  Parliament  discussed
 th's  question  of  Chinese  aggression
 on  the  !0th  of  December.  962  and
 expressed  approval  of  the  measures
 wand  policy  adopted  by  Government
 to  meet  the  situation  resulting  from
 the  invasion  of  India  by  China.  Since
 then  a  number  of  events  have  taken
 place  which  I  should  like  to  mention
 to  the  House.

 On  the  5th  December,  the  Con-
 sulates-general  of  India  and  China  in
 the  respective  countries  were  closed.
 The  withdrawal  cf  Chinese  forces
 from  the  NEFA  area  continued  during
 this  period.  There  were,  however,
 reports  of  violation  of  the  unilateral
 cease-fire  by  the  Chinese  army.  726
 sick  and  wounded  Indian  soldiers  and
 33  dead  bodies  of  prisoners  were
 returned  by  the  Chinese  forces.  On
 the  17th  December  Mr.  G.  S.  Peiris,
 envoy  of  Mrs.  Sirimavo  Bandaranaike,
 Prime  Minister  of  Ceylon,  brought  the
 Colombo  Conference  proposals  to
 New  Delhi  and  handed  them  over  to
 the  Prime  Minister.

 A  joint  communique  was  issued  by
 Pakistan  and  China  on  complete
 agreement  in  principle  in  regard  to
 the  alignment  of  their  border  on  26th
 December,  1962.

 China  and  Mcngolia  signed  a
 border  treaty  in  Peking  on  the  26th
 December  ‘1962.

 Premier  Chou  En-lai  sent  a  reply
 dated  30th  December  962  to  Prime
 Minister's  letter  of  December  ,  1962.

 Prime
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 Prime  Minister’s  reply  to  Premier
 Chou  En-lai’s  letter  of  30th  Decem-
 ber,  962  was  sent  on  January  l,
 1963,

 Mrs.  Sirimavo  Bandaranaike  visited
 Peking  from  3lst  December  to  8th
 January.

 Ghana  Delegation  led  by  Mr.  Kofi
 Asante  Ofori-Atta,  Minister  of
 Justice,  arrived  on  9th  January  in
 Delhi.

 Mrs.  Sirimavo  Bandaranaike  arriv-
 ed  in  New  Delhi  on  l0th  January.

 The  U.A.R.  Delegation  iéd  by  Mt.
 Ali  Sabry  arrived  in  Delhi  on  2th
 January.

 Discussions  with  the  three  delega-
 tions  took  place  on  42  and  33009
 January  1963.

 A  joint  communique  was  issued  at
 New  Delhi  on  23th  January.

 The  Chinese  forces  started  with-
 drawing  from  l0th  December,  1962.
 The  latest  position  of  Chinese  with-
 drawals  and  restoration  of  civil  ad-
 ministration  is  as  follows  in  NEFA:

 Kameng  Frontier  Division:  Poli-
 tical  Officer  reached  Tawang  on  2lst
 January,  Adviser  arrived  on  22nd
 January.

 Subansari  Frontier  Division:
 Chinese  are  reported  to  have  with-
 drawn  from  all  areas.  We  )iave  not
 received  reports  about  the  reoccupa-
 tion  by  us  of  Limeking,  Naba  and
 Taksing.  The  delay  may  be  due  to
 the  fact  that  bridges  to  Limeking  and
 Taksing  have  been  destroyed  or
 washed  away.

 Siang  Frontier  Division:  Chinese
 are  reported  to  have  withdrawn  from
 all  areas  and  civil  administration  has
 been  restored  in  Manigong  and
 Mechuka.  Tuting  remained  in  our
 possession  throughout.

 Lohit  Frontier  Division:  Walong
 has  been  re-occupied.  A  pvatroi  sent
 from  there  found  the  Chinese  near
 Thochu  stream  within  our  territory
 near  Kibithoo.  Restoration  of  civil
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 administration  in  Kibithoo  has  been
 deferred  until  the  complete  with-
 drawal  of  the  Chinese  from  the  area.

 Indian  administration  has  not  yet
 been  extended  to  areas  between
 Tawang  and  the  frontier,  and  in  the
 Kibithoo  area  “long  the  frontier  as
 the  Chinese  ‘have  not  fully  with-
 drawn  from  iucse  areas.

 We  have  repeatedly  stated  in  this
 House  i;  answer  to  the  Chinese  pro-
 posals  thal  we  were  unable  to  enter
 into  any  talks  or  discussions  with
 them  so  long  as  the  Chinese  did  not
 agree  at  least  to  the  restoration  of
 the  status  quo  prior  to  their  aggres-
 sion  since  the  8th  September,  1962.
 The  whole  House  expressed  its  agree-
 ment  on  this.  (Interruptions).

 Shri  Kishan  Pattnayak:  On  a  point
 of  order,  Sir.  The  Parliament  has
 never  agreed  to  this  proposal.

 Mr.  Speaker:  What  is  the  point  of
 order  in  this?

 Shri  Priya  Gupta:  ie  45  making
 au  wrong  statement.

 Mr.  Speaker:  He  can  correct  it  when
 he  speaks.  He  will  have  that  oppor-
 tunity.  There  is  no  point  of  order.

 Shri  Jawaharlal  Nehru:  The
 Chinese  proposals  first  came  on  the
 24th  October,  which  we  rejected.  In
 rejecting  Uaem,  we  had  stated  then
 that  we  can  only  consider  any  re-
 levant  proposal  when  the  position
 whieh  existed  on  7th  September,
 962  was  restored.  That  has  come
 up  before  the  House  repeatedly.
 (Interruptions)

 Shri  Priya  Gupta:  [It  is  imposed
 upon.  us.

 Mr,  Speaker:  It  cannot  be  :mposed
 if  he  thas  the  freedom  to  say  some-
 thing  and  he  goes  on  saying  in  spite
 of...  (Interruptions),  Order,  order.

 Shri  Priya  Gupta:  I  am  sorry,  Sir.

 Mr.  Speaker:  What  the  idembers
 object  to  is  that  there  was  no  mention
 about  the  line  or  the  situation  on  the
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 8th  of  September  jn  the  resolution
 which  the  Parliament  adopted.

 An  Hon.  Member:  No,  not  at  all.

 Shri  Jawaharlal  Nehru:  It  was  not
 mentioned  because  the  question  had
 not  arisen.  The  resolution  of  Novem-
 ber  stands  and  must  stand;  there  is
 no  question  of  one’s  going  bdhind
 it.

 Shri  Priya  Gupta:  Then  do  not  ge
 irritated,

 Mr.  Speaker:  Order,  order.  If  he
 cannot  contain  himself,  then  I  will
 have  to  help  him.

 Shri  Priya  Gupta:  Thank  you,  Sir.
 Mr.  Speaker;  Should  I?  Does  the

 want  that  I  should  assist  nim  in  that?

 Shri  Priya  Gupta:  No.  He  gets  irri-
 tated,  that  is  what  I  submitted  to
 you.

 Mr.  Speaker:  I  will  only  ask  the
 Leader  of  the  Party....

 Shri  Surendranath  Dwivedy  (Ken-
 drapara):  I  am  sorry,  Sir,  for  what
 has  happened.

 Mr.  Speaker:  That  expression  of
 being  sorry  has  been  expressed  50
 many  times  by  the  hon.  Member.

 Shri  Surendranath  Dwivedy:  I
 hope  he  will  bear  in  mind,  certainly,
 all  that  has  happened  to-day  and  in
 future  he  will  act  as  any  disciplined
 Member  of  our  party  in  the  House
 will  do.

 Mr.  Speaker:  Thank  you.  |  expect
 this  from  the  leaders  at  least.

 Shri  Jawaharlal  Nehru:  |  was  re-
 counting,  Sir,  the  course  of  events  in
 the  last  few  weeks,  and  [  venture  to
 say—it  may  be  that  an  hon.  Member
 may  not  agree  with  what  I  say,  but
 I  think  it  is  a  correct  recount—that  we
 passed  a  resolution  in  November  and
 by  that  the  House  was  undoubtedly
 bound  till  the  House  said  something
 else.  Ido  not  think  any  occasion  has
 arisen  for  us  to  consider  even  that
 that  resolution  should  be  changed  ir.
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 any  respect.  That  resolution  dealt
 with  how  this  problem  should  be
 settled  finally,  and  our  position  is
 exactly  the  same.

 Then,  as  I  said,  firstly,  on  the  24th
 October  the  Chinese  made  a  proposal
 called  the  “three-point  proposal”.  To
 that  proposal  we  did  not  agree  and
 we  said  then  that  we  cannot  consider
 this  even  as  a  temporary  matter,  that
 is,  even  for  purposes  of  discussing  it,
 not  for  the  purpose  of  putting  aside
 the  November  resolution  but  for  the
 purpose  of  discussing  it,  till  the  posi-
 tion  of  the  8th  September  is  restored.
 That  was  the  position.  That  came  up
 repeatedly  before  this  House,  and  it
 is  perfectly  true,  if  the  hon.  Member
 wants  to  lay  stress  on  it,  that  that
 point  was  not  formally  adopted  by
 resolution  by  this  House.  But  there
 are  many  things  which  happen  in
 this  House,  which  are  stated  in  this
 House  and  stated  repeatedly  with  re-
 gard  to  Government  policy  and  which
 are  then  admitted  as  the  Govern-
 ment’s  policy.  My  point  is  tnat  the
 November  resolution  was  not  in  any
 sense  affected  by  subsequent  hap-
 penings;  if  remains  still  and  it  will
 remain.  The  position  taken  in  this
 House  repeatedly,  and  also  on  the
 last  occasion  when  this  was  discussed,:
 was  that  we  cannot  consider  this
 matter  and  discuss  it  with  the  Chinese
 Government  until  the  position  on  the
 8th  September  is  restored.  That  has
 been  the  position.  Therefore,  sub-
 sequent  happenings  have  to  be  con-
 sidered  by  us  on  that  basis.

 Now,  Sir,  when  we  met  last  time
 on  the  !0th  December  and  discussed
 this,  the  Colombo  Conference  was  al
 the  point  of  meeting  or  was  meeting
 that  very  day.  It  was  to  have  met
 on  Ist  December,  but  then  it  was
 postponed  and  it  met  on  the  700
 December—l0th,  l]th,  2th  or  there-
 abouts—and  this  House  happened  ४०
 meet  and  discuss  this  question.  Then
 we  did  not  know  what  the  Colombo
 proposals  were  going  to  be.  But  we
 know  that  they  were  meeting  and  a
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 reference  wag  made  to  it  in  tne
 course  of  ,the  debate.  A  reference
 was  also  made  by  us,  on  behalf  of
 the  Government,  to  the  effect  that  we
 can  only  consider  this  matter  after
 the  position  on  8th  September  is  res-
 tored..  5

 Well,  the  Colombo  Conference  met
 and  put  forward  some  proposals.  They
 went  to  Peking—some  of  their  rep-
 resentatives—and  then  later  came  to
 Delhi.  Their  proposals  as  originally
 framed  were  not  clear  in  regarg  to
 one  or  two  matters  and  were  liable
 to  one  or  two  different  interpreta-
 tions.  So  the  first  thing  we  did  when
 they  came  to  us  was  to  ask  them  to
 clarify  their  proposals  ang  to  make
 us  understand  exactly  what  they  were
 so  that  they  might  avoid  any  misin-
 terpretation  or  different  interpreta-
 tions,  ang  it  was  only  when  they  had
 done  that  would  we  be  in  a  position
 to  express  our  opinion  in  regard  to
 them.

 In  considering  that  matter  the  issue
 before  us  then  was  how  far  these
 were  in  conformity  with  what  we  had
 said  repeatedly,  that  the  position  prior
 to  8th  September  be  restored.  Also,
 it  must  be  remembered  that  it  was
 stated  all  along  that  any  response
 that  we  may  give  or  the  Government
 of  the  People’s  Republic  of  China  ‘may
 give  to  it  or  any  steps  we  may  take
 in  regard  to  their  proposals  would  not
 prejudice  in  the  slightest  the  position
 of  either  of  the  two  Governments  as
 regards  their  conception  of  the  final
 alignment  of  the  frontier,

 The  whole  purpose  of  this  exercise
 was  to  create  a  situation  when  some-
 thing  could  be  considered  by  the  two
 parties.  Before  creating  that  situa-
 tion,  I  repeat,  we  had  said  that  some-
 thing  should  be  done,  that  is,  the
 Chinese  should  vacate  the  aggression
 they  had  indulged  in  after  7th  Sep-
 tember.  There  is  no  question,  there-
 fore,  of  our  going  behind  or  varying
 in  the  slightest  the  resolution  passed
 by  this  House  in  November.
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 The  merits  of  the  dispute  were  not
 considered  by  the  Colombo  countries
 or  any  other.  It  was  only  to  pave
 the  way  for  discussion  between  the
 representatives  of  both  the  parties  and.
 as  I  said,  we  can  only  discuss  them
 if  certain  conditions  were  ereated  and
 certain  aggression  committeq  by  the
 Chinese  was  vacated.

 Now,  these  proposals  as  explained
 and  amplified  by  them  in  answer  to
 our  questions  related  to  these  three
 sectors;  the  western,  middle  and  eas-
 tern  sectors  of  our  border.  In  regard
 to  the  eastern  sector  the  position  prior
 to  the  8th  September  was  that  tne
 Chinese  forces  were  to  the  north  of
 the  international  boundary  and  the
 Indian  forces  were  to  the  south  of  this
 boundary—that  is,  what  is  normally
 called  the  McMahon  Line  for  facility;
 it  is  not  nanm-ed  McMahon  Line  offi-
 cially  nor  did  Mr.  McMahon,  or  what-
 ever  his  title  was,  lay  down  that.  He
 recognised  it  as  the  existing  boundary.
 Therefore,  I  refer  to  it  as  McMahon
 Line  for  facility.  The  boundary  is
 said  to  be  the  high  ridge  of  the  Hima-
 layas  there  and  it  continues  into
 Burma.  In  fact,  the  Chinese  Govern-
 meni  has  recognised  this  boundary  of
 the  high  ridge  in  Burma.  So.  before
 the  &th  September  no  Chinese  forces
 elements  had  come  across  that  boun-
 dary  there  exccpt—-there  is  one  excep-
 tion  in  Longju,  as  the  House  well
 knows,  Longju  being  a  village  just  on
 the  frontier.  In  regard  to  this  the
 position  that  was  taken  some  time
 ago  was  that  for  the  present  nobody,
 neither  party,  should  occupy  it.  The
 Chinese  had  forcibly  occupied  it  pre-
 viously  and  later  it  was  suggested
 that  neither  party  should  occupy  it.
 The  Colombo  Conference  —  proposals,
 as  clarified  by  the  visiting  delegations,
 confirm  this  position  except  as  regards
 the  Thag  La  ridge  area,  which  the
 Chinese  call  Chadong  area,  where  we
 have  a  border  post  known  ag_  the
 Dhola  post.  The  Colombo  proposals
 ang  the  clarifications  refer  to  these
 @eas  Thag  La  Ridge  and  Longju,  as
 “remaining  areas  arrangements  in  re-
 ard  to  which  are  to  be  settled  bet-
 Ween  the  Governments  of  India  and

 884  (SAKA)  Colombo  Conference  5990
 Proposals

 the  People’s  Republic  of  China  by
 direct  discussion.”  That  is  to  say,  in
 regard  to  the  Eastern  sector,  the  8th
 Setepmber  position  was,  according  to
 the  Colombo  Conference  proposals,
 entirely  restored,  except  in  regard  to
 Thag  La  Ridge  area  and  the  Dhola
 post.  These  are  within  hree  miles
 of  the  McMahon  line.  About  this  the
 Colombo  proposals  stated  that  this
 matter  may  be  left  undecided,  They
 left  it  to  the  parties  to  decide  by
 direct  discussion.  That  is  the  posi-
 tion,  so  far  as  the  eastern  sector  is
 concerned.

 With  regard  to  the  middle  _  sector,
 the  Colombo  Conference  proposals
 required  the  status  quo  to  be  main-
 tained  and  neither  side  should  do
 anything  to  disturb  the  status  quo.
 This  conforms  to  the  Government  of
 India’s  position  that  the  status  quo
 prior  to  the  8th  September,  962
 should  be  restored  as  there  has  been
 no  conflict  in  this  area  and  the  exist-
 ing  situation  has  not  been  disturbed.

 Coming  to  the  western  sector,  i.e.
 Ladakh  sector,  the  restoration  of  the
 status  quo  as  it  obtained  prior  to
 8th  September  would  result  in  re-
 establishment  of  all  the  Indian  posts
 shown  in  blue  in  the  maps  circulated
 to  members.  We  have  circulated  a
 large  number  of  maps  to  hon.  Mem-
 bers  as  well  as  the  Colombo  —  con-
 ference.  Therefore,  I  am  not  reading
 them  out  because  they  have  already
 obtaineg  enough  publicity,  If  we  went
 back  to  the  8th  September  position
 in  the  western  sector,  this  would
 have  resulted  in  the  re-establishment
 of  all  the  Indian  posts  shown  in  blue
 in  the  maps  circulated  to  Members,
 This  will  aiso  mean  that  the  Chinese
 will  maintain  the  old  Chinese  posts
 at  the  locations  shown  in  red  in  the
 same  map.  The  Colombo  Conference
 proposes  thit  a  20  kilometre  =  area
 will  be  cleared  by  the  withdrawal  of
 Chinese  forces,  and  this  area  is  to  be
 administered  by  civilian  posts  of  both
 sides,  Indian  and  Chinese.  The  House
 will  observe  that  this  area  which  is
 fo  he  administered  by  civilian  posts
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 on  both  sides  covers  the  entire  area
 in  which  Indian  posts  existeq  prior
 to  the  8th  September  except  for  two
 or  three  posts  to  the  west  of  Sumdo.
 On  the  other  hand,  the  20-kilometre
 withdrawal  by  the  Chinese  forces
 entails  the  Chinese  forces  going  seve-
 val  kilometres  beyond  the  _  interna-
 tional  boundary  in  the  region  of
 Spanggur  and  further  south.  The
 Colombo  Conference  proposals  ang  the
 clarifications  thus  satisfy  the  demand
 made  for  the  restoration  of  the  status
 quo  prior  to  the  8th  September.  The
 slignt  variation  is  about  two  or  three
 Indian  posts  west  of  Sumdo.  This  is.
 however,  compensated  by  Chinese
 withdrawals  in  the  region  of  Spanggur
 and  further  south;  also,  by  the  fact
 that  many  Chinese  military  posts  have
 to  lie  removed  from  the  withdrawal
 area.  Ig  hon,  Members  consider  this
 matter  with  the  help  of  maps,  they
 will  observe  that  this  position,  as  in-
 dicated  by  the  Colombo  Conference
 proposals,  hag  certain  advantages  over
 the  one  which  we  had  previously  in-
 dicaied,  that  is.  the  restoration  of  the
 8th  September  position.  In  the  8th
 September  position  the  Chinese  were
 there  in  strength,  in  very  large
 strength,  in  that  area  and  we  had  also
 some  posts.  In  that  particular  area  it
 was  obviously  much  to  the  advantage
 of  the  Chinese,  because  of  their  large
 strength  etc.  Now,  if  this  Colombo
 Conference  proposal  is  accepted  in
 regarg  to  the  western  sector,  it  re-
 moves  the  Chinese  strength  from  that
 sector  and  makeg  that  sector  a  demili-
 tarised  area,  with  our  posts  as  well
 as  Chinese  posts,  by  agreements  being
 civil  posts,  in  equal  number  with
 equal  numher  of  people  and  similarity
 of  arms.  It  would  be  civil  arm,
 police  arm  or  smal!  arm.  This,  I  think,
 is  definitely  better  than  the  restora-
 tion  of  Chinese  posts  in  that  area  in
 a  big  way  with  large  arms.

 On  full  consideration  of  these  mat-
 ters  as  contained  in  the  Colombo  Con-
 ference  resolutions  and  their  clarifica-
 tiong  we  came  to  the  conclusion  that
 these  proposals  fulfilled  the  essence
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 of  the  demang  made  for  a  restoration
 of  the  status  quo  prior  to  the  8th
 September.  I,  thereupon,  sent  a  let-
 ter  to  the  Ceylon  Prime  Minister,
 stating  that  the  Government  of  India
 accept  in  principle  the  Colombo  Con-
 ference  proposals  in  the  light  of  the
 clarification  given  and  will  take  fur-
 ther  action  to  place  them  _  before
 the  Indian  Parliament  for  considera-
 tion  before  the  Government  of  India
 can  finally  accept  them.

 I  had  told  the  Ceylon  Prime  Minis-
 ter  and  her  colleagues  that  we  would
 like  to  know  the  attitude  of  the  Gov-
 ernment  of  the  People’s  Republic  of
 China  to  the  Colombo  Conference
 proposals  and  clarifications  as’  this
 would  facilitate  the  consideratica  of
 the  proposals  and  the  clarifications  by
 our  cwn  Parliament.  I  have  just  this
 ‘morning  reccived  a  ‘message  from  the
 Ceylon  Prime  Minister,  conveying  the
 Chinese  attitude  to  the  Colombo  Con-
 ference  proposals.  The  telegram  from
 Mrs.  Bandaranaike  reads  as  follows:

 ‘Tn  resp  ose  to  my  telegram
 of  January  l4th  I  have  received
 today  a  reply  from  Prime  Minis-
 ter  Chou  En-lai.  Prime  Minister
 Chou  Fn-lai  has  reiterated  his
 earlier  acceptance  in  principle  of
 proposals  of  Colombo  Conference
 as  a  preliminary  basis  for  the
 mecting  of  Indian  and  Chinese
 officials  to  discuss  the  stabilisation
 of  cease-fire  and  disengagement
 and  to  promote  Sing-Indian
 boundary  negotiations.

 The  Chinese  Government  how-
 ever  maintains  two  points  of  in-
 terpretation  in  their  memorandum
 that  I  handed  over  to  you  but
 they  hope  that  difference  in  inter-
 pretation  between  the  Chinese
 and  Indian  sides  will  not  prevent
 the  speedy  holding  of  talks  bet-
 ween  the  Indian  and  Chinese  offi-
 cials.  They  hope  these  differences
 will  be  resolveg  in  their  talks.”

 Perhaps  hon.  Members  may  have  seen
 yesterday  the  report  of  what  was
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 stated  by  the  Chinese  Foreign  Min-
 ister,  Marshal  Chen  Yi  more  or  less
 to  this  effect;  that  is  to  say,  while
 they  repeat  that  they  have  accepted
 the  Colombo  Conference  proposals  in
 principle,  they  raise  some  vital  mat-
 ters  in  which  they  differ  from  them.
 It  is  obvious  that  the  Chinese  Gov-
 ernment  do  not  accept  the  Colombo
 Conference  proposals  as  “a  _  definite
 basis  providing  conditions  for  the
 acceptance  of  both  parties”,  nor  do
 they  accept  the  Colombo  proposals
 and  the  clarifications  given  by  the
 three  Colombo  Conference  delegations
 who  visiteq  Delhi.  The  Chinese  Gov-
 ernment  maintain  certain  points  of
 their  own  _  interpretation  of  the
 Columbo  proposals.  This  obviously
 means  that  they  have  not  accepted
 the  Colombo  proposals  as  a  whole.
 We  on  our  part  are,  however,  clear
 that  there  can  be  no  talks  and  discus-
 sions  between  officials  as  stated  in
 the  Coiombo  Conference  proposals  to
 settle  the  points  left  for  decision  by
 direct  discussions  between  the  Gov-
 ernments  of  India  and  the  People’s
 Republic  of  China  by  the  Colombo
 Conicrence,  unless  the  Government  of
 the  People’s  Republic  of  China  accept
 in  to  the  Colombo  Conference  pro-
 posils  ang  their  clarifications.

 I  should  like  to  call  the  attention
 of  the  House  to  this  fact  that  the
 Colombo  Conference  was,  of  course,
 held  not  at  our  instance  In  fact,  the
 Conference  was  organised  and  people
 were  invited  without  any  reference  to
 us  except  when  this  fact  was  decided
 upon.  Then  the  Ceylon  Government
 was  good  cnough  to  inform  us  that
 this  was  being  done  by  the  Prime
 Minister  of  Ceylon.  Thereafter,  in
 regard  to  these  things,  we  have  com-
 municated  with  the  Ceylon  Govern-
 ment  and  not  with  the  Chinese  Gov-
 ernment.  Throughout  this  period  we
 have  not  conferred  with  the  Chinese
 Government  in  regard  to  the  Colombo
 Proposals.  It  is  for  the  Chinese  Gov-
 ernment  to  communicate  with  Colombo
 and  for  Colombo  to  tell  us,  or  for  us
 to  communicate  to  the  Ceylon  Govern-
 ment  and  for  them  to  tell  the  Chinese.
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 So,  now  it  is  fairly  clear  from  what
 Marshal  Chen  Yi  has  said  and  from
 the  message  received  by  us  through
 the  Prime  Minister  of  Ceylon,  it
 appears  that  the  Chinese  Government
 have  not  accepted  the  Colombo  pro-
 posals  in  regard  to  certain  important
 matters.  Therefore  there  has  not  been
 any  acceptance  in  toto.  The  Govern-
 ment  of  India,  therefore,  cannot  decide
 about  doing  anything  unless  the  posi-
 tion  is  quite  clear.  But  we  have  to
 decide  and  we  have  to  say  something
 definite  in  regard  to  the  Colombo
 proposals.  Whether  they  lead  to  any
 further  steps  in  the  direction  of  talks
 with  the  Chinese  Government  depends
 upon  the  Chinese  Government  accept-
 ing  them.

 The  Government  of  India  have
 always  maintained  that  they  are  in
 favour  of  settling  differences  by
 peaceful  talks  and  discussions.  In
 spite  of  the  massive  Chinese  aggres-
 sion  they  were  prepared  to  undertake
 talks  and  discussions  in  regard  to  the
 differences  between  India  and  The
 People’s  Republic  of  China  in  one  or
 several  stages  as  may  be  necessary.  |
 even  mentioned  in  this  House  pre-
 viously  that  we  would  be  perfectly
 prepared  to  refer  the  matter  to  the
 International  Court  of  Justice  or  to
 arbitration  if  it  is  agreed  to.  Anyhow,
 we  were  perfectly  prepared  to  follow
 any  peaceful  method  for  the  solution
 of  this  matter  provided  that  the  con-
 ditions  for  such  discussions  arise  and
 the  basis  for  these  talks  is  created.

 श्री  रामेइहतरानन्द  :  श्रीमती  भण्डार-.
 नायके  के  कहने  से  ही  बातचीत  करनी  थी
 तो  पहले  ही  काश  ली  होती।  ब्रिटिशों

 हजार  आदमियों  को  बर्बाद  नयों  किया  ?

 चीनियों  को  सीम!  से  बाहर  बकेल  दो

 कह  कर  बाप  विदेश  को  चले  गये  थे।

 प्रत्यक्ष  महोदय  में  तो  हैरान  हो
 गया  कि  स्वामी  जी  रब  कुछ  समझ  सकते
 हैँ  ny द

 Shri  Jawaharlal  Nebru:  We  have
 always  been  willing  and  are  willing
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 [Shri  Jawaharlal  Nehru]
 to  take  to  peaceful  methods  for  the
 solution  of  any  dispute  provided  the
 conditions  for  such  talks  are  created.
 We  had  pointed  out  repeatedly  that
 the  conditions  would  be  created  by
 their  vacating  the  new  aggression  that
 they  had  indulged  in  since  the  8th
 September.  When  we  made  that  pro-
 posa]  first  in  October  the  Chinese
 Government  did  not  respond  to  it.
 Subsequently  they  added  to  their  own
 proposal  the  fact  of  their  unilateral
 withdrawal  and  a  cease-fire.  Now  the
 Colombo  Conference  powers  have  put
 forward  their  own  proposals  which
 essentially  bring  about  the  restoration
 of  the  status  quo  prior  to  the  8th
 Scptember.  We  indicated  our  accept-
 ance  in  principle  of  these  proposals
 and  their  clarifications  to  the  Ceylon
 Prime  Minister  without  any  attempt
 to  vary  them  or  make  exceptions  to
 them,  because  we  felt  that  these  pro-
 posals  have  either  to  be  accepted  as
 a  whole  or  rejected.  Any  attempt  to
 accept  them  in  part  will  mean  a  rejec-
 tion  of  them  as  a  whole.  We  feel,
 therefore,  that  both  the  Governments
 concerned  must  express  their  willing-
 ness  to  accept  these  proposals  and
 clarifications  in  toto  before  the  next
 stage  of  settling  the  remaining  issues
 left  for  decision  by  the  two  Govern-
 ments  can  be  taken  in  direct  talks  and
 discussions.  That  is  the  position  we
 have  taken  up  and  I  submit  to  the
 House  that  that  would  be  the  correct
 position.  I  trust  that  the  House  agrees
 with  this  approach  to  the  question,
 so  that  we  may  proceed  on  this  basis.

 Some  Hon.  Members:  No,  no.

 An  Hon.  Member:  Shame!

 Shri  Jawaharlal  Nehru:  The  hon.
 Member  is  ashamed  of  something.  He
 need  not  shout  out  his  shame  here

 (Interruption)

 मध्यक  महोदय  :  यह  वह  कह  रहे
 हैं  जो  प्रकार  कहते  हैं  कि  हम  प्रंग्रेजी  नहीं
 समझ  सकते  हैं।
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 श्री  जवाहरलाल  नेहरू  :  गलती  से
 कह  दिया  गया.

 श्री  राम  सेवक  यादव  :  चीन  ओर
 भारत  की  समस्या  से  ज्यादा  महत्व
 अंग्रेजी  का  है,  आपके  लिहाज़  से?

 Shri  Jawaharlal  Nehru:  Therefore
 to  put  it  succinctly,  the  position  before
 us  is  that,  firstly,  we  cannot  have  any
 kind  of  talks,  even  preliminary  talks,
 unless  we  are  satisfied  that  the  comdi-
 tion  we  had  laid  down  about  the  8th
 September,  962  position  being
 restored,  is  met;  secondly,  even  if  it
 is  met  and  even  if  talks  take  place,
 they  have  to  be  about  various  pre-
 liminary  matters.  Then  they  may
 lead  to  other  matters.  On  no  account,
 at  the  present  moment  or  in  these
 preliminary  matters,  do  we  consider
 the  merits  of  the  case.  They  are  not
 changed.

 When  we  asked  for  the  restoration
 of  the  8th  September  line  that  had
 nothing  to  do  with  our  accepting  that
 line  as  a  settlement;  of  course,  nat.

 श्री  रामेदवरानन्द  :  हमारे  प्रवान  मंत्री
 जी  को  सदस्यों  पर  तो  बहुत  गुस्सा  आरा
 जाता  है  लेकिन  चीन  पर  नहीं  जाता  है  1

 अध्यक्ष  महोदय  श्राप  जो  कह  रहे
 हैं,  मैं  तो समझ  रहा  हैं  ।  मगर  जो  दूसरी
 तरफ  से  कहा  जाता  है  वह  भी  श्राप
 समझिये।  श्राप  समझिये  कि  आप
 पलिया मेंट  में  हैं  और  यहां  सोनिया
 मामलों  को  कंसीलर  कर  रहे  हैं।  यहां
 कोई  बाहर  का  जलसा  नहीं  है।  वार  बार
 आप  रुकावट  न  डालें  आप  सुनें।  आपको
 हक  होगा,  जो  कुछ  आप  कहना  चाहते  हैं.
 कहने  का  जब  आप  बोलेंगे.

 श्री  रामेश् वरा नन्द  :  हमें  कौन  बोलने
 देगा?

 अध्यक्ष  महोदय  :  आप  झपने  लीडर  को
 कहिये  कि  बह  आपका  नाम  भेजे  और
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 इसको  आप  अपने  लीडर  पर  छोड़
 दीजिये  7  अगर  वह  नहीं  आपका  नम
 भेजते  हैं,  तो  छोड  दीजिये  उन  पार्टी  को  ।

 Shri  Bade  (Khargone):  How  can  the
 Chair  request  the  hon.  Member  to
 Jeave  the  Party?  That  is  objection-
 able.  od

 An  Hon.  Member:  It  is  a  suggestion
 for  action.

 अ्रध्यक्ष  महोदय  :  मैं  इस लिंग  कह
 सका  हूं  कि  वह  कहते  हैं

 कि  मुझे  बोलने
 कोई  नहीं  देगा  1  श्राप  जानते  हैं.

 श्री  रामेदबरानन्द  शाप  नहीं  बोलने

 अध्यक्ष  महोदय  :  मुझे  श्रफमोस  है  कि
 व्ह्षि  पार्टी  का  ऐप  बात  कहता  है।
 जो  नाम  ब्ह्पि  भेजेगा,  उसीको  तो  मैं

 बुलाया  |  जरगर  वह  इजाजत  नहीं  देता
 है  तो  मेरा  क्या  कसूर  है।

 श्री  रामेइबरानन्द  :  जो  अनुकूल  बोलेगा
 उसको  तो  बोलने  दिया  जाएगा  और  जो
 प्रतिकूल  बोलेगा,  उनको  धक्के  मर  निकाल

 दिया  जाएगा  |

 अध्यक्ष  महोदय  :  जो  बार  बार  इस  तरह
 में  खड़ा  होता  है,  उसको  भी  नहीं  बोलने
 दगा।

 श्री  रामेइबरानन्द  :  बहुत  सुन  चुके  हैं

 GT TAT  की  कथा  |

 Shri  Jawaharlal  Nehru:  I  regret,
 Sir,  that  this  matter  that  we  are  dis-
 cussing  which,  as  the  whole  House
 realises,  is  one  of  high  importance  not
 only  in  the  present  but  for  the  future
 also,  should  be  reduced  occasionally
 to  a  very  much  lower  level  by  these
 interruptions.

 l  submit  that  the  present  question,
 although  this  is  a  complicated  matter
 and  we  have  to  consider  it  in  all  its
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 aspects  and  it  may  have  far-reaching
 results,  first  of  all,  is  that  in  keeping
 fully  with  the  Resolution  that  we
 passed  in  November—that  is  a  Resolu-
 tion  passed  in  all  seriousness  and  in
 all  determination;  and  we  are  deter-
 mined  to  carry  it  out  however  long  it
 may  take  and  however  it  may  end—
 and  realising  that,  anything  that  hap-
 pens  in  between  will  be  governed  by
 that  Resolution.  Certainly,  we  have
 often  said,  and  I  hope  that  we  shall
 continue  saying  if  and  acting  accord-
 ingly,  that  our  basic  policy  is  of
 adopting  and  pursuing  peaceful
 methods,  and  at  the  same  time  to
 maintain  our  determination  to  pre-
 serve  our  freedom  and  _  integrity.
 These  are  basic  policies.  I  do  not
 think  that  there  is  any  conflict  bet-
 ween  them;  there  should  be  none.  But
 some  people....
 3  brs.

 Shri  Priya  Gupta:  After  changing
 the  definition  of  freedom  and  integrity.

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir):  We  seek  your  guidance,
 Sir.  It  is  very  difficult  for  us  to
 folow  what  is  happening  here,  if
 every  time  there  are  interruptions
 like  this.

 Shri  Ram  Sewak  Yadav:  Interrup-
 tions  are  also  part  of  the  proceedings.

 Shri  Joachim  Alva  (Kanara):  May
 l  submit  that  the  foreign  affairs
 debates  have  been  conducted  by  us
 with  great  dignity  in  the  past?  It  is
 not  quite  fair  to  interrupt  the  hon.
 Prime  Minister  in  this  fashion.

 att  राम  सेवक  यादव  :  अगर  हम  इस
 नीति  से  अपनी  ज़मीन  खो  दें  तो  यह
 हम  को  पसन्द  नहीं  है।

 Shri  Surendranath  Dwivedy:  Inter-
 ruptions  are  relevant.  I  do  not  think
 that  all  interruptions  are  taboo,

 Shri  Jawaharlal  Nehru:  Therefore,
 the  present  question  before  us  is  to  be
 viewed  in  this  context,  first  of  al,
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 our  firm  determination  to  carry  out
 what  we  have  said  in  our  November
 resolution,  our  firm  determination;  at
 the  same  time,  we  cannot,  I  feel,  reject
 any  peaceful  method;  in  fact,  we
 should  definitely  pursue  peaceful
 methods  where  they  do  not  come  in
 the  way  of  our  firm  determination,  in
 the  way  of  our  integrity  and  freedom,
 in  the  way  of  anything  that  is
 honourable  to  India.

 Shri  Priya  Gupta:  Determined  to
 violate.

 Shri  Jawaharlal  Nehru:  Some  hon.
 Members  perhaps  do  not  agree  with
 our  general  outlook,  to  preserve  and
 to  carry  on  with  peaceful  methods.  It
 is  open  to  them  to  disagree.  But  I  think
 that  that  has  been  our  policy  for  a
 long  time  and  I  do  not  think  that  that
 policy  should  be  interfered  with.
 Otherwise  our  policy  is  a  uscless  one,
 and  that  policy  becomes  one  of...

 Shri  Ram  Sewak  Yadav:  It  has
 been  uscless,  and  it  has  been  proved.

 Mr.  Speaker;  Every  word  that  is
 being  uttercd  should  be  listened  to  and
 appreciated,  so  that  all  the  implications
 may  be  studied  by  the  hon,  Members
 when  they  have  to  make  speeches;  in-
 stead  of  that,  if  they  makc  interrup-
 tions,  they  miss  certain  words  and  then
 perhaps  shout  or  interrupt,  without
 fully  realising  what  the  implications
 would  be.  I  would  rather  request  them
 to  listen  paticn,  LY,  to  sce  what  it  means
 and  then  to  reply  in  the  debate,  That
 would  be  much  better,

 Shri  Jawaharlal  Nehru:  Thank  you.

 What  I  was  venturing  to  say  Was
 this.  I  was  not  saying  anything  against
 any  Member  or  any  party.  I  was
 venturing  to  say  that  there  are  two
 basic  policies,  or  rather  two  aspects
 of  the  some  policy  that  we  pursue
 and  we  have  always  pursued.  One  is
 to  pursue  peaceful  methods  for  the
 solution  of  anything;  and  we  think
 that  such  peaceful  methods  should  be
 applied  everywhere;  we  have  said  so
 repeatcdly,  and  when  we  tell  others
 to  do  so,  we  cannot  obviously  reject

 JANUARY  23,  963  Colombo  Conference  6000
 Proposals

 them  because  then  we  are  hypocrites.
 But  the  second  part  that  we  must  pre-
 serve,  and  we  must  be  determined  to
 to  preserve,  our  freedom  and  integrity
 is  an  equally  important  part.  In  fact,
 I  was  saying  in  regarq  to  the  first
 part,  that  is,  peaceful  methods,  that
 if  it  is  demonstrated  that  they  do  not
 preserve  our  freedom  and  integrity,
 then  they  have  failed  in  their  pur-
 pose.  We  have  to  take  them,  because
 in  any  event,  the  objective  is  to  pre-
 serve  our  freedom  and  integrity.  But
 if  there  are  any  aggressors,  as  therc
 are  today,  we  push  them  out  of  India,
 to  preserve  this  freedom  and  integri-
 ty.  Therefore,  we  have’  taken  such
 steps,  and  we  are  taking  steps  to
 strengthen  our  Army  or  our  Defence
 Forces,  our  economic  position  and  all
 that  for  that  purpose,  and  we  .  shall
 continue  to  strengthen  them,  be-
 cause,  apart  from  the  fact  that  if  some
 such,  preliminary  talks  take  place.
 they  are  very  preliminary  and  nobody
 can  say  whether  they  will  lead  to
 anything  or  not,  I  regret  to  say  that
 we  find  it  very  very  difficult  to  be-
 lieve  in  the  bona  fides  of  the  Chinese
 Government.  Nevertheless,  whether
 one  believes  in  it  or  not,  one  has  to
 deal  with  people,  because  if  you  be-
 lieved  in  itt,  then  all  would  be  well;
 therefore,  we  have  to  pursue  certain
 methods.

 And  I  do  submit  that  keeping  al!
 this,  that  is,  keeping  this  close  thai
 we  are  going  to  continue  strengthen-
 ing  ourselves  to  the  best  of  our  abili-
 ty  and  proclaiming  what  we  said  in
 our  November  resolution  that  we
 shail  never  submit  to  —  coercion
 and  milite-.  pressure,  yet,  ४७४६
 cannot  rule  out  peaceful  methods
 of  approach,  and  that  is  right  no:
 in  the  moral  sense  only  but  even
 in  a  diplomatic  sense  in  a  politi-
 cal  sense,  because  the  world  is
 rather  tired  of  the  attitude  that  somc-
 times  nations  take  up  of  solving  diffi-
 culties  by  military  means,  by  military
 coercion.

 Shri  Nath  Pai  (Rajapur):  We  arc
 not,  sure  that  the  Chinese  are  tired  of
 these  methods.



 6001  Motion  re:

 Shri  Jawaharlal  Nehru:  That  is
 the  reason  why  the  Chinese  aggres-
 sion  has  created  a  great  deal  of  op-
 position  In  the  world.  There  is  no
 doubt  about  it.  A  large  part  of  the
 world,  even  many  persons  who  nor-
 mally  would  approve  of  what  they
 do,  many  countries,  I  mean,  have
 objected  to  it;  they  have  criticised  it
 in  a  lower  measure  or  a  higher  key;
 that  is  a  different  matter.  Anhow
 we  who  have  stood  for  such  methods,
 peaceful  methods,  cannot  possibly
 say  that  peaceful  methods  are  bad;
 we  can  say  and  we  shall  be  justified
 in  saying  that  we  tried  peaccful  me-
 thods,  but  they  did  not  achieve  the
 results  hoped  for,  and,  therefore,  we

 shave  to  adopt  other  methods.  We  are
 not  rejecting  other  methods;  we  are
 preparing  for  other  methods,  but  we
 cannot  reject  them,  and,  therefore,
 we  have  to  consider  any  approach
 at  the  present  moment,  not  by  the
 Chinese  Government  but  by  other
 countries,  other  countries  which  are
 friends  of  ours,  and  we  have  to  give
 it  every  consideration,  and  it  would  be
 bad  both  from  the  point  of  view  of
 our  policy  and  from  the  point  of  view
 of  any  diplomatic  approach  to  this
 problem  for  us  to  treat  che  approach
 of  these  fricndly  countries  without
 due  consideration.

 And  I  do  submit  that  we  are  not,
 I  would  repeat,  we  are  not  at  the  pre-
 sent  moment  dealing  with  what
 position  China  takes  up  or  not,  as  I
 have  stated;  the  present  position  of
 the  Chincse  Government  is.  as  far  as
 I  can  see,  one  of  rejection  of  the
 proposals  of  the  Colomho  Con-
 ference  as  a  whole.  We  =  are,
 therefore,  dealing  with  the  Co-
 Jombo  proposals  and  ourselves,  what
 our  reatction  is,  not  the  Chinese,  and
 I  do  submit  that  these  Colombo  pro-
 posals  fulfil  the  test  we  have  laid
 down  of  restoring  the  position  as  it
 was  on  the  7th  of  September.  They
 do  not  fully  do  that,  I  admit,  as  J
 have  said;  in  two  or  three  matters,
 they  do  not,  but  while  they  do  not
 do  so  there,  in  other  matters,  they  go
 a  little  beyond  it  in  our  favour,  and
 on  the  whole,  I  think  that  it  is  a  mat-
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 ter,  an  adequate  matter,  for  favour-
 able  consideration.

 I  would  submit  that  we  cannot  take
 any  step  unilaterally  in  this  matter,
 because  it  is  for  the  Chinese  Govern-
 ment  to  do  so  also,  but  so  far  as  we
 are  concerned,  I  have  to  reply  to  the
 Ceylon  Prime  Minister,  and  I  wish  to
 tell  her  and  the  Colombo  Conference
 people  that  we  agree  to  their  propo-
 sals  with  the  clarifications  that  they
 have  given  us  because  that  is  im-
 portant,  because  it  is  thuse  clarifica-
 tions  to  which  the  Chinese  Govern-
 ment  has  objected  or  some  factors
 that  flow  out  of  these  clarifications.
 I  want  to  say  that,  and  I  trust  that
 I  shall  have  the  approval  of  the
 House  to  say  that  to  her.

 Shri  Tyagi  (Dehra  Dun):  I  wish  to
 seck  a  clarification,

 Mr.  Speaker:  Let  me  place  the
 moticn  before  the  House  first.

 Dr.  M.  8  Aney  (Nagpur):  Refore
 you  place  the  motion  before  the  House,
 I  would  like  to  ask  one  question  by
 way  of  clarificntion.  What  is  the  next
 step  to  be  taken  after  we  finish  our
 discussion?  Is  that  step  to  be  taken
 by  the  Colombo  Conference  or  by  the
 Chinese  Government?

 Shri  Tyagi:  May  I  also  put  my
 question?

 Mr.  Speaker;  These  are  things  that
 will  be  made  clear  in  speeches.  The
 Prime  Minister  will  reply  at  the  ond.
 If  all  the  clarifications  are  sought  now.
 what  else  is  ef  for  di.  cussion?

 Shri  Tyagi:  It  is  not  an  argument.
 T  only  want  a  clarification  so  that
 whaivver  is  stid  may  be  after  know-
 ing  that.

 In  the  papers  we  have  read  today,
 there  is  a  news  item  about  this.  The
 Hindustan  Times  today  carrics  an
 AP  rews  item  emanating  from  Colom-
 bo  saying  that  ‘China  objects  to  a
 suggestion  by  the  six  Colombo  Powers
 that  a  demilitarised  zone  in  the
 Ladakh  scctor  of  the  disputed  Sino-
 Indian  border  be  jointly  policed  by
 Indians  and  Chinese.’  This  is  attri-
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 buted  to  a  reliable  source.  It  is  fur-
 ther  mentioned:

 “The  Chinese  objection  was
 incorporated  in  a  memorandum
 from  the  Chinese  which  Ceylon
 Promier  Sirimavo  Bandaranaike
 delivered  to  New  Delhi,  the
 source  said”.

 If  this  is  so,  4  wanted  to  know
 wheiher  it  hag  been  received  or  not.

 Mr.  Speaker:  Was  this  the  one  that
 the  hon.  Prime  Minister  referred  to?

 Shri  Jawaharlal  Nehru:  No,  no.
 Dr.  M.  S.  Aney  asked,  what  is  the
 next  step,  that  is,  I  take  it,  in  regard
 to  these  matters  In  regard  to  these
 mattcrs,  the  first  step,  before  the  mat-
 ter  comes  up  for  consideration  and
 the  rext  step,  is  for  the  two  Govern-
 ments  to  approve  in  toto  the  Colombo
 proposals.  Having  approved  of  them,
 then  the  question  may  arise  of  imple-
 menting  those  proposals  in  the  areas
 in  question.  That  will  mean  some
 of  our  officials  or  military  officers
 going  there  =  and  reporting  that
 they  have  been  implemented,  or  if
 there  is  any  doubt,  refer  it  to  us.
 After  all  that  is  done,  the  question
 may  arise  or  representatives  of  the
 Chinese  and  Indian  Governments  con-
 sidering  the  matter  on  the  merits.

 As  for  what  the  hon.  Member,  Shri
 Tyagi,  said,  that  is  perfectly  correct,
 that  the  Chinese  are  objecting  to
 various  things.  In  the  message  which
 I  reag  out—the  telegram)  which  Mr.
 Chou  En-lai  has  sent  to  Prime  Minis-
 fer  Bandaranaike—he  has  rather  to-
 ned  it  down.  But  I  believe  the  Chinese
 Government  objects  to  several  impor-
 tant  things,  one  of  them  being  _  this.
 about  this  area  which  was  to  be  de-
 militarised.  There  was  no  message  to
 us,  but  he  had  written  about  this  to
 the  Prime  Minister  of  Ceylon  just  as
 she  was  leaving  Peking.  She  showed
 us  his  letter.  We  did  not  get  a  letter
 either  from  her  or  from  him.  But  she
 showed  ७३  a  letter  which  Prime  Minis-
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 ter  Chou  En-lai  written  to  her—either
 he  wrote  it  or  Marshal  Chen  Yi  wrote
 it,  I  am  not  sure;  it  was  one  of  them
 --in  which  certain  points  were
 stated  which  were  not  in  keeping
 with  the  Colombo  proposals,  which
 were  opposed  to  them,

 Shri  Priya  Gupta:  On  a  point  of
 claaification.  Have  the  Prime  Minis-
 ter  of  Ceylon  and  the  other  members
 of  the  Colombo  Conference  which
 made  this  recommendation  assured  us
 that  the  Chinese  will  not  resume  ag-
 gression?  If  not,  what  next?

 Mr.  Speaker:  No  assurance.

 tt  fama  पटनायक  :  मुझे  यह  कहना:
 है  कि  प्राइम  मिनिस्टर  साहब  ने  अभी
 सीसफूल  =  मेथड  की  बात  कहीं।  २०
 नवम्बर  को  प्राइम  मिनिस्टर  ने  सदन  को
 कहा  था  कि  चे  कुछ  भी  हो,  जंग  जारी
 रहेगी  जब  तक  हम  बिल्कुल  जीत  न  नें,
 तो  क्या  प्राइम  मिनिस्टर  की  जीत  हो
 गयी  ?

 Mr.  Speaker:  Motion  moved:
 “That  the  proposals  of  the  Con-

 ference  of  six  non-aligned  Nations
 held  at  Calombo  between  the  l0th
 and  l2th  of  December,  1962,  with
 the  clarifications  given  by  the
 Detegations  of  Ceyton,  U.A.R.  and
 Ghana  in  the  meetings  with  the
 Prime  Minister  of  India  and  his
 colleagues  on  the  ]2th  and  l3th  of
 January,  +1963,  laid  on  the  Table
 of  the  House  on  the  2ist  January,
 1963,  be  taken  into  consideration.”

 There  are  also  substitute  motions.

 Shri  Yajnik  (Ahmedabad):  I  am  not
 moving  the  substitute  motion  which
 standing  in  my  name.

 Shri  Tridib  Kumar  Chaudhuri
 (Berhampur):  All  the  others  whose
 names  are  mentioned  there  are  also
 not  moving  it.

 को  रास  सेवक  यादव  :  कल  मेरी
 जो  लोगों  से  बात  हुई  श्री  उस  पर  मैंने
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 सोचा  थाकि  मैं  अपना  प्रस्ताव  वापस  ले

 लूं।  लोगों  ने  यह  वचन  दिया  था  कि
 प्रस्ताव  की  स्वीकृति  की  बात  नहीं  होगी
 इसलिए  मैंने  ऐसा  सोचा  था।  लेकिन
 हम  अपने  को  धोखे  में  नहों  रचना  चाहते
 कहां  और  नहीं  में  चाह  प्रस्ताव  पास  न  हों
 लेकिन  वास्तव  म  पास  हो  जाए।  इन
 दोनों  में  फर्क  है।  तो  पहले  मैं  ने  सोचा  था
 कि  मैं  वापस  ले  लूं।  लेकिन  प्राइम
 मिनिस्टर  साहब  के;  भाषण  सुनने  के  बाद
 मैं  इस  नतीजे  पर  पहुंचा  हूं  कि  मैं  अपना
 संशोधन  पेश  करू।  मैं  अपना  संशोधन
 बदा  करता  हूं  :

 “That  for  the  original  motion,
 the  following  be  —  substituted,
 namely  :—

 ‘This  House,  having  considered
 the  proposals  of  the  Conference
 of  six  non-aligned  Nations  held
 at  Colombo  between  the  l0th
 and  l2th  of  December,  962,  with
 the  clarifications  given  by  the
 Delegations  of  Ceylon,  U.A.R.
 and  Ghana  in  the  meetings  with
 the  Prime  Minister  of  India  and
 his  colleagues  on  the  l2th  and
 13th  of  January,  1963,  laid  on
 the  Table  of  the  House  on  the
 2ist  January.  1963,  is  of  the
 opinion  that  the  proposals  are
 not  in  keeping  with  the  honour,
 sovereignty  and  intergrity  of
 India.’”  (2)

 अध्यक्ष  महोदय  :  श्री  राम  सेवक  यादव
 ऑर  श्री  किया  पटनायक  इसको  मूव
 करते  हैं।  यही  एक  सबस़्टीट्यूट.  मोहन
 है।

 श्री  भू०  ना०  मंडल  :  (सहरसा  ye
 श्री  राम  सेवक  यादव  न  जो  संशोधन  दिया
 है  उसमें  मैंने  और  संशोधन  दिया  है  वह
 जोड  दिया  जाए  t

 अध्यक्ष  महोदय  :  वह  भी  पहुंच  गया

 है।  जो  लीडर  नेदिया  है  दूसरे  नम्बर
 उसमें  अमेंडमेंट  चाहते  है।  वहू  भी  मेरे
 पास  पहुंच  गया  है।
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 Shri  Priya  Gupta:  On  a  point  of
 order.  Is  it  in  order  for  a  Member
 of  the  Socialist  Group  to  move  an
 amendment  to  the  amendment  moved
 by  his  Group  leader  without  consult-
 ing  the  leader  himself?

 Mr.  Speaker:  That  is  for  the  Group
 to  decide.

 Shri  Priya  Gupta:  I  seek  your
 ruling.

 Mr.  Speaker:  Order,  order.  I  have
 not  to  decide  the  internal  affairs  of
 any  party.

 Shri  S.  N.  Chaturvedi  (Firozabad):
 The  amendment  is  not  before  the
 House.

 Mr.  Speaker:  There  are  two.  I  will
 read  them  out.  Both  are  tabled  by
 Shri  8.  N.  Mandal.  One  is:

 “That  the  following  be  added
 at  the  end  of  the  amendment:—

 ‘Therefore,  the  Colombo  pro-
 posals  may  not  be  considered’.

 This  is  out  of  order.  It  canmot  be  an
 amendment  to  Shri  Ram  Sewak
 Yadav's  substitute  motion,  because
 that  substitute  motion  says:

 ‘....  having  considered  the  pro-
 posai  of  the  Conference....’.

 The  second  seeks  to  add  at  the  end  of
 the  substitute  motion  the  following:

 ‘Therefore,  till  the  Chinese  ag-
 gressors  are  not  driven  out  of  the
 boundary  line  of  the  !5th  August,
 1947,  the  Colombo  proposals  may
 not  be  considered’.
 Here  also  the  same  thing  applies

 because  the  substitute  motion  85  I
 said,  starts  by  saying:

 ‘having  considered  the  pro-
 posals  of  the  Conference....’
 Therefore,  both  the  Amendments

 are  out  of  order.
 The  House  has  now  before  if  the

 original  motion  as  well  as  the  =  sub-
 stitute  motion  moved  by  Shri  Yadav.

 Shri  A.  K.  Gopalan  (Kasergod):
 We  have  before  us  the  Colombo  Con-
 ference  proposals  with  clarifications,
 the  motion  moved  by  the  Prime
 Minister  and  also  the  speech  that  the
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 Prime  Minister  has  just  now  made.
 we  have  to  consider  first  who  made
 and  come  to  conclusions  which  are
 in  the  broarder  interests  of  the
 nation  and  the  future  of  our  people.
 We  should  not  be  swept  off  by  the
 current  of  resentment  nor  should  we
 be  victims  of  momentary  emotions.

 When  a  propcsal  like  this  is  made,
 we  have  to  consider  first  who  made
 the  proposal,  what  the  proposals  are,
 and  when  and  how  the  proposals  were
 mude.  When  we  look  at-the  problem
 in  this  manner,  we  find  that  the
 Colombo  conference  proposals  with  the
 clarifications  constitute  a  reasonable
 basis  for  starting  negotiations,  con-
 sistent  with  our  honour  and  our  vital
 interests.

 The  Colombo  conference  countries—
 Ceylon,  Burma,  Indonesia,  Cambodia,
 Ghana  and  the  UAR—are  important
 non-aligned  countries.  They  follow
 more  or  less  a  policy  of  non-alignment
 and  promotion  of  peace.  In  all  vital
 respects,  the  philosophy  of  peace  and
 non-alignment  had  its  origin  and  de-
 velopment  in  this  country  under  the
 leadership  of  Prime  Minister  Nehru.
 Our  Parliament  has  played  a  role  in
 shaping  and  strengthening  that  policy
 and  its  implementation  in  various
 fields  of  international  activities  on
 different  occasions.  We  have  given
 our  whole-hearted  support  to  our
 Prime  Minister  in  carrying  forward
 this  policy  of  peace  and  non-align-
 ment.  The  six  participants  of  the
 Colombo  conference  are,  so  to  say,
 countries  which  share  by  and  large
 our  own  views  and  follow  by  amd
 large  our  own  methods  and  also  share
 our  own  opinions.  Thus,  they  are  our
 friends,  and  proposals  made  by  such
 people,  we  can  be  sure,  will  not  go
 against  our  vital  interests.  They  have
 no  axe  to  grind,  they  have  nothing  to
 ‘gain  by  bringing  us  down.  The  fact
 ‘that  we  must  bear  in  mind  ds  that
 their  stature  also  will  increase  to  the
 extent  our  stature  increases  in  the
 world.  It  is,  therefore,  necessary  that

 ‘we  take  their  proposals  seriously  and
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 in  a  spirit  of  goodwill  and  understand-
 ing.

 Secondly,  the  proposals  have  been
 made  in  response  to  an  urge  which  we
 ourselves  have  on  different  occasions
 felt,  faced  with  serious  international
 crises.  The  Chinese  aggression  on  our
 soil  had  created  a  very  serious  situ-
 ation  and  even  danger  to  world  peace.
 No  matter  how  some  try  to  minise  it,
 it  was  clear  that  if  the  war  on  our
 borders  had  prolonged,  we  would  have
 been  embroiled  in  a  world  conflict.
 Sides  wou'd  have  been  taken  by  the
 mighty  Powers  and  our  land  would
 have  been  perhaps  turned  intu  a  prey
 of  thermo-nuclear  holocaust.  Both
 peace  in  Asia  and  peace  in  the  world
 would  have  been  at  stake.  It  is  in
 these  circumstances  that  the  six  non-
 aligned  Colombo  Powers,  realising  the
 seriousness  of  the  impending  catas-
 trophe,  took  upoi  themselves  the  res-
 ponsibility  of  bringing  the  raging  war
 to  an  end  and  getting  the  two  coun-
 tries  to  sit  at  the  negotiating  table.
 We  should  be  thankful  to  them  for  this
 and  appreciate  their  sincerity  and
 goodwill.

 After  five  days  of  continuous  dis-
 cussion,  they  have  produced  a  formula.
 They  have  weighed  the  claims  of  both
 sides.  True,  we  could  not  get  all  that
 we  wanted.  We  are  sorry  for  that.
 But  should  we  not  think  of  the  con-
 sequences  of  rejecting  off-hand  their
 proposals?  After  all,  in  today’s  world
 no  country  can  exist  on  its  own,
 alone,  isolated  from  other  countries.
 Considering  the  background  of  _  de-
 cades  of  colonial  domination,  recent
 attainment  of  independence  and  the
 immense  problems  of  developing  their
 economy  and  culture,  these  countries
 are  our  natural  allies.  Thus,  from  the
 point  of  view  of  the  credentials  of  the
 sponsors  as  well  as  from  the  point
 of  view  of  their  time  of  sponsoring,
 the  proposals  are  definitely  to  be  taken
 up  seriously,  and  the  spirit  im  which
 they  are  made  should  be  appreciated
 sincerely.

 Now,  let  us  take  the  gist  of  the  pro-
 posals  themselves.  The  Prime  Minis-



 6009  Motion  re:

 ter  has  explained  to  us  the  proposals
 and  the  clarifications.  We  know  pre-
 cisely  what  they  amount  to.  I  am
 sure  that  this  House  will  appreciate
 that  they  substantially  conform  to  our
 original  stand  of  withdrawal  to  the
 pre-September  8,  position.  True,  they
 may  not  be  completely  in  accordance
 with  our  demand,  but  what  we  have  to
 consider  is  this,  that  in  a  situation  in
 which  the  two  great  countries  of  Asia
 are  locked  in  combat,  it  is  rather
 immature  on  our  part  to  say  that  we
 will  not  speak  to  the  other  party
 unless  we  get  what  we  want.  In  the
 modern  world,  the  essence  of  inter-
 naticnal  relations  is  the  spirit  of  com-
 promise.  Recent  events  in  other  parts
 of  the  world  have  demonstrated  this.
 In  Laos  und  Cuba,  for  example,  we
 have  found  that  no  international  con-
 flict  today  can  be  settled  on  the  basis
 of  complete  victory  for  one  party  or
 the  other.  If  world  peace  is  to  be
 safeguarded  and  if  the  fate  of  hum-
 anity  is  to  be  saved  from  a  terrible
 thermo-nuclear  catastrophe,  the
 nations  with  conflicting  claims  have  to
 adjust  to  cach  other  and  must  learn  to
 co-exist  in  a  spirit  of  compromise  and
 give  and  take.

 Our  Prime  Minister  himsclf,  during
 the  Jast  debate  in  Parliament,  has
 emphasized  that  it  will  be  foolish  to
 think  that  the  border  dispute  between
 India  and  China  can  be  settled  by  war.
 He  said  that  in  a  war,  neither  China
 nor  India  could  be  victorious,  and  the
 possibility  is  that  both  countries  will
 be  ruined.  So,  we  have  to  look  at
 these  proposals  and  approach  them  in
 an  objective,  dispassionate  and  sober
 manner.

 There  are  some  people  who  say:
 let  us  wait  till  we  are  strong  and  are
 in  a  position  to  throw  them  out.  I
 should  think  that  this  argument  has
 no  substance.  If  we  can  wait  till  we
 are  strong,  so  the  other  country  can
 also  wait.  While  we  make  ourselves
 strong,  it  will  be  futile  to  think  the
 other  side  would  be  keeping  quite.
 Time  will  work  for  both  sides.  It  is
 not  particularly  favourable  to  us
 alone.  Actually,  the  same  theory  was
 put  forward  in  other  places,  and  ex-
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 perience  has  shown  that  the  advance
 of  time  does  not  mean  any  superiority
 to  either  side.  What  has  happened  is
 that  it  has  become  more  difficult  for
 either  side  to  negotiate  and  settle  the
 issue.  So,  this  doctrine  of  waiting  for
 military  superiority  is  an  empty  doct-
 rine.  It  will  only  end  in  perpetuating
 the  cold  war  atmosphere  within  the
 country  and  tension  on  the  borders.

 Shri  Jayaprakash  Narayan  has  two
 days  ago  spoken  about  the  consequen-
 ces  of  the  policy  of  military  super-
 jority  with  China.  I  am  quoting  the
 report:

 “Rapid  technical  progress  would
 have  to  be  made  if  India  were  to
 develop  its  defence  ability.  He
 estimated  that  India  would  have
 to  spend  Rs.  2,000  crores  a  year
 on  defence  to  protect  itself  against
 Chinese  attacks.  A  defence  ex-
 penditure  of  that  size  would  be
 possible  only  if  the  people  =  re-
 duced  food  consumption  to  one-
 fourth  and  gave  up  all  essential
 things.”
 To  those  who  argue  that  we  can  get

 mitittary  aid  for  strengthening  our
 defence,  Shri  Narayan  replied:

 “Even  if  the  U.S.A.  gave  with-
 out  strings,  India  would  have  to
 bow  to  it  and  submit  to  its  pres-
 sure”,
 This  is  the  consequence  of  large-

 scale  military  aid  from  imperialist
 countries.  This  has  been  said  not  by
 a  communist,  but  by  a  confirmed  anti-
 communist.  So,  those  who  argue  in
 favour  of  building  up  our  military
 strength  against  China  with  U.S.  help
 should  think  of  the  consequences.  Are
 we  to  fight  for  our  security  on  the
 borders  and  barter  away  our  freedom
 in  the  process?

 In  fact,  even  the  small’  amount  of
 military  aid  which  we  have  received
 from  Britain  and  the  U.S.A.  has
 brought  us  sufficient  pressure  on  the
 issue  of  Kashmir.  Taking  advantage
 of  our  adversities  on  the  border,  the
 U.S.  and  British  imperialists  have
 deen  trying  to  stampede  us  into  a
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 surrender  of  Kashmir.  Therefore,
 those  who  talk  of  building  our  strength
 on  the  basis  of  military  aid  should
 think  of  the  serious  consequences  to
 our  country,  its  liberty  and  its  future.
 If  our  people  have  to  cut  down  one-
 fourth  of  their  meagre  offtake  of  food-
 grains  in  order  to  build  up  our  military
 strength,  you  can  imagine  the  conse-
 quences  of  such  a  drastic  situation.

 At  the  same  time,  we  must  not  re-
 lax  our  efforts  to  strengthen  the  de-
 fence  potential  of  the  country,  to
 make  it  capable  of  facing  any  new
 aggression  from  any  quarter.  We
 must  construct  our  own  self-reliant
 defence  potential.  We  must  build  up
 a  powerful  defence  industry,  and
 modernise  our  armed  forces  in  every
 way.  We  must  depend  upon  our  own
 strength.

 These  proposalg  have  come  at  a
 time  when  the  Chinese  have  effected
 a  unilateral  cease-fire  and  have  _res-
 pected  it.  The  proposals  are  meant
 to  stabilise  the  cease-fire  in  order  to
 create  conditions  necessary  for  start-
 ing  negotiations,  but  they  do  not  affect
 our  claims.  This  has  been  made  clear
 to  us.  All  right-thinking  people  in
 the  country  demand  negotiations.
 That  is  why  Acharya  Vinoba  Bhave
 says:

 “We  must  not  say  that  we  are
 not  willing  to  talk  with  China”.

 If  our  opponents  give  us  the  smallest
 opening  for  talks  we  should  seize  the
 opportunity  and  meet  them  half-way.
 That  is  what  he  says.  He  goes  on  to
 @ay:

 “It  is  those  who  have  no  self-
 confidence  who  lay  down  condi-
 tions  and  insist'on  the  letter  rather
 than  the  spirit.  These  matters
 cannot  be  resolved  on  the  basis  of
 conditions.  We  must  be  bold
 enough  to  enter  upon  negotiations
 as  soon  as  there  is  the  slightest
 opportunity.  That  is  the  demand
 of  our  times.”
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 To  those  who  say  that  entering  into
 negotiations  is  a  sign  of  weakness  I
 would  commend  what  Acharya  Bhave
 has  to  say  on  this  question:

 “Now  it  takes  as  much  courage
 to  leap  into  the  area  of  peace  as
 to  leap  into  the  battlefield  of  war.
 The  timid  and  the  cowardly  can
 have  no  place  either  on  the  field
 of  battle  or  in  the  councils  of
 peace—they  are  doomed  to  defect
 alike  in  both.  It  is  the  brave  who
 go  forward  boldly  to  play  their
 part  in  peace  negotiations.”

 I  agree  with  Acharya  Vinoba  Bhave
 when  he  says  that  not  seizing  the  op-
 portunity  for  negotiations  when  it
 arises  is  not  a  sign  of  strength  but
 of  weakness.

 It  is  not  only  necessary  to  satisfy
 ourselves  that  we  are  just  and  correct
 but  it  is  also  necessary  to  show  to  the
 world  that  we  are  just  and  correct
 and  to  put  our  opponent  wrong  in  the
 eyes  of  the  world,  This  is  the  essence
 of  statecraft.  Let  us  hope  that  the
 Government  of  China  will  accept  these
 proposals  with  the  clarifications  and
 come  to  the  negotiating  table.  If  they
 do  not  do  so,  the  world  will  blame
 them  and  they  will  have  to  bear  the
 consequences.  I  would,  therefore,
 strongly  urge  this  House  to  see  that
 the  proposals  of  the  non-aligned
 nations  with  the  clarifications  are
 taken  as  the  basis  for  negotiations
 with  the  People’s  Republic  of  China
 and  leave  the  hands  of  the  Govern-
 ment  free  to  discuss  and  settle  the
 disputes.

 Shri  Ranga  (Chittoor):  Mr.  Speaker,
 it  is  my  duty  to  dissociate  myself  from
 the  suggestion  made  by  my  hon.  friend,
 the  leader  of  the  Communist  Party
 and  also  the  stand  taken  by  the  Prime
 Minister  in  regard  to  the  Colombo
 proposals.  I  do  not  consider  these  pro-
 posals  to  be  honourable,  just  or  fair
 to  us,  My  hon.  friend  the  leader  of
 the  Communist  Party  has  gone  into
 the  credentials  of  these  non-aligned
 countries  and  their  governments  which
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 have  thought  it  fit  to  intervene  and
 kelp  us  to  achieve  a  correct  solution
 and  smoothen  the  relationship  bet-
 ween  India  and  China.  They  have
 failed  to  live  up  to  the  expectation  of
 being  fair  in  this  conflict,  as  between
 the  countries  that  are  involved  in
 this  conflict.  Nowhere  have  they  been
 wiling  to  say  that  India  has  been  just
 in  her  approach.  Nowhere  have  they
 showed  the  moral  courage  to  declare
 China  to  be  an  aggressor.  My  hon.
 friend  wants  us  to  believe  that  every
 one  of  is  completely  non-aligned.
 If  that  is  so,  why  was  it  that
 the  dictator  or  the  President  of
 Ghana  took  exception  to  England’s
 offer  of  support  to  our  efforts  in  self-
 defence?

 Shri  Surendranath  Dwivedy:  They
 ere  non-aligned  between  India  and
 China.

 Shri  Ranga:  Why  is  it  that  he  had
 to  be  brought  round  after  a  lot  of
 coaxing  from  various  countries,  in-
 cluding  the  UAR,  38  was  suggested  by
 my  hen.  friend  the  Prime  Minister?
 Are  these  countries  completely  non-
 aligned?  With  whom  are  they  non-
 aligned?  The  whole  world  knows  how
 g0  many  of  them  have  come  to  be
 impressed  wi!”  the  established  might,
 the  demonstrated  might  of  China.  My
 hon.  friend  is  not  even  prepared  to
 gay  in  this  House,  even  today,  that
 Communist  China  committed  aggres-
 sion  on  our  country  and  is  an  agpres-
 wor.  He  is  anxious  that  the  House
 should  cons'der  them  both  as  non-
 aligned  countries.

 Shri  A.  K.  Gopalan:  So  many  _re-
 solutions  have  been  passed.  Why
 should  he  say  that  we  have  not  said
 it?

 Shri  Ranga:  Is  he  saying  it  now?

 Shri  A.  K.  Gopalan:  Not  only  now.
 Shri  Ranga:  If  he  has  said  so,  then

 ft  3s  very  strange  for  him  to  say  that
 here  are  these  two  countries  which
 gre  fighting  and  they  have  got  to  be
 Weated  fairly,  justly  and  equally,  on
 23535(Ai)  LSD—5.
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 a  par  and  all  the  rest  of  it.  The  whole
 purport  of  his  speech  is  very  clear.
 Here  are  these  two  countries  which
 have  been  at  war  with  each  other.  Is
 it  not  clear  which  one  ig  on  the  right
 side  and  which  one  on  the  wrong
 side?  He  says:  we  are  not  concerned
 with  that  at  all;  we  only  want  peace
 and  therefore  let  them  come  to  terms.

 Shri  A.  K.  Gopalan:  I  am  sorry  he
 has  not  followed  my  speech.

 Shri  Ranga:  That  was  the  purport
 of  his  speech  and  it  is  for  the  House
 to  draw  its  own  conclusions.

 These  countries  have  come  and
 offered  a  proposal  which  my  hon.
 friend  the  Prime  Minister  is  prepared
 to  consider  as  being  reasonable  and
 almost  approximating  to  his  own
 offer  of  peace  that  he  had  made
 earlier.  Is  it  reasonab'e  to  expect  us
 to  allow  the  Chinese  to  come  into
 partnersh‘p,  territorial  and  adminis-
 trative  partnership  with  us  on  our
 own  soil  which  she  had  grabbed?  Is
 it  reasonable  for  them  to  take  into
 account  a  corridor  which  is  farther
 and  very  much  away  inside  our  area
 from  some  of  the  places  which  had
 been  shown  to  be  ours”  and
 to  be  on  the  line  of  Sep-
 tember  8th  on  the  maps  circulated
 by  the  Government  themselves,  by  the
 Defence  Ministry  or  the  External
 Affairs  Ministry?  There  are  two
 places,  very  important  places  which
 are  indicated  here:  Sumdo  and  Dehra.
 Dehra  was  almost  on  the  line  that  was
 indicated  by  the  maps  circulated  by
 the  External  Affairs  Ministry  or  the
 Defence  Min‘stry,  on  the  line  that  was
 supposed  to  have  been  the  September
 8th  line.  Yet  here  in  this  map  that
 has  been  supplied  to  us  by  the  Gov-
 ernment  through  the  courtesy  of
 Colombo  Powers  we  find  that
 it  is  more  or  less  5  miles  away
 from  the  mauve  line  which  is  sup-
 posed  to  be  the  outer  fringe  of  thie
 corridor.  In  the  whole  of  this  cor
 ridor  China  is  expected  to  become  our
 partner,
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 3.39  hrs,  ing?  We  are  only  thinking  of  reach-
 ing  a  partnership  with  china

 ;  [Mr.  Deputy-Spraker  in  the  Chair]  according  to  the  proposals.  “Would
 & Till  yesterday  they  were  our  part-

 ners  in  fighting,  in  dealing  death  blow
 to  our  people,  in  inflicting  defeat  on
 our  troops  and  humili«ting  our  coun-
 try‘and  in  holding  our  own  Prime.
 Minister  and  the  whole  country
 to  the  world’s  ridicule.  With
 that  China  we  are  expected  now  70
 become  partners‘and  embrace  them!
 It  is  an  extraordinary  type  of  co-
 existence  that  my  hon,  friend  of  the
 Communist  Party  is  suggesting  here.
 In  this  area  we  had  more  check-posts_
 than  the  Chinese  in  the  past,  only  in
 the  recent  past.  Yet,  there  is  to  be
 parity  between  the  two.  Who.is  to
 decide  which  particular  check-post  has
 to  be  occupied  by  whom?  There  has
 got  to  be  a  conference  of  Ministers
 and  officers.  If:  they  are  not  able  to
 agree  among  thcemsclves,  as  has  been
 the  case  in  the  past  tortuous  negotia-
 tions  that  we  had  to  carry  on  withi  the
 Chinese  during  the  past  four  or  five
 years,  who  is  to  decide—the  Colombo
 powers.  Therefore,  they  have  got  to
 have  an  office  either}in  Delhi  or  in
 Colombo  and  be  in  permanent  con-
 ference  in  order  to  be  able  to  arbitrate
 on  every  one  of  these  petty  points
 according  !to  them—impertant  points
 according  to-ws—which  would  arise
 between  our  officers  and  their  officers.
 All  these  things  have  got  to  go  on
 only  in  the  preliminary  process  and
 that  may  take  one  year  or  many
 years.  We  would  not  have  the  initi-
 ative  at  all  just  because  we  are  now
 thinking  of  giving  up.  that  initiative
 which  we  ought  to  have  had  and  which
 we  should  seize  at  least  now  and
 begin  to  protect  the  honour  of  our
 country.’

 My  hon.  friend  the  Prime  Minister
 made  so  many  statements  in  our  coun-
 try  and  if  I  am  to  quote  the  relevant
 passages  from  them  the’  whole  of  my
 time  will  be  taken  up.  I  need  only
 mention  one  or  two  things  here.  He
 said,  “resisting  the  aggressor  will  cost
 ws‘dearly.”  Are  we  thinking  of  resist-  ,

 ay

 you  agree  with  fire+—he  was  address-
 ing  the  heads  of  various  Governments—
 “that  this  high  cost  must  be  paid  to
 maintain  our  independence  and  terri-
 torial  integrity?”  Are  we  thinkingyin
 those  terms?  It  is  for  the  Prime
 Minister  to  answer  later  on.

 Then,  he  wanted  to  preserve  the
 honour  and  integrity  of  India.  Are!
 we  going  to  do  that  through  these’
 proposals?  Have  we  not  declared  that
 she  has  been  an  aggressor?  She  has
 declared  war  on  us.  She’  has  broken
 so  many  of  her  own  plighted  words.
 She  could  not  be  trusted  at  all.  She
 was  talking  with  double  tongue  and
 her  double|talk  cannot  be  comprehen-
 ded  by  the  Prime  Minister  and  various
 other  people  also  in  our  country.  What
 happens  to  all  these  things?  “We  must
 reachyan  agreement  some  day.”  My
 hon  friend  the  Prime  Minister  says,
 “how  can  anybody  in  his  senses  think
 in  terms  of  defeating  China?”  Wh-
 ever  has  suggested  it?  In  Korea,  was
 China  defeated?  Was  China  conquered?
 Did  not  the  United  Nations  troops  have
 to  go  all  the  way  to  Peking  in  order
 to  push  them  beyond  the  38th  parallel?
 Surely,  could  not  we  think  of  a  similar
 thing  here  also  without  having  to
 destroy  or  defeat  China  as  a_  whole
 and  declare  ourseives  to  be  the  con-
 querors?  Would  it  not  be  possible  for
 us  some  day,  with  our  troops  and  with
 all  those  friends  who  would  come  here
 as  our  allies  to  drive  them  outside  our
 own  territory  and  regain  the  territo-
 ria]  integrity  of  our  country  and  then
 mak>  it  imposible  for  the  Chinese  to
 cross  the  border  as  has  happened  in
 Korea?  They  say,  “Why  should  we
 pursue  this  defeatist  policy?”  “Oh,  so
 much  money  is  to  be  spent  on  the
 defence  forces”  Have  we  got  the
 necessary  defence  forces  today?  Can
 we  possibly  build  them  up  in  two  or
 three  years  as  we  have  got  to  stand
 on  our  own  feet?  It  is  not  as  im
 the  olden  days.  You  have  got  other
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 countries  also.  Why  is  it,  we  did  not
 refer  this  matter  to  the  Unit-d  ..a-
 tions?  Why  is  it  we  did  not  make  it
 perfectly  clear  to  the  rest  of  the  world
 that  China  is  at  war  with  us|  and
 therefore  we  break  off  diplomatic  re-
 lations  with  China  and  we  {reat  her
 as  an  aggressor  and  therefore  we  in-
 vite  all  those  countries  which  are
 prepared  to  come  and  side  with  us
 and  stand  by  us  in  order  to  retrieve
 our  own  honour?  Does_  not  our
 blood  boil  at  the  thought  of  having
 had  to  receive  so  many  blows  and  so
 many  defeats  at  the  hands  of
 China?  What  has  she  lost?  She  has
 gained  everything.  She  has  frighten-
 ed  all  those  nations:  not  only
 the  six  or  seven  nations  which  met  at
 the  Colombo  conference  but  all  the
 nations  in  this  Afro-Asian  part  of  the
 world.  Only  the  other  day,  his  own
 Minister  was  obliged  to  tell  us  that  not
 more  than  five  nations,  all  those  in  the
 Afro-Asian  area,  had  the  courage  to
 assure  us  that  in  their  vicw  China  is
 an  aggressor.  All  the  rest  of  them
 are  simply  frightened.  They  are  liv-
 ing  under  the  pall  and  the  threat,  the
 power  and  the  thraldom  of  the  Soivet,
 and  China,  and  the  communist  fifth
 columnists  all  over  this  area.  In
 these  circumstances,  are  we  to  feel  so
 very  happy  and  grateful  that  some
 of  those  people  have  come  forward
 to  think  in  terms  of  these  proposals?

 When  Mahatma  Gandhi  was  asked
 by  the  British  Government  to  co-
 operate  with  them  during  the  last
 war,  he  said  “No”,  and  he  told  them
 that’ by  fighting  for  the  freedom  of
 India  he  was  laying  the  foundations
 for  the  achievement  of  freedom  of  all
 countries  in  Asia  and  Africa.  It};was
 because  India  has  been  able  to  achieve
 her  freedom,  it  has  become  50  very
 easy  for  so  many  of  those  other  coun-
 tries,  except  Algeria/and  Indo-China
 to  achieve  their  own  national  freedom
 comparatively  with  almost  very  little
 sacrifice  and  suffering.  One  would
 have  expected  them  to  feel  friendly:
 towards  us  out  of  sheer  sense  of
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 honour  and  decency,  not  to  speak  of
 gratitude.  But,  instead  of  that,  they
 have  preferred  to  remain  neutral  even

 with  regard  to  us,  ncn-aligned  even
 with  regard  to  us.  Why?  Because China  is  today  the  conqueror.
 That  is  why  she  has  gone  back,  not
 because  of  any  soft  corner  /  towards
 India.  It  is  because  she  has  been  able
 to  kick  our  own  country  in  such  dis-
 honourable  and  disgusting  manner;  it

 7  is  because  she  has"been  able  to  estab-
 lish  before  the  whole  world  in  spite
 of  Soviet  Russia’s  frowns  in  spite  of
 the  proffered  support  from  America
 and  England  and’  all  those  other
 countries  and  in  spite  of  the  brave
 speeches  that  we  are  making  and

 She by  the  leader  of  the  House.
 has  been  ‘able  to  demonstrate  to  the
 whole  world  that  she  is  the  victor  and
 she  can  afford  to  declare  a  unilateral
 cease-fire  and  go.  back,’  leaving  us
 prostrate  and  panting  for  our  breath
 and  not  even  having  the  strength  to
 throw  off  the  dust  from  our  clothing
 and  from  ourfbody  in  our  parlous  con-
 dition,  That  is  why  she  has  done
 this.  It  is  this  China  that  we  are

 >  now  inviting  into  a  partnership  over’
 the  huge  corridor  which  we  have
 had  this  all  this  time.

 The  Prime  Minister  of  China  con-
 fabulated  with  our  own  Prime  Minis-
 ter  in  spite  of.  protests  made  by  30
 many  of  us  here  in  this  House,  by
 Shri  Masani,  who  unfortunately  does
 not  happen  to  be  here  in  this  House,
 who  had  the  courage  to  protest  against
 extending  that  invitation  to  the
 Prime  Minister  of  China,  when  our
 Prime  Minister  invited  him  here.
 What  did’he  do?  While  they  were
 discussing  things  here,  and  after-
 wards,  even  before  the  ink  dried  on
 the  paper  on  which  they  had  written
 their  joint  communique,  the  Chinese
 troops  were  occupying  our  places  in
 the’  north-eastern  frontier.  That  is
 the  China  of  today.

 Why  need  I  say  al}  this?:  The  Prime
 Minister  himself  has  borne  testimony
 to  this.  Even  today  he  does  not  feel
 sure  that  he  can  trust  the  Chinese
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 {Shri  Ranga]
 Government  and  the!  communist  g0-
 vernment.  But  we  are  to  invite  them
 into  partnership.  When  they  have  a
 particular  post—they—have  said  20  to
 50..peeple—they  are  expected  to  have
 only  those  weapons  whichfare  expect-
 ed  to  be  supplied  to  frontier  guards
 or  civil  guards.  Where  is  the
 guarantee  that  instead  of  50,  they
 would  not  have  500%
 peuple,  where  is  the  guarantee  that
 they  would  not  have  many  other
 people—military-minded  and  military-
 trained  people,—who,  at  the  same
 time,  would  be  working  as  cooks  or  as
 servants  and  in  various  other  capaci-
 ties?  Where  is  the  guarantee  that  they
 would  not  be  biting  and  nibbling  at  it
 and  dishonouring  this  kind  of  agree-
 ment  and  these  proposals?  Why
 should  we  invite  them  into  partner-
 ship?  And  where?  On  our  own  soil?
 Why?  We  must  somehow  or  other
 have  a  kind  of  peaceful  border!  If  we
 are  to  have  a  peaceful  border,  let
 there  not  be  any  partnership  at  all.
 That  is  one  thing.  Then,  let  us  also
 be  in  a  position  to  face  them  up  right
 up  to  their  own  troops,  so  that  we
 would  know  what  they  are  doing  and
 they  would  know  what  we  are  doing
 and  at  any  particular  moment  we
 would  be  able  to  join  issue  with  them.

 Dr.  M.  8,  Aney:  The  Prime  Minister
 sud  there  were  certain  proposals
 made  10  us  and  these  proposals  are
 being  considered:  which  is  going  to
 he,  what  we  call,  the  demilitarised
 rane,  ete.  So,  the  position  is  much
 hotter  than  the  position  whicn  would
 have  been  there  in  the  absence  of
 these  proposals.  That  is  what  he
 said.

 Shri  Ranga:  In  the  absence  of  these
 Proposals  they  would  continue  to  re-
 main  whore  they  are,  but  as  enemies,
 as  people  whose  right  to  occupation
 would  not  be  recognised  by  us.  We
 do  not  know  when  we  would  have
 the  opportunity  of  driving  them  out.
 But  we  certainly  go  on  waiting  for
 that.  “Oh,”  our  Communist  friend
 says,  “it  is  going  to  cost  Rs.  2,000

 Instead  of  50
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 crores,”  and  he  quotes  saints.  I  do
 not  know  whether  he  is  competent
 to  do  that.  But,  anyhow........

 Mr.  Deputy-Speaker:  His  time  is  up.
 He  has  taken  47  minutes.

 Shri  Ranga:  Excuse  me.  Well,  he
 made  certain  quotations;  he  said  it
 will  cost  Rs.  2,000  crores.  It  would
 cost  Rs.  2,000  crores  for  China  aise.
 They  would  not  mind  it.  It  is  true
 that  for  China  it  does  not  matter
 whether  0  lakhs  of  20  lakhs  of
 people  die  of  hunger;  we  do  not  want
 a  similar  situation,  But  are  we  to
 fight  these  people  only  by  ourselves?

 The  Prime  Minister  himself  has
 given  the  answer  by  sending  appeals
 to  all  the  countries  all  over  the  world
 and  welcoming  the  support  that  came
 from  a  number  of  western  democratic
 countries.  They  are  there  ready  to
 help  us  one  by  one,  if  that  is  absolu-
 tely  necessary.  Otherwise,  we  can
 seek  the  aid  of  the  United  Nations.
 Where  is  the  harm  in  invoking  the
 aid  of  the  United  Nations?  Why  do  we
 not  usk  for  it?  Why  is  it  that  we  do
 not  assure  all  those  who  would  be
 willing  to  help  us  that  we  are  deter-
 mined  to  win  back  our  territory?
 Every  moment  of  our  war  prepara-
 tions,  we  are  also  talking  about  peace.
 Therefore,  they  may  feel  that  any
 moment  we  may  Iet  down  everybody
 and  make  them  look  ridiculous;  not
 only  ridiculous,  but  also  helpless  in
 their  own  countries  vis-a-vis  their  own
 electorate,  because  they  have  to  go  to
 their  clectorate;  they  are  democracies.
 They  have  to  collect  all  the  funds
 and  provide  us  with  all  the  assistance.
 They  have  to  assure  all  their  people
 that  India  is  really  determined  to  win
 back  her  lost  territory,  achieve  her
 own  territorial  integrity  and  take
 necessary  steps  and  build  herself  up
 in  such  a  way  through  her  own  “Plan
 for  Victory”  that  it  would  not  be  possi-
 ble  for  China  once  again  to  cross  our
 border.

 Had  China  ever  had  the  temerity  to
 cross  the  38th  parallel  in  Korea  once
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 she  was  driven  away?  America,  Eng-
 land  and  all  those  nations  cooperated
 with  the  United  Nations  in  order  to
 see  that  the  Chinese  communist  aggre-
 sion  was  vacated  and  kept  back.
 Then,  why  should  we  be  afraid?
 Nasser  was  not  afraid.  We
 seem  to  be  thinking  somehow  or
 other  that  we  are  helpless.  Nasser
 was  helpless  vis-a-vis  England  and
 France.  Yet,  he  had  the  strength  of
 mind  and  spirit  to  stand  against  them.
 Why  should  we  be  afraid  of
 Sovict  Russia  or  China  or  any
 of  these  countries,  lest  our  non-
 alignment  policy  should  be  affect-
 ed  and  destroyed?  Recently  the
 ‘n’  the  brigade  of  non-alignment
 policy  has  come  up.  Let  them  bring
 back  from  them.  Pakistan  is  suppos-
 ed  to  be  with  the  western  pacts.  Yet,
 has  it  prevented  her  from  having  her
 own  deal  with  China?

 Yugoslavia  was  a  communist  coun-
 try.  When  she  was  threatened  by  the
 mighty  Stalin,  with  all  the  granite
 strength  that  he  had  built  up’  over  a
 period  of  25  years,  did  Tito  get  cold
 fect  as  we  seem  to  be  getting  cold
 feet  in  our  country?  Did  he  not  defy
 them  and  did  he  not  rely  upon  the
 world  public  opinion  and  did  not  the
 world  respond  courageously  and  hero-
 icallv?  Even  America  did  not  hesitate
 in  offering  her  support  to  Yugoslavia,
 although  America  is  a  democratic
 country  and  Yugoslavia  is  a  commu-
 nist  country.  Yet,  they  were  able  to
 come  together  and  Yugoslavia  was
 able  to  invite  and  welcome  the  assis-
 tance  that  was  given  by  America.  So,
 he  was  able  to  stand  up  to  Stalin  and
 today  he  is  the  victor  not  only  in  re-
 gard  to  his  own  national  integrity
 but  also  in  regard  to  his  own  stand
 over  the  communist  jargon.

 Shri  Harish  Chandra  Mathur  (Ja-
 lore):  That  is  why  Tito  ig  full  of
 praise  for  non-alignfent  who  has  sup-
 ported  non-allignment  more  than  Tito
 whom  Shri  Rauga  is  quoting.

 Shri  Ranga:  I  am  not  for  the  pre-
 sent  inveighing  against  non-alignment.
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 You  can  have  all  the  dinners  and
 toasts  over  it;  also,  at  the  proper  mo-
 ment,  I  would  not  hesitate  to  toast
 you.  But  even  if  you  are  to  stick  to
 your  non-alignment,  it  does  not  pre-
 vent  you  from  welcoming  and  asking
 for  support  frém  the  western  demo-
 cratic  countries.

 Shri  Harish  Chandra  Mathur:  We
 have  asked  for  it  and  they  have  come
 to  our  assistance.

 Shri  Ranga:  They  have  come  to  our
 rescue;  it  is  good.  And  we  have  also  to
 assure  ourselves  that  we  are  deter-
 mined  to  develop  our  own  national
 struggle  and  national  spirit.

 Shri  Harish  Chandra  Mathur:  That
 was  our  November  resolution.

 Shri  Ranga:  As  the  President  has  put
 it  sometime  ago,  in  his  own  spiritual
 manner,  in  this  secular  State,  of
 which  he  happens  to  be  the  Heaa,
 “this  is  a  time  of  crisis  of  spirit.
 This  is  indecd  a  crisis  of  spirit’.  It
 for  us  to  decide  and  determine  for
 ourselves  whcther  we  are  going  to
 stand  by  our  naticnal  honour  and  dig-
 nity,  as  the  Prime  Minister  himself
 has  coupled  those  two  terms,  and  do
 our  best  to  protect  the  national  integ-
 rity  of  our  country.  Even  if  we  were
 to  have  this  mauve  line  all  for  our-
 selves,  even  thereafter,  right  up  to
 Aksai  Chin  Road  and  beyond,  there
 is  so  much  of  our  motherland,  more
 than  12,000  square  miles,  nearly  as
 much  as  Beligum_  itselm  or  half  as
 much  as  West  Bengal  itself.  We  have
 got  to  win  back  all  that.

 Some  people  say,  it  is  only  barren
 land  and  what  is  the  earthly  use?  But
 barren  Jand  is  Sahara;  barren  land
 comprises  all  those  areas  where  nu-
 clear  tests  are  being  held.  It  is  the
 thing  that  is  necessary  to  separate  us
 from  China.  It  is  in  the  barren  land
 there  are  all  sorts  of  minerals  and
 more  than  that  protection  for  nu-
 clear  war.  We  have  to  get  back  every
 inch  of  that  barren  land.  In  the
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 words  of  the  Prime  Minister  himself,
 we  should  be  prepared  to  pay  the
 highest  possible  price  in  order  to
 vindicate  our  national  honour,  It  is
 that  which  is  under  discussion  today;
 it  is  that  which  is  in  disptue  today.
 That  is  why  I[  say,  if  we  were  to
 accept  these  Colombo  proposals,  we
 would  be  dishonouring,  disfiguring,
 discrediting  our  country  and  all  those
 ereat  men  and  ordinary  men,  men  by
 the  plough  and  men  in  factories,  who
 have  laid  down  their  lives  in  coopera-
 ting  with  Mahatma  Gandhi  in  achiev-
 ‘ng  our  national  freedom.

 Shri  U.  N.  Dhebar  (Rajkot):  Sir,  I
 was  hearing  the  two  hon.  Members
 who  preceded  me  and  trying  to  find
 out  the  basis  of  their  approach.  I  felt
 in  one  place  that  the  hon.  Member
 who  spoke  first  was  all  in  favour  of
 acceptance  and  the  hon.  Member
 who  just  preceded  me,  Professor
 Ranga,  was  ali  in  favour  of  its  re-
 jection.  I  was  wondering  whether  it
 was  clear  to  them  as  to  what  exactly
 we  are  discussing.  We  are  not  dis-
 cussing  the  terms  of  _  settlement
 at  this  moment.  We  _  are  discussing
 something  which  is  merely  a  proposal
 placed  forward  before  us;  we  are  dis-
 cussing  the  reasonableness  or  other-
 wise  of  a  proposal  placed  not,  by
 China,  but  by  some  other  friendly
 powers.

 I  can  understand,  if  the  proposals
 have  emanated  from  China  we  might
 jook  at  these  proposals  with  suspicion,
 which  naturally  would  attach  to  any-
 thing  coming  from  an  adversary  of
 that  character,  about  whom  we  have
 certain  previous  experiences.  But  here
 are  powers,  not  all  of  whom,  as  my
 hon.  friend,  Professor  Ranga,  just  now
 said,  are  completely  devoid  of  the
 sense  of  the  duty  they  owe  to  this
 country.  They  realise  it,  and  especial.
 ly  I  can  quote  two  or  three  powers,
 they  have  always  maintained  that
 there  can  be  no  solidarity  in  the  con-
 text  of  aggression  or  acquiescence  with
 it.  The  proposal  is  emanating  from
 friends  who  have  no  personal  or  poli-
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 tical  interest  in  advancing  the  propo-
 sal  except  to  bring  the  two  parties  to-
 gether.  Would  we  morally  be  justi-
 fied,  Sir,  in  looking  at  these  propo-
 sals  with  suspicion,  I  am  asking  my-
 self.  What  have  they  done,  after  all
 to  deserve  this  amount  of  suspicion  at
 the  hands  of  Professor  Ranga.  I  can
 understand  it  if  he  were  criticising  any
 proposal  that  has  emanated  from
 China,  but  I  cannot  understand  for
 the  we.id  cf  it  what  is  the  fault  of
 these  six  powers.  The  only  thing  that
 they  have  done  is  to  approach  us  with
 suggestions,  with  proposals.
 4.00  hrs.

 Shri  Ranga:  Some  of  them  have
 reached  agreement  with  China.

 Shri  U.  N.  Dhebar:  I  have  inter-
 fered  when  Shri  Ranga  was  speaking.
 He  should  at  least  have  the  courtesy
 and  the  coolness  to  listen  to  my  argu-
 ments  now,

 I  think,  Sir,  it  appears  to  me,  that
 Professor  Ranga  is  labouring  under
 one  handicap  and  that  handicap  is
 the  handicap  of  all  persons  who  be-
 lieve  that  military  strength  is  the  only
 evidence  of  strength  in  this  world.  His
 only  handicap,  I  should  say,  is  that
 he  cannot  think  of  any  other  alterna-
 tive  to  ma Etary  siwength  35  being
 potent  enough  to  solve  the  issues  of
 the  world.  He  quoted  Mahatma
 Gandhi  as  did  his  predecessor  quote
 Vinobha  Bhave.

 Shri  Ranga:  I  suppose  we  both
 were  in  jail  under  the  same  _leader-
 ship.

 Shri  U.  N.  Dhebar:  Therefore,  ]  can
 use  his  name,  so  also  can  Professor
 Ranga  use  his  name.  But,  J  say,  why
 should  we  bring  in  Mahatma  Gandhi
 im  this  affair.  If  we  are  to  follow
 Mahatma  Gandhi,  Professor  Ranga,
 will  have  to  recast  his  programmes,
 because  he  could  not  have  _  tolerated
 the  sight  we  see  in  Inc  today,  the
 sight  of  disparities  on  the  economic
 front  (Interruption).

 The  question  before  us  is,  what  is
 the  proposal  that  we  are  discussing,  or
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 do  we  believe  in  peaceful  alternative
 or  not.  Ultimately,  if  the  proposal  is
 not  worth  acceptance,  nobody  on  this
 side  also  is  prepared  to  countenance
 such  a  proposal,  or  if  there  is  no
 peaceful  alternative  available  there  is
 nobody  on  this  side  prepared  to  accept
 a  surrender  whatever  may  be  the  diffi-
 culties  involved.  As  the  hon,  Prime
 Minister  put  it  to  the  House,  we  are
 committed  to  a  certain  approach.  We
 do  not  consider  the  military  alterna-
 tive  or  the  military  strength  as  the
 only  solution  to  solve  our  problems.
 Therefore,  any  time,  whosoever  brings
 forward  a  proposal  before  us  which
 Merits  consideration  it  is  our  duty  to
 consider  that  proposal,  and  that  is  how
 this  House  is  considering  this  pro-
 posal.

 Now,  let  us  look  at  this  proposal.  If
 the  House  studies  the  proposal  it  will
 find  two  or  three  things  which  con-
 tradict  what  my  hon.  friend  just  now
 argue.  First  of  all,  it  will  be  self-
 evident  to  the  House  that  everybody
 who  met  at  this  conference  table  in
 Colombo  was  concerned  with  this  fact
 that  the  person  who  has  taken  to
 violent  means,  to  aggression,  should
 not  profit  by  it.  They  have  gone  by
 that  test.  They  may  not  have  put  it
 down  on  paper  in  so  many  words,  but
 they  have  followed  that  test.  The
 proof  of  it  is  that  they  have  not  asked
 India  to  vacate  a  single  inch  of  land
 as  was  the  desire  of  the  Chinese  Gov-
 ernment  when  thev  put  forward  the
 proposal  on  the  2!st  November.  Not
 only  have  they  not  asked  India  to
 vacate  a  single  inch  of  land,  but  they
 have  modified  the  proposal  put  for-
 ward  by  the  Chinese  Government  in
 a  substantial  manner  and  the  with-
 drawal  is  on  the  part  of  the  Chinese
 armies  with  the  result  that  NEFA  will
 be  completely  cleared.

 Shri  Hem  Barua
 completely.

 Shri  U.  N.  Dhebar:  Completely  of
 the  Chinese  armies.  No  Chinese
 army  will  remain  there.  I  think  you
 better  consider  the  proposal.  Then,  as
 I  said,  NEFA  will  be  completely  clear-
 ed.  In  the  middle  sector  Bara  Hoti

 (Gauhati):  Not
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 will  remain  with  us.  In  Ladakh,  ex-
 cept  for  one  point  the  Chinese  army
 will  go  back  beyond  the  7th  Septem-
 ber  line.  And,  what  is  the  extent  of
 that  point?  I  tried  to  measure  it  in
 my  own  way.  It  may  be  that  I  may
 be  slightly  mistaken,  but  the  extent  of
 that  position—that  was  the  one  on
 which  Professor  Ranga  laboured  so
 much,  and  he  has  not  waited  to  hear
 my  reply—beyond  the  7th  September
 line,  which  lay  beyond  the  control  of

 -the  Chinese  army,  will  not  be  more
 than  35  to  40  miles  as  against  the  en-
 tire  north-south  length  of  240  or  250
 miles,  and  the  depth  of  it  will  be  from
 l  to  5  miles  at  the  most.  As  against
 this  the  Chinese  will  have  to  fall
 back  even  beyond  the  7th  September
 line,  even  beyond  their  7th  Novem-
 ber  line.

 “Shri  Nath  Pai  (Rajapur):  And  they
 will  still  be  on  Indian  territory.

 Shri  U.  N.  Dhebar:  The  extent  to
 which  they  will  go  back  north-south
 wil]  be  200  miles  and  about  |  to  15
 miles  cast-west.

 The  question  before  us  is  whether
 this  satisfies  our  test  or  not  as  far  as
 military  aggression  is  concerned.  I
 shall  come  to  the  question  of  civil
 posts  afterwards,  on  which  Professor
 Ranga  dilated  so  much.  Will  China
 remain  on  this  side  of  the  7th  Septem-
 ber  line  in  NEFA?  Chinese  army
 will  not  remain  on  this  side.  Will
 they  remain  on  this  side  of  the
 7th  September  line  in  the  middle
 sector?  Again,  no.  Will  they  re-
 main  on  this  side  of  the  ‘7th
 September  line  in  Ladakh?  Yes,
 to  the  limited  extent  that  I  just
 now  said,  in  only  one  place  and  that
 too  to  the  «xt:nt  of  35  miles  north-
 south  and  to  5  miles  east-west.
 What  is  the  price  we  pay  for  this?  Do
 we  withdraw  our  armies  by  a  single
 inch?  No.  Do  we  go  out  completcly
 from  the  demilitarised  one?  Aguin,
 nv.  Ag  my  hon,  friend  Dr.  Aney  just
 now  put  to  Professor  Ranga,  it  is  in
 this  demilitarised  zone  that  a
 substantial  portion  of  it  is  beyond
 the  7th  September  line  and  we
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 shall  also  be  there.  So  what  we
 exactly  asked  for  was  that  they  should
 withdraw  beyond  the  7th  September
 line.  We  never  thought  at  that  time
 in  terms  of  having  civil  posts  on  the
 other  side  of  the  7th  September  line.
 But  now  according  to  this  proposal
 even  beyond  the  ‘7th  September  line,
 im  an  area  of  200  miles  long  north-
 south  and  |  to  5  miles  east-west,  in
 the  demilitarised  zone,  we_  shall
 be  entitled  to  have  civil  posts  also.

 Shri  Nath  Pai:  We  had  39  military
 Posts  in  the  same  area..

 Shri  U.  N.  Dhebar  Much  _  beyond
 that  also.  We  are  making  that  only
 roncession.  Now,  Professor  Ranga
 asks:  “Oh!  Are  we  going  to  join  a
 yartnersip  with  those  people  who  are
 ‘esponsible  for  the  blood  of  our

 sawans  only  the  other  day?”.  One
 can  characterise  it  as  partnership.  One
 can  also  characterise  it  as  joint  watch.
 It  all  depends  upon  the  way  of  Jooking
 at  the  matter.  When  we  say  that  we
 shall  be  at  a  place  to  watch  our  in-
 terest,  there  is  no  question  of  partner-
 ship,  because  our  people  will  be
 watching  our  interests  and  not  the  in-
 terests  of  the  o:\.cr  people.  That  under-
 taking  will  not  be  a  joint  concern.  We
 shall  be  watching  our  interests  and  our
 civil  posts.  Those  who  object  to  this
 line  must  be  prepared  to  admit  that
 they  believe  in  no  other  solution  but
 the  military  solution  of  the  conflict.  I
 can  understand  their  feelings,  but  I
 would  say  that  they  would  be  advising
 India  to  play  the  Chinese  game.  And
 what  is  the  Chinese  game?  China
 wants  a  military  solution  at  its  own
 chosen  time.  China  wants  a  military
 solution  here  and  now  because
 Chana  knows  that  India  will  be  bet-
 ter  equipped  tomorrow.  Fourthly,
 China  knows  not  only  that  India  will
 be  better  prepared  and  better  equip-
 ped  but  China  will  be  more  and  more
 isolated  as  it  goes  on  arguing  in  the
 manner  it  is  arguing  now.

 Any  proposal  that  comes  before  us
 has  got  to  be  looked  at  from  the  rea-
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 listic  angle  also.  Always  to  go  on
 arguing  that  military  solution  is}  the
 only  solution,  in  my  opinion,  is  neit-
 her  good  strategy  even  from  the  mili-
 tary  point  of  view,  nor  good  politics,
 nor  good  diplomacy,  nor  alrealistic  ap-
 proach  even  to  the  political  problem.
 May.  I  ask  a  pertinent  question  of
 them?  Will  they  be  doing  a  nat:onal.
 service  by  rejecting  a\realistic  ap-
 proach?  This  is  an  opportunity,  we
 have  got  to  realise,  which  comes  sel-
 dom  in  our  way.  We  have,  therefore,
 to  exercise  as  much  caution  \as  is  ne-
 cessary  to  see  whether  we  are  not  los-
 ing  an  opportunity.  On  the  one  hand,
 we  have  to  find  out  a  peaceful  alter-
 native  which/is  possible  and,  on  the
 other  hand,  We  have  to  see  that  the
 Chinese  return  beyond  the  8th  Sep-
 tember  line.  From  the  point  of  view!
 of  both  these  tests,  personally  speak-
 ing,  I  am  satisfied  that  this  proposal
 is  well  worth  accepting.
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 There  is  another  faHaey.  Sometimes
 we  see  that  the;only  solution  to  a

 But
 we  have  got  to  have  regard  to  the  fact
 that  we  are  living  in  ajchanging  world,
 and  the  world  is  changing  so  fast.  Bet-
 ween  the  20th  October  and  now  events
 have  happened  in  the  world  which
 have  shown  that\other  powcr:  in  the
 world  also  have  realised  that  this  is  a
 changing  world.  it  is  not  applicable
 only  to  India.  Let  us  look  at'the  map
 of  Europe.  It  is  changing  so'fast  and
 so  rapidly.  Countries  which  were  at
 each  other’s  neck  till  the  other  day.
 France  and]  Germany,  what  is  their
 relationship  now?  They  are  coming
 nearer  and  nearer.  My  hon.  friends
 would  have  seen  from  today’s  papers
 that  they  have  come}  forward  with  a
 statement  that  they  are  prepared  ta
 bury  the  age  old  animosities—and  en-
 mities.  Similarly,  we  read  about  the
 Berlin  issue  in  today’s  papers.  We}
 found  from  yesterday’s  papers  that  on
 the  issue  of  nuclear  tests  Russia  har
 come  forward  with  a  suggestion....

 Shri  Nath  Pai:  This  settlement
 between  France’  and  Germany  has}  be-
 come  possible  after  Brance  has  gives
 Ruhr  to  Germany.  It  would  not  have



 terms  of  settlement  that|the
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 been  possible  if  France  had  not  given
 it  back  to  Germany.

 Shri  U.  N.  Dhebar:  We  are  mistak-
 ing  the  proposals  for  negotiations  as/
 terms  of  settlement,  and  that  is  the
 difficulty  here.  If  we  have  been  able
 to  realise  that  this  ig  merely  a  pro-
 Posal  for  negotiation  a;/distinct  from
 terms  of  settlement,  I  think  this  con-
 fusion  would  have  gone.  We  are  at
 a  peculiar  juncture  in  the  history  of
 our  country.  Itl  was  good  of  my  hon.
 friends  on.the  other  side  not  to  have
 moved  any  other  motion.  Simultan-
 eously,  I  hope  and  feel  that'we  shall  |
 not  try  to  allow  confusion  to  be  creat-
 ed  in  the  country  about  the  nature  of
 these  proposals.  It  is  not  the  final

 Prime
 Minister  or  the  Government  is  discuss-
 ing  today.  What  is  required  at  this
 hour  ig  to  strengthen  their  hands  so
 that  when  they

 sitet
 the  Conference

 table  they  go  with  the  unanimous  sup-
 port  of  this  country  and  secure  what
 is  the  objective  of  this  House,  the
 objective  which  we  decided  upon  in
 the  memorable  resolution  we  passed
 on  the  14th  of  November.  What  is
 needed  today  is  one  voice;  rather  than
 a  division  of  voices.  What  is  required
 today  is  to  speak  with  one  voice  and
 treat  these  proposals  as  proposals  for
 negotiations  and  not  as  terms  of  settle-
 ment.  We  have  to  examine  these  pro-
 Posals  as  such,  and  if  we  cxamine
 them  as  such,  I  am  sure  everybody
 will  be  convinced  that  the  proposals
 give  to  us  substantially  what  we  had
 asked  for,  namely,  the  vacation  of  ag-
 gression  from  the  8th  September  on-
 wards.

 Shrimati  Renuka  Ray  (Malda):  Mr.
 Deputy-Speaker,  Sir,  this  House  is
 considering  today  a  matter  of  the  gra-
 vest  consequence  and  significance  to
 us  and  so  we  must  do  so  as  calmly
 and  as  quilély  as  we  possibly  can.
 When  the  Prime  Minister  spoke,  he
 Pointed  out  the  sequence  of  events
 which  have  led  to  the  present  discus-
 sion  on  the  proposals  of  the  Colombo
 Conference,  the  sequence  of  events
 that  have  led  to  this  are  events  which
 we  in  this  country  can  nver  forget,  and
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 we  in  this  House  must  always  reme:.-
 ber.  In  this  House  we  have  taken  a
 pledge  in  November  the  I4th  thar  watul
 this  aggression  on  our  lund,  this  wan-
 ton  aad  treachcrous  aggress.cn,  is.
 vacated,  we  shall  not  765६  and,
 in  the  Prime  Minister's  words  “we
 shall  see  this  matter  to  the  end,  and
 the  end  will  have  to  be  victory  ror
 India”.  It  is  in  this  context  that  we
 must  consider  the  proposals  uf  the  six
 non-alligned  nations.

 We  are  grateful  to  them  and  we  are
 appreciative  of  their  endeavour  to  find
 some  kind  of  a  basis  on  which  we  In
 India  can  talk  to  the  aggressor.  But,
 in  doing  so*we  have  also  to  point  out.
 that  we  are  rather  bewildered,  rather
 confussed,  to  find  that  they  have  never
 used  the  word  “aggression”.  When
 other  countries  have  been  attack-
 ed  by  imperialist  powers  like  Egypt
 over  the  Suez  episode  by  Britain,  we
 openly  and  frankly  came  forward  and.
 stated  that  it  was  aggression,  The
 non-aligned  nations’  meeting  a
 Colombo  may  say  that  as  they  were
 trying  to  bring  about  negotiations  they
 could  not  use  the  term  “aggression”.
 Also,  as  Shri  Dhebar  has  stated,  in
 fact  they  have  recognized  China  as
 aggressor  when  they  asked  the
 Chinese  to  go  back  and  did  not  ask
 India  to  go  back  from  her  own  terri-
 tory  but  yet  I  must  own  to  a  sense  of
 deep  disappointment,  When  we  con-
 sider  the  Colombo  Conference  pro-
 posal  we  have  to.consider  it  in  that
 context.  We  have  to  remember  that
 we  have  taken  a  pledge  that  we  shall
 not  rest  until  the  aggression  is  vacat-
 ed.  We  have  also  left  the  door  open
 for  negotiations  with  the  Chinese  hy
 the  offer  of  restoration  of  the  line
 before  the  blatent  invasion  of  the  8th
 September.  We  have  to  see  to  what
 extent  do  the  Colombo  proposals  come
 near  that  offer  of  ours,

 We  first  take  the  Eastern  sector  in
 which  this  unabashed  aggression  took
 place  not  so  long  ago  and  from  where
 the  Chinese  have  since  withdrawn
 and  have  put  forward  a  new  offensive
 in  a  mew  guise—the  puise  of  peace
 We  find  that  in  regard  to  this  sector
 the  Colombo  powers  have  said  that
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 India  is  to  get  her  land  restored  ex-  o
 cept  for  the  Thagla  Ridge  and  Longju.
 I  do  not  wish  to  discuss  Longju  be-
 cause  there  this  thing  took  place  lang
 before  the  8th  September;  but  in  re-
 gard  to  the  Thagla  Ridge,  we  cannot
 30  easily  forget  the  fact  that  our
 men  fell  at  the  Dhola  Post.  Yet,  we
 have  to  consider  whether  in  spite  of
 this,  in  spite  of  our  sentiment,  we
 should  talk  or  let  the  basis  for  talks
 take  place  and  accept  the  Colombo
 ‘proposals  on  this  point.

 We  have  also  to  consider  the
 Western  _  sector.  As  Shri  Dhebar
 pointed  out,  the  position  there  is
 somewhat  similar  to  that  of  the  8th
 ‘September!  line.  In  this  demilitarised
 zone  now  there  will  be  posts  both  of
 China  and  India.  But  these,  I  under-
 stand,  are  not  to  be  joint  posts‘where
 we  can  watch  those  who,  in  the  name
 of  frontier  guards,  send  military  sol-
 diers.  Will  it  be  possible  for  the
 Chinese  to  agree  inttoto  te  not  having
 fronticr  guards,  as  they  term  them?
 Will  they  accept  what  we  understand
 by  manning  of  “civilian  posts”?  These
 are  matters  which  have  yet  to  be  de-
 cided.

 We  have  also  to  remember  that  the
 Chinese  have  said  that  they  have  ac-
 cepted  in  principle  the  propohals  and,
 asi  the  hon.  Prime  Minister  himself
 has  pointed  out,  they  have  not  agreed
 on  some  major  issues  so  far.  In  their
 proposals  the  six  non-aligned  nations!
 have  said  that  the  demilitarised  zone
 is  to  be  administered  by  civilian  posts
 of  both  sides  to  be  agreed  upon  with-
 out  prejudice  to  the  rightsiof  ‘the
 previous  presence  of  India  and  China.
 To  this,  it  appears,  China  has  taken
 some  exception.  We  do  not  know
 what  ultimately  she  is  going  to  do  or
 is  not  going  to  do.

 How  are  we  to  look  upon.  these
 things?  I  am  glad  that  the  Govern-
 ment  has  asked'for  clarifications  and
 that  the@®  clarifications  have  to  a  great
 extent  been  supplied.  To  the  extent
 that  they  have  been  supplied  it  has
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 become  easier/for  us  to  look  at  these
 proposals  of  the  Colombo  powers  a
 being  ones  which  are  not  so  far  re-
 moved  from  the  proposal  of  the;  8th
 September  line.  But  even  while  do-
 ing  so,  I  think,  there  are  one  or  two
 cther  points  which  would  need  clari-
 fication  if  we  are  actually’  to  proceed
 on  these  proposals.

 First  of  all,  as  I  said,  we  have  to  be
 clear  whether  the  words  and  the
 language  that  is  used  by  China  will
 bear  the  same  interpretation  as  that
 of  the  dictionaries  of  all  other  coun-
 tries  in  the  world.  The  past  does  not
 give  us  much  hope  in  regard  to  that
 for  we  ourselves  have  learnt  from
 bitter  experience  in  Ladakh  and  later
 during  the  aggression  that  when
 China  says'one  thing  and  we  under-
 stand  by  it  what  the  world  would
 understand,  later  on  they  say  that  it
 meant  something  else;  that  when
 China  produces!maps  and  says  in  the
 beginning  that  they  were  the  maps  of
 Chiang  Kai-shek,  later  on  we  find  that
 not  only  those  maps  were  according  to
 her  aggressive  designs  but  that  as  cir-
 cumstances  help  her  she  changes  the
 nature  of  her  maps  and  claims  more  in
 defining  the  border  of  India}!  and
 China.  We  must  not  also  forget  that
 we  did  not  lay  sufficient  store  in  the
 past  by  what  was  her  behaviour  in
 Tibet.  Wejrecognised  the  loose  suzer-
 ainty  of  China  over  Tibet  but  not  the
 right  to  interfere  in  her  autonomy.
 But  what  did  China  actually  do  in

 «,  Tibet?’  She  came  forward,  took  the
 land  and  went  in  for  peace  offensives.
 Time  and  again  she  did  that  till  the
 present  position.

 We  are  an  independent  nation.  We
 have  understood  what  China  is.  We
 shall  not  be  taken  in  by  her  tricker-
 ies  again.  Therefore  whatever  pro-
 posals  we  May  accept  or  not  accept,
 if  they  are  accepted  they  will  be
 accepted  with  this  background.  TI
 mention  all  these  things  because  there
 are  some  people  in  this  country  who
 may  feel  that  it  seems  that  we  are
 wavering  from  the  pledge  that  we
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 took  in  November  in  this  House.  We
 should  not  and  cannot  waver  from
 it.  Our  country’s  integrity  and  hon-
 our  must  always  be  maintained.  It
 is  in  that  light  that  we  may  look  at
 any  proposals,

 .  The  hon.  Prime  Minister  has  said
 that  in  principle  he  has  aecepted  these
 Colombo  powers’  proposals  on  behalf
 of  the  country  because  they  come  very
 near  the  8th  September  line.  I  am
 sure  that  the  hon.  Prime  Minister  and
 his  Government  will  give  due  con-
 sideration  to  all  the  points  that  are
 raised  and  all  the  concrete  suggestions
 that  are  made  during  these  discus-
 sions  because  it  was  the  hon.  Prime
 Minister  who  said  that  without  the
 approval  of  Parliament  he  could  take
 no  steps.  Therefore  it  is  that  today
 we  are  discussing  this  matter  in  this
 House.

 I  would  like  to  point  out  in  parti-
 cular  that  whatever  happens  about
 these  proposals,  whether  China  ac-
 cepts  them  in  toto  or  not  and  whether
 talks  start  or  not,  we  can  never  swerve
 for  one  minute  from  the  preparations
 that  we  are  making,  both  on  the
 civilian  and  on  the  military  front.  We
 must  not  swerve  from  them  because
 we  cannot  trust  again  that  neighbour
 who  has  played  us  false.  We  may
 have  talks  with  them]  We  believe  in
 a  policy  of  peace  and  it  is  because  we
 have  so  unswervingly  believed  in
 peace  that  even  during  the  aggression
 we  offered  to  talk  to  them  if  they
 went  behind  the  line  of  8th  Septem-
 ber.  But  even  if  we  were  to  accept
 these  proposals  and  even  if  China  came
 to  accept  them  in  toto,  we  have  to
 remember  China  for  what  she  is.  We
 shall  certain'y  talk  to  them  and  if
 the  talks  lead  to  some  results  which
 are  good,  well  and  good;  but  if  they
 do  not  lead  to  results,  we  shall  con-
 tinue  to  build  up  our  country  to
 withstand  the  aggression  and  to  turn
 out  the  aggressor.

 We  are  a  non-aligned  country.  The
 policy  of  non-alignment  has  been  test-
 ed  during  our  hour  of  trial  and  has
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 stood  the  test  very  well.  USA,  the
 leader  of  one  power  bloc,  has  not
 only  rushed  to  our  aid  which  we  shall
 never  forget  but  has  also  openly  stated
 that  she  does  not  wish  to  interfere.
 In  fact,  it  appears  from  their  trend
 that  they  welcome  the  fact  that
 India  is  a  non-aligned  power.  It  is
 also  quite  clear  that  in  spite  of  the
 fact  that  Russia  is  aligned  with  China
 and  they  are  in  the  same  power  bloc,
 Russia  too  feels  that  friendship  to-
 wards  India  which  is  non-aligned
 should  continue.  There  is  the  talk  of
 these  MIG  Planes  It  may  only  be  a
 symbol  or  a  token.  These  MICs  are
 on  the  way.  It  shows  that  the  policy
 of  non-alignment  has  stood  the  test  of
 this  ordeal  at  a  time  when  the  world
 does  not  want  a  nuclear  war.  The
 Cuban  crisis  and  the  solving  of  it  show
 the  mind  of  both  Russia  and  USA.
 China  is  really  an  isolited  country
 because  China  alone  believes  in  a
 nuclear  war  and  in  trampling  upon
 non-alignment  and  to  see  to  its  des-
 truction.  We  do  not  intend  to  bow
 down  before  China  either  in  giving
 up  our  territories  or  our  policies  and
 there  is  no  question  of  non-alignment
 so  far  as  China  is  concerned.

 Finally,  in  regard  to  these  Co’ombo
 proposals,  I  hope,  in  view  of  the
 clarifications  and  a  few  other  clarifica-
 tions  yet  required,  we  shall  be  able
 to  take  them  up.  Our  Prime  Minis-
 ter  has  accepted  these  in  principle  and,
 I  hope,  we  shall  accept  them  in  fact
 only  when  we  find  that  China  has
 accepted  in  toto,  when  we  find  that
 those  points  on  which  things  are  not
 quite  clear  are  also  cleared  up.  One
 of  the  main  points  is  that  the  civilian
 posts  in  the  Ladakh  area  in  the  demi-
 litarised  zone  shall  be  joint  posts  of
 India  and  China  or  ९१5९  some  one  must
 give  us  an  assurance—we  can  take  no
 assurance  from  China—that  the  posts
 manned  by  Chinese  civilians  are
 indeed  manneg  by  civilians.  Can  the
 Colombo  nations  give  us  the
 assurance?

 With  these  words,  I  would  merely
 like  to  reiterate  what  we  have  already
 told  the  Colombo  powers,  that  we
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 appreciate  the  fact  fhat  they  are
 anxious  to  bring  about  a  settlement.
 But,  we  hope  they  realise  that  there
 is  no  question  of  “a  dispute”  or  ‘“con-
 flict”.  There  is  an  aggressor  on  the
 one  side  and  its  victim  on  the  other
 and  any  talks  that  we  have  must  be
 held  in  the  light  of  this.  Finally,  we
 will  hoid  only  these  talks  provided
 we  can  do  so  in  such  a  manner  that
 our  honour  and  integrity  remain  in-
 violate  as  the  Prime  Minister  has  said
 time  and  again.

 Shri  U.  M.  Trivedi  (Mandasur):  Mr.
 Deputy-Speaker,  it  will  be  the  duty
 of  all  of  us  to  remember  that  stand-
 ing  as  one  man  in  this  House,  we
 passed  a  Resvlutionj  a  very  solemn
 Resolution,  that  under  no  circum-
 stances  will  we  cease  to  continue  to
 fight  till  the  aggressor  has  been  driven
 out  from  our’  land  and  not  an  inch  of
 land  will  be  allowed  to  remain  with
 him.  In  the  course  of  the  debates  in
 this  House  and  in  the  letters  written  -
 by  the  Prime  Minister,  which  he  tried
 to  explain  so  laboriously,  ne  has  iried
 to  make  out  that  his  intention  was
 that:  as  soon  as  we  have  reached  a
 point  whereby  the  forces  of  aggres-
 sion  can  be  put  behing  the  7th  Sep-
 tember,  962  line,  negotiations  bet-
 ween!  the  two  may  commence.  Put-
 ting  this  issue  at  this  broadest  base
 possible,  I  would  like  to  ask  whether
 the  Colombo  proposals  made  by  the
 three  powers  to  us  convey  any  such
 thing.  Either  we  are  not  very  cor-~
 rect  in  our  own  estimation  as  ‘o  the
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 position  which  we  held  on:  the  7th.
 September,  962  or  the  Chinese  are
 higgling  over  the  words  that  the  line
 of  actual  control  is  where  they  have
 {ndicated  to  the  Colombo  powers.  We
 have  read  the  seven  and  odd  maps
 that  have  been  supplied  to  us  by  the
 External  Affairs  Ministry,  prepared  by
 the  Defence’  Ministry.  They  do  not.
 tally  with  our  idea  of  actual  control
 on  7th  September,  1962.  A  _  very
 patent  fact  is  that  even  a  man’  like.
 Shri  U.N.  Dhbear,  an  erstwhile  Chief
 Minister  of  Saurashtra,  a  lawyer  of
 some  standing,  a  President  of  the
 Congress  has  failed  to  appreciate  this.
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 position  and  has  read  between  the
 words  tae  meaning  which  is  not  at-.
 tached  to  these  words.  The  clarifica-
 tion  that  has  been  made  in  these!
 Colombo  proposals  on  the  eastern
 sector  leaves  no  doubt  about  it  in
 my  mind  at  least.  I  am  sorry,  I  do
 not  claim  to  know,more  English  than,
 probably  Shri  U.  N.  Dhebar  does,
 being  a  science  student,  but  ‘having
 stayed  in  England,  I  know  sufficient
 English  to  learn  at  his  feet.  Accord-_
 ing  to  the  Colombo  Conference  pro-
 posals,  it  is  said  that  in  Ghederng  or
 the  Thagla  ridge  area  ang  the  Longju
 area  in  which  cases  there  is  a}differ-
 ence  of  opinion  as  to  the  line  of  actual
 control  between  the  two  Governments,
 the  right  of  the  Chinese  to  hold  their
 forces  there  is'admitted  by  us.  These
 are  the  only  two  places  on  account  of
 whida  the  whole  trouble  has  arisen
 before  us.  It  is  only  these  two.  places,
 the  Thagla  ridge  8.4  the  Longju  area
 which  are  now  in  the  occupation  of
 the  Chinese  and  which  the  Chinese
 invaded  on  8th  September,  1962,  from
 where  we  would  like;  them  to  be
 driven  out.  If  we  accept  the  proposi-
 tion,  the  whole  question  becomes  very
 apparent  to  us  that  these  two  pcints
 have  been  left  for  the  purpose  of
 negotiation  whereas  the  whole  of  the
 Ladakh  area,  we  are  prepared  0  give
 up.  It  was  obvious,  so  many  times
 several!  papers,  even  foreign  papers,
 American  papers,  papers  from  the
 U.K.  had  expressed  it,  even  Milliyet
 from  Turkistan  had  expressed  it,  that
 the  reason  why  on  the  eastern  sector
 of  ours  a  massive  attack  has  been
 launched  is  this:  that  our  attention
 may  be  focussed  on  it  and,in  trying
 to  save  the  eastern  sector,  we  will
 given  up  our  claim  in  the  western
 sector.  This  is  obviously  what  is
 meant  here.  In  Ladakh,  we  nad  posts
 in  Dehra  and  Qizil  Jilga.  They  had
 no  posts  whatsoever.  The  whole  area
 of  Qizil  Jilga  ‘coming  to  12,000,  square
 miles  is  being  yielded  by  us  on  the
 plain  understanding  that  a  paralle?
 line  is  being  drawn  of  a  20Km.  cor-
 ridor.  It  is  a  travesty  of  fact  that
 this  thing  goes  down  the  throat  of
 our  Prime  Minister.  To  say  the  least,
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 it  is  a  very  weak-kneed  policy  on
 account  of  which  this  country  has
 suffered.  I  am  one  of  those  who  stood
 by,  the  Prime  Minister,  who  applaud-

 ‘ed  him.  The  whole  nation  had  stood
 by  him  as  one  man  that  we  must
 fight  back  the  Chinese.  We  have
 never  agreed  to  the  proposal  that  we
 ‘will  ever  come  down  to  this  position
 that  whatever  terms  will  be  dictated
 ‘by  the  Chinese  will  be  acceptable  to
 ‘us  merely  on  the  threat  of  the  Army.
 (Interruptions.)

 Shri  Tyagi:  My  friend  will  realise
 ‘that  it  is  not  a  settlement.

 Shri  U.  M.  Trivedi:  I  will  request
 ‘my  friend  Sari  Tyagi  most  humbly,
 you  should  not  disturb  me.

 I  was  looking  to  the  preface  of  this
 ‘book  which  has  been  supplied  to  us:
 Chinese  Aggression  in  W::r  and  Peace.
 I  will  invite  the  attention  of  the  House
 and  also  your  attention  to  this.  It
 has  been  suggested:

 “The  Government  and  the  peo-
 ple  of  India  are,  by  their  history
 and  tradition,  wedded  to  the  ways
 of  peace.  They  have  always  been
 and  are  in  favour  of  peaceful]  set-
 tlement  of  differences  between
 nations.  Peave  and  peaceful  set-
 tlements  can,  however  be  persu-
 ed  079  on  the  basis  of  decency,
 dignity  and  self-respect.”

 Bach  one  of  us  agrees  with  this  pro-
 ‘posal.

 “It  would  be  fatal  to  compromise
 with  ageression  or  submit  to  the
 military  dictates  of  the  aggressor.”

 ‘That  is  a  further  point  which  _  this
 ‘book  makes  out.  I  am  one  with  the
 proposition  that  we  shall  not  agree
 to  the  proposition  of  an  aggressor  who
 dictates  these  terms  to  us.

 We  must  all  remember  what  we  had
 ‘done  in  the  Sela  pass.  When  we
 study  the  position  well,  20,000  troops
 were  massed  against  3  lakhs  of
 Chinese  forces.  But,  by  some  hood-
 winking,  16.000,  were  left  .behind
 and  only  4000  were  allowed  to  give
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 battle  to  the  3  lakhs  of  Chinese
 forces.  It  is  a  great  shame  for  us.
 It  is  a  great  victory,  I  should  say,  for
 these  forces,  the  4000  soldiers  who
 stood  against  the  3  lakhs  of  invaders.
 The  battle  that  they  gave  has  dis-
 couraged  the  Chinese  from  coming
 into  our  territory.  This  has  told  them
 that  if  all  the  20,000  giants  had  been
 there,  they  would  have  smashed  and
 annihilated  them.  it  is  ony  for  this
 reason  that  the  Cease-fire  has  been
 declared.  Not  that  the  Chinese  were
 superior  in  any  manner.  It  is  most
 unfortunate  that  we  forget  history.
 It  is  Thermopyla  which  is  remember-
 ed  for  900  soldiers  fighting  against
 the  Persian  hordes.  Similarly  in
 Haldighat,  22,000  soldiers  fought
 against  120,000  of  the  Mogul  army.
 Although  they  were  defeated  in  the
 battle,  it  is  Maharana  Pratap  who  is
 remembered;  it  is  not  the  Moghul
 Army  which  is  remembered  for  this.
 It  is  this  history  which  tells  us  that
 if  all  the  20,000  soldiers  were  there,
 the  whole  army  of  3  lakhs  would  not
 have  been  able  to  come  across  the
 border.  It  is  fhe  fault  of  the  leader-
 ship.  Jt  is  this  greatest  mistake  that
 has  becn  committed  namely,  that  we
 were  unprepared.  We  had  to  admit
 that  we  were  un-prepared.  This  un-
 preparedness  is  the  bane  for  us.  To-
 day  we  are  being  put  into  a  lull.  In
 the  last  speech  I  said  that  this  is  one
 of  the  tactics  of  Mao  Tse-Tung  as  he
 says  that  he  always  attacks,  pauses
 and  attacks  again.  He  creates  a  lull
 in  our  Army.  He  wants  to  create  a
 lull  in  our  country.  The  upsurge—
 this  is  what  they  have  described:  the
 nationa!  bacteria  has  come  into  India.
 I  say  that  it  is  not  national  bacteria,
 but  it  is  national  feeling;  there  is  a
 national  upsurge  in  the  whole  coun-
 try,  and  the  whole  country  has  stood
 as  one  man  to  drive  out  these  people,
 and  we  are  determined  to  drive  them
 out.  We  are  intelligent  people;  we  are
 brave  peop'e.  We  have  all  ‘he  essen-
 tials  of  a  brave  people,  and  we  are
 not  numerically  very  weak.  It  may
 be  that  Russia  may  be  frightened:  it
 may  be  that  the  others  may  be  frigh-
 tened,  but  we  a  nation  of  40  crores
 need  not  be  freightened  by  the  70
 crores  of  Chinese.  We  can  stand  up
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 against  them.  If  that  feeling  is  there
 with  us,  I  should  say  that  this  is  not
 the  time  for  us  in  any  manner  to
 fall  back  upon  the  dictates  that  are
 being  made  by  the  Chinese.  Look  at
 the  letter  of  Chou  En-lai  dated  the
 24th  October,  1962.  Tihat  is  sheer
 hypocrisy.  Are  we  to  yield  to  this
 hypocrisy?  Are  we  here  as  a  nation
 to  yicld  to  it?  We  are  not  bound  to
 do  so.  Shri  Jawaharlal  Nehru  is  a
 great  man,  and  there  are  many  fol-
 lowers  with  him.

 Shri  Ansar  Harvani  (Bisauli):  Not
 many,  but  thousands  and  millions.

 Shri  U.  M.  Trivedi:  I  do  not  agree
 with  my  friends  who  say  that  he  has
 all  the  followers  with  him.  I  am  very
 sorry  I  do  not  agree  with  my  thon,
 friends.  The  only  thing  for  me  to
 Say  is  this;  with  all  the  regard  that  I
 might  have,  with  all  the  regard  that
 my  other  friends  have  for  him,  I
 would  say  that  this  policy  of  yielding
 intelligently  by  an  intelligent  man
 who  makes  himse  f  bow,  wio  bows
 down  to  might  is  always  a  difficult
 problem  ‘for  us.  You  cannot  bend
 and,  you  cannot  bow  down.  I  know
 it,  that  what  the  Communists  want  is
 one  thing;  what  the  Congress  friends
 want  is  another  thing;  of  course,  they
 are  in  a  dilemma.  The  whole  diffi-
 culty  is  that  we  have  to  bear  the
 brunt  of  this  attack.  I  am  sorry;  I  do
 not  want  to  attack  the  Prime  Minister
 in  his  well-meaning  thing,  but  when
 he  says  what  he  has  said,  I  would  say
 that  it  appears  clear  that  the  time  has
 come  when  we  must  take  courage  in
 bot  hands  and  then  start  fighting.
 We  are  not  going  to  remain  like  this,
 just  looking  on,  when  this  Army  ‘s
 coming  on  a  march  against  us  giving
 the  impression  that  we  are  not  able
 to  throw  them  back.  Whether  grass
 grows  in  Ladakh  or  not  is  not  the
 problem,  it  is  the  land  that  is  ours,
 for  which  we  have  to  fight;  it  is  the
 land  which  is  shown  from  time  im-
 memorial  to  be  wifhin  our  traditional
 boundary,  across  which  we  shall  not
 allow  any  foreigner  to  rule.

 We  have  committed  a  great  diplo-
 matic  blunder,  and  we  should  remem-
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 ber  it.  It  is  time  for  us  to  remedy
 that  blunder.  That  blunder  is  that
 the  cause  of  Tibet  which  ougint  to
 have  been  espoused  by  us  was  not
 espoused  by  us  Tibet’s  cause  must
 be  espoused.  Sinkiang’s  cause  must
 be  espoused.  Mongolias  cause  is  being
 espoused  by  Russia  and  Uuter  Mon-
 golia  has  been  put  in  the  United
 Nations.  Tibet  also  ought  to  have
 been  put  in  the  United  Nations.  Sink-
 iang  should  have  been  put  in  the
 United  Nations.  If  that  had  been
 done,  the  whole  problem  for  our
 country  would  have  been  solved  by
 having  a  buffer  State  between  us  ard
 China;  and  China  would  have  ihad
 nothing  to  do  with  us,  and  we  would
 thave  had  nothing  to  do  with  China.
 We  have  fai:ed  miserably  in  that,  and
 we  have  yielded  on  that.  We  took
 a  very  big  stand  when  the  question
 of  Algeria  came  up.  But  what  made
 us  shrink  from  our  duty  in  espousing
 the  cause  of  Tibet?  I  fail  to  under-
 stand.  And  which  were  the  countries
 that  espoused  the  cause  of  Tibet
 in  the  UN  General  Assembly?  El
 Salvador,  Ireland  and  New  Zealand
 were  the  countries  which  made  a
 move  for  the  support  of  Tibct  and  for
 getting  the  genocide  of  the  poor
 Tibetans  stopped,  and  they  were  ask-
 ing  for  merely  the  fundamental  human
 rigats  of  the  Tibetans  to  be  recognis-
 ed,  but  we  raised  no  voice  of  support
 in  favour  of  that  move.  It  is  from
 these  policies  that  one  gets  the  im-
 pression  that  we  got  frightened  of
 China;  if  we  agree  in  any  manner  to
 have  these  Colombo  proposals  con-
 sidered  simply  because  we  are
 frightened  of  fhe  Chinese.  then  I
 should  say,  although  my  voice  may
 not  be  the  voice  of  a!l  you,  that  it  is
 the  voice  of  a  sufficient  number  of
 people  in  my  land,  jn  India,  that  we
 must  fight  back;  we  must  throw  them
 back,  and  we  must  stand  by  the  re-
 solution  that  we  had  passed  in  Novem-
 ber,  1962.

 Shri  Jawaharlal  Nehru  has  _  tried
 to  explain  in  his  own  manner  that
 substantially  we  have  reached  that
 position  Which  we  demanded,  namely
 the  position  of  the  8th  September,  962
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 live,  and  that  the  parallel  has  been
 drawn  accordingly.  But  if  you  look
 at  the  map  you  will  find  that  in  the
 new  map  that  has  been  given,  the
 line  passes  much  to  the  west  of  Dehra,
 and  it  is  no  satisfaction  to  us  that
 part  of  the  line,  say,  about  38  miles,
 passes  even  to  the  east  of  the  inter-
 national  line.  When  you  want  to  give
 up  an  area  of  nearly  5,900  square
 miles,  it  is  no  consolation  to  us  that
 an  area  of  8  square  miles  comes  to
 us.  We  lhave  to  calculate  in  these
 terms.

 Apart  from  this  proposition  which
 I  have  put  before  you,  there  is  also
 another  thing  that  comes  into  the
 picture.  Let  us  consider  what  has
 goaded  the  Chinese  to  have  this  wni-
 lateral  cease-fire.  We  have  to  analyse
 the  position.  Is  it  because  the  USA
 and  the  UK  and  other  Western  Powers
 tried  to  help  us  and  rushed  to  our
 aid?  Were  they  frightened  of  that?

 -Were  they  frightened  that  Formosa
 might  attack  them  at  an  untimely
 hour?  Were  they  afraid  that  the
 strained  relations  between  the  Soviet
 Union  and  China  might  result  in  very
 great  harm  to  tne  Chinese?  Or  were
 they  afraid  of  the  Indian  soldier  who
 fought  so  bravely?  Were  they  afraid
 that  the  Indian  soldier  would  be  able
 to  annihilate  them?  Time  was  when
 we  could  thave  repeated  the  same  story
 and  the  same  fate  would  have  be
 fallen  the  Chinese  Army  if  we  had
 continued  to  fight,  the  fate  that  befell
 the  German  soldiers,  the  Germans  and
 Napoleon’s  forces  in  Russia.

 Everybody  who  gets  strong  develops
 the  habit  of  becoming  a  goonda.  But
 a  goonda  is  always  a  coward.  If  you
 fight  him,  he  runs  away.  If  you  try
 to  hit  him,  he  never  attacks  you.  The
 game  thing  happens  in  the  interna-
 tional  field  also.  Hitler  becum.  a
 goonda.  He  wanted  to  fight  with
 everybody,  saying,  ‘Come  on,  I  am
 Boing  to  defeat  all  of  you’;  Belgium
 was  conquered,  Holland  was  conquer-
 ed,  France  was  conquered,  this  was
 conquered,  and  that  was  conquer-
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 Shri  Raghunath  Singh  (Varanasi):
 Ultimately  he  liquidated  himself.

 Shri  U.  M.  Trivedi:  And  at  last  he
 died.

 An  Hon.  Member:  He  committed
 suicide.

 Shri  U.  M.  Trivedi:  That  is  right.
 The  whole  thing  will  happen  in  the
 same  way;  if  you  take  up  cudgels  in
 the  proper  manner,  this  Chinese  giant
 or  whatever  else  you  like  to  call  him,
 or  goonda,  is  not  going  to  succeed
 against  us.  It  is  not  possible.

 Sir,  within  fhe  short  time  that  you
 would  generally  aliow  to  a  speaker,  it
 may  not  be  possible  to  expiain  the
 whole  position,  and,  therefore,  I  would
 request  you  to  ring  the  bell  after  five
 minutes.

 The  question  that  comes  to  the  fore-
 most  is  this.  You  will  remember  how
 Chamberlain  was  frightened.  Cham-
 berlain  was  frightened  by  the  show
 of  force  on  the  question  of  Munich.
 The  whole  Army  and  the  mighty
 strength,  ang  the  mighty  Army  and
 the  mighty  materials  that  Germany
 had  were  just  shown  and  exhibited
 to  Chamberlian,  and  Chamberlian
 with  his  umbrela,  fhe  poor  fellow,  a
 peace-loving  gentleman,  more  like
 our  Prime  Minister.

 Shri  Ansar  Harvani:  No,  no.

 to  his  country  shaking  the  umbrella
 frightened...

 Shri  Ansar  Harvani:  No,  no.  With
 very  great  respect,  I  do  reiterate  this
 position.

 Shri  R.  S.  Pandey  (Guna):  It  wae
 Chamberlain  who  gave  the  best
 opportunity  to  the  Britishers  to  fight

 Shri  U.  M.  Trivedi:  that  we
 shall  not  be  frightened  by  the  mighty
 force  that  the  Chinese  might  show  to
 us;  they  may  have  three  thousand
 planes  or  even  more.  This  whole.
 world  today  is  afraid  of  a  world
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 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  Chamberlain  gave  away
 somebody  else’s  property.  That  is  the

 -  point.

 Shri  U.  M.  Trivedi:  We  also  did  87०
 game  thing  when  we  gave  up  Tibet.
 My  hon,  fr.cnd  may  remember  that.

 The  whole  position  before  us  is  this.
 If  we  study  carefully,  meticuleusly

 -and  considerately  the  proposals  that
 have  been  placed  before  us  by  the

 ‘Colombo  Powers,  it  strikes  me  that
 this  is  merely  a  hypocrisy  on  the
 part  of  China;  the  perfidious  Chinese

 -ere  going  to  play  the  same  treachery
 whida  they  played  with  us  on  the
 previous  occasion  also.  We  have  been

 -dragged  into  this  kr  from  1954.  Even
 if  that  year  is  not  accepted,  Jet  us
 have  it  at  1957,  when  the  Aksai  Chin
 road  was  exposed  and  brought  to  our
 notice.  From  that  time  onwards,
 every  time  we  have  talked  and  sent
 letters  and  letters.  We  have  fought
 with  words.  I  say  we  shou'd  fight
 with  swords  and  not  with  words,  and
 then  only  these  Chinese  can  be  kept
 in  check.  But  we  have  fought  with
 words.  Chou-en-lai  is  also  fighting
 ‘with  words.  He  is  such  a  hypocrite
 that  even  today  he  does  not  use  the
 words  the  ‘Chinese  Army’.  Tle  uses
 ‘tthe  words  ‘Chinese  frontier  guards’,  as
 if  we  may  say  we  are  scnding  some
 of  our  police  officers  from  Delhi  to
 fight  back  an  army:  He  is  talking  of
 ‘frontier  guards’,  three  takhs  of  ‘fron-
 tier  guards’,  20  divisions  of  ‘frontier

 guards’  against  a  small  army  of  India.
 It  is  with  this  man  tnat  we  are

 ‘dealing.  We  must  always  remember
 the  hordes  and  figat  the  hordes.  We
 cannot  forget  this  position.  They  are
 trying  to  annihilate  us  if  they  can.
 There  is  absolutely  no  compunction
 for  ys.  Their  whole  desire  and  aim
 ‘were  guided  entirely  by  a  sense  of
 jealousy.  India  was  rising  high  in
 the  estimation  of  all  countries.  Our
 Tupee  is  selling  at  a  premium  every-
 where.  We  were  the  leaders  of  the
 saeutrals.  Everyone  wanted  some
 wort  of  shelter  from  us.  Looking  at
 the  prestige  which  India  was  gaining

 “in  the  world,  particularly  amongst  the
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 Afro-Asian  nations,  Mr.  Chou-En-lai
 had  shit  upon  this  plan  to  lower  us,  to
 humiliate  us.  Their  aim  was  our
 humiliation.  It  was  not  only  mere
 humiliation.  There  was  something
 deeper  to  it.  They  probably  thought
 that  with  the  communists  sitting  here
 in  Parliament  and  outside  Par.iament,
 if  they  attacked,  there  would  be  some
 sort  of  upheaval  in  this  country  and
 in  the  process  they  would  take  the
 opportunity  and  seize  the  whole  of
 India  and  make  it  entirely  into  a
 communist  country.  They  ‘have  mis-
 erably  failed  in  their  aspirations.
 But  we  are  duty  bound  now  to  take
 courage  in  both  hands  and  fight  back
 the  Chinese  and  continue  to  fight  back
 the  Chinese  till  we  have  driven  them
 out  of  the  territory  which  we  claim,
 out  of  the  traditional  boundary  line.
 There  cannot  be—I  repeat  the  very
 words—any  compromise  with  those
 wtiom  we  have  declared  aggressors,
 till  the  aggressors  are  driven  out  of
 that  line.  If  the  aggressor  goes  out
 of  that  line,  do  negotiate.  Nobody
 says,  do  not  negotiate.  Peaceful
 methods  are  always  good  and  wel-
 come.  At  the  same-time,  we  should
 not  pursue  such  methods  at  the  cost
 of  being  called  cowards  nbcfore  the
 world.  I  will  never  agree  to  sudh  a
 proposal.  With  these  few  words,  I
 conclude.

 Shri  Surendranath  Dwivedy:  The
 Colombo  proposals  which  we  are  con-
 Sidering  after  the  reply  of  China
 received  by  us  through  the  Ceylon
 Prime  Minister  and  which  was  read
 out  by  the  Prime  Minister,  have  al-
 most  received  a  premature  death.  We
 are  considering  them.  The  Prime
 Minister  and  friends  like  Shri  Dhebar
 in  support  are  telling  us  that  these
 proposa's  not  only  fulfil  our  test  but
 are  advantageous  from  the  point  of
 view  of  India.

 Before  I  discuss  these  proposals  and
 state  why  I  completely  disagree  with
 this  view,  I  want,  for  the  benefit  of
 the  House,  to  read  out  the  very  stand
 of  the  India  Government  in  this  mat-
 ter.  What  does  fhe  September  8  line
 mean?  Why  do  we  insist  on  it?  ‘We’
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 means,  it  has  been  made  very  clear,
 not  the  Parliament,  but  the  Govern-
 ment.  Parliament  stands  on  its  so-
 lemn  ledge,  that  we  shall  continue
 to  fight,  however  long  and  hard  it
 may  be,  till  the  last  aggressor  is  driven
 out  of  this  land.  So  far  as  Parliament
 is  concerned,  there  is  no  other  com-
 mitment.

 It  was  made  very  clear  after  the
 October  24  proposal—practically  that
 was  the  original  proposal  and  all  deve-
 lopments  have  come  after  that—what
 the  stand  of  Government  was.  What
 did  we  say?  We  said:

 “India  made  it  known  that
 while  she  was  prepared  to  resolve
 differences  by  discussion,  she  could
 do  so  only  on  the  basis  of  decency,
 dignity  and  self-respect  and  not
 under  the  threat  of  military
 might”.
 Then  we  proposed:

 “Tf  the  Chinese  professions  of
 peace  and  peaceful  settlement  of
 differences  are  really  genuine,  let
 them  go  at  least’—

 not  the  maximum—
 “to  the  position  Where  they

 were  all  along  the  boundary  prior
 to  September,  8,  1962.  India  will
 then  be  prepared  to  undertake
 talks  and  discussions  at  any  level
 mutually  agreed”—

 For  what?
 5५  .to  arrive  at  agreed  mea-

 sures  which  should  be  taken  for
 easing  of  tension  and  correction
 of  a  situation  created  by  unilateral
 forcible  alteration  of  the  status
 quo  along  the  India-China  bor-
 der”.

 ..Shri  Dhebar  says  these  are  propo-
 sals  for  settlement.

 Shrimati  Renu  Chakravartty:  He
 said  just  the  opposite,

 Shri  Surendranath  Dwivedy:  He
 said  not  terms  of  settlement  but  pro-
 posals  for  settlement.  The  hon.  lady
 Member  was  not  here  when  he  was
 speaking.
 2535  (Ai)  LS—6
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 We  here  stated  a  principle.  What
 was  that  principle?  Before  we  conti-
 nue  or  even  start  talks  for  easing
 tension,  it  must  be  made  clear—we
 are  not  believing  in  the  bona  fides
 of  the  Chinese;  the  Prime  Minister
 made  that  clear  and  has  repeated  it
 even  today.  We  are  fighting  for
 a  principle.  We  were  fighting  for  a
 principle  in  insisting  on  the  restora-
 ration.  of  the  September  7  position.  The
 principle  was  violated  our  trust  was
 betrayed  and  aggression  was  com-
 mitted,  For  anything  to  happen  after
 that,  first  they  must  go  back.  From
 that  limited  point  of  view,  I  feel  the
 the  Colombo  proposals  were  dange-
 rous  in  their  implications  and  disast-
 rous  in  their  consequences  for  this
 country;  politically  and  _  militarily,
 they  were  advantageous  and  favoura-
 ble  to  our  enemy.  I  feel  that  the
 Colombo  Powers,  who  had  devoted  so
 much  time  and  effort  to  this  problem
 have  failed  to  realise  the  basic  issue
 between  India  and  China.  It  is  a  war.
 It  is  not  a  border  conflict.  We  are  in
 the  midst  of  a  war.  The  situation  of
 border  conflict  had  changed  after
 October  20,  Therefore  we  took  this
 resolve.  If  this  country  stood  united
 behind  the  Prime  Minister  it  was  not
 because  we  thought  that  he  would  go
 on  with  his  own  past  theory,  but  be-
 cause  the  country  gave  this  mandate
 —and  the  Prime  Minister  resolved  to
 carry  it  out—that  so  far  China  was
 concerned,  we  shall  maintain  the  pos-
 ture  of  hostility  and  try  to  see  that
 China  realises  that  India  is  not  weak,
 India  cannot  be  subdued  like  any
 other  Asian  neighbouring  countries.

 I  am  entirely  unconvinved  when  the
 Prime  Minister  says  that  these  propo-
 sals  are  advantageous  to  us.  Take  the
 Ladakh  front.  What  is  proposed  in  the
 proposals?  The  Chinese  are  to  withdra
 only  20  kilometres  from  the  actual
 line  of  control  We  were  not  accept-
 ing  even  that.  The  actual  line  of  con-
 trol  is  the  959  November  line.  Are
 we  to  believe  that  after  September  8,
 the  Chinese  had  occupied  in  the
 Ladakh  sector  only  20  kilometres  or
 even  less  than  that?  I  do  not  know
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 {Shri  Surendranath  Dwivedy.]
 where  Shri  Dhebar  got  the  map  to  ex-
 plain  to  us  how  many  miles  from  top
 to  bottom  they  were  actually  going
 back,  because  when  we  were  discussin&
 it  with  the  Prime  Minister,  he  said  it
 was  very  difficult  to  have  a  firm  line
 like  that.  But  am  |  to  understand  that
 they  had  come  only  20  kilo-
 metres  and  are  now  going  back  even
 more  than  that?  This  is  impossible.

 45  hrs.

 Shri  Dhebar  argued  that  the  whole
 crux  of  the  problem  was  that  the
 enemy  should  not  be  allowed  to  enjoy
 the  fruits  of  his  aggression.  Really,
 that  was  the  issue  inv-lved  in  this
 withdrawal,  I  will  read  out  to  you
 what  the  UAR  thinks  in  this  matter
 The  UAR  was  a  very  active  partner
 in  this  cnference  it  is  a  country  which
 has  stood  behind  us  and  tried  its  best
 to  see  that  our  proposals  are  accepted,
 but  the  UAR  was  treated  by  China  in
 the  same  way  as  they  treated  cur  rea-
 sonable  proposals,  which  were  reject-
 ed  by  them  with  contempt.  And  what
 does  the  UAR  official  magazine  say
 about  these  very  Colombo  proposals?
 It  says:

 “Aly  Sabri  came  to  Colombo
 to  press  forward  the  very  propo-
 sals  earlier  made  by  the  UAR
 Presidential  Council.  The  gist  of
 the  proposal  is  that  there  should
 be  no  gains  of  war.  Although  Aly
 Sabri  coulq  not  get  these  propo-
 sals  fully  adopted  by  the  Colombo
 conference,  he  succeeded  to  a  very
 large  extent  in  giving  the  Colom-
 bo  proposals  a  realistic  content.
 These  proposals  do  not  give  India
 all  that  she  wants.”

 It  is  very  clear,  I  am  not  sorry
 that  China  has  treated  these  sugges-

 “tions  of  the  non-aligned  Asian-African
 friends  as  it  did,  These  well-mean-
 ing  friends  tried  their  best,  we  have
 all  good  wishes  for  them,  but  they
 failed  to  realise  that  they  were  deal-
 ing  with  a  country  which  defied  even
 Russia,  the  country  which  has  armed
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 China  to  the  teeth  militarily,  It  has
 not  taken  a  moment  for  China  to
 commit  aggression  and  to  pooh-pooh
 the  theory  of  co-existence  and  believe
 in  the  theory  of  war,  defying  even
 Russia.

 After  all,  these  Colombo  Powers
 are  powerless,  they  have  no  influence
 which  can  change  the  attitude  of
 China.  We  are  only  sorry  that  they
 were  put  in  such  an  awkward  situa-
 tion.  Probably  they  were  trying  to
 save  their  own  faces,  China  today  has
 really,  come  to  a  position  when  every
 little  country  in  Asia“is  afraid  of  it.
 Here,  I  will  again  read  out  the  state-
 ment  from  the  UAR  journal  where  it
 ts  clearly  stated  as  to  what  the  back-
 ground  was  whith  made  the  Colombo
 Powers  take  this  decision.  It  says:

 “The  Asian  neighbours  of  China
 were  apprehensive  of  Peking’s
 wrath,  Pakistan’s  pro-China  pro-
 paganda  had  confused  Afro-
 Asian  nations  to  a  large  extent.”

 I  would  like  the  Prime  Minister  to
 note  the  rest  of  it:

 ‘And  so  poor  had  been  India’s
 diplomatic  and  public  relations
 work  amongst  Afro-Asian  count-
 ries  that  few  of  them  had  any  clear
 idea  about  the  dispute,  and  few
 were  prepared  to  believe  that  the
 Chinese  had  mounted  a  powerful
 and  massive  invasion  of  India’s
 frontiers”

 Here  lies  the  real  problem.  These
 people  diq  not  even  think  or  know
 that  it  was  a  massive  invasion,  After
 all,  what  have  they  done?  There  were
 the  Chinese  proposals  and  there  were
 the  Indian  proposals;  each  had  re-
 jected  the  other’s  proposals.  ‘So,  they
 tried  to  find  out  some  via  media.  How
 can  we  then  say  that  it  is  really  wor-
 thwhile,  better,  advantageous  etc.?

 We  thanked  the  Chinese  when  we
 were  discussing  the  cease-fire  propo-
 sals  because  then  there  was  an  ele-
 ment  of  hesitation  in  our  mind,  but
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 Peking  Radio  made  us  see  where  we
 stood.  Today  also  I  thank  them
 for  rejecting  these  proposals.  We
 are  discussing  this  on  a  very  fateful
 day  because  today  is  the  birth  day  of
 Netaji  Bose.  We  took  the  solemn
 pledge  to  rid  the  country  of  the  ag-
 gressor  on  the  birth  day  of  our  Prime
 Minister.  When  the  Speaker  asked  us
 to  stand  to  give  it  the  solemnity  it
 needed,  my  ‘mind  went  back
 to  26th  January,  1930,  when  I  was  a
 very  young  boy,  when  Pandit  Nehru
 was  the  President  of  the  Congress  and
 millions  of  this  country  took  the
 pledge  of  independence  to  fight  against
 British  imperialism,  So,  while  taking
 the  pledge  in  Parliament,  I  thought
 that  old  spirit  had  come  back.  Simi-
 larly,  if  Netaji  was  able  to  unite  all
 for-es  of  patriotism,  belonging  to
 different  creeds,  religions  etc.,  to  fight
 unitedly  against  the  tyranny  of  impe-
 rialism,  it  was  because  of  his  uncom-
 promising  attitude  towards  problems
 and  things  which  he  held  dear,  There
 cannot  be  any  shilly-shallying  so  far
 as  India  is  concerned.

 That  is  how  we  should  view  these
 Colombo  proposals.  Does  it  really
 help  us  militarily?  It  does  not,  it
 must  be  admitted.

 |

 I  था  not  going  to  discuss  all  the
 points  raised  by  others,  whether  it  is
 a  partnership  deal  etc.  I  would  re-
 quest  the  Prime  Minister  to  clarify
 this  matter.  When  this  idea  of  the
 September  8  position  came  to  his
 mind,  not  to  Parliament’s  mind,  did
 he  only  visualise  that  so  many  check-
 posts  will  be  ours  and  so  many  will
 be  theirs?  It  is  not  so.  We  were  not
 quarrelling  for  territ>rial  adjustments.
 A  principle  was  involved  in  it,  and
 the  Colombo  proposals  have  not  done
 us  justice  in  this  respect.

 As  I  have  said  they  were  suffering
 from  a  weakness.  In  the  very  first
 sentence  of  their  proposals  that  weak-
 ness  is  brought  out.  when  they  say
 that  the  Colomb>  proposals  are  a
 starting  point  for  a  peaceful  settle-
 ment  of  the  India-China  conflict,  as
 if  we  started  the  conflict,  as  if  China
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 never  started  the  conflict.  The  pro-
 posals,  as  far  as  the  country  has  un-
 derstood  the  Prime  Minister,  were
 to  enable  us  to  achieve  our  objective.
 The  objective  is  to  free  our  territory
 from  the  hands  of  the  enemy,  to  see
 that  aggression  is  completely  vacated.
 ‘So,  we  have  to  consider  these  pra
 posals  from  that  point  of  view  alone.
 That  is  the  acid  test  and  nothing  else.
 These  proposals  have  not  achieved
 that  objective,  but  rather  try  to  drag
 us  to  the  conference  table,  equating
 us  with  the  aggressor.

 Our  Prime  Minister  says  we  agree
 to  these  proposals  in  principle,  China
 also  says  that  she  agrees  t>  the  pro-
 posals  in  principle.  So,  we  are  fri-
 ends,  we  still  remain  friends.  We
 have  a  very  great  thing  in  common,  as
 it  was  in  the  days  of  bhai  bhai  when
 We  were  very  good  friends.  Again  it
 appears  that  after  this  aggression  and
 war,  our  approach  is  almost  common.
 But  China  may  agree  in  principle,  but
 it  will  not  go  the  way  you  want  it  to
 go.  China  does  not  believe  in  those
 things.

 a  We  are  all  for  peaceful  means,  We
 have  stood  with  the  Prime  Minister
 on  the  question  of  non-alignment.  We
 have  not  quarrelled  with

 that,/
 If  we

 have  quarrelled,  it  is  for  this’  reason
 that  your  emotional  alignment  to  one
 bloc  was  creating  difficulties  for  our
 own  country.  But  now/that  phase  js
 over,  and  if  the  policy  has  stood  the
 test,  let  it  continue.  If  it  really  ena-
 bles  us  to  get  all  the  help/and  assis-
 tance  needed,  from  whichever  coun-
 try  or  whoever  is  prepared  to  assist
 ug  in  our  present  task,  we  have  no
 quarrel  with  that.  but  again/fthe  issue
 is  being  confused  now  by  making  it
 appear  as  if  we  are  gaining  some
 posts  and  that  our  aim  is  achieved.
 The  question’of  peaceful  methods  is
 referred  to./  The  House  will  remem-
 ber  that  not  only  now  but  as  far  as
 back  as  959  or  even  958  or  ‘1957.
 whenever  we  raised  this’  question  of
 China,  we  had  been  accused  in  many
 ways  of  being  war  mongers,  etc.  Who

 %
 ot  want  neaceful  methods?  Who

 quarrelling  with  that?  This  coun-

 —
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 try  stands  for  peace.  The  Prime  Mi-
 nister  is  very  much  worried  inspite
 of  the

 tact  ft
 hat  he  is  the  one  person

 in  the  wofld  today  who  has  stead-
 fastly,  without  any  compromise,  ins-
 pite  of  great  crisis,  stood  for  the
 policy

 oe
 non-alignment  when  it  was

 attacked  ‘from  all  sides.  Still  he  is
 worrying  today  because  after  the
 Chinese  have  grabbed  thousands  of
 miles  of

 aur
 territory  some  proposals

 are  brought‘  for  settlement  and  if  we
 state  clearly  that  these  proposals  do
 not  meet

 “of

 minimum  demands  and
 if  we  refuseA‘o  do  anything  with  them,
 the  world  outside  and  the  non-aligned
 countries  would  think  that  India’s
 Prime  Minister,  Jawaharlal  Nehru  did
 not  want

 tof
 alk.  Does  not  the  world

 opinion  belfeve  that  we  stand  for
 peaceful  settlement  of  international
 disputes?  We  want  that  not  only  for
 us;  we  want,  ‘that  this  policy  should
 be  the  guiding  principle  in  solving  all
 international  problems  in  the  world.
 Let  them  understand  that  if  we  went
 on  waiting  for

 the  world  opinion  in
 respect  0#  Goa,  could  we  ever  have
 been  able  to  free  Goa  from  the  hands
 of  the  Portuguese  imperialism.

 ed stand  for  a  principle.  We  have  trie
 peaceful  methods.  But  China  is  not
 prepared  to  hear  to  any  reasoning
 whatsoever.  The  only  reason.  that

 ‘

 ny
 ould  hear  is  the  reason  of  stren-

 gth,  of  power.  Our  attitude  towards
 them  can  never  be  the  same  as  before
 because  of  practical  considerations,
 because/of  the  fact  that  China  has
 betraved  our  trust.  and  imposed  a
 situation  militarily.  We  can  have
 peaceful  anvroach  to  problems  but
 China  stands  in/a  different  category
 today.  We  have  exhausted  all  peace-
 ful  means.  What  is  cur  Prime  Minis-
 ter  going  to  talk  to  them  which  we
 have  not  written  for  these  five  and
 odd  vears?  Is  there  anvthing  more?
 Or  is  it  that  if  he  just  goes  the
 negotiating  table  and  tell  th

 pbrives these  things.  they  will  feel  ineed
 and  find  a  wav  out  which  thev  were
 not  able  to  find  from  their  Marxist-
 Leninist  literature  given  bv  Soviet
 Russia  and  others?  Therefore,  so  far
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 as  China  is  coneerned,  we  will  be  in-
 viting  the  wrath  of  our  people  if  we
 think  cf  peaceful  methods  and  not  of
 military  methods  because  one  does
 not  know  when  China  would  again  in-
 vade  India.  Already  they  are  concen-
 trating  in  the  Chumbi  Pass.  Even  if
 the  Colombo  proposals  were  there,
 they  would  have  been,  free  to  concen-
 trate  in  those  areas  of  Ladakh  where
 they  could  easily  bring  their  tanks
 and  other  heavy  equipment  to  defeat
 us.  Let  us  not  delude  ourselves  again
 that  we  can  meet  this  challenge  just
 like  this.  The  Prime  Minister  has
 given  a  call  to  meet  this  challenge.
 We  accept  this  challenge.  But  we
 cannot  accept  this  challenge  unless
 we  build  our  military  might  through
 the  help  and  assistance  of  ‘friendly
 countries  and  keep  the  posture  of  h»s-
 tility  so  far  as  China  is  concerned.  The
 last  word  I  say  is  this:  China  has  bet-
 rayed  our  trust.  Let  not  posterity
 say  that  we  have  betrayed  the  people.

 Shri  A.  P.  Jain)  (Tumkur):  Mr.
 Deputy  Speaker,  the  hon.  Member
 Shri  Trivedi  laid  down  certain  princi-
 ples  for  negotiation.  He  said  that  we
 should  not  negotiate  with  the  Chinese
 out  of  fear.

 Shri  Priya  Gupta:  He  never  said  so
 —not  jike  that.

 Shri  A.  P.  Jain:  It  does  not  do
 much  credit  to  him....  (Interruption).
 Now.  he  said  that  we  should  not  sub-
 mit  ourselves  to  the  threat  of  military
 might.  He  quoted  from  a  pamphlet
 issued  by  Government  and  urged  that
 we  must  have  peace  only  with  honour.
 He  said  the  Chinese  were  deceptive
 people;  they  were  calling  their  sol-
 diers  the  frontier  guards;  they  were
 calling  India  to  be  the  aggressor  and
 that  Indian  army  has  launched  an  at-
 tack  on  China.  I  have  no  quarrel  with
 all  these  premises.

 But  that  does  not  mean  that  if  there
 are  suitable  conditions  and  if  peace
 can-  be  had  with  honour,  we  should
 reject  it.  During  this  morning’s  dis-
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 cussion,  some  questions  were  raised
 and  we  were  told  that  the  September
 8th  proposals  as  also  the  Colombo
 proposals  go  against  the  concluding
 part  of  the  Resolution  which  we  adopt-
 ed  standing  solemnly  in  this  House,
 pledging  ourselves  to  vacate  the  aggres-
 sion.  It  was  on  the  l]4th  of  Novem-
 ber,  that  we  took  the  pledge  that  we
 shall  not  rest  until  the  whole  Chinese
 aggression  is  vacated.  The  question
 is:  If  we  start  negotiations  on  the
 basis  of  September  8th  or  the  Colombo
 proposals,  are  we  going  against  that
 pledge?  The  present  negotiations  are
 not  meant  to  give  final  solutions.  They
 are  only  starting  grounds  for  negotia-
 tions.  We  should  not  attach  any  more
 importance  to  them.

 Now,  the  Colombo  proposals  have
 not  come  because  of  our  _  initiative.
 We  never  requested  Ceylon  or  any
 other  country  to  start  any  efforts  to
 bring  abvut  peace  between  India  and
 China.  The  neutral  countries  of  Asia
 and  Africa,  on  their  own  _  accord,
 thought  that  the  state  of  tension  and
 war  between  India  and  China  was  not
 good  for  the  world;  they  should  make
 an  effort  to  bring  India  and  China
 together.  One  should  welcome  their
 efforts.

 Again,  China  has  been  carrying  on
 vigorous  propaganda  against  India  that
 India  does  not  want  peace  while
 China  wants  peace,  We  have  given  a
 lie  to  that  propaganda.  Yet  China
 persists  in  that  propaganda.  It  is  in
 this  background  that  we  should  consi-
 der  these  proposals.

 The  first  question  is  whether  this
 House  stands  committed  to  the  Sep-
 tember  8th  line.  This  morning  when
 the  Prime  Minister  was  speaking
 some  Opposition  Members  strongly
 objected  and  said  that  the  September
 8th  proposal  was  never  accepted  by
 the  House.  In  that  conection,  I  may
 point  out  that  it  was  on  the  27th  Octo-
 ber,  962  that  the  Prime  Minister  in
 his  letter  to  Chou  En-Lai  made  the
 proposal.  In  the  enclosure  to  that  let-
 ter,  he  says:
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 “If  the  Chinese  professions  of
 peace  and  peaceful  settlement  of
 differences  are  really  genuine,  let
 them  go  back  at  least  to  the  posi-
 tion  where  they  were  all  along  the
 boundary  prior  to  8th  September
 1962.  India  will  then  be  prepar-
 ed  to  undertake  talks  and  discus-
 sions,  at  any  level  mutually  agreed,
 to  arrive  at  agreed  measures
 which  should  be  taken  for  the
 easing  of  tension  and_  correction
 of  the  situation  created  by  unila-
 ateral  forcible  alteration  of  the
 status  quo  along  the  India-  China
 boundary.”

 When  we  discussed  the  unilateral
 ceasi-fire  statement  of  November  25
 by  the  Chinese  on  the  l0th  December,
 we  voted  a  resolution  which  said:  “This
 House  having  considered  the  border
 situation  resulting  from  the  invasion
 done  bv  Chima  approves  of  the  mea-
 sures  and  policy  adonted  bv  the  Gov-
 ernment  of  India”  This  8th  Sep‘em-
 ber  proposal  was  one  of  the  policies
 and  we  gave  specific  approval  to  that.
 Not  only  that.  There  was  an  amend-
 ment  by  the  hon.  Member,  Shri  Ram
 Sewak  Yadav  to  the  effect,  reject  ‘he
 proposals  concerning  8th  September
 and  do  not  enter  into  negotations
 unless  the  Chinese  withdraw  to  the
 boundary  as  it  existed  on  the  5th  Sep-
 tember,  ‘1947.  This  proposal  was  press-
 ed  to  the  vote  and  it  was  defeated  by
 288  voting  against  and  3th  voting  for.
 If  the  hon.  Member  goes  through  the
 speech  the  Prime  Minister  introducing
 the  motion  on  the  l0th  December,  he
 will  find  that  it  was  not  onlv  once,  not
 twice,  rot  thrice  but  abou:  half  a  dozen
 times  that  the  Prime  Minister  made
 reference  to  the  8th  Sentember  pro-
 posals,  and  said  that  if  these  propo-
 sals  are  accepted  India  will  be  nrepar-
 ed  to  negotiate.  In  the  background
 of  what  has  happened,,  it  is  preposter-
 ous  to  ह...  that  this  House  has  not
 accepted  that  India  should  be  prepared
 to  sit  across  the  table  with  China  and
 to  negotiate  on  the  basis  of  the  8th
 September  proposals.

 The  next  question  which  arises  is
 this:  What  is  the  Colombo  offer?
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 How  far  does  it  go  and  how  far  does
 it  satisfy  the  conditions  of  the  8th.
 September  proposals?  The  basis  of  the
 8th  September  proposals  was  that  the
 recent  aggression  must  be  vacated.

 Shri  Ram  Sewak  Yadav:  On  a
 point  of  clarification.  Her  referred
 to  my  amendment.

 Mr.  Deputy-Speaker:  There  is  no
 point.  He  was  quoting  from  the  pro-
 ceedings.  Please  sit  down,  Do  not
 disturb  him.

 Shri  A.  P.  Jain:  We  must  very
 dispassionately  examine  the  Colombo
 proposals  and  compare  them  with  our
 September  8  proposals.  How  far  do
 they  satisfy  the  basic  conditions
 of  our  8th  September  propo-
 sals?  The  Prime  Minister  has  this
 morning  given  his  views  about  it.  In
 the  map  which  has  been  supplied  to
 us,  in  the  region  of  the  Chipchap
 valley,  according  to  the  Chinese  pro-
 posals  of  withdrawal  by  20  kilometres,
 the  Chinese  will  be  behind  the  8th
 September  line.  Then,  down  to  the
 south,  the  8th  September  line  is  to
 the  east  of  the  points  to  which  the
 Chinese  will  withdraw,  right  up  to
 Samzungling.  To  the  south  of  Sam-
 zungling,  alj  along,  the  Chinese  will  be
 receding  farther  to  the  east  of  the
 8th  September  line,  Taking  the  area
 as  a  whole,  on  the  whole  the  Chinese
 will  be  vacating  probably  a  larger  area
 than  what  they  would  have  vacated  if
 the  September  8  position  had  been
 accepted.  That  is  an  advantage  to  us.

 But  then  there  is  a  countervailing
 disadvantage  because  the  8th  Septem-
 ber  offer  contemplated  that  all  the  43
 posts  which  had  been  overrun  by  the
 Chinese  after  8th  September  would
 be  restored  and  we  would  be  able  to
 occupy  them  militarily;  but  that  is
 mot  going  to  happen.  In  fact,  accord-
 ing  to  the  clarification  given  by  the
 Colombo  conference,  the  area  vacated
 by  the  Chinese  wil]  be  manned  joint-
 ly  by  the  civil  police  of  India  and
 China.  So,  it  is  not  going  to  be  in
 our  exclusive  possession.  Then  we
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 have  also  to  remember  the  nature  of
 the  terrain  there.  It  is  not  an  area
 which  is  inhabited,  and  the  question  of.
 actual  administration  there  does  not
 arise  in  any  serious  manner.

 So  far  as  the  eastern  sector  is  con-
 cerned,  there  is  only  one  dispute  left
 over,  and  that  is  about  the  Chedong
 or  the  Thagla  ridge  area.  There  will
 have  to  be  negotiations  about  it.
 There  are  these  advantages,  but  there
 are  some  countervailing  disadvantages
 also.  But  by  and  large,  I  think  the
 Colombo  proposals  satisfy  the  con-
 ditions  laid  down  in  our  September  8
 proposals,  and  they  are  well  worth
 considering.

 Fortunately  or  unforunately—what-
 ever  view  we  may  take—China  has
 not  so  far  accepted  the  clarifications  of
 the  Colombo  proposals  as_  given  by
 the  Colombo  conference.  It  may  be
 that  there  is  no  sctilement,  but
 should  we  bear  the  brunt  of  refusing
 to  negotiate.  China  has  already  been
 carrying  on  vigorous  propaganda
 against  us  and  that  propaganda  has
 won  some  ground  that  India  does  not
 want  to  sit  across  the  table  and  nego-
 tiate.  One  of  the  great  advantages
 of  our  not  rejecting  these  proposals
 would  be  that  it  will  indicate  to  the
 world  that  we  are  prepared  to  accept
 any  reasonable  proposals,  whether
 they  fructify  into  success  or  mot.
 After  all,  what  are  we  going  to  lose?
 We  are  not  going  to  lose  anything  if
 we  negotia'e  on  these  pruposals.  If
 we  negotiate,  it  does  not  mean  that
 we  are  going  to  yield  our  territory.
 The  Colombo  proposals  have  them-
 selves  made  this  clear.  They  say:

 “The  conference  would  like  to
 amke  it  clear  that  a_  positive
 response  for  the  proposed  appeal
 will  mot  prejudice  the  position  of
 either  of  the  two  Governments  as
 regards  its  conception  of  the  final
 alignment  of  the  boundaries.”

 But,  as  Shri  Dwivedy  said,  we  have  to
 deal  with  a  dangerous  opponent  and
 enemy,  a  deceptive  enemy  who  does
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 not  stand  by  his  words  and  therefore
 we  will  have  to  be  very  careful.

 We  have  to  go  ahead  with  our  mili-
 tary  preparations,  expanding  our
 army,  properly  equip  our  army,
 and  we  have  also  to  maintain
 the  morale  of  the  nation,  Unfortu-
 nately,  when  the  peace-talks  _  start,
 there  is  a  little  sagging  down  in  the
 preparation  and  it  will  be  for  the
 Government  to  make  vigorious  pre-
 parations  for  the  defence  of  the  coun-
 try  which  im  its  turn  will  invigorate
 the  people  who  will  maintain  their
 morale.

 After  all,  the  biggest  preparation
 for  defence  is  to  increase  our  indus-
 trial  and  agricultural  production.  We
 should  concentrate  on  _  it.  This
 struggle  is  going  to  be  a  prolonged
 struggle.  It  may  be  five  years  or  it
 may  be  even  more.  I  am  glad  that
 the  Pltnning  Commission  has  decid-
 ed  to  maintain  the  size  of  the  Plan
 and  for  the  third  year  of  the  current
 Plan  they  propose  to  allocate  Rs.  740
 crores.  JI  commend  this  effort  of  the
 Planning  Commission,  Agriculture,  I
 must  say,  has  been  lagging  behind.
 Agriculture  is  very  important  for
 India.  We  are  importing  quite  a  lot
 of  foodgrains  from  _  outside.  India
 cannot  both  import  foodgrains  and
 pay  for  the  arms.  Therefore,  we  must
 increase  our  agricultural  production.

 Mr.  Deputy-Speaker:  The  hon.
 Member’s  time  is  up.

 Shri  A.  P.  Jain:  I  am  not  going
 to  take  much  time.  For  increasing
 agricultura]  production  we  have  to
 invigorate  the  country-side,  amd  that
 is  the  responsibility  of  the  Ministry
 of  Community  Development,  I  am
 afraid  that  the  Ministry  of  Community
 Development  is  more  floating  in  air
 and  not  walking  on  earth.  Yesterday,
 you  will  remember,  a  question  was
 put;  it  was  the  first  question  in  the
 House,  “to  what  extend  the  Pancha-
 yati  Raj  institutions  have  been  geared
 up  to  meet  the  emergency  and  to  sti-
 mulate  the  war  effort?”  The  reply
 was  that  all  the  men  and  women  of
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 India,  all  the  43  crores  of  people  in-
 habiting  this  country....

 Mr.  Deputy-Speaker:  This  is  far
 bayond  the  scope  of  the  discussion.
 Please  confine  yourselves  to  the
 Colombo  conference  proposals.

 Shri  A,  P.  Jain:  I  am  finishing.  I
 shal]  not  take  long.  The  amswer
 given  was  that  all  these  people  are
 working  men  and  women  being  mobi-
 lised  to  increase  agricultural  produc-
 tion.  Let  us  be  realistic  and  let  us
 say  how  many  men  we  can  mobilise.
 Let  us  not  think  of  things  that  ought
 to  be  but  things  that  can  be  done.

 So,  in  short,  my  opinion  is,  that
 these  proposals  may  be  discussed.  If
 they  are  acceptable  to  China,  further
 negotiations  may  take  place.  If  they
 are  not  acceptable  to  China,  no  fur-
 ther  negotiations  shall  take  place.  But
 in  any  case,  we  should  not  slacken
 our  war  efforts  nor  allow  the  morale
 of  the  country  to  slacken  and  we  must
 concentrate  fully  and  totally  on  in-
 creasing  our  industrial  and  agricul-
 tural  production.

 क Shri  Dasappa  (Bangalore):  Sir,  I
 rise  to  support  the  suggestion  that  the
 Colombo  proposals  are  worthy  of  the
 consideration  of  this  House.  It  is
 not  only  that  these  proposals  meet
 very  nearly  the  stand  that  the  Gov-
 ernment  have  taken  earlier,  namely,
 that  should  the  Chinese  withdraw
 beyond  the  line  that  existed  prior  to
 8th  September,  1962,  we  are  prepar-
 ed  to  enter  into  talks.  Quite  apart
 from  the  fact  that  substantially  these
 proposals  meet  with  that  stand  taken
 by  us,  I  am  just  addressing  myself  as
 to  whevher  there  is  any  alternative
 that  would  be  left  to  us  at  this
 moment,  when  things  have  gone  so
 far.

 Taking  the  first  point,  I  entirely
 endorse  what  Shri  A.  P,  Jain  said
 about  the  House  being  in  a  way  com-
 mitted  to  the  stand  taken  by  the  Gov-
 ernment  and  the  Prime  Minister,  so
 far  as  the  8th  September  line  is  con-
 cerned  and  requiring  the  Chinese  to
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 withdraw  beyond  that  line.  He  has
 referred  to  the  amendment  that  was
 moved  by  an  hon.  Member  to  the
 following  effect:

 “For  the  origina]  motion,  the
 following  be  substituted,  namely:

 This  House  having  considered
 the  border  situation  resulting  from
 the  invasion  of  India  by  China,  is
 of  the  opinion  that  the  policy  of
 the  Government  of  India  to  start
 negotiations  on  the  condition  of
 withdrawal  by  the  Chinese  agres-
 sors  to  the  line  of  control  as  on
 8th  September,  962  should  be
 rejected  and  no  negotiation  should
 be  undertaken  til]  the  Chinese
 aggressors  withdraw  to  the  Indian
 boundary  as  it  existed  on  the  450
 August,  1947.”

 It  is  seen  that  only  about  13.  voted
 in  favour  of  the  subs.itute  motion  and
 the  rest  of  the  House  has  turned  it
 down.  So,  I  would  like  to  know
 exactly  what  the  opinion  of  this  House
 is,  so  far  as  the  proposal  of  the  Gov-
 ernment,  calling  upon  the  Chinese  to
 withdraw  beyond  the  8th  September
 line  is  whether  we  have  put  the
 stamp  of  approval  on  the  proposal  of
 the  Prime  Minister  or  not.  That  is  the
 issue  before  us,  J]  have  no  misgiv-
 ings  or  doubts  whatever  that  the
 House  is  committed  to  that  proposi-
 tion,  namely,  that  should  the  Chinese
 withdraw  to  the  8th  September  line,
 am  obligation  arise  on  the  part  of  this
 Government  to  carry  on  negotiations.
 In  the  circumstances,  I  think  there  is
 no  point  whatever  in  some  of  our
 friends  raising  the  point  that  the
 House  is  not  committed  to  the  8th
 September  line.

 If  that  is  so,  then  the  question
 arises  as  to  whether  the  Colombo  pro-
 posal;  meet  our  demand  or  substan-
 tially  meet  the  same.  I  think  the
 Prime  Minister  has  been  at  great
 pains  to  tell  us  that  substantially  the
 Colombo  proposals  do  meet  the  stand
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 that  we  took.  I  do  not  want  to  repeat
 what  has  been  said  by  other  speakers
 earlier,  but  I  would  say  that  it  does
 meet  substantially  our  stand,  I  do
 not  think  anybody  has  attempted  to
 refute  that  position.  My  friend,  Prof.
 Ranga  was  the  one  who  tried  to  pick
 up  one  or  two  small  posts  to  the  west
 of  the  8th  September  line  and  said,
 this  is  not  substantially  what  we
 had  bargained  for.  After  all,  when
 it  comes  to  a  question  of  six  friendly
 powers  who  come  to  offer  their  good
 services  for  bringing  about  an  amica-
 ble  settlement,  not  by  any  initiative  of
 ourselves,  we  should  consider  whether
 we  should  not  give  those  proposals  a
 serious  consideration.  Is  there  any-
 body  here  who  questions  the  bonafides
 of  these  six  powers?  I  do  not  think
 anybody  has  ventured  to,  except
 again,  my  friend,  Prof.  Ranga,  who
 referred  to  one  or  two  statements  of
 Ghana  on  the  supply  of  arms  and
 equipment  to  us.  That  is  a  different
 matter  altogether.  When  we  _  carry
 On  our  propaganda,  when  we  send  our
 emissaries  there  to  explain  the  posi-
 tion  of  India,  why  should  not  they  be
 allowed  to  change  their  views  in  the
 matter?

 In  regard  to  our  propaganda  machi-
 nery—TI  do  not  know  how  aften  I  have
 said  it—it  is  not  really  equal  to  the
 task.  I  am  sorry  to  say  this.  Com-
 pared  to  the  propaganda  engine  which
 China  has  unleashed  both  before  the
 invasion  and  after,  IJ  am  afraid  that
 ours  is  not  equal  to  the  task.  I  am
 not  saying  this  as  my  own  view.
 America  and  other  friendly  nations
 have  said  that  when  we  have  got  a
 case  which  is  so  strong  and  righteous,
 we  are  not  taking  all  the  trouble  to
 put  it  across  to  those  people.  his  is,
 after  all,  a  border  dispute  between
 two  nations  and  you  cannot  expect  the
 other  nations  to  take  up  all  these
 maps,  study  the  details  and  find  out
 who  is  wrong  and  who  is  right.  There
 is  a  border  dispute  and  that  is  enough
 for  them  to  think  that  there  is  some
 kind  of  a  case  for  the  other  side  also.
 Therefore,  I  would  very  much  like
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 that  our  progaganda  machinery  is
 sfficiently  strengthened.

 Prof.Ranga  wag  not  sure  about  our
 stand  being  firm,  so  far  as  the  nego-
 tiations  are  concerned.  Merely
 because  we  go  about  considering
 these  proposals,  he  scems  to  suspect
 that  we  will  let  down  the  unequivocal
 stand  that  we  have  taken  on  the  ]4th
 November,  1962.  I  am  not  surprised
 that  Prof.  Ranga  jis  not  sure’  about
 others  being  firm,  because,  if  I  under-
 stand  aright,  in  his  own  political  life,
 he  has  been  changing  so  often  that  it
 ts  difficult  for  him  to  think  of  any-
 body  taking  a  firm  stand.  Just  now
 my  friend,  Mr.  Dwivedy  referred  to
 the  past  stand  and  pronouncements
 and  statements  by  the  Prime  Minister
 before  the  independence  of  India.
 Let  him  tell  us  what  exactly  has  hap-
 pened  since  then  and  whether  there
 has  been  any  kind  of  change  in  the
 same  leader,  Therefore,  I  think  it  is
 unnecessarily  exercising  one’s  own
 mind  to  think  that  the  pledge  that  we
 took  on  the  4th  November,  962  will
 not  be  honoured.

 Mr.  Dwivedy  also  said  that  so  far  as
 China  is  concerned,  war  is  the  only
 way  in  which  we  can  fight  China.  He
 thinks  that  there  is  no  other  way.  I
 do  not  know  why  he  seemed  to  limit
 this  theory  only  to  China.  But,  in  any
 ease,  he  thinks  that  China  does  not
 understand  any  other  proposition.  It
 may  be  so,  But  do  not  we  see  the
 mighty  world  forces  that  are  at  play
 today.  Just  a  few  ycars  ago  could  we
 have  thought  that  the  relationship  bet-
 ween  USSR  and  China  would  be  80
 straineq  as,  well  practically  for
 them  to  exchange  words,  at  any  rate,
 through  a  common  medium  Albania.
 So,  the  question  is  whether  cur  stand
 is  moral.  As  our  stand  is  right,  as  I
 said  last  time,  we  have  scored  a  moral
 victory,  and  we  find  that  world  opin-
 jon  is  veering  round  more  and  more
 to  India  and  China  is  becoming  more
 and  more  isolated.  I  am  pretty  sure
 that  if  we  take  up  an  extremely  rea-
 sonable  attitude  such  as  is  embodied
 im  the  consideration  of  these  propo-
 eah,  more  ang  more  of  the’  world
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 opinion  would  be  on  our  side  and  less
 on  the  side  of  China.  Let  us  go  back
 to  our  Puranas.  We  find  various
 things  in  the  Mahabharata.  After  all,
 Krishna  Paramatma  whom  we  wor-
 ship  so  much  was  not  one  who  did
 not  know  some  political  strategy.  He
 went  as  doota  or  the  ambassador  of
 the  Pandavas.  What  happened  in
 Kurukshetra?  I  am  not  trying  to  say
 that  there  will  not  be  a  Kurukshetra
 between  China  and  India.  It  may
 come  about.  But,  Sir,  if  and  when  it
 does  come  about  I  think  we  will  be  in
 a  much  stronger  position  from  the
 point  of  view  of  world  opinion  and
 world  support  than  otherwise,

 Sir,  I  do  not  want  to  take  much  of
 your  time.  There  are  many  other
 points,  but  I  think  I  have  said
 enough  to  convince  the  House.

 Shri  Yajnik:  Mr.  Deputy-Speaker,
 Sir,  I  have  great  pleasure  and  I  deem
 it  a  privelge  to  extend  my  hearty
 support  to  the  statesman  like  and
 patriotric  position  that  the  Prime
 Minister  has  taken  on  the  Colombo
 proposals,  First  I  must  also  express
 my  sense  of  thankfulness  to  the  six
 non-aligned  powers  who  met  at
 Colombo  to  facilitate  the  talks  and
 negotiations  between  India  and
 China  and  to  stabilise  peace  and
 cease-fire  that  has  been  unilaterally
 imposed  by  China  on  India.

 Now,  I  do  not  understand  why
 any  criticism  should  be  _  indulged
 in  of  the  Colombo  powers.  They  all
 are  non-aligned  powers.  They  have
 all  been  associated  with  the  Afro-
 Asian  conferences  and  movements.
 This  is  the  group  of  non-aligned
 Afro-Asian  powers  to  which  we  be-
 long.  We  do  not  belong  to  the  eas-
 tern  or  western  group  but  we  belong
 to  this  non-aligned  Afro-Asian
 group.  Therefore,  naturally,  they
 were  very  much  worried  over  the
 conflict  that  raged  between  India
 and  China.  And,  what  harm  have
 they  done  if  they  have  come  out  to
 stabilise  the  cease-fire  that  has  taken
 place  and  to  make  it  possible  for
 India  and  China  to  meet  together  at  8
 conference  table?
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 But,  at  the  same  time,  as  they  were

 not  connected  with  us  before  they
 naturally  could  not  tike  cognizance
 of  the  merits  of  our  respective  posi-
 tions  in  the  long  struggle,  in  the  long
 conflict  that  has  been  ranging  bet-
 ween  us  for  years,  and  as  mediators
 their  mouths  and  lips  were  sealed  so
 far  as  the  term  “aggressor”  was  con-
 cerned.  If  they  had  to  mediate,  they
 had  naturally  not  to  indulge  in  any
 adjectives  for  one  side  or  the  other.
 As  mediators  they  met  and  saw  the
 three-point  cease-fire  proposa]  of  the
 Chinese  Government.  They  also  saw
 and  took  cognisance  of  the  stand  we
 have  taken  and  hammered  out  their
 Own  proposils  for  facilitat'ng  India-
 China  rapproachment.  Now,  the
 two  big  objectives  that  they  have  are
 stabilisation  of  the  ceise-fire  and,
 secondly,  rapproachment  between
 India  ani  China  at  the  conference
 table.  Let  us  not  delude  ourselves
 in  the  idea  thit  the  cease-fire  has
 been  made  permanent  by  China.
 They  have  always  been  saying  that
 it  is  unstable.  If  we  do  not  carry
 Out  al]  the  terms  that  they  have  im-
 posed  by  the  unilateral  cease-fire
 then,  may  be,  the  cease-fire  does  not
 remain  operat ve  at  all.  Therefore,
 it  was  also  ncessary  that  they  had  to
 Stabilise  the  cease-fire  and,  at  the
 same  time,  m3ke  it  possible  to  pave
 the  way  for  rapproachment  between
 India  and  China.  With  these  objec-
 tives  they  have  made  their  proposals.

 I  am  sorry  to  say  that  many  of  the
 critics  of  the  proposals  have  been
 carriel  awav  by  their  antagonism  to
 China  into  disbelieving  in  the  utility
 of  these  praposals.  Some  of  them

 ‘have  not  even  cared  to  look  at  the
 merits  of  the  detailed  proposals  and
 the  clirificitions  which  the  Colombo
 powers  have  placed  before  us.

 Let  us  remember  the  advance  that
 they  have  mide  on  the  cease-fire
 proposi’s  of  the  Chinese  and  their
 approximation  to  our  own  stand.
 Take  for  instance,  NEFA,  where  all
 attention  has  been  focussed  in
 Longju  and  Thag  La  ridge.  But  did
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 not  the  Chinese  say,  at  the  same
 time,  that  we  should  remain  20-kilo-
 metre  away  from  the  MacMahon
 line?  Even  today  our  Government  is
 not  sending  the  military  personnel  to
 the  MacMahon  line;  it  is  only  send-
 ing  civilian  personnel.  If  the  cease-
 fire  is  not  stabilised  and  if  we  send
 our  military  personnel  right  up  to
 the  MacMahon  line,  probably  the
 Chinese  would  do  something  that  is
 unpalatable  to  us  and  might  create
 an  unfavourable  situation  for  us.
 Therefore,  the  big  advance  that  the
 Colombo  powers  propose  is  that  our
 military  installations  can  be  estab-
 lished  right  up  to  the  MacMihon
 line.  If  the  Colombo  proposals  were
 not  there,  our  military  could  not
 have  gone  right  up  to  the  MacMahon
 line  without  creating  some  tension.

 Secondly,  Thag  La  ridge  and  Long-
 ju  are  to  be  disposed  of  by  dscus-
 sion  by  India  and  China.  Of  course,
 we  have  our  own  view  in  this  matter
 but  the  Colombo  powers,  naturally,
 as  mediators  left  it  to  be  discussed
 between  us.  That  means  that  any
 position  taken  by  either  of  them
 should  be  acceptable  to  the  other
 side.  The  same  applies  to  Bara  Hoti
 in  the  middle  sector.  But  the  great-
 est  attention  has  been  concentrated
 on  the  Ladakh  front.  There  again,
 it  is  not  clearly  understood  that  the
 Colombo  powers  did  not  endorse
 the  term  of  the  Chinese  cease-fire
 that  the  Indian  forces  must  withdraw
 20  kilometres  within  their  own
 limits.  The  Colombo  powers  made
 an  improvement  on  the  Chinese
 cease-fire  proposal.  They  say  that
 the  Indian  army  shall  remain  exactly
 where  it  is  and  wil]  not  withdraw  20
 kilometres  a3  the  Chinese  want  them
 to  withdraw.  This  withdrawal  in
 our  own  lind  rankled  in  the  heart
 of  the  Prime  Minister  and  of  all  of
 us  because  it  was  most  unpalatable
 and  most  distressing  that  we  should
 have  to  withdraw  any  kilometre
 within  our  own  frontiers  within  the
 land  which  we  are  occupying  today
 both  in  the  civil  and  Military  man-
 ner.



 6065  Motion  re:

 Now  that  rub  has  been  removed
 and  our  armies  can  remain  right  on
 this  frontier  that  it  occupies  today
 without  any  misgivings  at  all,  I  may
 say  that  our  army  is  rather  cauti-
 ous  in  this  matter  and  the  Govern-
 ment  is  also  cautious.  Chushul  air-
 strip,  for  instance,  subject  to  any
 light  from  the  other  quarter.  I  be-
 lieve,  is  still  not  being  repaired.  It
 ig  stil]  not  functioning.  The  entire
 area  within  this  Ladakh  frontier
 has  still  not  been  fully  occupied  and
 is  not  fully  operative.

 Now,  if  the  Colombo  proposals  go
 through,  our  army  and  our  insta'la-
 tions  will  be  right  on  the  frontier
 that  they  occupy  and  all  our  aero-
 dromes  and  installations  will  be
 fully  operative.

 Then,  the  other  part  of  it  is  that
 while  we  do  not  withdraw  20  kilo-
 meters,  the  Colombo  powers  _  hold
 down  the  Chinese  Prime  Minister
 to  his  word  that  he  is  prepared  to
 withdraw  20  kilometres  from  the
 line  that  the  Chinese  occupy  today.
 Now,  it  is  a  question  of  fact  and  a
 question  of  maps.  If  this  line  of
 Chinese  withdrawal  to  20  kilometers
 corresponds  to  the  line  that  has
 been  our  line  on  the  8th  Sept.m-
 ber—of  course,  there  are  only  one  or
 two  places  or  checkposts  that  do  not
 fal]  within  this  purp'e  line  on  the
 map  that  has  been  given  to  us—all
 the  rest  of  our  checkposts,  n7mely,
 4]  or  45,  are  within  this  demilitari-
 sed  zone  or  the  area  that  has  to  be
 demilitarised.  The  Chinese  have  not
 demilitarised  it  yet  They  have  not
 vacated  their  ageression.  They  are
 still  waiting  probably  to  sce  how  the
 Indian  Government  and  the  Army
 responds  to  their  ceise-fire  propos-
 als.  Anyway,  they  shou'd  withdraw
 if  they  accept  the  Colombo  proposals.

 That  is  a  very  great  advantage,
 mamely,  that  we  remain  where  we
 are  while  the  Chinese  forces  must
 withiraw  20  kilometres  from  the  line
 that  they  occupy  today.  50  far.  I
 think,  everyboty,  even  Members  of
 the  Opposition  whom  I  have  consult-
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 ed,  are  genrally  not  very  discontent-
 ed.  But  the  main  rub  is  about  our
 checkposts  and  our  control  of  the
 demilitarise@  zone.  There  are  angry
 arguments  among  Members  of  all
 parties  of  this  House,  I  am  sure.  Of
 course,  it  is  true,  as  the  hon.  Prime
 Minister  has  said,  that  we  did  not
 even  have  parity  in  the  number  of
 checkposts  and  the  personnel  even  on
 the  8th  September.  They  had  more
 checkposts  ani  more  personnel.
 Probably  they  had  about  5000  per-
 sons  whereas  we  had  only  about  500.
 So,  if  we  get  parity,  we  certainly
 get  more  checkposts  and  we  will
 have  a  greater  number  of  personnel.
 Whether  the  personnel  will  be  civi-
 lian  or  military  personne]  has  cer-
 tainly  to  be  checked  up.  I  am  sure,
 if  we  accept  these  proposals  and  if
 they  are  also  accepted  by  the  Chinese,
 certainly  in  that  case  the  leaders  of
 both  the  sides  will  have  a  joint  ins-
 pection  team  which  will  go  round  and
 eheck  up  to  see  if  there  are  any  mili-
 tary  personne]  which  should  not  be
 there.

 So,  so  far  as  this  demilitarised  zone
 is  concerned,  there  is  no  doubt  that
 it  will  be  nearly  approximating  to
 and  wil]  be  better  than  the  position
 that  we  had  in  the  demilitarised  zone.
 But,  at  the  same  time,  I  do  admit  that
 it  is  a  bitter  pill  to  swallow,  namely,
 that  the  aggressor  and  the  victim
 should  have  an  equal  number  of  posts
 and  an  equal  number  of  personnel  in
 the  area  from  which  we  were  driven
 out  by  inhuman,  monstrous  and  pre-
 cipitate  avgression.  Tt  is,  I  do  admit,
 a  bitter  pill  to  swallow,  and  that  has,
 I  am  sure,  hurt  not  only  Members  on
 this  side,  but,  I  think.  all  Members  of
 Parliament,  irrespective  of  any  party
 affiliations.  I  do  admit  that  it  is  a
 bitter  pill....

 Shri  Hem  Barua:  Why  swallow  it
 at  all?

 Shri  Yajnik:  It  certainly  applies
 salt  to  our  wounded  heart.  At  the
 same  time,  the  main  thing  to  remem-
 ber,  when  we  talk  of  the  proposals  ig
 that,  as  the  Prime  Minister  had  said,
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 if  we  are  not  to  withdraw  on  the
 MacMahon  line  and  if  we  are  able  to
 go  with  al]  our  armies  right  up  to  the
 MacMahon  line,  if  we  are  not  to  with-
 draw  from  the  line  that  we  kept  on
 the  Ladakh  frontier,  if  the  Chinese
 forces  have  to  withdraw  20  kilometres
 to  a  line  that  generally  approximates
 to  the  line  of  8th  September,  1962,
 and  if  we  have  even  more  posts  and
 more  personnel  in  the  demilitarised
 zone  than  what  we  had  on  8th  Sep-
 tember,  1962,  then  I  say  that  all  the
 conditions  that  have  been  mentioned
 in  the  resolution  that  was  adopted  at
 the  instance  of  the  Prime  Minister
 have  been  fulfilled,  and,  there  would
 be  no  reason  on  earth  why  we  should
 not  accept  them  for  consolidating  the
 cease-fire  and  for  paving  the  way  for
 India-China  negotiations.

 Now,  what  is  the  alternative.  To-
 day  the  Prime  Minister  has  told  us
 that  China  has  not  accepted  all  the
 proposals  with  all  the  implications.
 If  they  do  not,  then,  we  do  not  fumble,
 we  should  not  be  afraid,  we  go  on
 with  these  negotiations  with  the
 Colombo  Powers  till  they  give  up.  If
 the  Chinese  do  not  accept  the  Colombo
 proposals,  then  the  responsibility  is
 not  ours  for  rejecting  the  negotiations;
 we  have  not  refused  the  olive  branch
 that  the  Colombo  Powers  have  offer-
 ed.  If  the  Chinese  Government  refuse
 the  olive  branch  that  is  their  misfor-
 tune  and  that  is  their  funeral.  But,
 supposing  this  move  does  not  go
 through,  then  the  frontier,  that  is,  the
 cease-fire  line  will  be  frozen;  well.  it
 has  been  frozen  in  Kashmir.  It  might
 be  frozen  here  also.  There  might  not
 be  negotiations  for  some  time,  and
 China  might  take  it  into  her  head  any
 time  to  again  march  her  hordes  on
 Indian  soil.

 In  any  event,  therefore,  we  have  to
 continue  our  build-up  in  the  country.
 We  cannot  be  complacent,  and  I  am
 sure  that  Government  are  keenly  alive
 to  their  responsibility  in  the  matter,
 end  they  will  continue  to  mobilise
 their  men,  money  and  munitions  with
 @  view  to  strengthen  the  Armed
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 Forces  of  the  country  which  can  beat
 back  any  aggression  from  whatever
 side  it  comes.

 Shri  Balkrishna  Washnik  (Gondia):
 After  the  Prime  Minister  has  moved
 this  motion,  almost  all  the  leaders
 of  the  Opposition  Parties  have  par-
 ticipated  in  this  discussion,  But  I
 venture  to  say  in  all  humility  that
 they  have  rather  misunderstood  the
 motion,  As  my  worthy  leader,  Shri
 Dhebar,  has  said,  the  Colombo  propo-
 sals  are  not  the  terms  of  settlement.
 But,  as  a  matter  of  fact,  they  are  the
 pre-conditions  for  starting  negotia-
 tions.  Whether  we  start  the  nego-
 tiations  with  the  Chinese  Govern-
 ment,  whether  we  should  gettle  this
 boundary  dispute  in  ३  peaceful]  way
 by  negotiations,  sitting  across  the
 table,  is  the  question.  These  Colom-
 bo  proposals  are  nothing  but  a  way
 that  they  have  suggested  to  us  that.
 Now  there  is  a  cease  fire;  we  should
 sit  across  the  table  and  start  negotia-
 tions,  We  were  never  against  nego-
 tiations;  we  were  never  settling  this
 matter  by  peaceful  means.  But  we
 were  against  one  thing;  we  were
 against  the  aggressor  being  benefit-
 ed  by  the  fruits  of  aggression,  We
 had  clearly  stated  that  if  the  Chinese
 returned  to  the  8th  September  962
 line,  we  would  be  able  to  start  nego-
 tiations  with  them,  we  would  _  sit
 with  them  and  settle  this  matter  pea-
 cefully.

 6  hrs.

 Now,  these  six  non-aligned  nations
 who  sat  at  Colombo  evolved  certain
 proposals,  These  are  before  us.  As
 the  Prime  Minister  said,  We  are  ac-
 cepting  these  proposals  in  principle.
 It  is  because  thcy  are  not  against  the
 position  we  hag  taken.  We  have  yet
 to  see  whether  China  accepts  these
 proposals  or  not.  We  read  in  the
 papers  that  the  Chinese  want  to  accept
 these  proposals  with  certain  reserva-
 tions  and  modifications.  As  the  Prime
 Minister  hag  rightly  said,  acceptance
 of  these  proposals  should  be  in  toto
 and  not  with  any  reservation,  If  we
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 do  not  accept  these  proposals  in  toto
 it  is  a  way  of  rejecting  them.  Since
 this  Government  is  in  a  position  to
 accept  these  proposals,  we  have  now
 to  s@e  whether  the  Chinese  accept
 these  proposals  or  not.  As  one  of  the
 Opposition  Members  eaid,  If  the
 Chinese  do  not  accept  these  proposals
 in  toto,  it  means  that  in  a  way  world
 opinion  will  be  against  them.

 Some  Opposition  leaders  said  that
 they  would  like  to  settle  this  border
 dispute  by  war.  As  a  matter  of  fact,
 some  of  them  also  said  that  they
 would  like  to  fight  the  Chinese  with
 the  help  of  foreign  troops  and  other
 aid  given  by  foreign  countries.  I  do
 not  know  how  far  it  will  be  correct
 for  our  nation  to  fight  the  Chinese
 aggression  with  the  help  of  friendly
 powers.  As  a  matter  of  fact,  we  have
 to  builq  our  own  strength  in  NEFA
 and  in  Ladakh,  wherever  we  have  to
 fight  the  Chinese.
 46.64  hrs.

 [Sarowatr  Renu  CHAKRAVARTTY  in  the
 Chair.]

 We  have  to  build  up  our  own  inner
 strength.  Without  that,  we  will  not  be
 able  to  fight  the  Chinese.  We  did  not
 start  our  fight  on  the  presumption
 that  we  would  be  receiving  foreign
 aid)  Our  soldiers  fought  Chinese
 soldiers  with  whatever  weapons  they
 hand,  with  whatever  strength  they
 had  with  whatever  means  they  had.
 And  they  held  the  Chinese  thehe.  Of
 course,  there  were  reverses  in  certain
 cases,  bu,  that  does  not  show  that  we
 are  inherently  weak,  We  should  not
 wholly  and  solely  depend  on  aid  that
 we  will  be  getting  from  foreign  coun-
 tries.

 Big  words  and  lJoud  gpeches  are  not
 going  to  win  us  the  war.  If  we  only
 talk  of  war,  it  does  not  mean  that  we
 can  go  on  figthing  the  Chinese.  We
 have  to  build  up  our  own  strength.
 I  am  sure  the  Government  are  taking
 every  step  to  create  and  develop  inner
 strength.  If  foreign  aid  comes,  it  is
 welcome.  We  will  take  it  and  it  will
 help  us  to  fight  the  Chinese,  but  the
 Main  thing  is  that  we  ourselves  should
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 be  strong.  We  should  try  to  build  up
 our  own  strength,  but  it  is  not  mili-
 tary  strength  that  is  going  to  settle
 this  problem  for  ever.  We  have
 seen  in  Korea  that  in  spite  of  all  the
 military  strength  of  the  USA,  there  is
 still  a  North  Korea  and  still  a  South
 Korea.  So,  I  fee]  that  if  our  inner
 strength  is  cultivated,  if  we  create
 moral  support  for  us  throughout  the
 world,  this  dispute  will  be  settled.

 Talking  of  military  strength  does
 not  mean  that  in  a  day  we  are  going
 to  create  a  strength  equal  to  that  of
 China,  that  every  one  of  the  45  crores
 of  people  of  this  country  is  going  to
 become  military  minded  overnight  and
 go  to  the  front  for  fighting,  that  we
 can  get  all  the  aircraft  and  every-
 thing.  Wars  are  not  won  by  the
 number  of  soldiers  or  the  number  of
 weapons  with  the  armed  forces,  but
 they  are  won  by  strategy.  Therefore,
 I  would  say  that  this  talk  of  war
 should  go.

 The  leader  of  the  Swatantra  group
 said  that  in  the  second  world  war
 Chamberlain  had  gone  and  that  in  the
 same  way  be  expected  our  Prime
 Minister  to  go.  This  is  an  old  point  he
 is  making,  but  he  must  know  that  the
 whole  nation  is  behind  the  Prime
 Minister,  that  the  whole  nation  has
 faith  in  him,  that  it  is  only  the  Prime
 Minister  who  has  been  the  leader  to
 win  our  freedom  and  it  is  only  the
 Prime  Minister  who  will  again  Jead
 us  to  victory  through  thig  crisis.

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  I  speak  today  with
 a  heavy  heart  Pethaps  |  do  not
 represent  all  the  Members  in  this  res-
 pect,  but  I  am  ome  of  those  who  have
 no  doubt  that  in  this  time  of  crisis
 the  Prime  Minister  alone  can  furnish
 the  necessary  and  adequate  rallying
 point  to  the  nation.  And  I  also  feel
 that  in  this  time  of  emergency,  it  is
 important  to  maximise  ow:  unity  not
 only  in  the  country,  but,  as  far  ag  pos-
 sible,  to  present  a  unitey  front  in  this
 House.  That  is  why  it  saddens  me,
 because  I  feel  that  I  would  be  failing
 in  my  duty  if  I  did  not  question  what
 I  feel  are  some  of  the  basic  mistakes
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 {Shri  Frank  Anthony]
 in  the  policies  enunciated  by  the
 Prime  Minister.

 May  I  say  in  passing  that  I  feel  that
 the  consideration  of  these  proposals
 in  this  House  to  say  the  least,  is  aca-
 demic?  When  yeserday  the  Prime
 Minister  announced  to  some  of  us  who
 met  him  that  he  had  accepted  in  prin-
 ciple  these  Colombo  proposals,  to  put
 it  mildly,  it  came  as  an  unspeakable
 shock  to  me  I  am  not  questioning
 the  righ:  of  Government  to  make  a
 decision,  but  I  do  say  this:  it  seems
 not  only  00056  but  it  seems  some-
 what  of  an  affront,  perhaps  not  calcu-
 lated,  but  nevertheless  an  affront  to
 this  House,  to  place  before  it  for  con-
 sideration  proposals  in  respect  of
 which  Government  has  already  com-
 mitted  itself,  and  I  am  a  little  sorry
 that  this  should  have  been  done.

 We  were  anxious,  we  started  these
 sessions  well,  with  a  completely  unit-
 ed  front.  We  passed  that  historic  re-
 solution  of  the  4th  November,  The
 Prime  Minister  was  persuaded  to  con-
 sult  some  of  us  off  and  on.  When  the
 Minister  of  Parliamentary  Affairs  de-
 precateqd  the  neeq  for  a  continuing
 session,  and  deprecated  even  the  need
 for  consultations,  I  reacted  somewhat
 violently,  I  said  that  while  nobody
 would  question  the  right  of  Govern-
 ment  to  make  a  decision  even  on  criti-
 cal  matters,  we  are.  afraid  that  they
 May  reach  decisions  which  were  far
 reaching,  as  I  shall  show  that  the  deci-
 sions  to  accept  the  Colombo  proposals
 in  my  view  are  not  only  far-reaching
 but  that  they  may  well  be  disastrous
 not  only  for  Indian  history  but  for  the
 history  of  Asia,  they  may  reach  deci-
 sions  in  a  hole  and  corner  manner—I
 used  that  expression  and  I  repeat  it—
 and  then  spring  this  decision  vital,
 critical  and  disastrous  for  India,  on
 this  House  and  through  this  House  on
 the  country.  That  is  precisely  what  is
 being  done,  Could  not  the  Prime
 Minister  have  summoned  some  of  us?
 Could  he  not  have  conveyed  to  us  the
 processes  of  his  thinking  and  after  he
 got  our  reactions,  then  come  to  a  vital
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 policy  decision  about  accepting  the
 Colombo  proposals.  Instead  of  that,  he
 commits  himself  and  the  Government
 and  then  goes  through  merely  the
 motions  which,  I  say,  are  a  cynical
 affront  to  this  House—to  ask  us  to
 consider  proposals  in  respect  of  which
 the  Government  has  alrealy  com-
 mitted  itself.

 I  feel  that  a  great  deal  of  damage
 has  been  done.  There  may  be  a  chance
 for  repairing  some  of  this  damage  and
 I  was  assured  when  |  heard  the  Prime
 Minister  say  today  that  we  are  not
 likly  to  go  to  the  talking  table  unless
 we  know  precisely  what  the  Chin-se
 mean.  It  woulq  appear  that  Marshal
 Chen  Yj  said  that  so  far  as  these  pro-
 posals  were  concerned  ‘they  wanted
 certain  clarifications,  they  wanted  cer-
 tain  amentments  and  they  wanted  to
 know  what  India’;  interpretation  was
 and  then  they  wanted  to  tell  me  what
 their  interpretation  was  going  to  be.
 The  Prime  Minister  is  a  liberal,  if  ]
 may  say  with  great  respect,  so  far  as
 China  is  concerned.  He  _  has  given
 hostage  after  hostage  by  his  naivete  to
 their  continuous  treachery  and  dupli-
 city;  he  has  done  that,  But  at  long
 last.  better  late  than  never,  he  has
 tealiseq  that  we  are  dealing  with  a
 treacherous  and  perfidious  pcople.
 Somebody  has  rightly  remarked  :  to
 be  able  to  pin  down  the  Chinese  to
 anything  definite,  to  anything  that
 approximates  to  truth  or  definiteness
 ह  more  difficult  than  harpooning  the
 most  elusive  of  eels.  I  was  as"ured
 when  we  heard  from  the  Prime  Minis-
 ter  that  we  would  not  go  to  the  talk-
 ing  table  unless  we  know  precisely
 what  the  Chinese  meant.  That,  I  feel,
 is  the  least  we  can  do,  We  may  be
 able  to  repair  some  of  the  damage
 which  has  been  cauceg  by  the  accept-
 ance  if  we  adopt  that  attitude.  Let  us
 know;  let  us  pin  down  the  Chinese.  if
 that  is  humanly  possible,  sentence  by
 sentence,  letter  by  letter,  and  syllable
 by  svllable,  before  we  expose  our-
 selves  to  further  acts  of  treachery,
 before  we  go  to  the  talking  table.
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 When  gome  of  us  met  the  Prime  Minis-
 ter  we  studied  these  proposals  and
 the  clarifications  with  the  help  of  cer-
 tain  maps,  The  matter  ig  more  07
 less  clear  to  this  House.  What  was
 and  is  the  effect  of  these  proposals?
 In  substance  they  mean  this:  that  the
 Chinese  will  withdraw,  by  ang  large—
 I  will  not  go  into  minor  variations—to
 the  7th  September  line;  that  we  re-
 main  where  we  are  that  is—let  us  re-
 member  that  too—by  and  large,  the
 Chinese  line  of  7th  November  1959,
 their  latest  averment  of  that  line.  In
 between  the  cerridor  is  to  be  subject
 to  some  kind  of  dual  civilian  control.

 Now,  on  the  2lst  of  November,  the
 Prime  Minister  will  remember  that  he
 told  this  House  categorically  that  we
 do  not  propose  to  negotiate  until  the
 position  prior  to  the  8th  September
 was  restored.  Now,  Sir,  let  us  not
 quibble,  That  was  a  statement  of  Gov-
 ernment  policy.  But  it  is  equally  right
 to  say  that  it  was  a  unilateral  state-
 ment  in  the  sense  that  it  was  not
 affirmed  and  accepte{  by  the  House.
 Manv  of  us  felt  and  we  continue  to
 feel  that  it  was  a  retreat;  that  it  meant
 an  imvlied  endorsement  of  the  fruits
 of  Chinese  aggression.

 Now,  the  position  is  being  canvassed
 and  has  been  canvassed  by  friends
 ranging  from  my  hon.  friend  Shri
 Gopalan  to  my  hon.  friend  behing  me,
 Shri  Indulal  Yagnik.  that  these  pro-
 posals  are  in  substance  what  the  Prime
 Minister  said  on  the  235  of  Novem-
 ber,  In  substance.  yes.  But  I  dis-
 agree  entirely  with  the  thesis  that
 they  are  precisely  and  in  vital  respects
 what  the  Prime  Minister  said  on  the
 2ist  November.  Let  पर  assume  that  we
 even  acquiesced  impliedly  in  what  the
 Prime  Minister  said.  We  felt  strong-
 ly;  as  I  said.  it  was  a  retreat  from  our
 former  forward  position.  But  the
 cardinal  principle  involved  in  that
 position  of  retreat  was  this:  the  un-
 conditional  restoration  of  all  Indian
 territory  up  to  the  7th  September  line,
 That  was  the  principle.  My  hon.  friend
 can  understand  me.  I  am  not  concern-
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 ed  with  the  mechanics:  I  am.not  con-
 cerned  with  the  mathematical  formu-
 la  as  my  hon.  friend  Shri  Indulal
 Yagnik  tried  to  canvass—39  posts  here,
 500  people  there,  5,000  people  on  the
 Chinese  side  and  so  on.  What  I  am
 concerned  with,  what  the  country  is
 necessarily  concerned  with,  is  the
 question  of  principle.  It  i;  a  quettion
 of  principle  which  goes  to  the  root  of
 the  honour  of  this  cuntry,  It  is  a
 question  of  principle  which  must  affect
 the  self-respect  of  every  right-think-
 ing  Indian.  That  is  what  I  am  con-
 cerned  with:  and  the  principle  that
 was  involved  was  this:  the  very  least—
 and  1  sav  that  the  latest  position  is
 one  of  retreat,  in  a  long  line  of  re-
 treats—the  verv  least  was  the  uncon-
 ditional  restoration  of  the  line  up  to
 the  7th  September.

 There  is  no  question  of  civilian  con-
 trol  or  any  other  Chinese  contro]  on
 Indian  territory.  There  is  no  question
 of  condominium  either  in  Kashmir  or
 in  this  corridor,  Once  we  start  barter-
 ing  away  principles,  when  once  we
 accept  the  principle  of  condominium—
 may  be  2,000  sq  mile-  of  territorv—
 then  how  will  you  rationalise  and  dis-
 tinguish  the  question  of  condominium
 in  Kashmir  or  in  what  people  consider
 as  the  disputed  territory  in  Kashmir?

 What  I  feel  is  this.  I  am  not  worried
 about  the  mathematics  of  it  or  the
 mechanics  of  it;  work  it  out  arith-
 metically:  we  gain  here,  they  lose
 there.  And  in  the  final  analysis,  in
 the  mathematical,  arithmetical  balance,
 we  might  gain  something  numerically.
 But  the  principle  is  this,  ang  what  5
 fee]  is  this:  that  our  policy  has  re-
 presented  a  steaty  retreat.  Equally,
 the  Chinse  policy—of  calculated  dupli-
 city—has  represented  a  calculated  ad-
 vance.  Every  time  we  have  receded,
 every  time  they  have  exaggerated
 inflated  their  claim,  That  is  the  posi-
 tion,  and  today,  they  are  in  a  posi-
 tion  beyond  what  they  accepted  in
 August.  I  shall  show  that.
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 (Shri  Frank  Anthony]
 What  I  am  against  is  this:  because

 it  will  emasculate  the  psychology  and
 the  national  will  of  the  people.  You
 cannot  rationalise  these  things,  You
 cannot  quibble,  because,  in  the  final
 analysis,  people  wil]  say  bluntly  that
 this  series  of  retreats  represent  noth-
 ing  but  an  escalation  into  the  aban-
 donment  of  one  principle  after  ano-
 ther,  ang  that  is  what  I  am  against—
 this  escalation  into  surrender  after
 surrender.

 Sir,  let  me  put  it  this  way.  My  hon.
 friend  Shri  Indulal  Yagnik  seems  to
 have  argued  that  we  are  arguing  from
 a  Position  of  weakness,  ag  if  aggres-
 sion  must  be  recognised.  Here  is  a
 counsel  of  defeatism.  Shri  Yagnik’s  is
 a  counsel  of  cravennes;  it  is  a  counsel
 of  the  extremity  of  pusillanimity.
 That  is  what  it  comes  to,  I  just  do  not
 understand  it.

 On  the  20th  February,  1961—I
 agree—this  is  what  the  Prime  Minis-
 ter  said:

 “It  is  no  good  repeating  like  a
 mantram  ‘Oh,  let  us  sit  down  and
 be  friends.’  When  we  are  consi-
 dering  a  problem  like  this,  we
 must  know  the  nature  of  the  pro-
 blem  and  not  give  any  wrong  im-
 pression  to  the  public  of  India,  or
 to  the  public  of  the  world,  as  to
 where  we  stand,  or  how  this  is
 going  to  be  solved.  It  is  not  going
 to  be  solved  merely  by  some  pious
 declaration  or  by  pure  goodwill.
 I  want  good  of  will  always.  The
 fact  of  the  matter  is  that  our  case
 in  regard  to  the  border  is  almost
 foolproof.”

 Then,  he  went  on  to  sav:

 “The  question  would  only  be
 settled  when  the  Chinese  leave
 this  territory.  That  is  the  simple
 issue.  It  is  not  a  question  of
 horse-trading—all  right,  you  take
 this,  I  take  this.  You  halve  this,  I
 halve  this.  It  is  not  a  question  of
 that;  it  is  not  a  question  of  horse-
 trading”.
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 On  the  30th  April,  96l,  this  is  what
 the  Prime  Minister  said:

 “While  the  Government  of  India
 are  always  willing  to  negotiate
 with  the  Government  of  China,
 they  cannot  obviously  compro-
 mise  with  any  aggression  on  our
 territory,  nor  can  they  negotiate
 as  long  as  their  territories  remain
 under  Chinese  occupation”,

 The  Prime  Minister  might  say  that
 was  in  February  and  August  of  last
 year  and  a  long  time  ago.  But  with
 great  respect,  I  want  to  put  this  to  him:
 On  the  4th  November,  what  did  he
 say  in  this  House?  It  wag  a  stirring
 and  historic  resolution;  we  dedicated
 ourselves,  with  faith  and  hope,  to
 drive  the  Chinese  out  of  this  coun-
 try.  As  far  as  I  remember,  on  the
 l9th  November,  ‘1962,  in  a  stirring  ap-
 peal  to  the  nation  generally,  the
 Prime  Minister  said,  “We  will  not
 rest  till  we  drive  them  out  of  our
 country”.  These  are  brave  words.
 Sometimes,  the  Prime  Minister  says
 that  on,  this  side,  we  indulge  in
 brave  words.  Sometimes  in  a  crisis,
 brave  words  are  not  only  good,  but
 they  are  necessary,  because  they  sti-
 mulate;  they  sustain  and  fortify  the
 will  of  a  country  and  they  are  neces-
 sary.  But  what  I  am  against  is  this.
 I  am  not  against  brave  words,  but
 what  I  am  against  is  the  succession
 of  the  swallowing  ignominously,
 gulping  down  ignominously  those
 brave  words.

 Let  us  see  what  this  husmeant  in
 territory.  Let  us.  see  what  these  re-
 treats  have  meant  in  territory.  In
 1956,  the  Chinese  drew  their  line
 which  constituted  a  claim  of  12,000
 square  miles  of  Indian  territory.  Ac-
 cording  to  their  960  maps,  they
 raised  that  claim  by  2,000.  Accord-
 ing  to  their  959  line—it  is  their
 latest  claim;  they  call  it  their  7th
 November,  959  line—it  is  another
 4,000.  They  have  been  inflating  their
 claims,  In  956  it  was  12,000  square
 miles;  in  960  ‘more  14,000,  square
 miles  and  according  to  the  7th  Nov-
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 ember  line,  where  we  are  at  presnt,  it
 is  18,000  gquare  miles  of  our  territory.
 I  may  be  wrong  with  regard  to  one
 or  two  thousand  miles,  But  now
 their  claim  is  18,000  square  miles  of
 territory.  That  is  hcw  they  have  in-
 flated  their  claim  from  year  to  year,
 step  by  step.  Our  7th  September
 line  means  thut  we  leave  in  their
 occupation  at  least  16,000  square
 miles  of  what  we  consider  Indian
 territory.  I  say  this  with  great  res-
 pect;  I  am  not  impugning  the  motives
 of  the  Colombo  powers,  but  I  say
 that  the  Colombo  powers  did  noth-
 ing  except  indulging  in  horse-trad-
 ing.  They  have  done  precisely  what
 the  Prime  Minister  condemned  in
 February,  96l,  namely,  you  take
 this;  we  take  this.  You  halve  _  this
 and  we  have  this.  That  is  horse-
 trading  par  excellence.  It  is  noth-
 ing,  if  it  is  not  horse-trading  and
 the  Prime  Minister  said  that  Indian
 territory  ig  not  susceptible  to  any
 formula  of  horse-trading.

 What  I  am  against  is  this  that  the
 Chinese  now  are  getting  in  fact,  whe-
 ther  we  admit  it  or  not,  much  more
 than  what  they  wanted  recently,  as
 recently  as  August.  I  have  read  their
 notes  of  the  4th  and  6th  August.  This
 is  what  they  have  said.  On  the  4th
 and  6th  August,  1962,  tney  were  pre-
 pared  to  negotiate  with  us  uncondi-
 tionally.  The  Prime  Minister  may
 say,  yes,  but  in  August,  they  had  not
 attacked  us.  But  they  themselves
 on  the  4th  and  6th  August,  were  pre-
 pared  to  negotiate  with  us  uncondi-
 tionally.  Then  they  were  well  be-
 hing  the  7th  September  line,  What  I
 cannot  understand  is  this.  Let  us  not
 delude  ourselves.  The  Prime  Minis-
 ter  says  that  we  are  committed  to
 the  resolution  of  l4th  November  and
 we  are  committed  to  driving  them

 out,  Let  us  not  delude  ourselves.
 Once  bilaterally,  once  we  advisedly
 place  our  seal  on  their  at  least  oc-
 tupying  our  territory  from  the  ‘th
 September  line  then,  not  in  the
 Prime  Minister’s  life  time,  not  in  the
 life  time  of  any  one  of  us  can  we
 move  them  back  from  the  7th  Sep-
 tember  line.  For  generstions,  ver-
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 haps  for  200  years  of  Indian  history
 at  least  we  will  have  congealeg  the
 position  completely,  we  will  have
 actively  placed  our  own  approval,
 our  imprimatur,  our  specific  geal  on
 the  Chinese  occupying  permanently
 16,000  square  miles  of  Indian  terri-
 tory,  Let  us  not  delude  ourselves.

 Mr.  Chairman:  The  hon.  Member
 must  try  to  conclude  now.

 Shri  Frank  Anthony:  Madam,  give
 me  at  least  five  more  :ninutes,

 Mr.  Chairman:  The  hon.  Member
 has  taken  20  minutes.  He  must  come
 to  the  points  and  not  go  into  details.

 Shri  Frank  Anthony:  I  was  hop-
 ing,  Madam,  that  we  hed  learnt
 something  from  Chinese  duplicity.
 The  Chinese  live  by  certain  maxims
 which  have  now  beccire  their  creed.
 The  Prime  Minister  has  understood
 that  today.  Probably  he  has  read
 more  about  China  than  many  of  us,
 but  still  with  the  amount  of  furbish-
 ing  and  refurbishing  of  may  reading
 about  the  Chinese  today  is  no-
 body’s  business,  But  they  live  by
 certain  maxims  which  have  become
 their  creed:  ruse  ang  duplicity,  ad-
 vance  and  retreat,  confuse  and  de-
 moralise.  What  I  cannot  understand
 is  this,  that  they  have  applied  these
 maxims  blatantly  to  us  und  yet  we
 have  not  today  even  begun  to  profit
 by  it.

 Take  the  NEFA  area.  As  I  said.
 they  believe  in  ruse  8७३  duplicity,
 advance  and  retreat.  Even  in  NEFA
 why  are  they  holding  on  to  the
 Thagla  Ridge?  In  359  Chou  En-lai
 proposed  his  notorious  package  deal.
 Originally  they  never  remotely
 claimed  at  any  time  any  area  in
 NEFA.  They  merely  posited  a  claim
 ag  a  counterpoise,  and  then  they
 tried  to  put  through  a  vackage  deal:
 “all  right;  we  will  put  the  largeness
 of  our  heart  accept  your  fosition  in
 NEFA—which  was  always  there,  and
 wor  which  we  did  not  need  any  kind
 of  Chinese  blessing—ang  you  accept
 our  position  in  Ladakh”.  As  |  have
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 said  “advance  and  retreat,  confuse  and
 demoralise”.  They  have  succeeded
 completely.  Not  only  are  they  in  the
 position  that  Chou  En-lai  proposed
 in  1959,  but  they  are  beyond  that.
 They  were  prepared  then  to  swop
 their  so-calleq  claims  in  EFA  for
 2000  miles  of  territory  in  Ladakh.
 By  this  process  of  advance  and  re-
 treat,  inflating  their  claims,  today  we
 virtually  place  our  sea]  on  their  oc-
 cupying  not  42000  miles  of  Indian
 territory  but  on  their  occupying
 6000  square  miles  of  ‘dian  ter-
 ritory.  That  is  the  retreat  in  terms

 -of  territory.

 Sir,  I  want  to  say  a  word  about
 the  Colombo  powers,  !  feel,  Sir,
 because  they  are  dealing  with  people
 like  the  Prime’  Minister—decent,
 sometimes  I  think  a  little  too  decent
 when  he  is  dealing  with  people  like
 the  Chinese,  the  Government  has
 been  confused  and,  withcut  knowing,
 perhaps  a  little  demoralised—and  I
 say  this  with  great  respect  with  re-
 gard  to  the  Colombo  powers,  that
 they  have  also  fallen  4  victim  to  this
 process  of  being  confused  anj  de-
 moralised.:  I  do  not  want  to  say  any-
 thing  to  denigrate  them,  I  accept
 thei:  bonz  fide  completely;  but  I
 say  this,  that  whatever  their  inten-
 tions  were  they  are  calculated  to  pave
 the  way  to  a  communis:  hell  both
 for  themselves  ang  for  India.  But  I
 cannot  understan’t  their,  a  sort  of,
 acorbatics  in  this  exercise  of  non-
 alignment,  In  the  first  place  I  do  not
 understand  how  they  cquated  Com-
 muni-t  China,  which  was  a  complcte-
 ly  aligned  power,  mil‘tarilv  tied  to
 the  Communist  bloc,  with  India  whom
 some  of  us  regard,  some  of  those  at
 Jeast  on  the  other  side  regard.  as  the
 supreme  prophet  of  non-alignment.
 I  cannot  understand  that  equation  at
 all.  What  is  much  more  un-under-
 standable  to  me  is  this  as  to  how  they
 have  equated,  as  they  have  in  fact
 done  China  the  ageressor  with  India,
 the  victim.  I  do  not  understand  it.
 All  right,  I  accept  the  position  of  my
 hon,  frienq  Shri  Indulal  Yajnik  that
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 if  they  were  mediators  they  could
 not  use  adjectives,  although  I  do  not
 know,  because  as  far  as  I  can  see,
 the  people  who  invoke  or  intone  this
 mantram  of  non-alignment,  at  least
 they  apply  this  unction  to  their  soul
 that  they  are  nothing  if  they  are  not
 morally  courageous.  At  least  we  did
 that  on  the  Suez  issue.  Did  we  hesit-
 ate  in  branding  the  British  as  aggre-
 sors?  We  did  not.  What  I  want  to
 say  is  this,  the  stark,  tragic  fact  is
 that  in  spite  of  all  their  brave  postu-
 rings  these  small  countries  are  not,  in
 fact,  non-aligned.  They  cannot  be
 non-aligned  and  the  reason  is  this.

 6.3l  hrs.

 (Mr,  SrEaAKER  in  the  Chair]
 I  wil  finish  in  a  minute.  Burma  is

 economically  indebted  to  China.
 Burma  and  Cambodia,  are  cowering
 under  the  immediate  shaiow  of
 Chinese  imperialist  aggression.  Cey-
 lon  is  a  little  more  removed,  but  dare
 not  do  anything  to  offend  the  Chinese.
 Their  whole  .sapporach,  not  because
 they  wanted  to  do  it  deliberately  but
 in  the  context  of  their  living,  in  the
 context  of  their  being  in  the  shadow
 of  this  giant  imperialism.  is  that  they
 have  been  completely  inhibited.  They
 have  moved  as  I  said,  little  countries
 not  knowing  it  perhaps,  as  emotional
 statellites  of  the  image  of  Chinese
 strength  and  imperialism,  and  we
 have  been  inclined  to  succumb  to  their
 persuasions,  not  realising  that  in
 succumbing  to  it  they  have  drawn  us
 into  their  orbit,  perhaps  unthinkingly
 on  our  part,  they  have  drawn  us  into
 their  orbit  of  “becoming  emotional
 statellites  of  the  image  of  Chinese
 imperialism,

 I  feel  this  too  that  there  is  this
 tendency.

 Mr.  Speaker:  He  should  conclude
 now,

 Shri  Frank  Anthony:  J  will  conclude
 in  one  minute.  I  feel  this  too  that
 there  ig  this  obsession,  with  everyone
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 who  masquerads  under  the  label  of
 non-alignment—we  ourselves  become
 inhibited.  What  has  happened?  We
 have  become  non-aligned,  so  far  as
 our  own  interests  are  concerned;  that
 is  what  have  become,  paralysed  into
 non-alignment  so  far  as  our  own
 interests  are  concerned,  The  Colombo
 Powers  had  some  reasons,  small
 weak,  militarily  insignificant,  as  I
 said,  cowering  under  the  shadow  of
 Communist  imperialism;  they  equate
 us  with  the  Chinese  aggressor;  but  we
 become  non-aligned  in  our  attitude
 towards  our  own  interests  and  we
 accept  their  equation  of  the  aggres-
 sor  with  the  victim  of  aggression.

 May  I  finally  say  this?  I  do  not
 understand—I  woulq  like  to  elaborate
 this  a  little  more,

 Mr.  Speaker:  There  is  no  time  for
 more  further  elaboration,

 Shri  Frank  Anthory:  I  am  conclud-
 ing.  :

 Mr.  Speaker:  He  has  asked  for  one
 minute.

 Shri  Frank  Anthony:  I  am  conclud-
 just  now.

 Some  hon.  Members:  wo.  no.

 Mr.  Speaker:  Order,  order.  It  is
 between  me  and  the  hon.  Member.
 Why  should  others  come  in  between?

 Shri  Frank  Anthony:  We  may  need
 time.  But  can  we  buy  time  by  re-
 treating  before  the  Chinese?  What
 time  did  we  buy  in  accepting  their
 rape  of  Tibet?  Precisely  the  amount
 of  time  they  needed  in  order  to  build
 it  up  into  a  vast  military  camp  from
 which  they  could  mount  an  invasion
 of  this  country.  What  time  that  my
 hon.  friend  Shri  Indulal  Yajnik  was
 asking  for  will  we  buy  us  this  further
 retreat?  Precisely  as  much  time  as  the
 Chinese  have  already  decided  to  give
 us  before  they  mount  another  offen-
 sive.  And  I  say  this,  this  is  not  the
 kind  of  time  that  the  democracies
 buy.  re

 '

 MAGHA  3,  884  (SAKA)  Colombo  Conference  6082
 Proposals

 Surely,  we  can  prove  that  even  in
 Asia  a  democracy  caught  unprepared
 yet  it  is  prepared  to  suffer,  is  pre-
 pared  to  accept  reverses  and  defeat—
 ultimately  with  it  will  to  fight,  with
 the  spirit  and  the  will  of  a_  free
 people,  tempered  in  the  furnace  of
 law,  must  inevitably  triumph  over  all
 the  regimented,  fear-driven,  de-
 humaniseg  hordes  of  Chinese  com-
 munism.

 Shri  D.  C.  Sharma  (Gurdaspur):
 Mr.  Speaker,  Sir,  as  I  was  listening
 to  the  speech  of  the  hon.  Mcmber  who
 preceded  me,  I  remembered  a  070
 which  I  had  read  some  lime  ago,
 namely,  Alice  in  Wonderland,  After
 listening  to  him  I  felt  that  he  was
 seeing  everything  topsy-turvy  and
 that  there  was  a  lot  of  confusion  in
 what  he  said.  He  had  got  the  wrong
 image  of  the  Colombo  Powers,  a  false
 picture  of  our  nation  and  an  entirely
 di:torted  notion  of  what  we  are  aim-
 ing  at.  The  very  fact  that  our  Prime
 Minister  has  come  to  this  House  to
 discuss  the  Colombo  proposals  shows
 what  regard  he  has_  for  this  House.
 He  believes  in  the  sovereignty  of  this
 House.  He  believes  in  the  united
 support  of  this  House.  Now  that  our
 Prime  Minister  has  come  to  this
 House,  the  hon.  Member,  Shri  Frank
 Anthony,  thinks  that  he  has  affronted
 the  Hosue  by  accepting  the  princ'ple
 which  he  is  now  bringing  before  the
 House.  I  do  not  think  there  is  any
 question  of  accepting  the  principle,  I
 think,  he  has  brought  this  motion
 before  us  so  that  we  can  discuss  it
 and  deliberate  over  it  and  finally  give
 our  verdict.  I  think,  that  is  a  tribute
 to  democracy  and  to  the  democratic
 way  of  functioning  which  all  of  us
 like  very  much.

 It  has  been  said  that  we  are  for-
 going  our  principle.  It  has  been  said
 that  we  are  going  along  a  line  of

 retreat.  J]  think,  this  kind  of  speech
 will  do  a  lot  of  good  to  those  persons
 who  believe  in  the  Chinese  cause  and
 who  believe  that  China  is  doing  every-
 thing  possible  to  harm  us.  It  will
 not  do  any  good  to  any  Indian  who
 reads  this  speech.  It  is  not  a  ques-
 tion  of  a  retreat.  It  is  not  a  question
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 of  surrender.  As  our  Prime  Minister
 has  said  in  his  opening  speech  today,
 there  hag  been  a  sequence  of  events.
 There  has  not  yet  been  any  final  event.
 In  that  sequence  of  events  which
 may  last  very  long,  I  think,  this  is
 another  event  and  this  event  is  not
 going  to  be  the  final  event.  It  is  not
 going  to  bring  down  the  curtain  on
 this  unhappy  catastrophic  drama  that
 is  being  enacted  before  our  eyes.  It
 is  going  to  be  only  one  of  the  events
 in  that.

 What  is  that  event?  The  Colombo
 Powers  have  been  abused  today.  I
 think,  they  mean  well  by  us.  They
 have  been  friendly  to  us.  They  have
 taken  courage  in  both  their  hands  in
 order  to  evolve  a  formula  so  that  we
 can  gather  round  the  talking  table
 to  discuss  this  problem.  They  have
 done  good  not  only  to  the  cause  of
 peace  between  India  and  China  but
 to  the  cause  of  peace  all  over  the
 world.  They  have  been  the  torch-
 bearers  of  peace  in  this  troubled  world.
 I  believe  that  we  would  be  very
 churlish  if  we  did  not  give  them  a
 word  of  praise.  They  have  done  well
 by  us.

 What  have  they  done?  They  have
 said  to  us  that  here  are  the  proposals.
 These  proposals  are  not  going  to  be
 the  final  proposals  for  settlement.
 These  proposals  are  to  be  discussed
 and  after  discussion  the  country  will
 make  up  its  mind  as  to  what  to  do.
 J  think  that  it  is  not  proper  to  think
 that  they  have  done  something  which
 ig  not  conducive  to  the  interests  of
 peace  in  this  country.  I  believe  that
 they  have  raised  the  prestige  of  the
 policy  of  non-alignment  in  the  world.
 After  all,  they  were  the  six  non-
 aligned  powers.  They  may  be  small
 powers.  They  may  not  be  prosperous.
 They  may  not  be  big.  But  after  all  it
 was  these  six  non-aligned  powers
 that  had  come  forward  in  order  to
 find  out  a  via  media  to  settle  this
 dispute.  No  other  country  has  come
 forward.  No  big  Power  has  come  for-
 ward.  Therefore,  |  think  that  these
 countries  have  done  the  right  thing.
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 The  whole  policy  of  our  country
 vis-a-vis  China  has  to  be  looked  at
 in  three  contexts.  In  the  first  place,
 everyone  in  this  country,  every  citi-
 zen  of  this  country,  stands  by  the
 resolution  that  was  passed  on  the  l4th
 of  November,  1962,  which,  you,  Sir,
 said  that  we  should  pass_  while
 standing;  it  was  a  solemn  occasion
 when  we  passeq  that  resolution.  That
 resolution  was  to  this  effect  that  we
 shall  stand  by  our  country  and  we
 shall  not  rest  till  the  aggression  is
 vacated.  I  think  that  the  whole  thing
 has  to  be  viewed  against  this  back-
 ground  of  that  resolution.

 Secondly,  this  has  also  to  be  view-
 ed  against  the  background  of  our
 policy.  I  have  been  in  this  House
 for  quite  a  number  of  years.

 Shri  U.  M.  Trivedi:  For  eleven
 years  nearly.

 Shri  D.  0.  Sharma:  It  is  unfortunate
 that  my  hon.  friend  was  not  here  in
 the  Second  Lok  Sabha.  I  have  been
 here  for  quite  a  number  of  years,  and
 all  the  time,  I  have  been  hearing  on
 the  floor  of  this  House  the  advantages
 of  negotiations,  the  advantages  of
 peaceful  solution  of  knotty  problems.
 Our  country  has  stood  by  that  policy,
 and  our  country  has  been  making  ३०
 much  of  this  policy  and  rightly  so.  I
 believe  that  to  tell  us  not  to  stand
 by  that  policy  which  we  have  been
 enunciating  all  these  years,  and  not  to
 talk  to  anybody  at  the  negotiating
 table  will  be  just  abrogating  those
 principles  of  peaceful  negotiations
 which  we  have  been  holding  so  dear
 all  these  years,

 The  third  thing  is  this.  We  have
 geen  s0  many  things  here.’  As  Shri
 U.  N.  Dhebar  has  said  this  morning,
 of  course,  we  stick  to  the  8th  Septem-
 ber,  962  line.  But  in  the  Colombo
 proposals  that  we  have  given,  there
 are  certain  advantages,  and  there  are
 also  certain  disadvantages.  I  do  not
 know  by  what  kind  of  calculation
 Shri  Frank  Anthony  has  come  to  the
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 conclusion  that  we  are  going  to  sur-
 render  16,000  square  miles  of  terri-
 tory.  But  I  would  submit  very  res-
 pectfully  that  there  is  no  question  of
 surrender.  It  is  only  a  question  of
 negotiations.  My  hon.  friend  has  said
 that  we  have  been  having  this  retreat
 from  one  point  to  another.  I  think
 that  this  is  not  true,  I  think  that  we
 have  been  fighting,  and  at  the  same
 time,  we  have  been  trying  to  arrive
 at  a  peacefu]  settlement.  My  feeling
 is  this  that  the  proposals  put  forward
 by  the  Colombo  Powers  are  such  as
 can  be  made  only  the  basis  of  nego-
 tiations.  They  are  not  the  terms  of
 final  settlement.  They  are  such  terms
 as  we  can  discuss  with  them.  There
 is  no  harm  in  discussing  things  with
 anybody.

 Of  course,  I  agree  with  some  of
 my  hon.  friends  that  the  Chinese  are
 not  to  be  relied  upon  what  they  say
 and  what  they  do.  That  is  true.  Our
 Prime  Minister  also  has  said  _  this
 morning  that  he  also  does  not  believe
 always  in  the  bona  fides  of  the
 Chinese.  It  is  one  thing  not  to
 believe  in  the  bona  fides  of  a  country,
 and  it  is  another  thing  that  we  try
 to  evolve  some  method  of  approach,
 and  this  is  one  of  the  methods  of
 approach  that  he  Colombo  Powers
 have  devised,  and  I  belicve  that  there
 will  be  no  harm  in  accepting  the
 Colombo  proposals  and  in  going  to
 the  negotiating  table  and  discussmg
 those  problems.

 Another  point  that  I  want  to  make
 is  this,  that  the  country  is  fully  pre-
 pared  to  meet  the  Chinese  challange.
 Some  of  the  speeches  that  have  been
 made  on  the  floor  of  the  House  today
 show  that  we  are  weak-kneed,  that
 we  have  lost  the  moral  fibre  to  fight
 them,  and  that  our  will  is  weakcning
 and  all  that  sort  of  thing.  I  think
 that  nothing  can  be  farther  from  the
 truth  than  these  assertions.  Every
 ‘day  that  passes  strengthens  the  fibre
 of  our  country  to  fight  the  Chinese
 menace,  and  I  find  that  all  kinds  of

 “prevarations  are  going  to  be  made  for
 fighting  the  Chinese  menace  Only
 this  morning,  we  were  told  by  the

 MAGHA  3,  884  (SAKA)  Colombo  Conference  6086
 Proposals

 Education  Minister  what  was  going  to
 be  done  so  far  as  the  schools  and  col-
 leges  were  concerned.  He  has  stated
 that  Government  are  making  attempts
 to  give  a  new  kind  of  education  to
 the  youth  of  our  country,  In  the  same
 way,  our  ordnance  factories  are
 working;  our  indsutrial  production  is
 increasing.  The  Third  Five  Year
 Plan  is  not  going  to  be  acversely
 affected.  All  these  things  show  that
 the  fibre  of  our  country  is  strong  and
 stable  and  that  nothing  can  destroy
 that  will  to  fight  and  win.  I  believe
 in  what  Cromwell  said  to  his  soldiers
 when  he  was  fighting  a  civil  war,
 ‘Pray  to  God,  but  keep  your  powder
 dry’.  In  the  same  way,  our  Prime
 Minister  is  saying  to  the  nation,  ‘We
 will  keep  our  powder  dry.  We  will
 fight  the  Chinese  to  the  bitter  end
 and  we  will  not  rest  till  we  have  got
 back  every  inch  of  the  territory  sub-
 jected  to  aggression  vacated;  but  at
 the  same  time,  we  will  not  fight  shy
 of  negotiations’.  Negotiate  and  fight,
 fight  and  negotiate,  I¢  the  Chinese
 have  one  formula  that  they  should
 advance  and  retreat,  our  formula  is,
 fight  and,  if  necessary,  negotiate.  If
 negotiations  fail,  we  will  fight  and  we
 will  go  on  fighting  till  victory  is  ours.

 It  is  not  only  the  Colombo  Powers
 who  are  watching  our  policy.  Our
 reactions  are  being  watched  all  over
 the  world.  Our  policy  so  far  won  us
 friends  in  almost  every  country  of
 the  world)  There  are  only  three
 countries  which  have  not  said  any-
 thing  positively  in  our  favour;  other-
 wise,  every  country  of  the  world  has
 said,  directly  or  indirectly,  things
 which  have  been  laudatory  of  our
 policy.  That  is  what  has  happened
 ६0  far.  If  we  now  turn  our  back  upon
 negotiations.  |  think  we  will  stuitify
 ourselves.  We  will  be  do‘ng  some-
 thing  which  wil]  be  absolutely  con-
 trary  to  the  policy  we  have  pursued
 all  these  years.

 What  the  Chinese  are  going  to  do
 is  not  my  concern,  What  interpre-
 tations  they  are  going  to  put  is  not
 my  concern.  But  my  concern  is  only
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 this,  that  we  should  see  that  we  shall
 not  be  found  wanting  so  far  as  the
 will  to  fight  is  concerned,  and  we
 shall  not  be  found  wanting  if  there
 is  any  opportunity  for  us  to  nego-
 tiate.  This  is  the  dual  policy  we  have
 adopted.  But  this  dual  policy  is
 governed  and  dominated  by  one  thing,
 the  desire  for  victory.

 I  feel  there  is  one  thing  that  needs
 clarification  at  the  hands  of  the  Prime
 Mini-ter  when  he  replies  to  the
 debate.  We  _  should  be  told  very
 precisely  and  exactly  how  many
 Square  miles  of  land  will  92  involved
 in  this  kind  of  thing,  which  will  be
 in  dispute  by  this  time,  if  we  accept
 the  Colombo  proposals.  Of  course,
 while  accepting  the  Colombo  propo-
 sals,  we  do  not  mean  that  we  snall
 give  away  that  land  to  the  Chinese.
 But  we  should  be  told  about  it
 because  otherwise  the  impression  may
 get  abroad  that  in  these  negotiations
 we  are  not  feeling  any  concern  about
 a  large  tract  of  land.  This  clarifica-
 tion  in  terms  of  square  miles  involv-
 ed  shall  have  to  be  given.

 I  believe  the  Colombo  proposals
 deserve  hearty  attention  at  our  hands.
 As  the  Prime  Minister  has  said,  we
 accept  them  in  principle.  I  think
 these  should  be  made  the  basis  of
 negotiaticns.  If  cur  negotiations  do
 not  succeed  and  if  we  do  not  get  our
 way  at  the  negotiating  table,  the
 country  will  fight  and  fight  and  fight
 to  the  bitter  and  till  we  get  back
 every  inch  of  our  territory.

 Shri  Khadilkar  (Khed):  Let  me  at
 the  outset  express  my  full-throated
 appreciation  of  the  efforts  made  by
 the  Colombo  Powers  to  break  a  cer-
 tain  type  of  deadlock  that  had
 developed  on  our  border.  It  has
 becume  all  the  more  _  necessary
 because  a  senior  Member,  Shri
 Anthony,  while  concluding  his  speech,
 cast  some  doubts  on  ther  motives
 and  said  that  they  had  just  tried  to
 spell  out.....
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 Shri  Frank  Anthony:  Not  their
 motives,  but  their  inhibitions.  Their
 motives  I  accept  as  being  bona  fide.

 Shri  Khadilkar:  Even  then,  I  feel
 that  no  hon,  Member  of  this  House
 should  express  a  feeling  of  certain
 reservation  on  the  part  of  the
 Colombo  Powers  in  their  efforts,  as
 they  were  doing  something  very
 sincerely  to  find  a  way  out  of  the
 dead-lonk  to  bring  the  two  Powers  to
 the  negotiating  table.

 In  the  present  phase  which  we  are
 entering,  we  must  clearly  understand
 where  we  stand  and  what  we  are
 discussing.  Unfortunately,  hon.
 Members  from  the  Opposition  have
 failagd  to  grasp  the  significance  of
 this  move.

 What  have  the  Colombo  Powers
 done?  As  I  said,  after  thcir  massive
 invasion,  a  situation  of  deadlock  was
 created  by  the  Chinese,  because,  in
 their  so-called  military  triumph  in  a
 particular  battle,  they  were  trying  to
 dictate  and  play  a  dual  policy.  In
 effect,  they  said:  we  have  won  this
 battle;  even  then  we  are  ready  for
 negotiations,  if  you  accept  our  terms.
 First,  the  24th  October  terms  were
 there,  and  then  the  7th  November
 959  line  was  again  put  forward,  but
 we  remaind  firm  and  said  nothing
 doing  till  the  8th  September  line,  the
 status  quo  ante  was  restored  in  ful
 and  all  the  gains  of  aggression  were
 surrendered.  Why  are  the  Chinese
 not  prepared  today  to  accept  the
 Colombo  proposals  in  toto  with  the
 explanations  and  _  elucidations  that
 have  been’  offered?  If  you  closely
 analyse  it,  you  will  find  that  they
 really  meet  the  demand  that  we  have
 made  move  than  in  substance.  The
 sbstance  of  the  proposals  is  that  the
 Chinese  wil]  have  to  surrender  all
 the  gains  of  aggression.  I  am_  not
 go'ng  into  details  because  several  hon,
 Members  have  gone  into  them,  but  30
 far  as  the  Ladakh  area  is  concerned,
 they  will  go  back  and  there  will  be
 civil  posts  of  both  India  and  China
 I  wou'd  like  to  ask  the  hon  Members
 who  say  that  if  we  accept  the  Colombo
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 proposals  it  is  dishonourable,  it  is
 capitulation,  it  is  not  consistent  with
 the  dignity  and  honour  of  this  coun-
 try,  what  we  are  accepting.  We
 continue  to  say  what  we  sa‘d  before
 that  if  the  Chinese  are  prepared  to
 go  back  to  the  8th  September  line,
 we  are  ready  for  negotiation.  That
 was  stated  again  and  88287  on  the
 floor  of  the  House,  and  at  that  time
 no  Member  from  the  Opposition
 raised  a  voice  of  protest  :aving  that
 unless  they  vacated  every  inch  of  our
 territory,  there  should  be  no  talk  of
 negotiation.

 Shri  U.M.  Trivedi:  That  was  the
 point  raised.

 Shri  Bhagwat  Jha  Azad  (Bhagal-
 pur):  Only  3  Members  opposed  it.

 Shri  Khadilkar:  Therefore,  let  us
 understand  these  proposals  and  their
 significance.

 Shri  Anthony  is  a  good  lawyer.
 Even  from  the  tactical  point  of  view,
 if  the  Chinese  have  certain  reserva-
 tions  regarding  the  Co!ombo  proposals
 at  this  hour  after  prior  talks  with  the
 Prime  Minister  of  Ceylon,  when  she
 came  here,  she  came  with  their
 assurance  and  rT  think  she  gave  all
 the  explanations  with  the  full  know-
 ledge  that  the  Chinese  wll  endorse
 whatever  they  said  here,  even  then
 the  Chinese  today  are  not  prepared  to
 accept  in  toto  the  proposals  and  the
 explanations.  Js  it  not  to  our  advan-
 tage  to  stand  unitedly  behind  the  pro-
 posals  of  the  Colombo  powers  because
 in  my  opinion  they  have  come  forward
 to  restore  certain  sense  of  solidarity
 which  was  destroyed  by  the  unilateral
 military  action  taken  by  China.  The
 Chinese  say  time  and  again  that
 China  stands  for  Asian-African  soli-
 darity.  If  they  back  out,  as  they
 seem  to  have  backed  out,  their  pro-
 fessions  will  never  be  trusted  in  the
 Afro-Asian  world.

 Let  us  understand  this  point  clearly.
 We  are  at  the  moment  at  the  turning
 Point  in  history.  Many  Members  of
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 the  Opposition  have  not  grasped  the
 full  significance  of  the  unfolding  of
 the  history  at  the  present  juncture.
 With  their  limited  understanding  of
 the  world  movement  they  try  to
 attack  the  present  formula  of  the
 Colombo  powers.  What  is  happening?
 Soviet  Union  and  America  are  trying
 to  come  to  some  sort  of  an  under-
 standing  as  they  feel  that  with  the
 modern  technological  devclopment
 the  time  has  come  when  the  grave
 issues  between  the  two  giants  of  the
 world  should  be  settled  by  pzaceful
 methods  only.  The  new  vista  or
 horizon  js  opening  up.  At  the  Bel-
 grade  Conference  our  Prime  Min‘ster
 had  forcefully  advocate  that  the
 main  issue  before  mankind  is  not
 anti-imperialist  attitude  but  peace  or
 war.  There  was  a  certain  mi.under-
 standing  and  even  risk  in  that  attl-
 tude:  the  Afro-Asian  countrics  gaither-
 ed  at  Belgrade  felt  that  our  P™me
 Minister’s  approach  was  not  proper
 and  there  was  some  misunderstand-
 ing.  But  the  Prime  Minister  stuck
 to  that  position  to  the  la:t.  Now,  the
 West  are  coming  round  to  the  neguos
 tiating  table  and  try  to  solve  tne
 problems  not  by  military  might  but
 by  other  peaceful  methods.  This  !s  8
 good  augury.  When  these  proposals
 are  before  us  we  just  cannot  ignore
 them.

 If  you  listen  to  the  Peking  radio....

 Mr.  Speaker:  I  have  never  listened
 to  Peking  radio.  Why  should  I  be
 accused  of  that?

 Shri  Khadilkar:  I  occasional’y  do  in
 order  to  understand  their  mind.

 Mr.  Speaker:  He  is  addressing  the
 Chair;  he  should  be  careful.

 17  hrs.
 Shri  Khadilkar:  I  am  sorry  for  my

 slip.  I  was  saying  that  their  main
 propaganda  barrage  is  directed  agairst
 one  person.  They  want  to  destroy  the
 image  of  Nehru.  What  for?  All  the
 time,  in  season  and  out  of  season,  in
 the  Afro-Asian  world  they  want  to
 show  that  the  Chinese  were  prepared:
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 (Shri  Khadilkar]
 for  negotiations.  This  border  dispute
 hus  been  kept  pending  by  certain
 reactionary  forces  germinating  in
 India,  and  they  are  shaping  the
 policies,  though  Mr.  Nehru  may  talk
 of  peace  and  peaceful  settlement!  Why
 is  China  doing  this?  Because  they
 are  trying  to  build  up  a  third  force,
 giving  a  challenge  to  the  western
 development  as  well  as  to  the  other
 Afro-Asian  countries,  those  who  are
 not  their  satellites,  who  are  not  pre-
 pared  to  accept  Chinese  hegemony  in
 this  part  of  the  world  because  they
 feel  as  Mao  has  said.  I  will  not  give
 a  lengthy  quotation.  In  one  of  -the
 theoretical  articles  written  by  the
 Chinese  author,  it  has  been  aaid,
 “There  can  be  no  exception  to  this
 rule.  It  is  impossible  to  sit  on  the
 fence.  There  is  no  third  group.
 Neutrality  is  merely  a  camouflage,  A
 third  group  does  not  exist.”  I  am  not
 quoting  the  prior  portion.  So,  she
 has  taken  up  a  position  just  like  Dul-
 les  used  to  take.  He  is  not  prepared
 to  believe  that  all  the  Asiatic  and
 African  nations  settle  down  after  their
 mewly-achieved  freedom  and  chalk
 out  their  own  course  of  evolution.
 China  wants  to  divide  them  and
 polarise  the  world  if  possible  and  give
 a  challenge  both  ways,  indirectly  to
 the  western  development  and  dircctly
 through  India  to  the  Afro-Asian
 nations.

 There  is  one  more  aspect  which  I
 would  like  to  place  before  the  House,
 because  these  proposals  snould  be
 debated  in  a  wider  context.  In  the
 west,  just  after  the  Napoleonic  war,  the
 old  system  gave  way  and  a  new
 approximation  was  reached.  National-
 ism  or  republicanism,  to  a  large  ex-
 tent,  triumphed.  Thrones  were  vacat-
 ed.  They  were  not  destroyed  like
 Napoleon  did  before.  A  new  appro-
 ximation  is  developing  in  the  west.
 There  are  two  systems—hostile  and
 antagonistic.  There  is  the  socialist
 system  and  there  is  the  capitalist
 system.  They  have  come  to  realise  in
 ‘the  modern  development  of  the  world
 Yhat  they  would  ‘have  to  co-exist  with
 mutual  understanding.
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 On  this  side  of  the  Pacific,  the
 Chinese  are  challenging  the  very  basis
 of  this  modern  development  on  the
 frontier  of  ours.  Therefore,  when  I
 say  this,  I  say  this  with  full  con
 sciousness.  In  this  struggle  some  peo-
 ple  feel  that  China  is  not  an  aggres-
 sor.

 Mr,  Speaker:  The  hon.  Member's
 time  is  up.

 Shri  Khadilkar:  I  would  request  for
 more  time.

 Mr,  Speaker:  If  the  Congress  Mem-
 bers  insist  that  they  must  have  as
 much  time  as  the  Opposition  Members
 have,  it  becomes  very  difficult.  There
 is  a  very  large  number  of  Congress-
 men.

 Shri  Khadilkar:  I  have  spoken  only
 for  ten  minutes.

 Mr.  Speaker:  5  minutes.  When  did
 he  begin?

 Shri  Khadilkar:  I  do  not  want  to
 quarrel.

 Mr.  Speaker:  Then  the  ought  not  to
 bave  mentioned  like  that.

 Shri  Khadilkar:  I  do  aot  want  to
 dispute.

 Mr.  Speaker:  He  began  at  4.50.  So,
 how  could  he  say  that  he  had  only
 ten  minutes  so  far?

 Shri  Khadilkar:  I  do  not  want  to
 chal.enge.  I  resume  my  seat.

 Mr,  Speaker:  If  he  wants  to  finish
 in  another  two  minutes  he  may  speak.

 Shri  Khadilkar:  If  you  like,  I  will
 finish  now.  I  was  just  saying  that  we
 should  accept  these  proposals,  because
 it  is  to  our  advantage.  There  is  no
 question  of  surrender  involved.
 Moreover,  what  I  feel,  as  the  pro-
 posals  have  come  before  the  House,  is
 this:  this  is  the  only  way  to  break
 the  present  deadlock.  Three  sets  of
 opinions  are  expressed.  Some  people
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 feel  that  if  we  do  not  go  to  the
 negotiation  table,  the  present  deadlock
 will  be  continued  and  that  will  keep
 a  certain  amount  of  war  hysteria  in
 this  country.  Men  like  Rajaji  have
 written  in  their  organ  that  this  accep-
 tance  of  the  proposals  is  a  capitulation
 and  therefore,  Rajaji  has  advocated
 that  you  must  go  and  attach  yourself
 with  the  western  camp,  though  the
 spokesmen  of  the  Swantantra  Party
 have  not  understood  that  logic  very
 clearly.

 A  third,  rather  surreptitions  and
 romantic  way,  as  I  call  it,  out  of  the
 present  situation  is  propounded  by
 some  people,  saying  that  unless  we
 wipe  out  our  humiliation,  shed  the
 blood  of  an  equal  number  plus  one  of
 the  Chinese  soldiers  on  the  crest  of
 the  Himalayas,  there  should  not  be
 any  talk  of  negotiations.  4  cannot
 understand  this  wild  language.

 Let  this  House  consider  it  dispas-
 sionately  whether  it  is  to  the  advant-
 age  of  this  country,  to  our  known
 path,  which  we  have  pursued,  the
 path  of  peace.  As  far  as  possible,  we
 are  not  relying  on  military  means  to
 settle  disputes.  But  as  I  quoted  from
 Mahabharata  earlier  ,भ्रम  दामन  तथा  युद्ध

 य,  if  we  reach  the  dead  end  so  far

 as  peaceful  methods  are  concerned,  we

 shall  certainly  take  arms.  We  have
 not  renounced  arms.  But  we  will
 adhere  to  the  basic  principles  of  our

 policy  of  non-alignment  and  not  get
 involved  militarily  with  any  of  these

 powers.  Tie  Chinese  challenge  is  not

 only  to  India,  but  to  the  world  forces
 of  peace,  because  China  is  trying  to
 emerge  as  a  070  ४  orld  power,  rely-
 ing  on  its  military  might.  We  stand
 firm  with  full  confidence  in  the  Afro-
 Asian  nations,  particularly  the  nations
 who  have  gathered  at  Colombo,  who
 came  to  build  a  bridge  of  understand-
 ing  between  India  and  China  and
 restore  the  former  spirit  of  Bandung,
 which  was  disturbed  by  Chinese
 military  action.  We  must  give  that
 assurance  to  the  Colombo  powers  that
 every  Member  of  this  House  would
 stand  by  ‘he  proposal.  There  ic

 2535  (Ai)  LSD—8.
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 nothing  dishonourable  in  it.  It  is  only
 8  way  out  of  the  present  deadlock,
 to  take  the  two  parties  to  a  negotiat-
 ing  table.  I  know  those  who  go  for
 negotiations  will  never  forget  what
 happened  at  Panmunjom.  I  do  not
 want,to  quote  Charles  Turner  Joy’s
 reminiscences,  who  was  conducting
 negotiations  there.  Ultimately,  he  had
 to  give  up  that  task,  because  it  was
 very  difficult  to  negotiate  with  the
 Chinese.

 भ्रध्यक्ष  महोदय  :  श्री  आर०
 पाण्डेय  t

 एस०

 श्रीमती  सहोदरा  बाई  राय  (दमोह):
 अध्यक्ष  महोदय,  महिनांग्रों  को  भी  चांस
 मिलना  चाहिये  ।

 श्री  रा०  शि०  पाण्डेय  :  ग्रध्यक्ष
 महोदय,  जहां  तक  इन  कोलम्बो
 प्रस्तावों  का  सम्बन्ध  है,  मैं  निवेदन  करना

 चाहता हूं  कि  चाइना  वार  जब  से  हुई
 है,  तब  से  लेकर  राज  तक  का  इतिहास
 हमारे  सामने  है।  उस  इतिहास  की  पृष्ठभूमि
 को  अगर  हम  देखें  तो  अनुभव  होता  है  कि
 प्रजातंत्र  की  रक्षा  की  दृष्टि  से  वेस्टेज
 चवावजें  |  ने  यह  कहा  हैकि  किसी  भी

 कम्युनिस्ट  देश  से  अगर  इस  तरह  का
 आक्रमण  होता  है  तो  हम  स्पांटेनियसली
 आपकी  सहायता  के  लिए  जाएंगे  भ्र ौर  वे

 एं.  -  सारा  देश  इस  बात  को  जानता

 है  कि  हमें  सहायता  का  आश्वासन  मिला
 और  आर्मी  के  लिए  स्ट्रेटेजिक  वे पंज  की

 सहायता  हमें  दी  गई।  इतिहास  यह  भी
 बताता  है  कि  हमारे  अफ्रीका  और  एशिया
 के  पड़ौसी  राष्ट्रों  ने  भीइस  बात  को
 गवारा  नहीं  किया  कि  हमारे  इस  देश  के
 प्रजातंत्र  पर  किसी  भी  प्रकार  का  आक्रमण

 हो।  उन्होंने  इस  सारी  हकीकत  को
 समझा  और  समझने  के  बाद  वे  स्पांटें-

 निकाली,  अपनी  ही  तरफसे,  खुद  ही

 इनिशियेटिव  लेकर  इकट्ठा  हुए  और  कहा
 कि  यह  बात  गलत  है  कि  एशिया  की  भूमि
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 [  श्री  रखा  शि०  पाण्डेय  |

 पर,  हिमालय  की  पर्वतमालाझों  पर,  सीमा
 की  रेखाग्रों  पर  रक्‍त  बहे  |  उन्होंने
 यह  बात  पसन्द  नहीं  की  1
 उनकी  इस  भावना  की  हम  कद्र॒  करते
 हैं,  99  कि  पश्चिमी  राष्ट्र  हमारी
 सहायता  के  लिये  आये,  हमने  उनका
 स्वागत  किया,  उसी  प्रकार  एशिया  और
 बारीक  के  यह  देश  थे  जिन्होंने  इस  तथ्य
 को  समझ  और  टोटैलिटेरियन  रिजीम
 को  बागे  बढ़ने  सेरो कने  में  मदद की
 कौर  उनसे  यह  कहा  कि  तुम्हारा  यह  काम
 गलत  है।

 जहां  तक  ऐम्रशन  की  बात  है,
 उन्होंने  ग्रसने  प्रस्ताव  में  यह  बात  कहीं  हो
 यान  कही  हो,  लेकिन  मैं  अपने  एक  साथी
 सदस्य  कीइस  बात  सेसहमत  हूं  कि
 आखिर  उन्होंने  हमसे  तो  कुछ  नहीं  कहा,
 हमारे  राष्ट्र  से  कुछ  नहीं  कहा  कि  हम  एक
 इंच  इधर  हटें।  उन्होंने  चाइना  से  कहा  कि
 उसको  पीछे  हटना  चाहिये।  हालांकि
 उन्होंने  उससे  प्रेलाइजली  ८  सितम्बर  की
 बात  नहीं  कही,  लेकिन  एक  रास्ता
 निकाला  जहां  तक  कि  उसको  पार्टिकुल
 मीटर  तक  पीछे  हटना  चाहिये  और  कहा
 कि  वहां  पर  ज्वायेंट  प्रोटेक्शन  के  लिये
 हमारी  ज्वायंट  चेक  पोस्ट  होगी।
 हाउस  इस  बात  से  सहमत  हो  या  न  हो
 लेकिन  कोलम्बो  प्रपोजल  के  श्रुतांत  दो
 प्रदान  थे एक  तो  वह  जिस  का  सम्बन्ध
 राजनीति  से  था,  अर्थात्  यह  कि  एशिया  में
 दोदो  महान्‌  राष्ट्र  हैं  वें  आपस  में  न
 लड़ें।  मैं  समझता  हूं  कि  उनकी  इसके  लिये
 प्रशंसा  करनी  चाहिये।  जहां  तक  नेफा  का
 सम्बन्ध  है  वहां  पर  जो  हमने  ८५  सितम्बर
 को  बात  कही  थी  उसके  लिये  उन्होंने  कहा
 कि  चाइना  ८  सितम्बर  के  स्थान  तक  पीछे
 हटे  ।  सिर्फ  ढोला  जर  लोपेज  इन  दो
 स्थानों  का  झगड़ा  है।  इस  सम्बन्ध  में
 कोलम्बो  प्रस्ताव  में  यह  कहा  गया  कि  हम
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 लोग  बैठ  कर  बात  करें।  जहां  तक  लाख
 का  प्रश्न  है,  मैं  समझता  हूं  कि  जहां  कहीं  भी
 गत्यावरोध  पैदा  होगा  वहाँ  उससे  नई

 रोशनी  मिलेगी  |  हम  उससे  सहमत  हों  या
 नहीं,  इसी  बात  के  लिये  यह  प्रस्ताव  चाहता
 है  घि  पार्लियामेंट  इसको  समझे  ग्रोवर
 समझने  के  बाद  एक  निर्देश  दे  वि  आखिर
 यह  स्थिति  शा  चुकी  है  या  नहीं  ॥: उ  हम  *
 बैठ  कर  बात  करें।  जहां  तक  इस  बात  का
 प्रश्न  है  बहुत  स्पष्ट  शब्दों  में  प्राइम
 मिनिस्टर  ने  कहा  हैपी  वे  इस  सम्बन्ध
 में  बात  करने  को  तैयार  नहीं  हैं  जब  तक  कि
 सिद्धान्तत:  चाइना  इस  वात  को  स्वीकार
 नहीं  करता  हैकि  वह  ८  सितम्बर  की
 लाइन  तक  पोछे  जायेगा  |  जहां  तक  हमारे
 सिद्धान्तों का  सवाल  हूँ,  जहां  तक  हमारी
 मर्यादा  का  प्रदान  है,  जहां  तक  इस  निर्णय
 का  प्रदान  है  जोकि  पालियामेंट  ने  किया,
 हम  उसके  पीछे  नहीं  जाना  चाहते  |
 हम  सिर्फ  एक  बात  यहां  पर  देखना  चाहते
 हैं  कि  जो  कोलम्बो  प्रस्ताव  हमारे
 सामने  है  क्‍या  वह  ऐसी  स्थिति  पैदा  करता
 है  कि  हम  बैठ  कर  चीन  से  बात  करें  या
 न  करें।  केवल  यह  निर्देश  यह  प्रस्ताव
 चाहता  है।  शौर  इस  बात  को  न  केवल
 एक  बार  बल्कि  जैसा  हमारे  कुछ  साथी
 सदस्यों  न  कहा,  कई  बार  इस  सदन  में
 कहा  गया  हैकि  अगर  os  सितम्बर  की
 लाइन  के  पीछे  चीन  हट  जाता  है  तो
 फिर  हमारा  जो  झगड़ा  हुआ  है  तो  उसको
 आपस  में  मिल  कर  तय  कर  सकते  हैं।

 जहां  तक  पोज़ीशन  का  सम्बन्ध  है,
 मैं  निवेदन  करना  चाहता  हूं  कि  डिसाक्रेटिक
 सेट-प्रय  में  पोज़ीशन  का  उतना  ही  इम्पोर्टेड
 रोल  होता  है  जितना  कि  रूलिंग  पार्टी  का  +

 हर  कंट्री  में,  खास  कर  जहां  तक  ब्रिटेन  का
 सम्बन्ध  है,  भ्र पोजीशन  हमेशा  एक  ग्रल्टर्नेटिव
 प्रपोजल  ले  कर  आता  है  ब्रोकर  गाइड  करता  है
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 कि  इस  तरह  से  किया  जाय,  कहता  है  कि
 एक  यह  गअल्टर्नेटिव  है  दूसरा  यह  अल्टरनेटिव
 है  |  जहां  तक  हम  अपने  यहां  के  अपोजिशन
 के  रोल  को  देखते  हैं,  अगर  आप  गौर  कीजिये,
 तो  वह  यही  कहता  रहा  है  कि  हमारे  पास

 जूता  नहीं  था,  बन्दूक  नहीं  थी.  रंगा  साहब
 कहते  हैं  कि  श्री  नार  al  बुलेट  पावरफुल
 नहीं  थी  ।  हर  एक  ग्रामीण  एक्सपर्ट  ओपीनिग्नन
 ले  कर  गाता  है  1  जहां  पर  सिद्धान्त  की  बात

 होती  है  वहां  वह  यह  प्रोफेसर  ले  कर  आते  हैं
 कि  हम  ने  तो  पहले  ही  यह  कह  दिया  था  कि
 पंडित  जी  जरूर  ही  समझौता  कर  लेंगे  ।
 इस  सदन  में  भी  यह  कहा  जात।  है  और  इस
 सदन  से  बाहर  भी  ।  इस  सदन  में  खड़े  हो  कर
 सब  ने  प्रस्ताव  पास  किया  था  और  यह
 अपोजिशन  भी  उस  में  शामिल  था  ।  लेकिन

 मुझे  मालूम  है  कि  खास  तौर  से  स्वतन्त्र  पार्टी
 और  जन  संघ  की  पूरी  कैम्पेन  चल  रही  है
 सारे  देश  में  और  उन्होंने  हर  एक  मंच  से  यह
 कहा  कि  हम  ने  तो  पहले  ही  कह  दिया  था,
 सन्‌  LEO,  १६९५१  और  १९५२  में  ही  कह
 दिया  था  कि  चीन  का  आक्रमण  होगा  |  कहीं  कहीं
 तो  महर्षि  अरविन्द  को  भी  कोट  किया  जाता  है
 कि  महर्षि  प्ररविन्द  ने  मरने  के  पहले  कहा  था
 कि  चीन  हम  पर  हमला  करेगा  ।  ऐसी  स्वर्गीय
 ग्रामों  का  नाम  ले  कर  वे  लोग  कहते  हैं
 जिन  से  जा  कर  हम  पूछ  भी  नहीं  सकते  हैं  ।
 प्रश्न  है  भ्र पोजीशन  का  ।  मैं  ग्रुप  से  कहता  हूं
 कि  एक  वहू  दिल  शाना  चाहिये  जिस  दिन
 विरोधी  दल  कुछ  दायित्व  समझे  शौर  देश  के
 प्रकार  एलेक्शन,  नोट्स,  सेंटिमेन्ट्स  और
 भोले  भाले  लोगों  को  भड़काने  की  प्रवृत्ति  से
 दूर  हो  कर  एक  सालिड  और  कांक्रीट  अपोजिशन
 का  जो  रोल  होता  हैं  प्राल्टनेंटिव  देने  का,
 उस  को  दे  कि  “श्रीमान  प्रधान  मंत्री  जी  प
 जो  कर  रहे  हैं  उस  से  हमारा  मतभेद  है,  भाप
 को  यह  करता  चाहिये”  ।  किसी  भी  विरोधी
 दल  के  सदस्य  ने  यह  नहीं  कहा  कि  ड्राप  की
 इस  बात  से  हम  यहां  तक  सहमत  हैं  प्रौढ़
 यहां  तक  नहीं  सहमत  हैं  |  यह  हमारी  राय  है

 १र  यह  पाप  को  करना  चाहिये  ।  लेकिन
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 यहां  तो  यह  है  कि  हर  चीज  प्रधान  मंत्री
 की  गलत,  हर  चीज  ट्रेजरी  बैंडेज  की  गलत,
 रूलिंग  पार्टी  की  हर  चीज  गलत,  वार  की
 बात  वह  करती  है  तो  गलत,  शांति  की  बात
 करती  है  तो  गलत,  फौज  की  बात  करती
 है  तो  गलत  ny  हमारे  कृपालानी  साहब  ने
 इसी  फ्लोर  पर  हमारे  बजट  को  क्रिटिसाइज
 किया  था  कि  यह  गरीब  देश  है,  भूखा  देश  है
 बौर  गोला  बारूद  में  इतना  पैसा  ख  होता  है,
 लेकिन  शब  कृपलानी  साहब  क्‍या  कहते  हैं  7

 Shri  5.  M.  Banerjee  (Kanpur):  He
 is  not  here  in  the  House.

 श्री  रा०  ऋषि  पाण्डेय  :  जिस  समय

 वह  थे  उस  वक्‍त  की  बात  कह  रहा  हूं  ।

 अध्यक्ष  महोदय  :  उन  का  नाम  बाप
 न  लें  ।  यह  कहिये  कि  प्रजा  सोशलिस्ट  पार्टी
 के  लीडर  ने  यह  कहा  था  और  राज  प्रजा
 सोशलिस्ट  पार्टी  यह  कह  रही  है  ।

 Shri  Thirumala  Rao  (Kakinada):
 Only  today  morning  Shri  Gopalan
 quoted  Shri  Jai  Prakash  Narayan  and
 Acharya  Vinoba.  Bhave  in  support
 of  his  argument.  No  exception  was
 taken  to  that.

 Mr.  Speaker:  There  is  difference
 between  the  two.

 An  hon.  Member:  Quotation.

 अ्रध्यक्ष  महोदय  :  यह  मुझे  भी  मालूम  है।
 There  was  a  difference.  I  was  very
 carefully  listening  to  Shri  Gopalan.  He
 quoted  them  because  he  wanted  their
 support  for  his  arguments.  So,  he
 said  he  was  also  of  the  opinion  held
 by  them.  He  did  not  say:  “this  is  my
 opinion  but  others  hold  a  different
 opinion”.  So,  in  fhis  case,  I  would
 request  him  not  to  criticise  one  parti-
 cular  individual  who  is  not  among  us.
 He  might  say  that  a  leader  of  the
 Praja  Socialist  party  held  one  view
 earlier  and  how  they  hold  a  different
 view.
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 Shri  S.  M.
 Perea  Souk  ne  5  bel

 उनके  व्याख्यानों  से  नहीं  खड़ा  हुआ। the  leader  of  the  ja  alist  Party.
 ६०,  ७०  वर्षों  का  इतिहास  है  कांग्रेस  का
 उस  में  ५०  वर्षों  का  ज्वलन्त  नेतृत्व  है

 श्री  रा०  शि०  पाण्डेय  :  मैं  भाप  से  पंडित  जी  का।  इस  देश  के  लोगों  का
 निवेदन  कर  रहा  था  कि  मैं  आप  की  आज्ञा  विश्वास  है  कि  पंडित  जी  के  हाथों  में
 शिरोधाय  करता  हूं,  शौर  मैं  नाम  नहीं  लूंगा  v  हमारी  रक्षा,  देश  की  रक्षा,  देश  की
 झगर  नाम  लेना  भी  पड़ा  तो  लीडर  आफ  दि  सामानों  की  रक्षा  सुरक्षित  हैदर  प्रखर
 पार्टी  कहेगा  1  कभी  लड़ना  भी  पड़ा  तो  हम  अपने  देश  को

 रक्षा  कर  सकेंगे  ।  राज  यह  आस्था  और
 विश्वास  है  कौर  इसी  विश्वास,  इसी  प्रेरणा,
 इसी  भावना,  इसी  आस्था  तथा  निष्ठा  के
 कारण  सारा  देश  एक  हो  कर  खड़ा  हो
 गया  ।

 जहां  तक  विरोधी  दल  का  प्रश्न  है,
 एक  विरोधी  दल  के  सदस्य  ने  कहा  कि  सारा
 देश  एक  आदमी  के  रूप  में  प्रधान  मंत्री  के

 पीछें  खड़ा  हो  गया  ।  मैं  आप  से  कहता  हूं  कि
 अगर  प्रधान  मंत्री  के  पीछे  सारा  देश  खड़ा
 हो  गया  तो  प्रधान  मंत्री  भी  तो  कोई  चीज  हें  ।  जहां  तक

 कोलम्बो
 प्रस्तावों  की  बात  है

 प्रधान  मंत्री  पर  जो  विश्वास  है,  जो  आस्था  है,
 मैं  आप  से  कहता  हूं  कि  यह  देश  लड़  सकता  है।

 जो  उस  के  प्रति  राष्ट्रीय  भावना  होने  का  पिछले  दो  महीनों
 ही

 इस  देश  का  इतिहास

 दायित्व  है,  उस  के  कारण  ही  सारा  देश  जितनी
 ज्वलन्त

 शांति  का  रहा  है  उतनी  ही

 उन  के  पीछ  खड़ा  हो  गया  ।  सारा  देश  किसी  ज्वलन्त  क्रांति
 का  भी  रहा  है  ।

 पंडित  जी  के

 विरोधी  तत्व  के  पीछे  नहीं  खड़ा  हुआ  ।  सम्बन्ध  में  एक  अमरीकी  के  मुह  से  कही  गई
 वह  कहते  हैं  कि  पंडित  जी  के  पीछे  थे  ।  मैं  बात  सुन  कर  मैं

 बहुत  प्रसन्न  हुआ  ।  उस  ने

 शाप  से  पूछना  चाहता  हूं  कि  अगर  पंडित  जी  कहा  कि  हमारे  देश  में  इस  ग्रामीण
 के  बाद

 के  पीछे  न  खड़े  होते  तो  क्या  होता  ?  कम्यूनिस्ट
 प्राइम  मिनिस्टर

 पर:  जो  ि
 हुआ  है

 पार्टी  ने  ए  नरेशन  का  कई  इस्तेमाल  नहीं  किया  वह  यह  कि  हम  लड़ेंगे,  लड़ेंगे  कौर  लड़ेंगे,

 यह  नहीं  कहा  किः:  China  has  committed  जब  तक
 एक  एक  इंच  भूमि  चीन

 खाली

 aggression  और  सारे  देव  के  लोग  उस  के  पीछे  कर  के  नहीं  जागेगा  तब  तक
 लड़ी,

 और

 पड़  गये।  उन्होंने  कहा  :You  have  to  tell  categori-  उन्होंने
 ८  सितम्बर

 नि

 बात  भी
 दोहराई  है

 cally  that  “China  has  committed  aggression’’  कि  हम  तब  तक  नेगोसिएशन  नहीं  करेंगे
 श््रौर  जब  उन्होंने  रेजोल्यूशन  पास  किया  और  जब  तक  चीन  ८  सितम्बर  की  लाइन  तक
 कहा  कि  चाइना  ने  एक्शन  कमिट  किया  है,  पीछे  नहीं  चला  जाता  ।  यह  बात  पंडित  जी
 तब  उन्होंने  समझा  कि  हां,  कम्यूनिस्ट  पार्टी  ने  कही  ।  इस  में  कहीं  कोई  कनफ्यूजन  य
 में  भी  कुछ  लोग  हो  सकते  हैं  जो  पैट्रियाटिक  हैं  भ्रम  नहीं  है  ।  हमारा  स्टैंड  स्पष्ट  है  कि  हम
 जिन्होंने  एसा  नहीं  कहा  उन  का  क्या  हाल  हया  देश  की  रक्षा  करेंगे,  जरूरत  होगी  गोली  चलाने
 यह  आप  को  मालूम  है  अगर  हमारे  विरोधी  की  तो  गोली  भी  चलायेंगे,  और  जरूरत  होगी
 जनता  के  सामने  जा  कर  कहते  कि  हम  पंडित  हथियार  चलाने  की  तो  हथियार  भी  चलायेंगे  ।
 जी  के  साथ  नहीं  हैं  तो उन  को  पता  चल  जाता  लेकिन  हम  ने  संसार  के  सामने  एक  उदाहरण
 कि  पंडित  जी  के  साथ  न  होने  से  क्‍या  बात  रखा  है,  नान  एलाइनमेंट  का  हमारा  सिद्धान्त
 होती  है  |  मैं  श्राप  से कहता  हूं  कि  यह  बात  है,  शान्ति  का  हमारा  सिद्धान्त  है  भ्र ौर  भ्रमर
 स्पष्ट  है  कि  भ्रमर  सारा  देश  खड़ा  हो  गया  तो  ग्रावश्यकता  होगी  तो  हम  बैठ  कर  बात  भी
 उन  की  टीचिंग,  उन  के  इन्स्पिरेशन,  उन  की  करेंगे।  लेकिन  बात  तभी  करेंगे  जब  कि  चीन
 प्रेरणा,  उन  की  राष्ट्रीय का,  उन  के  श्रादर्ष,  ८  सितम्बर  की  लाइन  तक  हट  जायेगा  भोर
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 हम  को  कोलम्बो  प्रस्ताव  से  क्लियर  सिगनल
 मिलेगा  कि  अरब  अवसर  आ  गया  है,  बात  करो  1
 अवसर  होगा  तो  हम  लड़ेंगे  भी और  आ्रवश्यकता

 होगी  तो  हम  बात  भी  करेंगे  ।

 Mr.  Speaker:  Giani  Gurmukh  Singh
 Musafir.  Absent.  Shri  Venkatasub-
 biah.  Absent.  Shri  Shiv  Charan
 Gupta.  Absent,  Shri  Sham  La]  Saraf.
 Absent.  Shri  Vidya  Charan  Shukla.
 Absent.  Shri  Bhagwat  Jha  Azad.

 Shri  Bhagwat  Jha  Azad:  Mc.
 Speaker,  Sir,  this  is  one  more  occasion
 for  the  representatives  of  the  nation
 to  take  a  vow  to  drive  out  the  Chinese
 aggressor  which  we  have  done  on  so
 many  occasions  in  the  past.

 Mr.  Speaker:  We  had  decided  that
 we  shall  sit  late,  if  required.  Today
 we  will  sit  upto  half  past  six.

 Some  Hon.  Members:  Only  upto  Six
 O'clock.

 Shri  Bhagwat  Jha,  Azad:  Tihis  is  one
 more  occasion  for  this  supreme  body
 of  the  nation  to  demonstrate  its  strong
 will  to  defend  the  honour’  and
 integrity  of  the  nation.  This  is  one
 more  occasion  for  us  to  thank  our
 countrymen  for  the  united  stand  that
 they  have  taken  in  this  grim  hour  of
 the  nation.  We  stand  by  the  oath  that
 we  have  taken  in  this  House.  We
 enjoined  upon  fhe  Government  to
 make  all  defence  preparations  which
 are  necessary  to  snatch  back-our  land
 from  the  Chinese  aggressor.  We  have
 to  see  that  this  spontaneous  will  of
 the  nation  that  was  expressed  with
 determination,  courage  and  sacrifice  is
 not  allowed  to  slacken.

 It  is  a  long-drawn-out  battle  and
 therefore  there  are  likely  to  be  many
 phases  of  this  battle.  Our  friends  in
 the  Opposition  have  asked  why  we
 enter  into  negotiations  and  why  we
 do  not  go  on  fighting.  They  do  not
 understand  what  fighting  is.  Possibly,
 they  are  not  military  experts.  There-
 fore  they  quote  wrong  parallels.  A
 fight  is  not  carried  on  only  by  guns
 and  ammunition  but  it  also  consists  of

 MAGHA  3,  884  (SAKA)  Colombo  Conference  6102
 Proposals

 in  such  long-drawn-out  battles,  some-
 times  of  negotiations  and  sometimes  of
 going  to  the  front  and  at  other  times
 to  have  other  tactics  also.  Therefore
 I  take  this  Colombo  proposal  or  this
 initiative  for  negotiations  as  one  phase
 of  that  long-drawn-out  battle  which
 we  envisage  in  order  to  fight  back  the
 Chinese  aggression.

 We  have  been  pained  to  hear  the
 speeches  of  some  of  the  hon.  friends
 in  the  Opposition.  We  have  also  been
 enlightened  to  hear  the  speech  of  Shri
 Yajnik  who  has  given  ‘his  full  support
 to  the  Colombo  proposals  as  com-
 mended  by  our  Prime  Minister.  But
 there  were  speeches  from  hon.  Mem-
 bers,  like,  Professor  Ranga  and  Shri
 Anthony,  the  nominated  Member  of
 this  House  with  no  electorate  behind
 him,  who  said  that  the  country  says
 this.  I  have  also  moved  in  the  coun-
 try  during  the  last  40  days.  I  remind-
 ed  my  constituency  of  the  election
 campaign.  I  moved  for  3l  days  from
 village  to  village  only  to  find  out  what
 they  tell  me  and  to  say  that  in  this
 House.  I  must  say  that  the  country
 said  that  it  is  left  to  the  Government
 and  to  the  hon.  Prime  Minister  to
 change  his  tactics  ang  method  as  to
 how  to  fight  back  the  aggression.
 Therefore,  I  think,  the  country  is  re-
 presented  not  by  my  hon.  friend,  Shri
 Anthony,  or  Shri  Ranga,  who  is  as
 mobile  as  the  Chinese  frontier  clain
 in  his  views  as  we  have  seen  in  the
 past......

 Mr.  Speaker:  Order,  order.  That
 should  not  be  said  in  these  terms.

 Shri  Bhagwat  Jha  Azad:  He  has
 spoken  very  badly.  One  of  the  hon.
 Members  said  that  the  hon.  Prime
 Minister  was  like  Chamberlain.  I
 think,  you  should  hold  him  also  in
 check.

 Mr.  Speaker:  He  might  say  anything
 about  this  views.

 Shri  Bhagwat  Jha  Azad:  I  am
 speaking  about  his  views  and  am  say-
 ing  that  his  views  are  as  mobile  as
 the  Chinese  frontier  claim.
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 Mr.  Speaker:  No.
 Shri  Bhagwat  Jha  Azad:  Anyway,  I

 am  reminded  of  a  couplet  by  Shakes-
 peare,  namely,—

 “There  is  a  tale  told  by  an  idiot
 Full  of  sound  and  fury  signifying

 nothing.”
 I  will,  therefore,  say  that  those  hon.
 friends  who  compare  the  hon.  Prime
 Minister  to  Chamberlain  do  not
 know  history.  They  do  not  know
 what  happened  during  the  Gallipoli
 campaign  when  Churchill  was_  sent
 into  oblivion  by  Lloyd  George.  They
 do  not  know  Woodrow  Wilson  who
 was  a  messenger  of  peace  but  who
 fought  a  war,  They  do  not  know
 Franklin  Roosevelt  who  would  have
 been  famous  for  his  economics  but
 who  also  fought  a  war.  Similarly,
 on  this  occasion  also,  when  the  friends
 from  the  Jan  Sangh,  representing  a
 party  in  this  country  which  does  not,
 I  suppose,  believe  in  the  righteousness
 of  democracy  in  this  country,  quoted
 that  parallel,  I  felt  that  they  were  set-
 ting  a  very  bad  precedent  in  the  de-
 mocracy  of  this  country.

 When  we  speak  of  the  Colombo  pro-
 posals,  I  would  say  that  we  speak  of
 a  certain  faith  in  our  battle;  there  is
 nobody  who  is  against  it;  all  of  us  are
 unanimously  agreed  that  our  purpose,
 and  sole  purpose,  is  to  fight  back  the
 Chinese  aggression.  Therefore,  in  re-
 gard  to  the  Colombo  proposals,  my
 hon.  friend  should  have  a_  little
 patience.  (Interruptions).  I  would
 request  my  hon.  friends  not  to  disturb
 me;  otherwise,  if  J  wanted  I  could
 have  disturbed  my  hon.  friends  much
 more  than  they  are  disturbing  me  just
 now.  I  woud  submit  that  if  only  they
 had  the  patience  to  hear.  they  would
 have  found  that  the  Colombo  propo-
 sals  are  not  proposals  to  settle  the
 border  dispute,  but  as  our  leader
 Shri  U.  N.  Dhebar  has  said,  it  is  just
 away  out,  to  bring  back  the  two
 nations  to  negotiate  at  the  table.  To
 negotiate  what?  My  Government
 will  go  to  the  table  to  negotiate  for
 the  vacation  of  the  Chinese  aggres-
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 sion,  That  is  all  that  we  have  to  de.
 I  think  that  those  friends  who  are
 afraid  of  going  in  for  negotiations  are
 weak,  and  they  are  chicken-hearted.
 They  do  not  know  what  position
 India  will  take  at  the  negotiating
 table  at  the  present  moment.  That
 position  will  be  this.  It  is  true  that
 India  has  suffered  defeat  in  the  early
 stages,  as  any  country  which  is  wed-
 ded  to  democracy  and  not  shouting
 for  peace  while  actually  preparing
 for  war  can  have  these  kinds  of  set-
 backs.  It  is  just  like  an  aggressor
 having  the  initial  advantage  that  he
 may  have  gained.  But,  today  we  feel
 that  we  have  been  able  to  isolate  wnis
 country,  these  Chinese  bandits  from
 the  whole  world  opinion.  We  have
 won  a  war  in  the  diplomatic  field.
 Therefore,  barring  the  three  great
 countries  like  Albania  etc.,  the  entire
 world  is  with  us.  Therefore,  I  would
 enjoin  on  my  Government.  I  would  ask
 my  Government  to  have  advantage  of
 the  diplomatic  victory,  and  I  would
 ask  my  Government  to  take  advan-
 tage  of  the  diplomatic  defeat  and  the
 economic  infirmity  of  the  Chinese
 which  they  are  having  at  the  present
 hour,  and  due  to  which  they  were
 forced  to  declare  their  unitlateral
 withdrawal.

 Coming  back  to  the  Colombo  pro-
 posals,  what  are  those  proposals?  Let
 us  see  how  by  accepting  them  we  are
 going  to  compromise  our  honour  and
 dignity.  I  could  not  find  any  reply
 from  my  hon.  freinds  on  this  point
 except  the  statement  that  it  will  com-
 promise  the  dignity  and  honour  of  this
 country,  You  can  go  on  shouting,  as
 Hitler  who  said  ‘If  you  repeat  a  lie
 a  hundred  times,  it  will  become  truth’.

 Some  of  my  hon.  friends  in  the
 Opposition  believe  in  the  Hitlerian
 dictum  that  if  you  go  on  repeating  a
 word,  it  will  become  truth.  What  is
 ft  that  they  have  been  saying  from
 this  morning?  They  have  not  quoted
 any  instance,  and  they  could  not  prove
 by  any  logic  how  our  dignity  and
 honour  will  be  compromised  if  we
 accept  to  negotiate  on  the  basis  of  the
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 Colombo  proposals.  They  only  re-
 peated  this  dictum.  Sometime  before  I
 had  consultations  with  them  in  the
 Lobby,  and  there  also  they  only  went
 on  saying  this.  I  would  submit,  Sir,
 that  this  country  and  its  people  are
 wide  awake.  Some  of  my  hon.  friends
 have  talked  so  unanimously  in  support
 of  the  war  efforts.  But  I  have  seen
 them  in  the  different  States  and  in  the
 different  districts.  After  uttering  just
 two  sentences  in  all  the  meetings  that
 we  had  called  for  to  promote  the  war
 effort,  to  mobolise  opinion,  and  to  mo-
 bilise  men,  material  and  munition,
 they  used  to  talk  as  if  Government
 Was  committing  some  crime.  I  find
 that  they  are  resorting  to  the  same
 tactics  here  also,  when  they  say  that
 we  shall  be  compromising  our
 dignity  and  honour  by  accepting
 these  proposals.  How  are  we  compro-
 mising?  It  was  in  this  very  House
 and  also  outside  that  the  Prime  Minis-
 ter  had  said  that  we  shall  not  nego-
 tiate  with  the  aggressor  unless  he  re-
 verts  back  to  the  8th  September  line.

 My  hon.  friends  challenge  that  we
 have  not  committed  ourselves  to  this.
 They  forget  that  in  parliamentary  de-
 mocracy,  committal  does  not  always
 necessarily  mean  a  formal  resolution
 passed  by  the  House.  Many  Govern-
 ment  statements  are  made  here,  and
 when  no  adverse  comment  comes  on
 them,  that  means  that  those  statements
 are  accepted.

 Apart  from  that,  as  Shri  A.  P.  Jain
 and  some  others  also  have  _  pointed
 out  already,  an  amendment  had  been
 moved  by  the  great  and  enthusiatic
 socialist  friend  Shri  Ram  Sewak
 Yadav  sayin:  that  Government  should
 not  negotiate  even  if  the  Chinese  re-
 verted  back  to  the  8th  September  line.
 But  that  amendment  had  been  reject-
 ed  by  the  House.  So,  all  those  friends
 who  are  shouting  here  that  we  had
 not  committed  ourselves  did  commit
 themselves  by  negativing  that  amend-
 ment.  Therefore,  this  House  is  equally
 committed.  I  put  the  question  the
 other  way.  This  is  a  debate  we  are
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 having  here.  There  is  no  formal  re-
 solution  being  adopted.  I  would
 like  to  know  whether  our  friends
 would  support  this  thesis  that  if  all
 the  Members  or  most  of  them  speak
 against  the  Colombo  proposals,  the
 Government  should  say  ‘yes’,  because
 there  will  be  no  formal  resolution.
 Do  they  mean  to  say.  that  if  the  majo-
 rity  of  Members  speak  against  the
 proposals,  the  Government  should
 take  that  into  consideration?

 Therefore,  I  would  say  it  was  the
 commitment  of  the  Government,  of
 this  Parliament,  of  this  nation,  because
 this  is  a  nation  believing  in  peace  and
 prosperity.  It  will  be  a  bad  thing  for
 us  in  this  grim  hour  to  give  up  those
 very  basic  principles  and  that  very
 basic  policy  for  which  this  country,
 specially  its  Prime  Minister,  is  rated
 so  high  in  the  world.  We  have  al-
 ways  advocated  that  we  want  peace-
 ful  means,  but  certainly  we  do  not
 compromise  our  dignity  and  honour.
 In  this  case,  we  are  not  compromising
 our  dignity  and  honour,

 The  Colombo  proposals  only  sug-
 gest  a  way  out.  They  cover  substan-
 tially  our  demand.  Some  friends
 told  me  in  the  Lobby  that  they  were
 initiated  by  the  Chinese.  I  do  not
 know.  They  may  be  having  better
 information.  Others  say  these  are
 American  proposals.  I  do  not  know
 about  it.  I  have  no  knowledge  of
 these  things,  ‘They  may  have  better
 knov'Icdge  us  they  may  be  going  very
 regularly  to  these  Embassies.  But  I
 bank  upon  my  party’s  opinion,  my
 country’s  opinion  and  the  opinion  of
 my  Government  and  that  of  the
 Prime  Minister.  Therefore,  I  would
 say  that  by  and  large,  the  Colombo
 proposals  very  substantially  meet  our
 point,  as  stated  by  the  Prime  Minis-
 ter.  Therefore,  I  would  not  ask  my
 Government  to  take  up  a  negative  at-
 titude  before  the  court  of  world
 opinion.  I  say  not  to  negotiate  is  the
 law  of  the  jungle,  not  to  negotiate  is
 uncivilised,  not  to  negotiate  is  nothing
 but  showing  one’s  weakness.
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 {Shri  Bhagwat  Jha  Azad]
 Therefore,  I  regard  the  Colombo

 proposals  as  forming  a  very  strong
 basis  which  substantially  cover  our
 own  stand  in  regard  to  the  8th  Sep-
 tember  line.  Hence  I  would  enjoin
 upon  our  Government  to  accept  them.
 If  the  Chinese  do  not  accept  these
 proposals,  it  will  once  more  show  to
 the  world  the  intransigence  and  pur-
 poseless  attitude  of  the  Chinese  ex-
 pansionists.  Therefore,  it  will  be
 fruitful  and  worthwhile  and  in  accord
 with  our  dignity  and  honour  for  us  to
 accept  the  proposals,  to  speak  a  good
 word  for  these  Colombo  Powers  who
 have  tried  their  best  and  found  out  a
 basis  on  which  we  can  go  to  the  table,
 and  for  what?  To  convince  the
 Chinese  that  they  are  expansionist,
 they  have  committed  aggression  and
 they  should  vacate  it.  Failing  that,
 the  other  way  is  always  opén  to  us,
 namely,  the  military  method.  I  am
 sure  the  preparations  that  are  being
 made  in  this  country  since  the  last
 many  months  will  continue  to  ०७९
 made  so  that  if  the  Chinese  do  not  see
 reason,  we  will  be  able  to  hurl  them
 back  beyond  our  frontiers.

 Mr.  Speaker:  Is  any  representative
 of  the  Muslim  League  or  Republican
 Party  present?...  No.  As  regards  the
 Hindu  Mahasabha,  the  name  of  Shri
 Bishanchander  Seth  is  with  me  in  the
 list.  As  regards  the  DMK,  there  is  no
 one  present.  I  call  upon  Shri  K.
 Pattnayak.  After  that,  I  will  call
 Shri  Brajeshwar  Prasad.

 Shrimati  Lakshikanthamma  (Kham-
 mam):  In  the  last  six  hours  of
 debate,  we  have  got  only  ten  minutes.

 Shri  S.  M.  Banerjee:  We  are  discus-
 sing  the  proportion  of  time  for
 women.

 श्री  किशन  पटनायक  :  अध्यक्ष  महोदय,
 पहले  मैं  एक  चीज़  साफ़  कर  देना  चाहता
 हूं  कि  यह  सितम्बर  ८  लाइन  के  बारे  में  इस
 हाउस  में  एक  दलील  दी  जा  रही  है  और  वह

 JANUARY  23,  968  Colombo  Conference  6108
 Proposals

 यह  है  कि  श्री  रामसेवक  यादव  का  जो  प्रस्ताव
 था  वह  इस  हाउस  में  गिर  गया  था  इसीलिए
 यह  सदन  ८  सितम्बर  की  लाइन  को  मानता
 है,  यह  एक  तक  दिया  जा  रहा  है  ।  लेकिन
 यह  एक  असत्य पूर्ण  तक॑  है  क्योंकि  श्री  रामसेवक
 यादव  ने  जो  प्रस्ताव  किया  था  उस  में  सिफ
 यह  नहीं  था  कि  ८  सितम्बर  को  खत्म  किया  जाय
 बल्कि  उस  में  कुछ  और  चीजें  भी  थीं  जैसे  कि
 १५  अगस्त  १६४७  को  माना  जाय  ।  इसलिए
 जो  असेंसमेंट  गिरा  वह  पूरा  अ्रमेंडमेंट  गिरा  था
 और  जब  न  अगस्त  १६४७  की  जो  बात  थी
 वह  गिर  गयी  राशन  में  लेकिन  उस  का  मतलब
 यह  कभी  नहीं  निकल  सकता  है,  किसी  तक
 के  अनुसार  नहीं  निकल  सकता  है  कि  ८  सितम्बर
 की  लाइन  को  इस  सदन  ने  मान  लिया  है
 ऐसा  असत्य पूर्ण  तर्क  इस  हाउस  के  डि सी शंस
 के  बारे  में  कम  से  कम  इस  सदन  में  नहीं  दिया
 जाना  चाहिए

 इस  के  साथ  ही  साथ  मैं  फिर  दुहराता
 हूं  कि  प्रधान  मंत्री  नेहरू  जी  ने  आज  जैसा
 भाषण  दिया  वह  बिलकुल  श्राइ्चर्यतुर्ण  था
 और  इस  सदन  को  *  *  वाला  था

 श्री  शिवनारायण  (बांसी)  अध्यक्ष
 महोदय,  ड्रोन  ए  प्वाइंट  औफ़  राइडर  ।
 ROR  वाला”  यह  शब्द  इस्तेमाल  करना

 बहुत  ज्यादती  हैं  श्र  माननीय  सदस्य  को
 अपने  इन  शब्दों  को  वापिस  ले  लेना  चाहिए  ।

 अ्रध्यक्ष  महोदय  :  यह  अच्छे  शब्द  नहीं  हैं
 जोकि  इस  तरह  से  इस्तेमाल  किये  जायें
 प्राइम  मिनिस्टर  हो  या  कोई  भी  मेम्बर  हो
 उसकी  बाबत  यह  कहना  कि  वह  *  *

 रहा  है,  ठीक  नहीं  है  और  ऐसे  शब्द  डिबेट  में

 नहीं  कराने  चाहिएं  |  यह  शब्द  अ्नपालियामेंटरी
 हैं  1

 शी  किसान  पटनायक  :  यह  शब्द  मन-
 पालियामेंटरी  तो  नहीं  हैं  ?

 *Expunged  as  ordered  by  the  Chair.
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 भ्रध्यक्ष  महोदय  :  मैंने  कहा  है  कि  बे
 शब्द  अनपालियामेंटरी  हें  ।  किसी  की  नीयत
 पर  शक  करना  और  प्राइम  मिनिस्टर  या

 वाह  किसी  भी  मेम्बर  के  लिए  यह  कहना
 कि  वह  जान  ब्र  कर  *

 #  है  ठीक  नहीं
 है  ।  माननीय  सदस्य  अपने  इन  शब्दों  को

 विदा  कर  ले  ।

 श्री  किशन  पटनायक
 प्रति  न्यायपूर्ण  नहीं  था

 :  यह  सदन  के

 अ्रध्यक्ष  महोदय  :  यह  दूसरी  बात  है
 लेकिन  यह  *  #*  वाला”  शब्द  आप
 विदड़ा  करते  हैं  या  नहीं  ?

 श्री  किशन  पटनायक  :  जी  हां,  मैं
 उनको  बिगड़ा  करता  हूं  ।

 तारीख  १४  नवम्बर  को  जो  शपथ
 इस  सदन  में  हम  लोगों  ने  ली  थी  और  जिस
 शपथ  को  लेने  के  समय  आपने  भी  कहा  था
 कि  सब  लोग  खड़ें  हो  जायें  उसको  जब  इस
 सदन  में  कोट  किया  जाता  है  तो  खाली  श्रद्धा
 ही  कोट  किया  जाता  हैं  जैसे  कि  आखिरी
 वह  हिस्सा  हैँ  कि  दम  नहीं  लेंगे,  लेकिन  उसके
 साथ  साथ  आगे  और  एक  वाक्य  का  हिस्सा  है,
 जैसे  कि  संघर्ष  कितना  भी  लम्बा  और  कठिन
 हो  छोड़  दिया  जाता  है।  और  इस  संघर्ष
 का  क्या  अर्थ  है  वह  तो  ६  दिन  के  बाद  जब  कि
 बोमडिला  का  पतन  हुआ  तब  प्राइम  मिनिस्टर
 ने  साफ  किया  ।  उन  दिनों  प्रधान  मंत्री  जी
 ने  इन  दादों  में  कहा  है  :--

 “अभी  मैं  ड्राप  लोगों  को  क्या  आश्वासन  दूं
 सिवाय  इसके  कि  वाहे  कुछ  भी
 हो,  जंग  जारी  रहेगी  जब  तक  कि
 हम  लोग  बिल्कुल  जीत  नहीं  जाते

 हैं  कौर  फिर  उसके  साथ  जोड़  कर

 उन्होंने  यह  कहा  कि  यह  सिर्फ
 मेरी  राय  नहीं  है,  यह  सिर्फ़
 इस  सदन  के  बहुमत  की  राय
 नहीं  है  बल्कि  इस  सदन  के  एक
 एक  मेम्बर  की  राय  है  |  यह
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 देश  के  एक,  एक  मर्द,  एक,
 एक  औरत  कौर  एक,  एक  बच्चे.
 की  राय  है  ra

 ऐसे  जोरदार  ढंग  से  जिन  बातों  को
 प्रधान  मंत्री  जी  ने  कहा  था  क्‍या  उनको  वे
 इतनी  जल्दी  भूल  गये  ?  अभी  इसका  आप
 किस  तरीके  से  यह  अर्थ  निकालेंगे  कि  जंग  जारी
 है  और  यह  जो  कोलम्बो  प्रपोजल  पर  निभो-
 शिएशंस  होंगी  वह  भी  क्‍या  जंग  ही  होगी  ?
 शायद  चिट्‌ठी  पत्र  लिखने  और  दिगोशिएशंस
 करने  को  भी  हमारे  प्रधान  मंत्री  जी  जंग  ही
 मानते  है  क्योंकि  तभी  जाकर  यह  ठीक  होगा
 कि  प्रधान  मंत्री  जी  ने  जो  कहा  था  वही  किया
 अगर  यह  सही  नहीं  है  तो  फिर  प्रधान  मंत्री,
 ज़रूर  जो  सदन  ने  कहा  था  और  जो  खुद
 उन्होंने  कहा  था,  उस  के  खिलाफ़  आज  कर
 रहे  हें।  भविष्य  का  इतिहासकार  शायद
 इसको  किसी  न  किसी  तरीक़े  से  एक
 कलंक  की  बात  कह  कर  लिखेगा  ।  वह  शायद
 यह  भी  कहेगा  कि  प्रयास  मंत्री  कुछ  ऐसे
 ग्रकमंण्य  लोग  थे,  ऐसे  जरा ग्रस्त  हो  गये
 थे  कि  उनको  ऐसा  करना  पड़ा  1  क्‍योंकि
 यह  बात  नहीं  कि  जरा ग्रस्त  आदमियों
 में  उत्तेजना  नहीं  होती  है,  लेकिन
 अगर  उनमें  उत्तेजना  होती  भी  हैं,  तो  वह
 उतनी  जल्दी  ठंडी  पड़  जाती  हैँ  ।  जैसे  २०
 नवम्बर  को  तो  यह  बात  कही  और  २१  नवम्बर
 को  जब  चीन  ने  ऐलान  कर  दिया  कि  हम
 सीज़ फायर  करेंगे,  तो  फिर  ८  सितम्बर  की
 लाइन  पर  झा  गए  |

 ८  सितम्बर  की  लाइन  की  जो  बात
 चल  रही  है,  या  कोलम्बो  प्रोपोज  की  जो
 बात  चल  रही  है,  उसके  पीछे  अ्रजीब  अजीब
 तरक  दिए  जा  रहे  हें  a  हमको  साज़  तक  मालूम
 नहीं  था  कि  जो  काफी  बूढ़ें  हो  जाते  हैं,
 वे  लोग  भी  सपनों  की  दुनिया  में  बहुत  ज्यादा
 विचरण  करते  हें  ।  यह  बात  हमको  राज

 बहुत  भ्रच्छी  तरह  मालूम  हो  मई  है

 *Expunged  as  ordered  by  the  Chair.  eles  ene
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 को  दी०  चे  जारा :  क्यों  बुड्ढों  को
 जिन्दा  करते  हो  ?

 शो  दान  पटनायक  :  कुछ  माननोय

 सदस्यों  ने  कहा  कि  इस  वक्‍त  चोट  बिल्कुल
 ्ाइसोनिटिड  है,  दुनिया  में  उसके  साथ
 कार्ट  तहों  है  ।

 एक  माननीय  राजस्व  :  अल्बानिया

 a

 श्री  किशन  पटनायक  :  झल् वानिया  को  छोड़
 कर  और  कोई  नहों  हैं  ?  दूसो  देशों  में  Bee
 कोई  फोन  के  साथ  हैं,  मैं  उतने  ब्यौरे  में  नहीं
 जाऊंगा,  लकिन  मैं  इतना  कह  देता  हुं  कि|  इस
 देश  में  बहुत  से  लोग  फोन  के  गाय  हैं  ।

 श््रध्यक्ष  महोदय.  किसी  नोज  को

 बिल्कुल  वजन  किये  वर गैर  कह  देना  मुनासिब
 नहों  है  ।  मेम्बर  साहब  को  चाहिए  कि  चह
 जिम्मेदारी  से  काम  ले  1*

 De i

 att  किशन  पटनायक  :  *

 अध्यक्ष  महोदय  :  यह  बात  बहुत  ग़लत
 है  ।  अगर  माननोय  सदस्य  पम  लफ्ज  कहेंगे,
 तो  इसको  इजाजत  नहीं  दो  जा  सकती  ।
 मतलब  तो  माननीय  राजस्व  का  कुछ  होता  है,
 लेकिन  जो  दाऊद  वह  इस्तेमाल  करते  हैं
 वे  मुताबिक  नहों  हैं  ।

 के
 शनी  किशन  पटनायक  :  मेरा  मतलब

 यह  है  कि
 *#  मैंने  कहा  हैं

 अध्यक्ष  महोदय  मारपीट  सदस्य
 अपने  शब्दों  को  हमेशा  तोल  कर  आर  वजन
 करके  कहा  करें।  वह  हमेशा  ऐसे  शब्द  कह
 देते  है,  जो  कि  बहुत  ज्यादा  अनुचित  होते
 हें  1

 JANUARY  28,  963  Colombo  Conference  6II2
 Proposals

 at  किशन  पटनायक  :  जो  कुछ  मैं  ने

 कहा  है,  मैं  ने  तो  उस  का  मतलब  भी  आप
 के  सामने  रख  दिया  है  |

 अध्यक्ष  महोदय  :  माननीय  सदस्य  से

 हर  एक  बात  का  मतलब  कौन  पूछता  रहेगा  ?
 ॉ  कुछ  रिहाई  में  जायगा,  लोग  उस  को
 देखेंगे  या  माननीय  सदस्य  के  मतलब  को
 देखेंगे  ?  5

 डा०  मा०  श्री  अणे:  माननीय  सदस्य
 ने  पहले  कहा  कि  उन्हों  ने  इस  सदन  को
 धोखा  दिया  है  और  कब  वही  बात  वह  दूसरे
 तरीके  से  कह  रहे  हैं  ।

 भ्रध्यक्ष  महोदय  :  यह  तो  उठा  से  भी
 ज्यादा  है  कि  *

 श्री  किशन  पटनायक  :  मैं  ने  एसा  नहीं
 कहा  t

 अध्यक्ष  महोदय  :  माननीय  सदस्य  ने
 ब्र  क्‍या  कहा  है  ?  यह  बात  रिकार्ड  से
 निकाल  दी  जायगी  !  प्रस  चाले  भी
 इस  वात  को  नोट  करेंगे  कि  वे  इस  को  शाया

 नहीं  करेंगे

 att  किसान  पटनायक  :  कॉलेजों  पा वर्ज
 के  प्रति  भी  काफ़ी  आभार-प्रदर्शन  किया
 जा  रहा  है  |  लेकिन  इस  बात  को  शायद

 हम  भूल  जाते  हैं  कि  जब  जंग  चली  थी,
 जब  चीन  का  हमला  हवा  था,  तब  कोलम्बो
 पावं  में  से  कोई  हम  लोगों  के  साथ  सहयोग
 करने  के  लिए,  हम  को  फ़ौजी  मदद  देने  के
 लिए,  पाया  था  या.  नहीं  ।  इस  बात  को
 श्राप  खुद  ही  गिन  लें  कि  उन  में  से  कितने
 आये  थे  ।  मैं  खुद  तटस्थ  नीति  का  हिमायती
 हैं,  लेकिन  मैं  यह  कहने  के  लिए  कभी  नहीं
 हिचकेगा  कि  जब  चीन  का  हिन्दुस्तान  के
 ऊपर  हमला  हुआ,  जब  तंक  जंग  चली,  उस
 समय  झगर  हमारा  कोई  दोस्त  निकला

 *Expunged  as  ordered  by  the  Chair.
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 था,  तो  अमरीकी  गुट  के  देश,  शर  ज्यादातर
 अमरीका  ही,  हिन्दुस्तान  का  सच्चा  दोस्त
 बन  कर  आया  था,  कोलम्बो  पावर्ज  या  तथा-
 कथित  तटस्थ  देश  नहीं  आये  थे  ।  इसलिए
 यह  कहना  एक  नकली  तके  है  कि  ये
 तटस्थता वादी  देश  हैं,  ये  हमारे  गुट  के  लोग

 हैं  और  इसलिए  ये  हमारी  भलाई  चाहेंगे
 और  ये  कभी  हमारी  बुराई  नहीं  चाहेंगे  ।

 नगर  हम  इस  बात  को  मान  लेते  हैं,
 तो  क्या  नतीजा  होगा  ?  अभी  तो  कांग्रेस
 की  तरफ़  से  लोग  यह  तक  देंगे  ही  कि  यह
 एक  टेम्पोरेरी  चीज़  है,  यह  एक  टेम्पोरेरी
 फ़ैज़  है  और  यह  खत्म  हो  जायेगा  और  नगर
 खत्म  नहीं  हुआ,  तो  हम  जंग  छेड़  देंगे,  हम
 लड़ेंगे  ।  लेकिन  यह  बात  तो  हमेशा  होती
 रही  है  ।  जब  चीन  ने  तिब्बत  पर  आ्राक्रमण
 किया,  तो  सरकार  की  जोर  से  कहा  गया  कि
 अगर  हम  तिब्बत  में  दखल  दगे,  तो  विश्व-

 युद्ध  हो  जायगा  श्लोक  इसलिए  हम  कैसे  खेल
 दें  ।  जब  लद्दाख  में  रोड  बनाई  गई,  तो  यह
 कहा  गया  कि  हम  नेगोशिएशन्ज  चल/ेंगे
 और  अगर  नेगोशिएशन्ज  नहीं  चलायेंगे,,  तो

 युद्ध  हो  जायगा  ।  जितनी  बार  चीन  का

 हमल।  हुआ  है,  उतनी  बार  यह  दलील  दी
 गई  है।  लेकिन  अभी  तक  एक  बार  भी  अपनी
 तरफ़  से  लड़ाई  कर  के  अपनी  ज़मीन  को
 लौटाने  के  लिए  कोशिश  नहीं  की  गई
 है।

 इस  में  कोई  शक  नहीं  है  कि  अगर  एक
 बार  हम  इन  कोलम्बो  प्रोपोज़ल्ज़  को  मान
 लेते  2  शर  समझौते  की  टेबल  पर  बैठ
 जाते  हैं,  तो फिर  यह  चीज़  भी  ठप्प  हो  जायगी
 ओर  जसे  काश्मीर  में  हुआ,  जैसे  चीन  के
 बारे  में  पहले  हो  चुका  है,  वैसे  ही  जितनी
 ज़मीन  चीन  के  पास  रह  जायगी,  वह  उसी
 के  पास  रह  जायेगी  शौर  चीन  जब  चाहेगा,
 फिर  हमला  कर  देगा  |  भी  तक  तो  यह
 हुआ  है  कि  जब  चीन  चाहता  है,  तो  हमला
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 होता  है,  जब  चीन  चाहता  है,  तो  जंग  होती
 है  और  जब  चीन  चाहता  है,  तो  शान्ति  भी
 होती  है--हमारे  चाहने  पर  नहीं  होती
 है  1

 अगर  हम  लोग  ग्राम  जंग  नहीं  करते
 हैं  और  इस  तरह  समझौते  के  टेबल  पर
 बैठ  जाते  हैं,  तो  सारे  देश  का  मनोविज्ञान
 परिवर्तित  हो  जायगा  ।  सरकार  इमर्जेन्सी
 ऐक्ट  को  जारी  रखेंगी,  क्‍योंकि  कांग्रेस  दल
 को  इस  से  फ़ायदा  होगा  ।  उस  के  बहाने  वह
 काफ़ी  विरोध  को  भी  दबा  देगी,  लेकिन  देश
 में  युद्ध  का  मनोविज्ञान  बिल्कुल  खत्म  हो
 जायगा,  युद्ध  के  लिए  प्रस्तुति  खत्म  हो  जायेगी
 और  जो  पुरानी  फिजूलखर्ची  चल  रही  थी,
 वह  फिर  चलने  लगेगी  ।

 लोग  पूछते  हैं  कि  विकल्प  क्‍या  है  ?
 केवल  एक  ही  विकल्प  हो  सकता  है  दौर  वह
 है  जंग  करना  ।  अगर  सरकार  जंग  करने
 के  लिये  तेयार  नहीं  है,  जिस  के  लिए  देश
 खड़ा  हो  गया  था,  जिस  के  लिए  इस  सदन  ने
 शपथ  ली  थी,  तो  उस  को  अपना  स्थान
 छोड़  देना  चाहिये  ।  यह  कोई  ठेकेदारी  नहीं
 है  कि  वे  लोग  ही  यह  काम  करेंगे  ।  उस  को
 कोई  झर  कर  सकते  हैं  i  ग्राम  उन  में  जंग
 चलाने  के  लिए  मन,  प्रस्तुति  और  दिमाग़
 नहीं  है,  तो  फिर  उन  को  खुद  ही  ज़िम्मेदारी
 से  हट  जाना  चाहिए  ।

 अध्यक्ष  महोदय  :  दिमाग  भी  नहीं
 है?

 श्री  किशन  पटनायक  :  जंग  क्‍यों  नहीं
 चलाई  जा  रही  है श्रौर  सरकार  क्‍यों  तैयार

 नहीं  है  युद्ध  चलाने  के  लिए,  उस  के  पीछे
 भी  बड़ा  भारी  कारण  है  1  वह  कारण  यह
 है  कि  अगर  युद्ध  चलाना  पड़ेगा,  झगर  जंग
 करनी  पड़ेगी,  तो  अभी  देश  में  जिस  किस्म
 का  शासन  चल  रहा  है,  सरकार  में  जिस
 किस्म  की  गुटबन्दी,  फ़ेवरिटज्म  और  नेपा-

 .
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 [श्री  किशन  पटनायक]
 टीम  वगरह  चल  रही  है,  उस  सब  को  बदलना
 पड़ेगा  ।  *

 फिजूलखर्ची
 *

 को  खत्म  करना
 बड़ेगा.  ।  यह  सब  खत्म  करने  के  लिये  सरकार

 प्रस्तुत  नहीं  है,  कांग्रेस  के  लोग  प्रस्तुत  नहीं
 हैं  ।  यह  है  सब  से  बड़ा  कारण,  जिस  से
 सरकार  युद्ध  चलाना  नहीं  चाहती  है,  क्योंकि
 अगर  वह  युद्ध  चलायगी,  तो  रिश्वतखोरी
 *  को
 थोड़ा  सा  बन्द  करना  पड़ेगा  ।  प्रधान  मंत्री

 नेहरू  साहब  *
 *  *  खाली  अपने  भवन
 में  दरी  बिछाने

 Shri  Bhagwat  Jha  Azad:  It  is  a
 personal  remark.  I  strongly  object  to
 the  hon.  Member’s  behaviour.  He
 must  be  asked  to  withdraw  these
 remarks.

 श्री  मोहन  स्वरूप  (पीलीभीत)  :  उन
 की  बात  तो  सुनिए  ।

 श्री  भागवत  झा  आजाद  :  इस  तरह
 का  पसंद  रिमार्क  करना  कि  #  *

 बिल्कुल  गलत

 हे  (Interruptions)

 अ्रध्यक्ष  महोदय  :  काडर,  आर्डर  ।

 श्री  मोहन  स्वरूप  :  माननीय  सदस्य  इस
 के  ठेकेदार  नहीं  हैं  ।

 श्री  भागवत  झा  आझ्राजाद  :  वह  भी  ठेके-
 दार  नहीं  हैं  ॥  (Interruptions)

 अध्यक्ष  महोदय  :  आर्डर,  शरार  |  जब

 इतने  ठेकेदार  हो  गये,  तो  इस  में  में
 क्‍या  कर  सकता  हूं  ?  क्‍या  माननीय
 सदस्य  अपने  आप  ही  हाथ-पांव  से  फ़ैसला
 कर  लेंगे  ?
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 मेम्बर  साहब  से  मैं  ने  पहले  कहा  कि

 कुछ  हद  होनी  चाहिए,  जहां  तक  नुकता-
 चीनी  भी  हो  सकती  है  1  माननीय  सदस्य
 +  *  *  ऐसे  लफ्ज़
 इस्तेमाल  किये  हैं  ।  क्‍या  यह  दुरुस्त  है  ?
 उन  का  मतलब  जो  भी  हो  ।  वह  हमेशा
 कहते  रहते  हैं--उन  का  यह  बर्डन  आफ
 सांग  हुं--कि  खर्च  ज्यादा  किया  जाता  है  t

 वह  बात  को  कहते  चले  जायें  |
 *

 श्री  किशन  पटनायक  :  *

 श्री  मोहन  स्वरूप  :  **  का  मतलब

 बहुत  बुरा  नहीं  हो  सकता  है  ।

 अध्यक्ष  महोदय  :  **  का  शब्द  ठीक

 नहीं  है  ।

 जो  किशन  पटनायक  :  हम
 कहते  हैं  ।

 श्री  पालीवाल  (हिण्डौन)  :  ऐसा  प्रतीत

 होता  है  कि  शब्द  का  अर्थ  समझे  बिना  ही
 शब्द  का  प्रयोग  माननीय  सदस्य  कर  र

 हैं  |

 अध्यक्ष  महोदय  :  मैं  माननीय  सदस्य
 को  ज्यादा  समझता  हूं  ।  वह  सब  कुछ  जान

 बूझ  कर  कहते  हैं  ।  यह  बात  गलत  है  कि  वह
 समझते  नहीं  हैं  ।  यही  तकलीफ  माननीय
 सदस्य  के  साथ  मेरी  हमेशा  रही  है  ।

 श्री  रा०  शि०  पाण्डेय  :  ek

 इन  दोनों  शब्दों  को  रिकार्ड  से  हटा  दिया
 जाना  चाहिये  ।

 अध्यक्ष  महोदय  :  मैं  हिन्दी  का  इतना
 पंडित  नहीं  हूं  कि  जानता  होऊं  कि  **  के
 क्या  माने  होंगे  ।

 *Expunged  as  ordered  by  the  Chair.
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 श्री  Wo  ना०  विद्यालंकार  (होशियार-
 पुर)  :  दोनों  के  माने  एक  ही  हैं  ।

 श्री  बड़े  :  बहुत  फर्क  है  ।

 Shri  Raghunath
 anparliamentary.

 Singh:  Most

 वैदेशिक-कार्य  मंत्रालय  में  उपमंत्री  (श्री
 बिनेश  सिह)  :  मेरे  खयाल  में  फिजूलखर्ची
 का  शब्द  होना  चाहिये  ।  जहां  तक  इन  दोनों
 शब्दों  का  सम्बन्ध  है,  ये  ऐसे  हैं  कि  इन  को
 यहां  पर  संसद्‌  में  नहीं  कहा  जाना  चाहिये  ।

 भ्रध्यक्ष  महोदय  :  क्या  आप  का  मतलब
 यह  है,  जोकि  शाप  पहले  से  कहते  झा  रहे
 हैं  कि  खर्चा  ज्यादा  करते  हैं  या  कुछ  और
 भी है।

 श्री  किशन  पटनायक  :  **  करते  हैं  ny

 अध्यक्ष  महोदय  मैं  इस  की  इजाज़त
 नहीं  देता  हुं  a यह  काट  दिया  जाता  है  अगर
 आप  का  कोई  और  मतलब  है  ।  इन  दोनों
 शब्दों  को  काट  दिया  जायगा  अगर  इन  का
 मतलब  फिजूलखर्ची  के  बजाय  और  किसी
 जगह  जा  रहा  है  ।

 श्री  किशन  पटनायक  :  यह  मैंने  बजट
 के  वक्‍त  भी  कहा  था  कि  प्रधान  मंत्री  के
 वास  भवन  का  कारपेट  बदलने  के  लिए
 तीन  लाख  रुपये  का  खर्चा  हुआ  है  ।  जिस
 प्रधान  मंत्री  के  कारपेट  के  लिये  देश  का
 तीन  लाख  रुपया  खर्चा  हो  सकता  है,  क्या  उस
 प्रधान  मंत्री  का  दिमाग  कभी  जंग  करने  के
 लिए  या  युद्ध  करने  के  लिए  तैयार  हो  सकता
 है  ।  अगर  युद्ध  चलाने  वाला  हो  तो  यह  सब
 खत्म  करना  होगा  ।  प्रधान  मंत्री  अपना
 खर्चीलापन  खत्म  नहीं  करना  चाहते  हैं,  इसी-
 लिए  जंग  चलाने  के  लिए  तैयार  नहीं  हैं  v

 श्री  भागवत  का  आजाद:  अभी  माननीय
 सदस्य  ने  यह  कहा  कि  यह  असत्य  है  कि  श्री
 राम  सेवक  यादव  का  एमेंडमेंट  इस  हाउस  में
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 गिर  गया  ।  लेकिन  यह  बात  सच  है  क्‍योंकि
 यह  एमेंडमेंट  मेरे  हाथ  में  है  ।

 अध्यक्ष  महोदय  :  यह  ऐसा  शब्द  नहीं
 है

 Mr.  Speaker:  Mr.  Tiwary.  He  is  not
 here.  Mr.  Manaen.  He  is  also  not
 here.

 Shri  Brajeshwar  Prasad  rose—

 Mr.  Speaker:  I  am  coming  to  him.
 Let  me  strike  out  all  those  who  can
 be  struck  out.  Shri  Brajeshwar
 Prasad.
 eS

 Shri  Brajeshwar  Prasad  (Gaya):
 Sir,  I  would  like  to  make  a  few
 general  observations  before  I  come  to
 the  main  points  of  my  speech.  The
 man  whom  I  regard  as  the  greatest
 statesman  of  the  age  is  being  com-
 pared  to  Mr.  Chamberlain.  I  regard
 Mr.  Chamberlain  as  a  greater  States-
 man  than  Mr.  Churchill.  Mr.  Churchill
 stood  for  an  Anglo-American  alliance.
 Mr.  Chamberlian,  on  the  other  hand,
 stood  for  an  Anglo-German  alliance.
 Both  were  defenders  of  British
 imperial  interests.  The  three  great
 achievements  of  Mr.  Churchill  are  the
 establishment  of  Russian  hegemony
 over  eastern  Europe,  the  establish-
 ment  of  communism  in  China  and  the
 liquidation  of  the  British  empire.

 Mr.  Speaker:  It  is  very  nice  to  hear
 all  these,  but  I  may  enquire  whether
 this  is  all  relevant.

 Shri  D  C.  Sharma:  These  are  gene-
 ral  remarks.

 Shri  Brajeshwar  Prasad:  I  have
 said  that  before  I  come  to  the  main
 points  of  my  speech,  I  would  like  to
 make  a  few  general  observations.

 Mr.  Speaker:  Simply  by  saying  that,
 they  do  not  become  relevant.

 Shri  Brajeshwar  Prasad:  I  will
 explain  to  you  within  a  moment  how
 it  is  relevant.  None  of  these  things

 **Expunged  as  ordered  by  the  Chair
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 would  have  happened  if  the  foreign
 policy  of  Mr.  Chamberlain  had  been
 approved.  The  essence  of  Mr.
 Chamberlain’s  proposal  was  that  a
 State  must  come  to  terms  with  a
 potential  aggressor.  I  hope  what  I
 am  driving  at  is  now  clear.  His  policy
 is  now  being  pursued.  The  concepts
 of  the  European  Market  and  of  a
 Union  of  Western  Europe  spring  from
 the  idea  of  an  Anglo-German  alliance.
 I  plead  for  a  political  settlement  with
 China.

 Mr.  Speaker:  Now  he  has  come  to
 the  point.

 Shri  Brajeshwar  Prasad:  This  was
 necessary,  Sir.  We  are  dealing  here
 with  the  Colombo  powers  and  not
 with  China.  The  significance  of  this
 has  not  been  understood  by  all  of
 us.

 Mr.  Speaker:  “All”  includes  the
 hon.  Member  himself.

 Shri  Brajeshwar  Prasad:  This  was
 an  observation  made  by  the  Prime
 Minister  in  his  opening  speech.  We
 have  to  go  through  the  motion  of
 negotiation  for  a  pretty  long  time  to
 come.  Friends  say  that  China  is  a
 menace.  I  do  not  agree  with  this
 view.  Russia  has  not  been  able  to
 take  West  Berlin.  America  has  not
 been  able  to  take  East  Berlin.  Expan-
 sionism  has  become  obsolete  in  the
 thermo-nuclear  age.

 China  cannot  advance  one  step
 further.  The  conflict  between  India
 and  China  may  lead  either  to  a  war
 or  to  a  political  settlement  or  to  a
 stalemate.  I  am  wholeheartedly  in
 favour  of  a  political  settlement  with
 China  on  the  basis  of  a  clear  recogni-
 tian  by  the  Chinese  that  the  Aksai
 Chin  Plateau  and  the  Lingzi  Tang
 Plains  were  never  a  part  of  China
 and  are  an  integral  part  of  India.  All
 facilities  for  civilian  traffic  on  the
 Tibet-Sinkiang  Road  should  be
 guaranteed  to  China.
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 We  should  never  come  to  terms  with
 China  or  any  other  power  on  the
 basis  of  handing  over  any  portion  of
 our  territory  in  Kashmir.

 Shri  D.  C.  Sharma:  Hear,  hear.

 Shri  Brajeshwar  Prasad:  There  are
 two  reasons  why  we  should  pursue  a
 policy  of  continuing  the  stalemate
 vis-a-vis  China,  if  the  Chinese  do  not
 withdraw  from  the  Aksai  Chin  area.
 China  can  never  invade  India  as  long
 as  Russia  and  America  are  on  our
 side.  Russia  and  America  will  have
 to  remain  on  our  side  as  long  as  China
 remains  hostile  to  India.  We  should
 not  try  to  undermine  the  foundations
 of  our  security.

 Shri  D.  C.  Sharma:  Hear,  hear.

 Mr.  Speaker:  Every  time  that  is  not
 required.  Inside  the  Parliament
 “hear,  hear”  is  not  the  form  of  appro-
 bation  that  is  given  normally.

 Shri  Brajeshwar  Prasad:  We  should
 not  try  to  undermine  the  foundations
 of  our  security—the  best  defence
 system  in  the  world—by  coming  to
 terms  with  Chima  on  the  basis  of
 handing  over  Aksai  Chin  area  to  her.
 The  defence  of  India  is  the  responsi-
 bility  of  America  and  of  Russia.
 History  has  cast  this  responsibility
 upon  their  shoulders.  India  is  the
 only  country  in  the  world  which
 enjoys  the  political  and  the  military
 support  of  both  Russia  amd  America.
 It  is  only  on  the  question  of  defend-
 ing  India  that  Russia  and  America
 co-operate  with  each  other.  Why  do
 they  do*so?  Is  it  because  of  friend-
 ship  with  us  or  is  it  in  their  own
 interest  to  do  so?  Russia  will  be
 driven  out  of  the  Caucasus,  Siberia
 and  Central  Asia,  if  China  is  allowed
 to  swallow  India.  America  will  be
 driven  out  of  Asia,  the  SEATO  and
 the  CENTO  will  be  shattered  to  pieces
 and  Japan,  nay,  the  whole  of  Asie
 will  be  integrated  with  China  if  China
 swallows  India.
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 It  is  neither  possible,  nor  desirable,
 to  drive  out  the  Chinese  from  the
 Aksai  Chin  area  even  if  we  become
 militarily  stronger  than  China.  The
 Russians  will  ask  us  not  to  march  one
 step  further,  the  moment  our  troops
 try  to  cross  the  Tibet-Sinkiang  road.
 America  will  leave  us  in  the  lurch
 the  moment  Russia  intervenes.  What
 Cuba  is  to  America,  probably  that  or
 more  is  the  Aksai  Chin  area  to  Russia.
 America  will  be  badly  defeated  by
 Russia  if  a  conventional  war  breaks
 out  between  them  in  the  Aksai  Chin
 area.  The  Chinese  army  consists  of
 five  million  soldiers  and  Russia  is  the
 largest,  the  greatest  and  the  strongest
 land  power  on  the  globe.  The  whole
 world  will  be  shattered  to  pieces  if  a
 thermo-nuclear  war  breaks  out  bet-
 ween  them.  The  Aksai  Chin  area  can
 be  liberated  if  both  Russia  and
 America  attack  China  of  which  there
 is  no  possibility.  There  is  a  political
 and  moral  obligation  on  Russia  to
 support  China.  If  Russia  permits  India
 to  drive  out  China  fiom  the  whole  of
 the  Aksai  Chin  area,  the  result  will
 be  disastrous  for  both  India  and
 Russia.  Defeated  by  India  and
 betrayed  by  Russia,  China  will  have
 no  alternative  left  open  to  her  but  to
 join  hands  with  the  United  States  of
 America....

 An  Hon.  Member:  Wonderful  logic.

 Shri  Brajeshwar  Prasad:....like
 Germany  and  Japan,  who  after  being
 defeated,  joined  hands  ‘with  the
 United  States  of,  America.  In  939
 Russia  and  Germany  came  to  a  politi-
 cal  settlement  on  the  basis  of  the
 division  of  Eastern  Europe  into  two
 spheres  of  influence,  Russian  and
 German.  If  this  comes  to  pass,  Russia
 will  become  vulnerable  to  attack  by
 America  from  Asia  as  well  and  the
 whole  of  the  continental  and  the
 peninsular  regions  of  Asia  bordering
 the  Pacific  will  be  divided  into  two
 spheres  of  influence—American  and
 Chinese.  To  compensate  for  the  loss
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 sustained  in  the  Pacific,  Russia  may
 be  permitted  to  establish  her  hege-
 mony  over  the  Middle  East.  Anything
 may  happen  to  India  if  she  ig  sand
 wiched  between  Russia  in  the  Middle
 East  and  America  and  China  in  South
 East  Asia.

 The  second  reason  why  we  should
 Pursue  a  policy  of  continuing  the
 stalemate  vis-a-vis  China  if  the
 Chinese  do  not  withdraw  from  the
 Aksai  Chin  area  is  that  China  will
 never  agree  to  disarmament  unless
 she  is  ostracised,  isolated,  boycotted
 and  quarantined  by  all  the  nation
 States  of  the  world.  Both  Russia
 and  America  have  boycotted  China.
 The  condition  precedent  to  the  recog-
 nition  of  China  by  the  USA,  to  the
 induction  of  China  into  the  UNO,  to
 the  integration  of  Formosa’  with
 China  and  to  the  restoration  of
 friendship  between  China  and  Russia
 and  between  China  and  India  is  a
 clear  indication  by  China  that  along
 with  India,  Russia  and  America  she
 also  is

 a
 disarm  herself.

 Before  I  conclude  I  would  like  to
 pay  my  tribute  to  the  hon.  Prime
 Minister  for  his  wise  handling  of  the
 grave  problems  that  confront  us  on
 the  stage  of  international  politics.

 There  are  two  assumptions  behind
 our  foreign  policy  which  have  now
 been  proved  to  be  correct.  I  have
 consistently  ang  persistently  opposed
 the  policy  of  non-alignment,  but  after
 the  Chinese  aggression,  I  have  become
 a  votary  of  the  policy  of  non-align-
 ment.  The  first  assumption  is  that
 neither  Russia  nor  America  will
 attack  India.  This  is  the  first  assump-
 tion  behind  our  foreign  policy.  The
 second  is  that  if  any  third  country
 attacks  India,  both  Russia  and
 America  will  rally  round  India.  Both
 these  assumptions  have  been  proved
 correct  to  the  hilt.

 The  attack  by  China  on  India  con-
 notes  the  failure  of  the  forcign  policies
 of  both  China  and  America.  I  have
 gaid  more  than  once  on  the  floor  of
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 the  House  that  the  aim  of  China  in
 attacking  India  is  to  drive  India  into
 the  American  camp  so  that  the  Sino-
 Soviet  Pact  is  resurrected.  This
 analysis  of  mine  has  now  been  endors-
 ed  by  others  as  well.  India  has  not
 joined  the  American  camp,  The  rift

 ‘between  Russia  and  China  has  widen-
 ed  and  both  Russia  and  America  have
 become  our  defenders.  The  giving  of
 military  aid  to  Pakistan  was  based
 on  the  assumption  that  China  will  not
 attack  India.  Now  military  aid  is
 being  given  to  India  without  any
 strings  attached  to  it.

 Shri  Kappen  (Muvattupuzha):  Sir,
 this  House  has  been  called  upon  to
 make  the  most  momentous  decision
 not  only  in  its  history  but  in  the

 ‘history  of  this  nation  also.  If  we  make
 a  wrong  decision,  it  will  spell  disaster
 not  only  for  this  nation  but  also  for
 the  whole  world.  If  we  make  a  cor-
 rect  or  a  right  decision,  not  only
 morally  but  also  diplomatically  and
 tactically  that  will  get  the  acclaim
 of  the  whole  world  gnd  the  gratitude
 of  the  generations  to  come  in  this
 country.  Therefore  in  considering
 the  proposals  before  us  I  request  that
 we  should  not  be  led  by  emotion.  We
 should  view  the  proposals  in  the  light
 of  cold  reason  and  decide  whether
 the  proposals  are  to  be  accepted  or
 rejected.

 As  has  been  pointed  out,  the  pro-
 Posals  are  not  a  formula  for  the
 settlement  of  the  dispute  between
 India  and  China.  They  are  at  best
 only  a  modus  vivendi  for  India  and
 China  to  sit  beside  a  table  and  dis-
 cuss  the  problems  that  confront  them.
 This  fact  has  to  be  considered  when
 we  consider  the  proposals  before  us.
 it  Is  being  said  and  considered  as  if
 the  proposals  are  a  formula  for  the
 settlement  of  the  border  dispute  bet-
 ween  India  and  China.  Let  us  exa-
 mine  the  proposals.  We  have  only
 to  consider  whether  the  proposal

 “before  us  estimates  to  the  proposal
 that  we  have  made  to  China  for
 negotiations.  It  has  clearly  been
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 pointed  out  before  this  House  that
 not  only  it  estimates  or  comes  up  to
 the  proposal  that  we  have  made  to
 China  but  in  some  places  we  get
 more  territory  than  we  have  asked
 for  in  our  proposals.

 In  these  circumstances,  are  we  to
 reject  this  proposal  or  are  we  to
 accept  it?  What  is  the  harm  or  what
 are  we  going  to  lose  by  accepting
 this  proposal?  The  unilateral  cease-
 fire  by  China  has  been  there  for  the
 last  so  many  days  when  the  Chinese
 soldiers  were  vacating  our  land.  Now
 what  has  been  urged  by  many  people
 is  that  we  should  not  be  prepared  for
 negotiations  but  we  must  fight.  This
 House  has  been  sitting  for  the  last
 so  many  days  and  the  cease-fire  was
 there  and  the  withdrawal  was  going
 on.  Why  did  we  not  carry  on  the
 fight?  Why  did  we  accept  the  cease-
 fire  proposal  in  a  way  and  why  did
 we  wait?  Supposing  during  this
 period  there  was  a  talk  of  negotiation,
 and  supposing  China  and  India  _  sat
 together  beside  a  table  and  discussed
 the  problems  that  confronted  them,
 what  harm  would  have  happened?

 The  Colombo  proposals  are  only  a
 modus  vivendi;  they  are  only  a  basis
 for  sitting  round  a_  table  and  dis-
 cussing  the  problems  that  confront
 the  two  countries.

 If  may  be  asked:  Will  China  come
 to  terms?  Will  China  accept  these
 terms?  These  questions  are  irrelevant,
 because  supposing  China  does  not
 accept  them,  then  India  will  in  a  vic-
 tory;  so  far,  India  has  won  a  political
 and  tactical  victory  in  this  war;  so
 many  nations  of  the  world  including
 the  communist  countries  have  come
 forward  and  supported  India’s  cause,
 and  condemned  Chinese  policy;  except-
 ing  a  few,  probably  one  or  two  na-
 tions  of  the  world,  al]  the  nations  of
 the  world  have  come  to  the  support
 of  India.  Suppose  we  accept  the  pro-
 posals  and  go  to  a  table  and  discuss,
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 and  due  to  the  intransigence  and  un-
 reasonableness  of  China,  the  propo-
 sals  fall  through  and  the  discussions
 fail  through,  we  get  the  support  of
 the  whole  world.  On  the  other  hand,
 supposing  we  reject  this  proposal,
 what  will  be  its  effect?  It  means  total
 war,  and  fighting  to  the  end.

 Suppose  America  and  the  Western
 nationg  are  to  supply  us  war  materials,
 and  if  necessary  even  goldiers,  does
 the  House  think  that  Russia  will  keep
 quiet,  that  Russia  will  still  stand  with
 us?  In  case  there  is  a  war,  it  is
 bound  to  be  a  world  war.  In  that  case,
 does  this  House  think  that  Russia  will
 sit  quiet  and  w..]  not  join  with  China
 and  will  still  stand  with  India?  lf  it
 comes  to  a  total  war,  what  will  be  its
 effect?  India  will  become  the  theatre
 of  a  world  war  Probably.  there  nay
 be  nations  who  desire  that  the  war
 might  be  waged  in  a  theatre  far  away
 from  their  countries.  For  instance,
 they  were  not  prepared  to  wage  a  war
 in  Cuba.  But  supposing  India  be-
 comes  the  theatre  for  war,  what  will
 happen?  As  Mr.  Khruschev  has  point-
 ed  out,  in  this  nuclear  age  when  there
 is  nuclear  warftre,  the  first  explos‘on
 will  destrey  ana  will  kill  70  to  100
 lakhs  of  people.  If  India  becomes  the
 theatre  of  a  wo.  id  war,  what  will  be
 left  here  after  the  war?  Will  not
 India  appear  a  desolate  country?  And
 what  are  we  going  to  gain  by  it?

 A  few  nations  interested  in  the
 peace  of  the  world  and  wishing  that
 there  should  be  world  peace  met.  Let
 us  not  consider  in  what  cirrcumstances
 they  met.  Shri  Frank  Anthony  has
 pointed  out  that  they  met  because
 they  feared  China.  The  six  Afro-
 Asian  nations  who  assembled  in  Colo-
 mbo  met,  according  to  my  hon.  friend
 under  the  fear  of  the  aggression  by
 China.  Therefore,  the  argument  was
 that  their  propesals  were  influea-ed
 by  that  fear.  Let  us  accept  for  the
 sake  of  argument  that  that  is  correct.
 Even  then,  if  we  accept  the  proposals
 and  go  to  a  table  and  talk  what  do
 we  lose?  We  lose  nothing.  But  it  may
 be  argued,  and  it  may  be  pointed  out
 2535  (Ai)  LSD—9.
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 that  we  are  sti!l  arming  ourselves  as
 we  have  to,  because  the  military  x-
 perts  have  pointed  out  that  it  will
 take  at  least  three  to  five  years  for
 India  to  militarily  reach  the  point
 which  has  been  reached  by  China.
 Tf  that  is  so,  suppose  we  go  to  war  at
 present  Are  we  prepared  for  a  war?
 Are  we  in  a  position  to  fight  China
 without  outside  help?  We  have  to
 admit  that  we  are  not.  If  we  go  to
 the  table  for  discussion,  we  get  time,
 we  can  get  armed  and  prepared,  It
 may  be  pointed  out  that  China  will
 then  say,  “India  is  arming.  She  is  not
 sincere’  and  that  Pakistan  may  point
 out  that  India  is  not  sincere,  she
 wants  to  fight  Pakistan.  Well,  diffi-
 culties  are  there.  These  problems
 may  arise.  But  even  then,  is  it  not
 better  for  us  to  sit  round  the  Table
 and  negotiate?  If  we  succeed—I*  am
 sure  that  we  are  bound  to  succeed—
 do  we  not  achieve  our  objective?  I
 am  sure  that  China  canot  go  back  on
 that.  Why  did  China  declare  a  unila-
 teral  cease  fire?  Is  it  because  she
 loved  India?  Is  it  because  she  respect-
 ed  our  Prime  minister?  It  was  be-
 cause  she  found  that  internationally
 she  was  a  loser.  Politically  tactically
 and  diplomatically  she  had  become  a
 loser.  Therefore  she  withdrew  unila-
 terally.  She  declared  a  cease  fire  and
 wanted  to  go  back  saying  ‘We  are
 prepared  for  compromise;  we  have  un-
 ilaterally  declared  a  cease  fire;  we
 are  withdrawing  our  armies;  India  is
 the  country  which  is  not  prepared  for
 peace.’  This  allegation  may  not  be
 there  if  we  sit  round  the  table  and
 discuss  the  problem.  Questions  can
 be  settled  peacefully.

 People  have  been  speaking  about
 war.  They  have  been  saying  that
 India  must  wage  a  war  I  am  really
 surprised  that  some  responsible  peo-
 ple  should  be  talking  about  war
 as  if  it  is  a  very  smal]  thing.
 In  this  nuclear  age,  war  means
 destruction,  war  means  death.  Do  we
 want  that  destruction  for  this  country
 which  has  been  progressing  for  the
 last  5  yeor:?  73k  the  House  to
 consider  the  question  seriously.  If
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 {Shri  Kapper]
 there  is  one  per  cent  chance  of  settling
 this  dispute  by  negotiation,  we  have  to
 attempt  it  for  the  sake  of  our  coun-
 try,  for  the  sake  of  our  millions,  for
 the  sake  of  world  peace.  I  thank  you
 for  the  opportunity  given  to  me,

 Shri  S,  M.  Banerjee:  I  fully  asso-
 ciate  myself  with  the  noble  sentiments
 expressed  by  our  beloved  Prime  Min-
 ister  this  morning.  I  have  heard  with
 rapt  attention  the  speeches  of  those
 hon.  Members  who  opposed/the  con-
 tention  or  the  ideas  put  forward  by
 the  hon.  Prime  Minister  and  gave  an
 idea  to  this  House,  and  through  this
 House,  wanted  to  convey  these  feelings
 to  the/country,  that  the  Prime  Minis-
 ter  hdd  gone  back  and  he  was__  not
 going  to  stick  to  the  pledge  taken  by
 this  House  in  November  1962.

 I  have  carefully  gone  through.’the
 proposels  of  Colombo  Conference.
 I  must  thank  those  Colombo  Powers,
 specially  the  Prime  Minister  of  Cey-
 lon,  not  only  for  coming  to  the  rescue
 of  our  country—though  we  are/strong
 enough  and  capable  of  d  Goan
 ourselves—but  for  defending  the
 policy  of  non-alignment.  These  Afro-
 Asian  Powers  today  are  more  concer-
 ned  with  the  Chinese  aggression
 because  they  have /  seen  and  they
 know  what  this  expansionism  means,
 and  it  is  to  defend  the  integrity  so-
 vereigntly,  independence  and  demo-
 cracy  of  their  own  countries  that  they
 want  that  some  peaceful  ange  4
 should  be  arrived  at  in  this  case
 It  is  no  question  of  acceptance  or
 rejection  of  these  proposals,  The
 question  before  us  is  what  should  be
 done..

 These  proposals,  according,  to  the
 Prime  Minister,  are  nearer’  the  8th
 September  line  I  have  also  cared
 to  see  both  the  maps,  and  I  find—I
 speak  subject  to  correction  with  my
 limited  f  knowledge—that  in  some
 places  it  is  better  than  the  8th  Sep-
 tember  line.  It  is  true,  as  pointed  out
 by  the  hon.  Prime  Minister,  that
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 in  some  places  in  the
 western

 sector
 there  are  certain  check-postss  which
 will  not  remain  with  us,  but  after
 all,  when  we  initiate  discussion  on
 the

 ren

 f  these  Colombo  proposals,
 it  is

 aes
 6  us  to  have  further  nego-

 tiations  ahd  talk  and  see  that  we  ad-
 here  to  our  8th  September  line.

 Let  us  face  realities,  the  grim  rea-
 lity,  China  has  been  condemned  by.
 the  entire  world,  I  should  say,  by  the
 communist  countries  themselves.  What
 happened  in  Berlin?  Three  days  back,
 the  Chinese  representative  who  spoke
 was  hooted  down  by  the  communist

 countries  Is  it  not  enough  condem-
 nation?  “They  are  condemned  and
 publicly  condomned  by  all  the  other
 communist  countries  including  the
 Soviet  Union.  And  who  is

 fi

 porting
 China  today?  The  petty,  ry

 Aer Voice  Albania.  Through  Albania  and
 one  or  two  other  small  ‘countries,
 China  is  putting  forward  its  ideology
 of  world,  domination  and  expansio-
 nism.  Today  China  stands  condom-
 ned  by  the

 communis  Countries,
 and

 I  think  that  our  foréign  policy  has
 succeeded  to  this  extent  that  the  com-
 munist  countries  have  been  forced  to
 support  us  and  cendemn  China,  It  is
 the

 greatestfachievement
 of  our  foreign

 policy,  and  must  congratulate  the
 hon,  Prime  Minister  who  is  an  emblem
 of  domocracy  and  non-alignment  in
 this  country.

 Non-alignment  today  is  an
 rae

 ‘of
 faith  with  us.  We  cannot  tinker  with
 that,  and  it  has  been  proved  beyond
 doubt  after  the  Chinese  aggression
 that  non-alignment  is  the  need  of
 the  hour,  and/it  is  a  message  for  the
 entire  world,  especially  for  those  who
 believe  that  by  adopting  it  they  can
 also  save  their  independence.

 Now  I  come  to  the  proposals  them-

 pelea
 China  has  not  rejected  them,

 but  aécepted  them  in  principle.  How-
 ever,  after  getting  the  clarifications,
 they  are  opposed  to  the  clarification=
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 Today,  if  we  reject  the  whole  thing,
 what  is  our  position  before  the  Afro-
 Asian  countries?  It  is  not  a  dream,
 but  I  feel  honestly  that  India  today  or
 tomorrow  or  the  day  after  is  going  to
 lead  the  entire  Afro-Asian  countries,
 provided  we  follow  the  correct  ideo-
 logy  preached  by  our  Prime  Minister.
 That  is  my  conviction,  based  on  right
 or  wrong  politics,  [  do  not  know.  That
 is  why  we  have  to  face  the  entire
 Afro-Asian  countries.

 After  all,  we  canmot  follow  China.
 They  can  reject  anything.  They  can
 disown  the  other  communist  countries
 who  gave  them  everything,  gave  them
 all  help.  They  can  reject  their  ideo-
 logy,  because,  unfortunately,  they  are
 following  an  ideclogy,  a  path  of  expan-
 sionism  which,  to  my  mind,  is  not  the
 correct  path  of  Marxism.

 So,  I  fee]  that  today  these  proposals
 should  be  accepted  in  the  sense  that
 there  should  be  a  positive  response  to
 them.  I  did  no+  press  my  substitute
 motion  after  hearing  the  Prime  Minis-
 ter,  and  I  am  glad  that  the  substitution
 tabled  by  me  and  my  hon.  friends
 Shri  Yajnik,  Shri  Tridib  Kumar  Chau-
 dhuri  and  others  says  exactly  the
 same  thing.  What  did  we  say?  With
 your  permission,  I  should  like  to  refer
 to  a  few  lines  of  it:

 “This  House  authorities  the  Gov-
 ernment  of  India  to  make  a  posi-
 tive  response  to  the  Colombo  pro-
 posals  consistent  with  the  pledge
 taken  by  this  House  to  have  the
 aggression  against  India  vacated
 and  with  the  declared  policy  of  the
 Government  of  India  to  secure  the
 withdrawal  of  the  Chinese  forces
 to  the  line  of  Sentember  8,  1962.”

 There  should  be  no  sense  of  compla-
 cency.  I  am  happy  that  the  ordnance
 factory  workers  have  produced  so
 much.  We  have  seen  so  much  enthu-
 siasm  in  this  country.  There  is  no
 other  flag  flying  in  the  country  except
 the  national  flag  under  which  we  are
 all  united  I  have  urged  the  Govern-
 ment  to  continue  its  measures  to
 mobilise  men,  money  and  ammunition
 to  increase  the  armed  strength  and
 preparedness  of  the  people  to  beat
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 back  any  aggression  against  the
 country,  irrespective  of  the  course  that
 may  be  taken  by  the  discussions  on
 these  proposals.  I  know  we  are  also
 discussing  with  Pakistan.  I  wish  them
 all  success,  But  what  is  our  slogan?
 We  are  getting  aid  from  the  Anglo-
 American  bloc  countries.  We  welcome
 their  aid.  They  have  behaved  in  a
 very  friendly  way.  But  after  all  we
 cannot  get  aid  at  the  cost  of  Kashmir.
 Our  slogan  must  be  not  an  inch  of
 Ladakh,  NEFA  or  Kashmir.  Many  ja-
 wans  have  shed  their  last  drop  of  blood.
 That  is  why  I  take  this  opportunity  in
 requesting  my  friends  and  these  frien-
 diy  countries  who  gave  us  such  a  timely
 aid  not  to  attach  political  strings  but
 to  allow  the  friendly  aid  to  remain
 friendly.  That  is  why  I  also  say  that
 we  should  move  towards  self-sufficiency
 in  Defence  matters.  The  production  in
 ordance  factories  has  been  doubled  in
 three  months.  63,000  ordnance  factory
 workers  are  working  2  hours  a  day
 but  are  taking  only  8  hours  pay,  refus-
 ing  to  take  any  overtime  allowance
 and  are  prepared  to  work  more.  That
 is  the  spirit  shown  by  our  workers,
 jll-clad  and  ill-fed.  They  do  not  even
 care  to  take  their  rations,  In  Kanpur  I
 have  seen  their  very  young  children
 going  to  take  the  rations.  When  their
 wives  ask  them  to  come  an  hour  or
 two  earlier,  which  they  used  to  do
 before  they  say:  no,  the  war  is  on.
 That  is  the  moving  spirit  behind  the
 Resolution  which  we  passed  here.  My
 hon,  friends  are  afraid  that  we  are
 moving  towards  another  direction.  It
 is  not  so.  There  is  only  one  direction:
 Chinese  aggression  should  be  vacated.
 But  we  should  not  refuse  to  negotiate.
 I  remember  our  hon.  Prime  Minister
 s3ving,  when  he  wag  attacked  by  all
 people  here:  We  shall  negotiate  and
 negotiate  and  negotiate  till  the  bitter
 end.  That  is  diplomacy;  that  is  states-
 manship.  I  do  not  know  what  will
 happen  to  this  country  if  sometime—
 God  forbid  that—Shri  Ranga  becomes
 the  Prime  Minister  of  this  country....
 (Interruptions.)  I  have  seen  the  letter
 written  by  his  leader,  wanting  us  to
 play  into  the  hands  of  the  Anglo-
 American  bloc  and  had  I  had  more
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 [Shri  8.  M.  Banerjee]
 time,  I  would  have  read  it.  The
 reactionary  forces  have  today  united
 to  oppose  the  Colombo  proposals  and
 negotiations.  They  criticise  outside
 about  unpreparedness,  When  it  is  a
 question  of  parting  with  their  gold,
 they  do  not  come  forward.  But  they
 want  the  Prime  Minister  to  fight  back
 the  Chinese—how?—by  playing  into
 the  hands  of  the  Anglo  American  bloc
 and  have  talks  on  Kashmir  to  divide
 India  further.  I  have  followed  with
 great  interest  the  speeches  given  by
 the  leaders  outside.  I  am  happy  that
 in  this  House  at  least  such  speeches
 have  not  been  made.  So,  I  request
 the  hon.  Prime  Minister  not  to  be—I
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 do  not  want  to  use  the  word  “bullied
 taken  by  them.  The  entire  country  is
 with  him:  I  can  assure  him  of  that  on
 behalf  of  the  working  classes  whom
 I  represent.  They  will  shed  their  last
 drop  of  blood  and  last  ounce  of  energy
 to  defend  the  integrity  of  the  country.
 But  we  should  negotiate  and  create
 world  opinion  against  China  so  that  we
 could  not  only  beat  them  in  arms  but
 also  in  diplomacy  and  statesmanship.

 8.3  hrs.

 The  Lok  Sabha  then  adjourned  till
 January  24,  963/Magha  4,  884
 (Saka).
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 596I-62  the  year  96r-62  along with  the  Audited  Accounts
 and  the  comments  of  the

 5962  Comptroller  and  Auditor
 General  thereon  under  sub-
 section  (a)  of  section  6795

 5962-63  of  the  Companies  Act,3956.
 5963  (b)  Review  by  the  Govern-

 ment  on  the  working  of  the
 above  Corporation.

 (tif)  @  Annual  Report  of  the
 National  Coal  Devclop-

 5964  ment  Corporation  Limited
 Ranchi,  for  the  year  .96I-
 962  along  with  the  Audit-
 ed  Accounts  and  the  com-

 5964-65  ments  of  the  Comptroller
 and  Auditor  General  there-
 on,  under  sub-scction  (Q)

 5963-64

 5956-66  of  section  698  of  the
 Companies  Act,  7956

 5966-67  (b)  Review  by  the  Govern-
 ment  on  the  working  of

 5967-68  the  above  Corporation.
 5968  (3)  A  copy  of  Report  of  the

 Commission  of  Inquiry  (Inqu-
 iry  on  the  administration go!

 5968-69  Dalmia-Jain_Companies),
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 (4)  A  copy  each  of  the  follow-
 ing  Notifications  under  the
 proviso  to  clause  (3)  of  article
 ३20  of  the  Constitution  :—
 ()  The  Union  Public  Service
 Commission  (Exemption
 from  Consultation)  Second
 Amendment  Regulations,
 3962  published  in  Notifica-
 tion  No.  G.S.R.  7644  dated
 the  8th  December,  ‘1962.

 (i)  The  Union  Public  Service

 THE

 Commission  (Exemption from  consultation)  Third
 Amendment  Regulations,
 962  published  in  Notifi-
 cation  No.  G.S.R.  7689  dated
 the  ‘Isth  December,  1962.

 (5)  A  copy  each  of  the  following
 Rules  under  sub-section  (2)
 of  section  3  of  yhe  All  India
 Service  Act,  l95I:--

 @  The  Indivn  Police  Service
 (Probation)  (Second  Amend-
 ment)  Rules.  .962  pub- lished  in  Notification  No.
 G.S.R.  7729  dated  the  22nd
 Deeember,  ‘1962.

 (ii)  The  All  India  Services
 (Conduct)  Amendment
 Rules,  r962  pulblished  in
 Notification  No.  G.S.R.
 3730  dated  the  22nd  Decem-
 ber,  ‘1962.

 (6)  A  copy  each  of  the  allowing
 Reports  under  sub-section  a) of  section  6r9A  of  the  Com-
 Panties  Act,  .956  :—
 @  Annual  Report  of  the  Maza-

 gon  Dock  Limited,  Bom-
 bay,  for  the  year  ended  ‘Ist
 March,  r962  along  with  the
 Audited  Accounts  and  the
 comments  of  the  Comptrol- ler  and  Auditor  General
 thereon,

 (i)  Annual  Report  of  the  Gar-
 den  Reach  Workshops  Li-
 mited,  Calcutta  for  the  year ended  Ist  March,  962
 along  with  the  Audited  Ac-
 counts  and  the  commz:nts  of
 the  Comptroller  and  Auditor
 General  thereon,

 (7)  A  copy  of  the  Mineral  Con-
 cession  (Fifth  Amendment)
 Rules,  .962  published  in  No-
 tification  No.  G.S.R.  ‘1707,
 dated  the  §th  December,
 I962,  und:r  sub-section  (1)  of

 (Datty  Dicest)

 CoLUMNS
 PAPERS  LAID  ON

 TABLE—contd.
 THE

 section  28  of  the  Mines  and
 Minerals  (Regulation  and
 Development)  Act,  ‘1957.

 (8)  The  following  Bills,  as  pass-
 ed  by  Rajya  Sabha  were  laid
 on  the  Table  :—
 @  The  Special  Marriag
 (Amendment)  Bill,  1963.

 (2)  The  Limitation  Bill,  ‘1963.
 (3)  The  Delhi  Rent  Control

 (Amendment)  Bill,  1963.
 REPORTS  OF  ESTIMATES
 Soe  ERE

 PRESENT-
 ED—  +
 Sixth  and  Seventh  Reports

 wer  presented.
 MESSAGES  FROM
 SABHA—
 Secretary  reported  the  follow-

 ing  messages  from  Rajya
 Sabha  :—
 @  That  at  its  sitting  held  on

 the  2ist  January,  1963,  Raj-
 ya  Sabha  had  passed  the  Spe-
 cial  Marriage  (Amendment)
 Bill,  1963.

 (i)  That  at  its  sitting  held  on
 the  2Ist  Jaiuary,  1963,  Raj-
 ya  Sabha  had  passed  the  Li-
 mitation  Bill,  1963.

 (iii)  That  at  its  sitting  held  on
 the  22nd  January  7963
 Rajya  Sabha  had  passed
 the  Delhi  Rent  Co.  trol
 (Amendment)  Bill,  963.

 RAJYA

 MOTION  RE:  COLOMBO

 6338

 CoLuMNs

 5976

 5977

 CONFERENCE  PROPOSALS5978—632
 The  Prime  Minister  (Shri  Ja-
 waharlal  Nehru)  moved  the
 motion  re:  the  six  non-aligned
 nations  Colombo  Conference
 proposals  regarding  India-
 China  border  conflict,  laid
 on  the  Table  on  2I-I-63.
 Ong  substitu  moon  «hereto
 was  moved  by  Shri  Ram  Se-
 vak  Yadav,  The  discussion
 was  not  concluded.

 AGENLA  LOR  THURSDAY
 TANUARY  24,  963/MAGHA
 4,  7884  (SAKA).

 Lj Further  discussion  on  tre  mo-
 tion  re:  Colombo  Conference
 proposals,


